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 A

 Abdullabhai,  Mulla  Taherali  Mulla{(Chanda)-

 Abdus  Sattar,  Shri  (Kalna-Karwa).
 Achal  Singh,  Seth  [Agra  Distt.  (West)].

 Achalu,  Shri  Sunkam  (Nalgonda—Reser-
 ved—Sch.  Castes).

 Achint  Ram,  Lala  (Hissar).  °
 Achuthan,  Shri  K.  T,  (Crangannur).

 Agarawal,  Shri  Hoti  Lal  [Jalaun  Distt.  cum
 Etawah  Distt.—(West)  can  Jhansi  Distt.—
 North)].

 Agrawal,  Shri  Mukund  Lal  [Pilibhit  Distt.
 cum  Bareilly  Distt.—(East)).

 Ajit  Singh,  Shri  (Kapurthala-Bhatinda—
 Reserved—Sch.  Castes).

 Ajit  Singhji,  General  (Sirchi-Pali).

 Akarpuri,  Sardar  Teja  Singh  (Gurdaspur).

 Alagesan,  Shri  oO,  V.  (Chingleput).

 Alrekar,  Shri  Ganesh  Sadashiv  (North
 Satara).

 Alva,  Shri  Joachim  (Kanara),

 Amin,  Dr.  Indubhai  8,  (Baroda  West).

 Amjad  Ali,  Shri  (Goalpara-Garo  Hills).

 Amrit  Kaur,  Rajkumari  (Mandi-Mahasu).

 Anandchand,  Shri  (Bilaspur).
 Ansari,  Dr.  Shaukatullah  Shah  (Bidar).

 Anthony,  Shri  Frank  (Nominated—Anglo-
 Indians).

 Asthana,  Shri  Sita  Rama  (Azamgarh  Distt.—
 West).

 Ayyangar,  Shri
 (Tirupati).

 Azad,
 Maulana  Abul  Kalam  (Rampur

 Distt.  cum  Bareilly  Distt.—  West).
 Azad,  Shri  Rbagwat  Jha  (Purnea  cum

 Santhal  Parganas).

 M.  Ananthasayanam

 Babunath  Singh,  Shri¥f  (Surguja-Raigarh—
 Reserved—Sch,  Tribes).

 Badam  Singh,  Chowdhary  (Budaun  Distt.—
 West).

 Bagdi,  Shri  Magan  Lal  (Mahasamund).
 Bahadur  Singh,  Shri  (Ferozepore-Ludhiana—

 Reserved—Sch.  Castes).
 Balakrishnan,  Shri  8,  C.  (Erode—Renerved—

 Sch.  Castes),  1
 Balasubramaniam,  Shri  S.  (Madurai),
 Baldev  Singh,  Sardar  (Nawan  Shahr),
 Balmiki,  Shri  Kanhatya  Lal  (Bulandshah’

 Distt.—Reserved—Sch,  Castes).
 Banerjee,  Shri  Durga  Charan  (Midnapore-

 Jhargram).
 Bansal,  Shri  Ghamandi  La!  (Jhajjar-Rewari),
 Bansilal,  Shri  (Jaipur).
 Barman,  Shri  Upendranath  (North  Ben-

 gal—Reserved—Sch.  Castes).
 Barrow,  Shri  A.  8.  T.  (Nominated—Anglo-

 Indians).

 Barupal,  Shri  Panna  Lall  (Ganganagar-
 Jhunjhunu—Reserved—Sch,  Castes).

 Basappa,  Shri  C.  R.  (Tumkur).
 Basu,  Shri  A.  K.  (North  Bengal).
 Basu,  Shri  Kamal  Kumar  (Diamond  Herbour).
 Bhagat,  Shri  B.  R.  (Patna  cum  Shahabad).
 Bhakt  Darshan,  Shri  [Garhwal  Distt.—(East)

 cum  Moradabad  न-  [i  y
 Bharati,  Shri  Goswamiraja  Sahdeo  (Yeotmal),
 Bhargava,  Pandit  Mukat  Behari  Lal  (Ajmer

 South).
 Bhargava,  Pandit  Thakur  Das  (Gurgaon).
 Bhartiya,  Shri  Shaligram  Ramchandra  (We

 Khandesh).
 Bhatker,  Shri  Laxman  Shrawan  (Buldana-

 Akola—Reserved—Sch.  Castes).
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 छ..च्क्रा।वं.

 Bhatt,  Shri  Chandrashanker  (Broach).
 Bhawani  Singh,  Shri

 (Barmer-Jalpre).
 Bhawanji,  Shri  (Kutch  West).
 Bheekha  Bhai,  Shri  (Banswara—Dungarpur—

 Reserved—Sch,  Tribes),
 Bhonsle,  Shri  Jagannathrao  Krishna  Rao

 (Ratnagiri  North),
 Bidari,  Shri  Ramappa  Balappa  (Bijapur

 South).

 Birbal  Singh,  Shri  [Jaunpur  Distt.—(East)],
 Biren  Dutt,  Shri  (Tripura  Wear).

 Bogawat,  Shri  U.  R.  (Ahmednagar  South),

 Boovaraghasamy,  Shri  V.  (Perambalur).

 Borkar,  Shrimati  Anusayabai  (Bhandara—
 Reserved—Sch.  Castes).

 Boroosh,  Shri  Dev  Kanta  (Nowgong).
 Bose,  Shri  P,  0.  (Manbhum  North).

 Brajeshwar  Prasad,  Shri  (Gaya  East).

 Brohmo-Chaudhury,  Shri  Sitanath  (Goalpara-
 Garo  Hills—Reserved—Sch.  Tribes).

 Buchhikotajah,  Shri  Sanake  (Masulipatnam).

 c

 Chakravartty,  Shrimati  Renu  (Basirhat),
 Chaliha,  Shri  Bimalaprosad  (Sibsagar—

 North-Lakhimpur).
 Chanda,  Shri  Anil  Kumar  (Birbhum),
 Chandak,  Shri  8.  L,  (Betul),
 Chandrasekhar,  Shrimati  M,  (Tirvvallur—

 Reserved—Sch.  Castes).
 Charak,  Th.  Lakshman  Singh  (Jammu  and

 Kashmir).

 Chatterjea,  Shri  Tushar  (Serampore).

 Chatterjee,  Dr.  Susilranjan  (West  Dinajpur).

 Chatterjee,  Shri  N.  C.  (Hooghly).

 Chattopadhyeya,  Shri  Harindranath  (Vijaya-
 vada).

 Chaturvedi,  Shri  Rohanlal  (Erah  Distt.—
 (Central)].

 Chaudhary,  Shri  Ganeshi  Lal  [Shahjahanpur
 Distt.—(North)  cum  Kheri—(East)}—
 Reserved—Sch.  Castes].

 Chaudhuri,  Shri  Tridib  Kumar  (Berham-
 pore).

 Chavda,  Shri  Akbar  (Banaskamha),
 Chettiar,  Shri  N.  Vr.  N.  Ar.  Nagappa

 (Ramanathapuram).
 Chettiar,  Shri  T.  S.  Avinashilingam  (Tirup-

 pur).

 Chowdary,  Shri  C.  R.  (Narasaraopet),

 Chowdhury,  Shri  Nikunja  Behari  (Ghaxal).

 D

 Dabhi,  Shri  Fulsinhji  8,  (Kaira  North).
 Damar,  Shri  Amar  Singh  Sabji  (Jhabua—

 Reserved—Sch,  Tribes).
 Damodaran,  Shri  G.  R.  (Pollachi).
 Damodaran,  Shri  Netrur  P.  (Tellicherry).
 Das,  Dr.  Mono  Mohon  (Burdwan—Reserved

 —Sch,  Castes).
 Das,  Shri  8.  (Jaipur-Keonjhar).
 Das,  Shri  Basanta  Kumar  (Contai).
 Das,  Shri  Beli  Ram  (Barpeta).
 Das,  Shri  Bijoy  Chandra  (Ganjam  South).
 Das,  Shri  Kamal  Krishna  (Birbhum—Re-

 served—Sch,  Castes),
 Das,  Shri  Nayan  Tara  (Monghyr  Sadr  cum

 Jamui—Reserved—Sch.  Castes).
 Das,  Shri  Rem  Dhani  (Gaya  East.—Re-

 served—Sch.  Castes).

 Das,  Shri  Ramananda  (Barrackpore).
 Das,  Shri  Sarangadhar  (Dhenkanal-V

 Cuttack),
 Das,  Shri  Shree  Narayan  (Darbhanga  Cenus:
 Dasaratha  Deb,  Shri  (Tripura  East).

 Datar,  Shri  Balwant  Nagesh  (Belgaum  North).
 Deb,  Shri  Suresh  Chandra  (Cachar-

 Lushai  Hills). )
 Deo,  H.  H.  Maharaja  Rajendra  Narayan.

 Singh  (Kalehandi-Bolangir).
 Deogam,  Shri  Kanhu  Ram  (Chaibassa—

 Reserved—Soh.  Tribes).
 Desai,  Shri  Kanayalal  Nanabhai  (Surat).
 Desaj,  Shri  Khandut hai  Kasanjj  (Haleg)
 Deshmukh,  Dr.  Panjabrao  S.  (Amravati
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 Deshmukh,  Shri  Chintaman  Dwerkenath
 (Kols'  a).

 Deshmukh,  Shri  K.  0.  (Amravati  West).

 Deshpande,  Shri  Govind  Hari  (Nasik  Cencray).

 Deshpande,  Shri  Vishnu  Ghanashyam
 (Guna).

 Dholakja,  Shri  Gulab  Shankar  Amritlal
 (Kutch  East),

 +.

 Dhulekar,  Shri  २,  V.  [Jhansi Distt.  —(South)].

 Dhusiya,  Shri  Sohan  Lal  (Basti  Distt.—
 (Central-East)  cum  Gorakhpur  Distt.—

 (Weat)—Reserved—Sch.  Caste].

 Digambar  Singh,  Shri  (Etah  Distr.—(West
 cum  Mainpuri  Distt.—(West)  cum  Mathura
 Distt.—(East)].

 Diwan,  Shri  Raghavendrarao  Srinivassao
 (Osmanabad),

 Dube,  Shri  Mulchand  [Farrukhabad  Distt.
 (North)].

 Dube,  Shri  Udai  Shankar  (Basti
 (North)).

 Dubey,  Shri  Rajaram  Giridharlal  (Bijapur
 North).

 Dutt,  Shri  Asim  Krishna  (Calcutta  South-
 West).

 Dutta,  Shri  Santosh  Kumar  (Howrah).

 Dwivedi,  Shri  Dashrath  Prasad  (Gorakhpur
 Distt.—Central).

 Dwivedi,  Shri  M.  L.  (Hamirpur  Distt.).

 E

 Eacharan,  Shri  Iyyunni  (Ponnani—Reser-
 ved—Sch,  Castes).

 Etenezer,  Dr.  S.  A.  (Vikarabad).

 Elayaperumal,  Shri  L.  (Cuddalore—Reserved
 —Sch,  Castes).

 F

 Fotedar,  Pandit  Sheo  Narayan  (Jammu  and
 Kashmir).

 .  G

 Gadgil,  Shri  Narhar  Vishnu  (Poona  Central(

 Gadilingana  Gowd,  Shri  (Kurnool).

 Gami  Mafiludora,  Shri  (Visakhaparnam—
 Reserved—Sch,  Tribes).

 Gandhi,  Shri  Feroze  [Pratapgarh  Distt.
 (West)  cum  Rae  Bareli  Distt.  (East)].

 Gandhi,  Shri  Mancklal  -Maganial  (Pancti
 Mahals  cum  Baroda  East).

 Gandhi,  Shri  V.  B.  (Bombay  City—North).
 Ganga  Devi,  Shrimati  (Lucknow  Distt.

 cum  Bara,  Banki  Distt.—Reserved—Sch.
 Castes).

 Ganpati  Ram,  Shri  [Jaunpur  Distt.  (East)—
 Reserved—Sch.  Castes),

 Garg,  Shri  Ram  Pratap  (Patiala).
 Gautam,  Shri  C.  D.  (Balaghar).
 Ghose,  Shri  Surendra  Mohan  (Malda).
 Ghosh,  Shri  Atulya  (Burdwan),
 Ghulam  Qader,  Shri  (Jammu  and  Kashmir).
 Gidwani,  Shri  Choithram  Partabrai  (Thana)
 Giri,  Shri  V.  द  (Pathapatnam).
 Giridhari  Bhoi,  Shri  (Kalahandi-Bolangir)

 Reserved—Sch.  Tribes).
 Gohain,  Shri  Chowkhamoon  (Nominated—

 Assam  Tribal  Areas).

 Gopalan,  Shri  A.  K.  (Cannanore),
 Gopi  Ram,  Shri  (Mandi-Mahasu--Reserved—

 Sch.  Castes).

 Gounder,  Shri  K.  Periaswami  (Erode).
 Gounder,  Shei  K.  |Sakthivadivel

 (Periyakulam).
 Govind  Das,  Seth  (Mandla-Jabalpur  South) ,
 Guha,  Shri  Arun  Chandra  (Sanripur).

 Gupta,  Shri  Badshah  (Mainpuri  Distt.—
 East).

 Gupta,  Shri  Sadhan  Chandra  (Calcutta—
 South—East),

 Gurupadaswamy,  Shri  M.  S.  (Mysore).
 H

 Hansda,  Shri  Benjamin  (Purnea  can  Santa
 Parganas—Reserved—Sch.  Tribes).

 Hari  Mohan,  Dr.  (Manbhum  North—
 Reserved—Sch.  Castes).

 Hasda,  Shri  Subodh  (Midnapore-Jhargram—
 Reserved—Sch.  Tribes).



 H—contd.

 Hazarika,  Shri  Jogendra  Nath  (Dibrugarh).

 Heda,  Shri  H.  C.  (Nizamabad).
 Hembrom,  Shri  Lal  (Santal  Parganas  cum

 Hazaribagh—Reserved—Sch,  Tribes).
 Hem  Raj,  Shri  (Kangra).
 Hukem  Singh,  Sardar  (Kapurthala-

 Bhatinda).

 Hyder  Husein,  Chaudhri  (Gonda  Distt—
 North).

 I

 Ibrahim,  Shri  A.  (Ranchi  North-East).

 Iqbal  Singh,  Sardar  (Fazilka-Sirsa),
 Islamuddin,  Shri  Muhammad  (Purnea—

 North-East).

 Tyyunni,  Shri  fom  R.  (Trichur).

 J

 Jagiivan  Ram,  Shri  (Shahabad  South—Re-
 served—Sch.  Castes).

 Jain,  Shri  Ajit  Prasad  (Saharanpur  Distt.—
 West  cum  Muzaffarnagar  Distt.—North),

 Jain,  Shri  Nemi  Saran  (Bijnor  Distt.—
 South).

 Jaipal  Singh,  Shri  (Ranchi  West—Reserve  0
 —Sch.  Tribes).

 aisoorya,  Dr.  N.  M.  (Medak).

 ajware,  Shri  Ramraj  (Santal  Parganas  cum
 Hazaribagh).

 Jangde,  Shri  Resham  Lal
 Reserved—Sch.  Castes).

 Jatav-vir,  Dr.  Manik  Chand  (Bharatpur-Sawaj
 Madhopur—Reserved—Sch,  Castes).

 Jayaraman,  Shri  A.  (Tindivanam—Reserved—
 Sch.  Castes).

 Jayashri,  Shrimati  (Bombay-Suburban).

 Jena,  Shri  Kanhu  Charan  (Balasore—Re-
 served—Sch.  Castes).

 Jena,  Shri  Lakshmidhar  (Jaipur-Keonjhar—
 Reserved—Sch.  Castes).

 Jena,  Shri  Niranjan  (Dhenkanal-West
 Cuttack—Reserved—Sch.  Castes).

 ethan,  Shri  Kherwar  (Palamau  cum  Hazari-
 bagh  cum  Ranchi—Reserved—Sch-
 Tribes).

 (Bilaspur—

 (  i)

 Jhunjhunwala,  Shri  Banarsi  Prasad  (Bhagal-
 pur  Central).

 Jogendra  Singh,  Sardar  (Bahraich  Distt.—

 West)  *

 Joshi,  Shri  Anand  Chandra  (Shahdol-
 Sidhj).

 Joshi,  Shri  Jethalal  नाता  (Madhya
 Saurashtra).

 Joshi,  Shrf  Krishnacharya  (Yadgir).

 Joshi,  Shri  Liladhar  (Shajapur-Rajgarh).
 Joshi,  Shri  Moreshwar  Dinkar  (Ratnagiri

 South),

 Joshi,  Shri  Nandlal  (Indore).
 Joshi,  Shrimati  Subhadra  (Karnal).
 Jwala  Prashad,  Shri  (Ajmer  North).

 K

 Kachiroyar,  Shri  N.  D.  Govindaswami
 (Cuddalore).

 Kajrolkar,  Shri  Narayan  Sadoba  (Bombay
 City—North—Reserved—Sch.  Castes).

 Kakkan,  Shri  P,  (Madurai—Reserved—Sch.
 Castes),

 Kale,  Shrimati  Anasuyabai  (Nagpur).
 Kamal  Singh,  Shri  (Shahabad—North-West).
 Kamath,  Shri  Hari  Vishnu  (Hoshangabad).
 Kamble,  Dr.  Devrao  Nambevrao  (Nanded—

 Reserved—Sch,  Castes).

 Kandasamy,  Shri  S.  K.  Babie  (Tiruchengode).
 Kanungo,  Shri  Nityanand  (Kendrapars).
 Karmarkar,  Shri  D.  P.  (Dharwar  North).
 Karni  Singhji,  His  Highness  Maharaja  Shri

 Bahadur  of  Bikaner  (Bikaner-Churu).
 Kasliwal,  Shri  Nemi  Chandra  (Kotah-Jhala-

 war),
 Katham,  Shri  Birendranath  (North  Bengal—

 Reserved—Sch.  Tribes).
 Katju,  Dr.  Kailas  Nath  (Mandsaur),
 Kayal,  Shri  Paresh  Nath  (Basirhat—Re-

 served—Sch,  Castes).
 Kazmi,  Shri  Syed  Mohammad  Ahmad

 (Sultanpur  Distt—North  cum  Faizabad
 Distt.—South-West).

 Cc

 Kelappan,  Shri  K.  (Ponnani).
 Keshavaienger,  Shri  N.  (Bangalore  North).



 (

 K—coned.

 Keskar,  Dr.  B.  V,  (Sulranpur  Distt.—South).

 Khan,  Shri  Sadath  Ali  (Ibrahimpatnam),
 Khardeker,  Shri  B.  H.  (Kolhapur  cum

 Satara).
 Khare,  Dr,  N.  B.  (Gwalior).
 Khedkar,  Shri  Gopalrao  Bajirao  (Buldana.

 Akola).

 Khongmen,  Shrimati  8,  (Autonomous  Distts,
 —Reserved—Sch.  Tribes).

 Khuda  Baksh,  Shri  Muhammed  (Murshida-
 _  bad).

 Kirolikar,  Shri  Wasudeo  Shridhar  (Durg).
 Kolay,  Shri  Jagannath  (Bankura),
 Kottukappally,  Shri  George  Thomas  (Meena_

 chil).
 Kripalani,  Acharya  J.  B.  (Bhagalpur  cum

 Purnea).
 Krishna,  Shri  M.  R,  (Karimnagar—Reserved

 —Sch.  Castes).
 Krishna  Chandra,  Shri  (Mathura  Distt.—

 Went).
 Krishnamacharj,  Shri  T,  T.  (Madras).
 Krishnappa,  Shri  M.  A  (Kolar).  %

 Krishnaswami,  Dr.  A.  (Kancheepuram).
 Kureel,  Shri  Baij  Nath  (Pratapgach  Distt.—

 West  cum  Rae  Bareli  Distt.—East—Re-
 served—Sch,  Castes).

 Kureel,  Shri  Piare  Lal  (Banda  Distt.  aun
 Fatehpur  Distt.—Reserved—Sch,  Castes).

 L

 Lakshmayya,  Shri  Paidi  (Anantapur).
 Lal  Singh,  Sardar  (Ferozepur-Ludhiana),
 Lallanji,  Shri  (Faizabad  Distt.—North-

 Went).
 Laskar,  Shri  Nibaran  Chandra  (Cachar-

 Lushai  Hills—Reserved—Sch,  Castes).
 Lingam,  Shri  N.  M.  (Coimbatore).
 Lotan  Ram,  Shri  (Jalaun  Distt.  cum  Etewah

 Distt.—West  cum  Jhansi  Distt.—North—
 Reserved—Sch,  Castes).

 M
 Mgdiah  Gowda,  Shri  (Bangalore  South).
 Mahapatra,  Shri  Sibnarayan  Singh  (Sundar-
 ga  bhr—Resewed—Sch,  Tribes).

 v)

 Mahara,  Shri  Bhajaharf  (Manbhum  South
 cum  Dhalbhum).

 Mahodaya,  Shri  Vaijanath  (Nimar).
 Maitra,  Shri  Mohit  Kumar(Culcutta—North

 West).
 Majhi,  Shri  Chaitan  (Manbhum—South  an

 Dhalbhum—Regerved—Sch.  Tribes).

 Majhi,  Shri  Ram  Chandra  (Mayurbhanj—
 Reserved—Sch,  Tribes),

 Majithia,  Sardar  Surjit  Singh  (Taran  Taran).

 Malaviya,  Shri  Keshava  Deva  (Gonda  Distt.—
 East  cum  Basti  Distt.—  West).

 Malliah,  Shri  U.  Srinivasa  (South  Kanara—
 North),

 Malvia,  Shri  Bhagu-Nandu  $(Shajapur-
 Rajgarh  —Reserved—Sch.  Castes).

 Malviya,  Pandit  Chatur  Narain  (Raisen).

 Malviya,  Shri  Motilal  (Chhatarpur-Datia-
 Tikamgarh—Reserved—Sch,  Castes).

 Mandal,  Dr.  Pashupati  (Bankura—Reserved—
 Sch,  Castes).

 Mascarene,  Kumari  Annie  (Trivandrum).

 Masuodi,  Maulana  Mohammad  Saeed
 Qammu  and  Kashmir).

 Masuriya  Din,  Shri  (Allahabad  Distt.—
 East  cum  Jaunpur  Distt.—West—Re-
 served—Sch.  Castes).

 Mathew,  Shri  C.  P.  (Kottayam).
 Mathuram,  Dr.  Edward  Paul  (Tiruchirapalli).
 Matthen,  Shri  C.  P.  (Thiruvellah).
 Mavalankar,  Shrimati  Sushila  (Ahmedabad

 Maydeo,  Shrimati  Indira  A.  (Poona  South).

 Mehta,  Shri  Asoka  (Bhandara).
 Mehta,  Shri  Balvantray  Gopaljee  (Gohilwad).

 Mehta,  Shri  Balwant  Sinha  (Udaipur).
 Mehta,  Shri  Jaswantraj  (Jodhpur).
 Menon,  Shri  K.  A.  Damodara  (Kozhikode).

 Minimara,  Shrimati  (Bilaspur-Durg-Raipur
 —Reserved—Sch,  Castes).

 Mishra,  Pandit  Suresh  Chandra  (Monghyr
 North-East).

 Mishra,  Shri  Bibhuti  (Saran  cum  Cham,
 paran).

 Mishra,  Shri  Lalit  Narayan  (Darbhanga
 cum  Bhagalpur).



 (wv)

 M-—contd,
 Mishra,  Shri  Lokenath  (Puri).
 Mishra,  Shri  Mathura  Prasad  (Monghyr—

 North-West).  P
 Mishra,  Shri  Shyam  Nandan  (Darbhanga—

 North).
 Misra,  Pandit  Lingaraj  (Khurda).

 Misra,  Shri  Bhupendra  Nath  (Bilaspur-
 -Durg-Raipur).

 Misra,  Shri  Raghubar  Dayal  (Bulandshahr
 Distt.).

 Misra,  Shri  Sarju  Prasad  (Deoria  Distt.—
 South).

 Missir,  Shri  Vijineshwar  (Gaya  North).

 Mohd.  Akbar,  Sofi  (Jammu  and  Kashmir).
 Mohiuddin,  Shri  Ahmed  (Hyderabad  City).
 Morarka,  Shri  Radheshyam  Ramkumar

 (Ganganagar-Jhunjhunu).

 More,  Shri  K.  L.  (Kolhapur  cam  Satara—
 Reserved—Sch,  Castes),

 More,  Shri  Shankar  Shantaram  (Sholapur,
 Muchaki  Kosa,  Shri  (Bastar—Reserved—

 Sch.  Tribes),
 Mudaliar,  Shri  fom  Ramaswamy  (Kumbako_

 nam),
 Mithammed  Shafee,  Chaudhurl  (Jammu

 and  Kashmir).

 Mukerjee,  Shri  Hirendra  Nath  (Calcutta—
 Nor.h-East).

 Mukne,  Shri  Y.M.  (Thana—Reserved—
 Sch,  Tribes).

 Muniswamy,  Shri  N.  रे,  (Wandiwash).
 Muniswamy,  Shri  V.  (Tindivanam).
 Murli  Manohar,  Shri  (Ballia  Distt.  East).

 Mur-hy,  Shri  8.  S,  (Eluru),
 Musafir,  Giani  Gurmukh  Singh  (Amritsar).

 Mushar,  Shri  Kirai  (Bhagalpur  cum
 Purnea—Reserved—Sch.  Castes),

 Muthukrishnan,  Shri  M.  (Vellore—
 Reserved—Sch.  Castes).

 N

 Naidu,  Shri  Nalla  Reddi
 dry).

 Nair,

 (Rajahmun-

 Shri  C.  Krishnan  (Outer  Delhi),

 Nair,  Shri.  N.  Sreckantan  (Quilon  cum
 Mavelikkara).

 Nambiar,  Shri  K.  Ananda  (Mayuram).
 Nanadas,  Shri  Mangalagiri  (Ongole—Re-

 served—Sch.  Castes).

 Nanda,  Shri  Gulzarilal  (Sabarkantha).

 Narasimham,  Shri  S.  V.  L.  (Guntur).
 Narasimhan,  Shri  C.  R.  (Krishnagiri).

 Naskar,  Shri  Purnendu  Sekhar  (Diamond
 Harbour—Reserved—Sch.  Castes).

 Natawadkar,  Shri  Jayantrao  Ganpat  (West
 Khandesh—Reserved—Sch.  Tribes).

 Nathani,  Shri  Hari  Ram  (Bhilwara),

 Nathwani,  Shri  Narendra  P.  (Sorath).

 Nayar,  Shri  V.  P.  (Chirayinkil).

 Nehru,  Shri  Jawaharlal  (Allahabad  Distt.—
 East  cum  Jaunpur  Distt.—West).

 Neéhru,  Shrmati  Shivre}  Vati  (Lucknow
 Distt,—Central)

 Nehru,  Shrimati  Uma  (Sitapur  Distt.
 cum  Kheri  Distt.—West).

 Nesamony,  Shri  A.  (Nagercoil).

 Neswi,  Shri  T.  R.  (Dharwar—South).

 @Nevatia,  Shri  R.  P.  (Sahjahanpur  Distt.
 —North  cum  Kheri—East).

 Nijalingappa,  Shri  S.  (Chitaldrug).

 P

 Palchoudhury,  Shrimati  Ila  (Nabadwip),

 Pande,  Shri  Badri  Dutt  (Almora  Distt,—
 North—East).

 Pande,  Shr  G.  0.  (Naini  Tal  Distt.  cum
 Almora  Distt.—South-West  cum  Bareilly
 Distt.—North).

 Pandey,  Dr.  Natabar  (Sambalpur),

 Pannalal,  Shri  (Faizabad  Distt.—North-
 West—Reserved—Sch.  Castes).

 Paragi  Lal,  Chaudhari  (  Sitapur  Distt.  cum
 Kherj  Distt.—West—Reserved—Sch.
 Castes).

 Paranjpe,  Shri  R.  G.  (Bhir).

 Parekh,  Dr.  Jayantilal  Narbheram  (Zale-
 wad).  .

 Parikh,  Shri  Shantilal  Girdharilal  (Meh-
 sana  Hast).
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 parmar,  Shri  Rupaji  Bhavji  (Panch  Mahals
 cum  Baroda  Hast—Reserved—Sch.  Tri-
 bes).

 Pataskar,  Shri  Hari  Vinayak  (Jalgaon).

 patel,  Shri  Bahadurbhai  Kunthabhai  (Surat
 —Reserved—Sch.  Tribes).

 Patel,  Shri  Rajeshwar  (Muzaffarpur  cum
 Darbhanga).

 Patel,  Shrimati  Maniben  Vallabhbhai
 (Kaira  South).

 Pateria,  Shri  Sushil  Kumar  (Jabalpur
 -North).

 Patil,  Shri  P.  R.  Kanavade  (Ahmednagor
 North).

 Paul,  Shri  S.  K.  (Bombay  City—South),
 Patil,  Shri  Shankargauda  Veeranagguda

 (Belgaum  South).

 Patnaik,  Shri  Uma  Charan  (Ghumsur).
 Pawar,  Shri  Vyankatrao  Pirajirao  (South

 Satara).
 Pillai,  Shri  P.  T.  Thanu  (Tirunelveli).
 Pocker  Saheb,  Shri  B.  (Malaopuram).
 Prabhakar,  Shri  Naval  (Outer  Delhi—

 Reserved—Sch.  Castes).

 Punnoose,  Shri  P.  T.  (Allenney),

 R

 Rachiah,  Shri  N.  (Mysore—Reserved—
 Sch,  Castes).

 Radha  Raman,  Shri  (Delhi  City).

 Raghavachari,  Shri  K.  S.  (Penukonda),
 Raghavaiah,  Shri  Pisupati  Vekata  (On-

 gole),

 «  Raghubir  Sahai,  Shri  (Etah  Distt.—-North-
 East  cum  Budaun  Distt—East),

 Raghubjr  Singh,  Choudhary  (Agra  Distt.—
 Bast),

 Raghunath  Singh,  Shri  (Banaras  Distt.—
 Central).

 Raghuramaiah,  Shri  Kotha  (Tenali).
 Rahman,  Shri  M.  Hifzur  (Moradabed

 Distt.—Central).
 Raj  Bahadur,  Shri  (Jaipur-Sawai  Madho-

 pur).
 .

 Rajabhoj,  Shri  P.  N.  (Sholapur—  Reserved
 —Sch.  Castes).

 Ramachander,  Dr.  D.  (Vellore).
 Ramanand  Shastri,  Swami  (Unnao  Dibttt.  cum

 Rae  Bareli  Distt.—West  cum  Hardoi-
 Distt.—South-East—Reserved—Sch.  Castes)

 Ramananda  Tirtha,  Swami  (Gulberga).
 Ramasami,  Shri  M.  D.  (Arruppukgottai),

 Ramaseshaiah,  Shri  N.  (Parvathipuram).
 Ramaswamy,  Shri  P.  (Mahbubnagar—

 Reseryed—Sch.  Castes).
 Ramaswamy,  Shri  Ss.  V.  (Salem).
 Ram  Dass,  Shri  (Hoshiarpur—Reserved

 —Sch.  Castes),
 Ram  Krishan,  Shri  (Mohindergarh).
 Ramnarayan  Singh,  Babu  (Hazaribagn

 West).
 Ram  Saran,  Shri  (Moradabad  Distt,—

 West).

 Ram  Shankar  Lal,  Shri  (Basti  Distt,—
 Central-East  cen  Gorakhpur  Distr.—
 West).

 Ram  Subhag  Singh,  Dr.  (Shahabad  South)
 Ranbir  Singh,  Ch.  (Rohtak).

 :

 Randaman  Si
 ingh,

 Shri  (Shahdol-Sidbi
 —Reserved—  Tribes),

 Rene,  Shri  Shivram  Rango  (Bhusaval).

 ‘Ranjit  Singh,  Shri  (Sangrur).

 Rao,  Dr.  Ch.  V.  Rama  (Kakinada),
 Rao,  Shri  8,  Rajagopala  (Srikakulam).
 Rao,  Shri  B,  Shiva  (South  Kanara—South)
 Rao,  Shri  Kadyala  Gopala  (Gudivada).

 pa
 Sil

 Se,
 Hage

 ahi

 Rao,  Shri  Kondru  Subba  (Eluru—Reserved
 —Sch.  Castes).

 Rao,  Shri  P,  Subba  (Nowrangpur).

 Rao,  Shri  Pendyal  Raghava  (Warangal).

 Rao,  Shri  Rayasam  Seshagiri  (Nandyal).

 Rao,  Shri  T.  B.  Vitel  (Khammam).

 ger
 Ray,  Shri  Birakisor  (Cuttack).
 Razmi,  Shri  Said  Ullah  Khan  (Sehore).



 *  Rcontd.

 Reddi,  Shri  B,  Ramachandra  (Nellore).
 Reddi,  Shri  om  Madhao  (Adilabad).

 Reddi,  Shri  Y.  Eswara  (Cuddapah).
 Reddy,  Shri  Baddam  Yella  (Karim-

 nagar).

 Reddy,  Shri  K.  Janardhan  (Mahbubnagar).
 Reddy,  Shri  Ravi  Narayan  (Nalgonda).
 Reddy,  Sbri  T.  N.  Vishwanatha  (Chit-

 toor),
 Richardson,  Bishop  John  (Nominated—

 Andaman  and  Nicobar  Islands)

 Rishang  Keishing,  Shri  (Outer  Manipur
 —Reserved—Sch.  Tribes).

 Roy,  Dr.  Satyaban  (Uluberia).

 Roy,  Shri  Bishwa  Nath  (Deoria  Distt.
 —Wear).

 Rup  Narain,  Shri  (Mirzapur  Distt.  cum
 anaras  Distt.  —West—Reserved—Sch.

 Castes).

 Ss

 Sahaya,  Shri  Syamnandan  (Muzaffarpur
 Central),

 e

 Sahu,  Shri  Bhagabat  (Balasore),
 Sahu,  Shri  Rameshwar  (Muzaffarpur  cun

 Darbhanga—Reserved—Sch,  Castes),
 Saigal,  Sardar  Amar  Singh  (Bilaspur).
 Saksena,  Shri  Mohanlal

 \  aaa
 Distt.

 cum  Bara  Banki  Distt.).

 Samanta,  Shri  Satis  Chandra  (Tamluk),
 Sanganna,  Shri  T.  (Rayagada-Phulbani—

 Reserved—Sch,  Tribes).
 Sankarapandian,  Shri  M.  (Sankaranayinar-

 kovil).
 Sarma,  Shri  Debendra  Nath  (Gauhati).
 Sarmah,  Shri  Debeswar  (Golaghat-Jorhat).
 Satish  Chandra,  Shri  (Bareilly  Distt.  South).
 Satyawadi,  Dr.  Virendra  Kumar  (Karnal

 —Reserved—Sch,  Castes).

 Sen,  Shri  Phani  Gopal  (Purnea  Central).
 Sen,  Shri  Raj  Chandra  (Kotah-Bundi),
 Sen,  Shrimati  Sushama  (Bhagalpur  South).
 Sewal,  Shri  A.  R.  (Chamba-Sirmur),
 Shah,  Her  Highness  Rajmata  Kamlendu

 Mati  (Garhwal  Distt—West  aun  Tehri
 Garhwal  Distt.  cum  Bijnor  Distt.—North.)

 «  vik  )

 Shab,  Shri  Chimanlal  Chakubhai  (Gohil-
 wad-Sorath)

 Shah,  Shri  Raichand  Bhai  N.  (Chhind-
 wara).

 Shahnawaz  Khan,  Shri  (Meerut  Distt.
 —North-East).

 Shakuntala  Nayar,  Shrimati  (Gonda  Distt.
 West).

 Sharma,  Pandit  Balkrishna  (Kanpur  Distt.
 —South  cwn  Etawah  Distt.—East)

 Sharma,  Pandit  Krishna  Chandra  (Meerut
 Distt.—South)

 Sharma,  Shri  Diwan  Chand  (Hoshiarpur).

 Sharma,  Shri  Khushi  Ram  (Meerut  Distt.
 —West).

 Sharma,  Shri  Nand  Lal  (Sikar).
 Sharma,  Shri  Radha  Charan  (Morena-

 Bhind).
 Shastri,  Shri  Algu  Rai  (Azamgarh  Distt.

 —East  cum  Ballia  Distt.—West).

 Shastri,  Shri  Raja  Ram  (Kanpur  Distt—
 Central),

 Shivananjappa,  Shri  M.  K.  (Mandya).
 Shobha  Ram,  Shri  (Alwar).
 Shriman  Narayan,  Shri  (Wardha),

 Shukla,  Pandit  Bhagwaticharan
 Bastar).

 Siddananjappa,  Shri  H.  (Hassan  Chikma-
 galur).

 Singh,  Shri  C.  Sharan  (Surguja-Raigarh).

 Singh,  Shri  Digvijaya  Narain  (Muzaffarpur
 —North-East),

 Singh,  Shri  Dinesh  Pratap
 Distt,—East).

 Singh,  Shri  Girraj  Saran  (Bharatpur-Sawai
 Madhopur).

 Singh,  Shri  Har  Prasad  (Ghazipur  Distt.
 —West),

 Singh,  Shri  L.  Jogeswar  (Inner  Manipur).

 Singh,  Shri  Mahendra  Nath  (Saran  Cen-
 tral).  t

 Singh,  Shri  Ram  Nagina  (Ghazipur  Distt.
 —East  cum  Ballia  Distc.—South-West).

 (Durg-

 (Bahraich
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 Singh,  Shri  Tribhuan  Narayan  (Banaras
 Distt.—East).

 Singhal,  Shri  Shri  Chand  (Aligarh  Distt.)
 Sinha,  Dr.  Satyanarain  (Saran  East).

 Sinha,  Shri  Anirudha  (Darbhanga  East)

 Sinha,  Shri  Awadheshwar  Prasad  (Muzaffar.
 pur  East).

 Sinha,  Shri  Banarsi  Prasad  (Monghyr  Sadr
 cum  Jamui).

 Sinha,  Shri  Gajendra  Prasad  (Palamau
 cum  Hazaribagh  cum  Ranchi).

 Sinha,  Shri  Jhulan  (Saran  North).

 Sinha,  Shri  Kailash  Pati  (Patna  Central).
 Sinha,  Shri  Nageshwar  Prasad  (Hazari-

 bagh  East).
 Sinha,  Shri  S.  (Pataliputra).
 Sinha,  Shri  Satya  Narayan  (Samastipur

 East).
 Sinha,  Shri  Satyendra  Narayan  (Gaya

 West).
 Sinha,  Shrimati  Tarkeshwari  (Patna  East)

 Sinha,  Thakur  Jugal  Kishore  (Muzaffar-
 pur—North-West).

 Sinhasan  Singh,  Shri  (Gorakhpur  Distt.—
 South).

 Siva,  Dr.  M.  द  Gangadhara  (Chittoor—~
 Reserved—Sch.  Castes).

 Snatak,  Shri  Nardeo  (Aligarh  Distt.—
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 LOK  SABHA

 Thursday,  2nd  August,  956

 The  Lok  Sabha  met  at  Eleven
 of  the  Clock.

 (Mr.  Srraxer  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 Coal  Mines  Labour  Welfare  Fund

 *6rz.  Shri  T.  B.  Vittal  Rao  rs  Will
 the  Minister  of  Labour  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Question
 No.  69  on  the  2znd  February,  7956  and
 state  :

 (a)  whether  the  scheme  for  the  cons-
 truction  of  30,000  houses  during  the  next
 five  years  direct  from  the  Coal  Mines  La-
 bour  Welfare  Fund  has  since  been
 finalised  ;

 (b)  if  so,  the  number  that  is  likely  to
 be  constructed  during  1956-57  ?

 The  Deputy  Minister  of  Labour

 gee
 Abid  All):  (a)  Yes,  the  Scheme

 3  just  been  finalised.  :
 (b)  The  number  of  houses  to  be  cons-

 tructed  during  the  current  year  will  depend,

 upon
 the  response  from  the  collicry  owners have  to  provide  sites  and  enter  into

 certain  other  commitments  with  the  Wel-
 fare  Fund  Organisation.

 Shri  ग  B.  Vittal  Rao:  Ma
 iJ

 know
 the  number  of  quarters  that  will  be  cons-
 tructed,  region-wise  ?

 Shri  Abi  Ali:  Yes.  We  want  to
 have  twenty  quarters  in  each  locality,  near
 the  mines,

 Shri  T.  B.  Vittal  Rao  May:  I  know
 whether  this  construction  that  will  be  under-
 taken  by  the  Coal  Mines  Labour  Welfare

 po  oa
 sation  will  be  done

 departmental or  by  the  colliery  managements  or  th:
 cOntractors  ?

 Shri  Abid  Ali:  The  construction
 will  be  carried  out  by  the  contractors  under
 the  sy

 arvision
 of  the  Organisation  of  the

 Shri  T.  B  Vittal  Reo:  May  =  I
 know  if  the  rent  for  these  quarters  will  be
 collected  from  the  employers  or  from  the
 employees  >

 7  }
 Shri  Abid  Ali:  The  employer  will

 be  responsible  to  pay  us  Rs.  2  per  month
 which  will  be  recoverable  from  &  employ-
 ees.  Whether  the  quarter  is  vacan*  or  oc-
 cupied,  the  employer  will  have  to  fay  to
 us,

 Shri  Ramachandra  Reddi:  What
 isthe  estimated  cost  of  this  echeme  and
 what  is  the  amount  of  money  available  in
 the  Fund  ?

 Shri  Abid  Ali  :  About  Rs.  2,700
 tenement,  and  we  have  got  about.

 oa  §  crores  with  us.  But  this  scheme  is  for
 five  or  six  years.  From  the  balance  of
 collection  of  the  cess  we

 rope
 to  be  able  to

 provide  the  necessary  funds.
 Shri  P.  C.  Bose  :  May  I  know  if

 the  Government  has  got  any  alternative
 proposal  for  sites  for  thé  buildings  cess
 ja  case  the  colliery  owners  fail  to  provide
 gites  on  the  colliery  property  ?

 Shri  Abid  Ali  :  The  land  near  the  col-
 lieries  mostly  belongs  to  the  colliery
 owners;  we  have  no  land  there,  Therefore,
 it  is  only  if  they  co-operate  with  us  that  the
 scheme  will  be  successful.

 Shri  8. LS  Murthy  :  May  I  know
 whether  it  is  not  the  experience  of  the
 Ministry  that  the  owners  are  not

 Parc’
 era-

 ting  with  the  housing  scheme  and,  if  80,
 what  steps  are  being  taken  to  see  that  the
 colliery  owners  do  not  put  spokesin  the
 wheel  ?

 ery Shri  Abid  All  :  We  hope  the  colli
 owners  will  co-operate  with  us,  The
 scheme  has  been  sanctioned  recently.  There-
 fore,  the  question  of

 hg  orem
 of  their

 mae  Comparing
 or  not  helping  did  not

 *

 Eastern  Shipping  Corporation
 “613.  Shri  0,  C.  Sharma:  Will  the

 Minister  of  Transport  be  pleased  to  state  :
 (a)  the  that  have  been  taken  to

 take  over  the  ern  Shipping  Corpora-
 tion  ;

 (0)  the  amount  of  money  paid  ?
 The  Deputy  Minister  of  Railways

 and  Transport  (Shri  Alagesan):  eo  A
 General  Manager  has  been  i

 ay who  will  be  re-designated  as  ing
 Director  with  effect  from  sth  August,
 i956.  Arrangements  are  in  hand  to  take

 over  the
 Manes

 ing  Agency  from  the  Scin-

 re
 Steam  Navigation  Co.  Lrd.,  on  that

 te.
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 (b)  Presumably  the  hon.  Member  is
 referring  to  the  question  of  repayment  of
 share  money  to  the  Scindia  Steam  Naviga-
 tion  Company  Ltd.  This  matter  is  under
 consideration,

 Shri  D.  C.  Sharma:  May  I  know
 if  any  tentative  programme  has  been  drawn

 up  for  this  Corporation  and,  if  so, to  what
 places  the  services  of  the  Bastern  Shipping
 Corporation  will  be  directed  >

 Shri  Alagesan  :  There  is  28
 prog: ramme  for  expansion  of  the  tonnage  that  is

 owned  by  this  Corporation.  We  are  opera-
 ting  six

 ships
 now.  That  will  have  to  be

 increased,  [  do  not  have  the  details  about
 that  and  about  the  strengthening  of  the
 routes  on  which  it  is  going  to  ply.

 Shri  D.  C.  Sharma  :  May  I  know
 if  the  Manager  who  has  been  appointed  on
 this  Corporation  has  any  technical  quali-
 ficcations  or  administrative  qualifications,
 or  both  technical-cum-administrative  qua-
 lifiations  ?

 Shri  Alagesan:  He  is  a  member  of
 the  Civil  Service  and  has  been  until  re-
 eently  our  Ambassador  in  Burma.

 Shri  Dp.  C.  Sharma:  May  I  know
 what  special  qualifications  he  has  for  run-
 ning  t his  Shipping  Corporation  ?

 The  Minister  of  Railways  and
 Transport  (Shri  Lal  Bahadur  Shastri):
 The  hon,  Member  might  perhaps  be  aware
 that  even  the  Chairman  of  Port  Trusts,
 those  who  have  to  control  and  guide  the

 working'c
 of  the  ports,  are  also  I.  &s:  offi-

 cers.  d  with  regard  to  this  gentleman,
 his  work  will  generally  be  of  an  adminis-
 trative  character,  and  there  will  be  techni-

 officers,  engineers  and  others,  who
 will  look  after  the  technical  side.

 Sardar  Iqbal  Singh:  May  I  know
 if  the  ships  of  this  Corporation  will  run
 between  India  and  Burma  also,  which  ser-
 vice  has  been  closed  due  to  the  withdrawal
 of  the  ships  ?

 Shri  Alagesan  :  Yes.  One  ship  of
 Scindias

 ५४३७  9] ying
 on  this  route  and  they

 have  st  the  ship,  which  has  caused
 great  hardshi ship  to  the

 peopl
 le  going  from  the

 south  of  this  country  to  Burma  and  vice
 versa,  Now  thereis  a  proposal  ;  the  Scin-
 dias  have  themselves  proposed  to  put  back
 the  ship  on  the  route.  But  the  sai  ing  may
 be  perhaps  towards  the  end  of  this  month.

 Heavy  Packages  in  Passenger
 Compartments

 *6r4.  Shri  Dabhi  :  णा  =the
 Minister  of  Railways  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  many
 passengers  carry  bulky  and  heavy  packages
 with  them  in  the  compartments  ;
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 (b)  if  so,  what  steps  Government  pro-
 pose  to  take  to  stop  this  practice  ;  and

 (c)  whether  there  is  provision  of  se-
 parate  space  for  luggage  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan)  :  (a)  Complaints
 have  been  received  of  some  passengers
 carrying  heavy  and  bulky  packages  with
 them  in  compartments.

 (b)  and  (c).  A  statement  is  laid  on  the
 Table  of  the  Lok  Sabha,  [See  Appendix
 IV,  Annexure  No.  9].

 Shri  Dabhi:  It  is  mentioned  in  the
 Statement  that  instructions  have  been  issu-
 ed  to  the  staff  corcerned  to  ensure  that

 ssenge:s  do  rot  carry  heavy  and  bulky
 luge  in  their  compartments.  May  I
 know  whether  it  is  not  a  fact  that  in  spite
 of  these  instructions,  the  staff  do  not  act
 according  to  the  instructions  in  most
 cases  ?

 Shri  Shahnawaz  Khan:  The  staff  try  to
 do  their  test  without  rubbing  too  many
 people  the  wrong  way.

 Shri  Dabhi:  [n  the  statement  it  is  also
 mentioned  that  separate  space  is  provided
 by  way  of  luggage  racks  in  trains.  May  I
 know  in  which  trains  on  the  Western
 Railway  such  luggage  racks  are  provided  ?

 Shri  Shahnawaz  Khan  :  I  cannot  give
 the  exact  number  of  trains,  but  there  are
 racks  in  various  third  class  compartments.

 सेठ  झलक  सिह:  क्या  माननीय  मंत्री

 महोदय  बतलाने  की  कृपा  करेंगें  कि  कभी

 कभी  मिलिटरी  के  प्राणी  इन्फडैमेटरी  सामान

 ले'  कर  गाड़ियों  में  चलते  हैं  ?  यदि  हां,  तो

 उनको  रोकने  के  लिये  क्‍या  उपाय  किये

 गये  हैं  ?  -

 शी  शाहनवाज  wt:  किसी  भी  आदमी

 को  इजाजत  है  कि  वे  अपने  बक्सों  को  अपने

 साथ  ले  जायें,  इसकी  कोई  रुकावट  नहीं  है  ।

 लेकिन  कोई  खतरनाक  चीज़,  जैसे  एम्यूनिशन

 वगैरह  है,  उसके  लिये  जरूर  नियम  है  क्रि
 उसको  बे  साथ  न  छे  जायें  v
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 मुल्ला  झ्ब्युल्लाभाई  :  क्‍या  यह  सही
 है  कि  जो  रेलवे  प्राफिसर्स  छुट्टी  या  बदली
 पर  जाते  हैं  वे  अपने  साथ  बहुत  ज्यादा  सामान
 ले  जाते  हैं  ?

 थी  शाहबाज  मां  :  जिसको  जितनी

 इजाजत  होती  है  वह  उतना  ही  सामान  ले
 जा  सकता  है।  मैं  यह  नहीं  कहता  कि  हर  एक
 आदमी  जो  ज्यादा  सामान  ले  जाता  हैं,
 वह  पकड़ा  ही  जाता  है,  लेकिन  रेलवे  कर्म-
 चारी  कोशिश  करते  हैं  कि  जो  ज्यादा  सामान
 ले  जाते  हैं  उनको  थे  चार्ज  करें।

 अतिरिक्त  विभागीय  कर्म  चारी

 +६१५,  शी  भक्त  बदल  :  क्‍या  संचार
 मंत्री  २२  मार्च,  १६९५६  के  तारांकित  प्रश्न
 संख्या  ८८५५  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  डाक-तार  विभाग  के  भप्रतीक्षित
 विभागीय'  कर्मचारियों  के  वेतन  व  नौकरी  की
 दवातों  में  संशोधन  करने  का  जो  प्रश्न  विचारा-
 धीन  था  क्‍या  उसके  बारे  में  कोई  भ्रान्ति
 निर्णय  कर  लिया  गया  है  ;

 (ख)  यदि  हां,  तो  क्‍या  संशोधित
 बेतनक्रमों  और  शर्तों  का एक  विवरण  सभा
 पटल  पर  रखा  जायेगा  ;

 (ग)  यदि  नहीं,  तो  प्रन्तिम  निश्चय
 किये  जाने  में  कितना  समय  लगने  की  आपदा

 है  ;  भभोर

 (घ)  स  सम्बन्ध  में  देरी  होने  के
 क्या  कारण  है  ?

 प्राकृतिक  संसाधन  मंत्री  (भी  Bo  go

 साबित)  :  (क)  जी  नहीं  ।

 (ख)  यह  दन  ही  नहीं  उठता  ।

 (ग)  तथा  (घ).  चूंकि  समस्त  पद्धति-
 रिक्त  विभागीय  पद्धति  के  सब  पतलूनों  पर
 विचार  करना  है  इसलिये  इसमें  कुछ  समय
 लगने  की  संभावना  है  1

 *
 कही  भक्त  इन  :  कया  गवर्नमेंट  को

 इस  बात  का  ध्यान  है  कि  एकक्‍्सट्रा-डिपार्ट-
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 ace  स्टाफ  के  लिये  जो  नियम  बनाये  गये  थे

 वे  राज  से  कोई  २४  वर्ष  पूर्व  बनाये  गये  थे,
 यानी  सन्‌  १६३२  में  बनाये  गये  थे  कौर  तब  से

 महंगाई  इत्यादि  बहुत  बढ़  गई  है  तथा  दूसरे
 कई  परिवर्तन  हो  गये  हैं  ?  इन  चीजों  को
 ध्यान  में  रखते  हुये  गया  इस  मामले  को  द्ीघ्ता
 से  निपटाने  की  कोशिश  की  जायेगी  तथा-

 शिक्षा  ही  कोई  निर्णय  कर  लिया  जायेगा  ?

 शी  के०  बेन  मालवीय  :  जी  हां,  गवर्नमेंट

 के  सामने  ये  सब  प्रदान  हैं  |  लेकिन  माननीय
 सदस्य  को  इस  सम्बन्ध॑  में  दो  एक  बात  मालूम
 होनी  चाहियें  शर  वे  यह  कि  जो  एक्सट्रा
 डिपार्टमेंटल  स्टाफ  होता  है  वह  पूरे  वक्‍त  काम

 नहीं  करता  है।  ये  तो  खाली  अतिरिक्त
 समय  के  लिये  ही  काम  करता  है  भौर  इनको

 पूरी  आज़ादी  होती  है  कि  ये  हस  समय  शौर
 काम  कर  सकें  |  इनको  दो  तीन  घंटे  से  ज्यादा
 काम  नहीं  करना  पड़ता  है।  इस  वास्ते  यह
 खयाल  किया  गया  था  कि  इनको  जो  एला-
 उंसिस  दिये  जाते  हैं,  वे  काफी  हैं।  लेकिन
 जब  गव नें मेंट  का  ध्यान  इस  शोर  दिलाया
 गया  तो  गवर्नमेंट  ने  इस  पर  विचार  करना

 शुरू  कर  दिया  भ्र ौर  वह  इस  पर  विचार  कर

 रही  है  1  इसमें  कुछ  समय  तो  लगेगा  ही  ।,

 श्री  भक्त  ददन :  कभी  माननीय  मंत्री

 जी  ने  बताया  कि  इन  कर्मचारियों  को  प्रौढ़ता
 दो  तीन  घंटे  ही  काम  करना  पड़ता  है।  क्या

 गवर्नमेंट  के  ध्यान  में  यह  बात  भी  कराई  है  कि
 *  इन  लोगों  को  सुबह  से  शाम  तक  बैठना  पड़ता

 है  जिसका  नतीजा  यह  होता  है  कि  इनके

 दूसरे  काम  का  हर्जा  होता  है  ?  इस  वास्ते
 क्या  इस  दृष्टिकोण  से  भी  इस  प्रदान  पर  विचार

 किया  जायेगा  ?

 की  को  to  भारतीय  :  यह  सवाल  भी

 गवर्नमेंट  के  सामने  पाया  है  पौर  इसके  लिये

 झांकने  इकट्ठे  करने  की  जरूरत  होगी  |

 कुछ  झांकने  एकत्र  किये  भी  जा  चुके  हैं  ।

 मगर  इस  सारे  मामले  पर  विचार  करने  में

 ऊन  समय  जरूर  लगेगा  ।
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 Shri  V.  Muniswamy  :  May  I  know
 whe.her  it  has  been  brought  to  the  notice
 of  tne  Government  that  the  extra-
 departmental  emplcy-es  at  present  are  work-
 ing  almost  for  an  equal  number  of  hours
 as  the  regular  employees  and  whether
 ‘this  fact  was  taken  into  considera'ion  for
 the  revision  of  the  pay-scales  of  extra-
 departmental  employees?

 ‘Shri  K.  D.  Malaviya  :  In  certain
 fegions  it  may  be  true.  In  tnose  areas,
 the  neads  of  the  offices  have  been  autho-
 rised  to  increase  the  allowances  on  a  cer-
 tain  basis.  Therefore,  whenever  they
 have  to  work  more,  they  will  receive  more
 allowance.

 Alarm  Chains

 “616.  Shri  Bibhuti  Mishra  +  Will  the
 Minister  of  Railways  be  pleased  to  state:

 (a)  wherber  it  is  a  fact  that  Railway
 authori‘ies  of  various  zones  have  discon-
 nected  ‘alarm  chains’  in  passenger  trains;

 (b)  if  so,  the  reason  thereof;  and
 (c)  whether  there  is  any  substitute

 method  fcr  ‘alarm  chains’  in  case  of  unex-
 pected  danger?

 The  Parliamentary  Secretary  to
 the  Minister  of  Railways  and  Trans-
 port  (Shri  Shahnawaz  Khan)  :  (a)
 Alarm  chains  nave  been  discoriinued  on
 certain  trains  on  the  Northern,  North-
 Eastern,  Eastern  and  Soutn-Eastern  Rail-
 ways.

 (b)  Frequent  and  mischievous  use  of
 the  apparatus,  resulting  in  dislocation  of
 train  services.

 (c)  There  is  no  alternative  arrangement
 inthe  compartments.  But  the  vacuum
 brake  remains  operative  on  the  train  en-
 gine  and  in  the  Guard’s  brake-van  and
 guards  and  engine  crew  have  instructions
 to  te  specially  vigilant  and  to  stop  the
 trains,  when  so  required.

 भी  बिभूति  लिख :  सरकार  ने  जिन

 जिम  जगहों  पर  से  इत  एसाम  बेंस  (ख़तरे
 की  जंजीरों)  को  हटाया  हैं,  उन  जगहों  में  से

 किसी  जगह  से  लोगों की  तरफ से  क्या  सरकार
 के  पास  ऐसी  शिकायतें  भाई  हैं,  कि  इससे
 लोगों  को  असुविधा  का  सामना  करना  पढ़

 रहा  है  ?
 Shri  Shahnawaz  Khana  :  [  do  not

 follow  the  question.
 Mr,  Speaker  :  Does  the  hon.  Mem-

 ber  want  co  know  the  alternative  arrange-
 ment?  What  is  his  question?

 श्री  विभूति  मिथ :  मेरा  हाल  यह  है  कि

 सरकार  ने  जिन  जगहों  पर  से  इन  एलबम  केस
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 को  हटाया  है  क्‍या  वहां  की  जनता  की  तरफ
 से  सरकार  के  पास  कुछ  ऐसी  शिकायतें  भाई
 हैं  कि  इनके  हट  जाने  से  उनको  कठिनाइयों
 का  सामना  करना  पड़  रहा  है  ?

 श्री  शाहनवाज  सं:  कोई  खास
 शिकायतें  तो  नहीं  भाई  है  1

 Shri  S.  C.  Samanta  :  May  I  know
 if  all  tne  female  ccmpartments  w:!!  have
 alarm  chains?

 Shri  Shahnawazx  Khan  :  Ycs;  h:
 ladies  compariments  bave  alarm  chains.

 Steel  Foundry
 *6r7.  Shri

 ry  ber]
 t  Jha  Asad  :

 Will  the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal  to
 set  up  any  steel  foundry  at  Chittaranjan
 Locomotive  Works  ;  and

 (b)  if  so,  the  details  cf  the  same?
 The  Deputy  Minister  of  Railways

 Eg
 Transport  (Shri  Alagesan):  (a) ea.

 (0)  The  factory  is  being  planned  for
 an  out-turn  of  abour  7,000  tonsa  cf  steel
 castings  per  year  with  a  possible  future
 expansion  to  10,000,  tons.

 Shri  Bhagwat Jha  Azad  :  a  I  know
 the  extra  expenditure  that  is  likely  to  be
 incurred  on  the  expansion  project?

 Shri  Alagesan  :  We  nave  been  pro-
 mised  some  assistance  by  the  Technical
 Co-operation  Mission  also  fcr  this  pro-
 ject.  The  whole  project,  including  the
 township  etc.,  is  estimated  to  cost  sbout
 6  million  dollars.

 Shri  Bhagwat  Jha  Azad  :  What
 will  be  the  assistance  that  is  expected
 from  the  Technical  Co-operation  Mission  ?

 Mr.  Speaker  :  In  terms  of  money.
 :  About  50  per  cent:

 of  the  total  expenditure;  3  aa  to
 2

 million
 dollars  is  expected  to  be  available  under
 development  assistance;  that  will  be  spent
 more  er  Icss  entirely  tn  the  purchase  of
 plant  and  machinery  etc.

 Shri  Mohiuddint  The  establishment  of
 stec]  foundries  is  being  examined  by  the
 Development  Corpermion  under  the
 Cemmrrce  and  Indusiry  Ministry;  is  this
 steel  foundry  in  addition  to  these  foundries  ?

 Shri  Alagesan  :  Yes.
 Alexandra  and  Victoria  Docks,

 Bombay
 *ér9.  Shri  Gidwani;  Will  the  Minister

 of  Transport  be  pleased  to  state  :
 (४)  whether  it  is  a  fact  that

 :
 large

 quantity  of  ste!  and  steel  products  lie  piled
 .
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 up  in  the  open  in  the  Alcxandra  and  Vic-
 toris  docks,  Bcmbay  making  movment  of
 even  vehiculer  ireffic  difficult;

 (b)  what  efforts  have  been  made  by  the
 Government  to  clear  the  docks  of  the  present
 accumulation  ;

 (०)  whether  any  steps  have  been  taken
 to  see  thet  there  i  no  congestion  in  the
 docks  in  future’  by  the  accumulation
 of  steel  imports;  and

 (d)  if  to,  what  steps  have  been  taken
 in  the  matter  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :  (a)
 No,  Sir.

 (b)  to  ).  Tne  Port  Trust  have  opened
 adump  at  Haji  Bunder  with  effect  from
 oth  June,  .956  for  storing  cargoes  of  iron
 and  steel  lying  unclesred  in  the  decks.
 Asaresult,  the  congestion  in  the  docks
 has  been  cleared.  The  Port  Trust  Autho-

 tities  are  fully  alive  to  the  situation  and  the
 dump  will  be  enlarged  suitably  so  as  to
 cops  with  any  future  increase

 in
 traffic,

 Shri  Gidwani:  May  I  know  whether
 the  Government  have  taken  steps  to  divert

 steel  shipment  to  other  ports  in  the
 immediate  future  in  view  of  the  fact  that
 serious  congestion  will  occur:  in  the
 Bombay.  docks,  if  that  is  not  done?

 Shyi  Alagesan:  Wherever  it  is  possible,
 steel  shipment  will  also  be  diverted  to  other

 re
 Other  Sore

 are  also  being  teken
 €  increasing  the  capacity  of  the  dumps,

 if  necessary,  the  opening  of  another  dump
 etc.  These’  are  also  under  consideration
 in  the  port  of  Bombay,  so  that  arrivals  may
 be  cleared  soon,  Certain  other  steps  are
 also  being  taken  in  this  regard.

 Shri  Gidwani:  May  1  koow  whether
 the  Government  propose  to  construct  a
 warehouse  at  Haji  Bunder  for  stocking
 future  steel  imports?

 Shri  plsgrens contain  all  these.
 :  A  warehouse  cannot

 Shri  Gidwani:  Are  Government  aware
 that  in  view  of  the  difficulty  of  clearing
 the  imported  steel  from  the  docks,  the
 consignees  have  to  pay

 pat
 demurrage

 charges  which  ultimatel:  on  the  con-
 sumers?  If  so,  what  steps  have  been
 taken  in  that  direction?

 Shri  Alagesan:  The  consignees  have
 been  asked  to  clearthe  arrivals  of  goods
 within  24  hours;  if  the  steel  is  taken  to
 the  dump,  then

 they
 will  have  to

 an  additional  charge  of  Rs.  i2.  This
 created  a  situation  in  which  the  consignees
 are  anxious  to  remove  the  goods  as  soon
 as  they  arrive.
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 Surface  Transport
 "620,  Shri  Matthen:  Will  the  Minis-

 ter  of  Transport  be  pleased  to  state:
 (a)  whether  his  attention  has  been

 drawn  to  an  article  inthe  English  Digest
 7  under  the  heading  “Why  not  scrap

 English  Railways”;  and
 (b)  if  so,  whether,  in  view  of  the  bottle-

 neckin  transport  consequent  on  the  inade-

 quacy
 of  the  Rail  Transport,  during  the

 econd  Plan  Government  propose  to  pay
 more  attention  to  the  devel  t  of  Sur-
 face  Transport  than  what  is  paid  to  their
 development  at  present  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport

 Khan):  (a)  Yes,  Sir.
 (b)  It  will  be  realised  that  conditions  ob-

 taining  in  U.  K.  and  India  are  not  similar.
 Steps  are  being  taken  to  ensure  the  co-
 ordinated  development  of  all  forma  of
 transport  viz.  rail,  road  and  sea.

 Shri  Matthen:  According ‘to  this  article,
 the  railways  are  the  slowest  way  of  trans-
 porting  goods—about  2  miles  hour
 is  the  average.  Is  it  correct  anal  what  is
 the  average  in  India?

 The  Deputy
 Transport  (Shri  Alagesan)  :

 As  is  stated  in  the  written  answer,
 the  conditions  obtainin  in  U.K.
 and  India  are  completely  dissimilar.
 The  suggestion  has  been  made  in  an  arti-
 cle  by  some  expert  that  the  British  railways
 show  ta  be

 scrapped
 and  replaced  by  road

 transport,  8  had  arisen  out  of
 this  situation,  namely,  that  the  Bri-
 tish  railways  are  losing  to  the  tune  of  20
 million  a  year,

 ela  er
 the  Indian  Rail-

 ways  are  absolutely  a  pa  concern,
 Our  surpluses

 od  a
 face  year

 by  year  and  as  ,  this  question  of  sub-
 atituting  railway  pay

 al
 by  road  trane-

 port  in  our  country  does  not  arise.  The
 conditions  in  the  two  countries  are  dissi-
 milar.

 Shri  Matthen:  I  did  not  suggest  any
 scrapping.  I  only  asked  the  hon  Mi  inister
 whether  the  statement  is  correct  and  what
 is  the  average  speed  in  India  of  the  trans-
 port  of  8  by  rail,  Will  he  please answer  this  question  ?  It  is  said  that
 the  Railways  are  the  slowest  Way  of  trans-
 port  of  goods:  about  two  miles  an  hour
 on  the  average.  Is  it  correct?  What
 is  the  average  in  India.  That  is  my
 question,

 Mr.  Speaker:  I  myself  was  not  able
 to  understand  the  hon.  Member's
 question,  As  my  hon,  friend's  ques-
 tion  is  indefinite,  it  elicits  an  indefinite
 answer.

 Shri  Alageean:  That  is  a  ststement

 ge
 in
 a  os

 Speaker:
 it  5  average

 speed  in  India?
 Shri  Alagesan:  I  should  like  te  have

 Botice.
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 Shri  Feroze  Gandhi:  What  was  the
 average  speed  of  goods  trains  in  India
 in  I954  and  I955?

 Mr.  Speaker:  He  wants  notice.
 Sardar  Iqbal  Singh:  May  I  know

 Whether  it  is  a  fact  that  even  at  the  end  of
 the  Five  Year  Plan,  there  will  be  bottle-
 necksinthe  railway?  Will  the  Govern-
 ment  consider  other  means  of  transport lans  for  their  speedy  development?

 f  so,  what  are  the  steps  taken  in  the
 matter  in  the  Second  Plan?

 Mr.  Speaker:  These  are  all  suggestions
 for  action.

 Shri  T.  N.  Singh:  Is  it  a  fact  that
 road  transport  as  it  is  fuactioning  in
 India  today  is  costlier  than  rail  transport  ?

 Shri  Shahnawaz  Khan’:  That  is  so.
 Shri  Matthen:  A  _  railway  coach

 carries  r4  tons  of  dead  weighf  per  passen-
 ger  while  a  bus  carries  the  same
 weight  to  carry  I6  passengers.  Is  it  correct  ?

 Mr.  Speaker  :  Iam  afraid  the  hon.
 Member  is  examining  the  hon,  Minister.

 Shri  Alagesan  :  These  are  statements
 in  that  article.  I  amas  much  competent
 to  state  whether  these  statements  are
 correct  as  any  hon.  Member.

 Shrimati  Tarkeshwarl  Sinha:  May  I
 know  whether  the  Government  propose  to
 appoint  an  Enquiry  Commission  as  stated
 by  Dr.  Ghosh,  a  Member  of  the  Planning
 Commission  to  make  a  Comparative  study
 of  the  load  ur  weightage  on  t Fe  wagons  in
 the  railways  and  motor  transport  ?

 The  Minister  of  Railwa
 oe port  (Shri  Lal  Bahadur  tri):

 I  regret  J  cannot  understand  what
 recommendation  the  hon.  Member  is
 referring  to.  These  matters  are,  as  the
 House  is  well  aware,  under  active  consi-
 deration  of  the

 sy
 ort  Ministry.  We

 had  appointed  8  Study  Group  which  has
 submitted  its  report.  We  are  thinking  of
 ways  and  means  to  increase  the  present
 number  of  buses  and  trucks  and  improve
 the  present  services  also.  We  have  also
 suggested  in  Transport  Advisory  Council
 and  advised  the  State  Governments  that
 they  should  try  to  avoid  levying  of  double
 taxes  and  that  there  should  be  no  restric-
 tion  between  one  State  and  another.  Also
 we  have  asked  the  State  Governments  to
 inform  the  Railway  Ministry  if  there  are
 any  routes  for  which  the
 present  code  of  principles  should  be
 relaxed.  For  example,  there  is  a
 restriction  of  50  miles,  We  are
 prepared  to  relax  that  restriction,  provid-
 ed  the  Railways  are  not  able  to  cope
 up  with  the  traffic  offering  on  that  section.
 We  have  asked  the  State  Governments  to
 inform  us.  The  Railways  do  not  want
 to  come  in  the  way  in  that  section.
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 Similarly,  in  the  case  of  private  carriers, we  have  advised  the  State  Govern-
 ments  that  licences  should  be  issued
 freely  and  private  carriers  can  travel  any distance  they  like.  These  are  the  speci- fic  steps  which  we  have  taken

 recently €  propose  to_take  other  steps  also.  e
 have  set  up  a  Central  Board  of  Transport so  that  there

 my
 be  better  co-ordination

 between  rail  and  road.,
 Central  Anti-Locust  Organisation

 *62i.  Shri  Ram  Krishan:  Will
 the  Minister  of  Food  and  Agriculture be  pleased  to  state  :

 (a)  whether  Government  propose  to
 make  retrenchment  in  the  Central  anti-
 Locust  Organisation.

 (b)  if  so,  the  reasons  thereof  ;  and
 (c)  whether  Government  will  adopt means  to  absorb  the  retrenched  staff  ?

 The  Minister  of  Agriculture  (Dr.
 P.  s.  Deshmukh):  (a)  Yes.

 (b)  Due  to  continued  low  locust  ac-
 tivity  in  the  country  and  small  chances’
 of  incursions  from  ourside;  it  is  considered
 that  the  continuance  of  the  entire  staff  is
 not  necesfary.

 (c)  Yes,  as  far  as  possible.
 Shri  Ram  Krishan:  May  I  know

 the  total  number  of  persons  affected  by  this
 retrenchment  ?

 7
 Dr.  P.  S.  Deshmukh:  One  hundred  and

 ve.
 Sardar  Iqbal  Singh:  May  I  know

 whether  a  warning  was  given  by  the  London
 Locust  Centre  of  a  new  locust  invasion  and
 may  I  know  whether  even  after  the  warning
 there  is  retrenchment  ?

 Dr.  P.S.  Deshmukh:  The  warning has  been  received.  But,  the  breeding  is
 on  such  small  scale  that  we  do  not  want
 all  the  personnel  that  we  have  now.

 Shri  B
 =

 Jha  Agad:  May  I
 know  the  total  number  that  would  be  ab-
 sorbed  out  of  the  I05  likely  to  be  retrenched  ?

 Dr.  P.  S.  Deshmukh:  According  to
 the

 proeat
 calculations,  about  50

 are  likely  to  be  absorbed  against  the  ex-
 isting  vacancies.  Various  steps  are  being
 taken  to  see  that  they  have  full  employment.

 N.  E.R.  Claims  Office
 “622.  Shri  Jhulan  Sinha:  Will  the

 Minister  of  Railways  be  pleased  to  state
 the  present  pala

 with  regard  to  the
 shifting  of  the  N.E.R.  Claims  Office  from
 Calcutta  to  Gorakhpur  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport

 =
 Shahnawaz  Khan):  A  statement

 the  isite  information  is  placed
 on  the  Table “of  t the  House.  [See  Appendix
 IV,  Annexure  No.  Io  J.
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 Shri
 Prulen

 Sinha  :  May  I  know
 in  view  of  the  fact  that  inconvenience  is
 still  being  felt  by  the  persons  affected,  whe-
 ther  the  Government  contemplate  to  ex-
 pedite  the  completion  of  the  process  of
 transfer  ?

 ‘Shri  Shahnewaz  Khan  :  The  pro- cess  of  transfer  has  been  com
 iene

 almost,
 The  only  work  that  is  left  behind  is  the
 settlement  of  arrears  of  compensation.

 Sethu  Samudram  Project
 "623.  Shri  Krishnacharya  Joshi  :

 Will  the  Minister  of  Transport  be
 pleased  torefertothe  reply  givento  Star-
 ied  Question  No.  487  onthe  760  A

 pril, I956  and  state  whether  Government  have
 accepted  the  recommendations  of  Sethu
 Samudram  Project  Sub-Committee  ?°

 The  Deputy  Minister  of  Railways
 and  T:

 bia  Po
 (Shri  Alagesan):  Not

 yet,  Sir.  cain  technical  investigations
 are  considered  necessary  before  final  de-
 cisions  can  be  taken.  Arrangements  for
 carrying  out  these  investigations  are  in  hand.

 Shri  Krishnacharya  Joshi:  May  I
 know  what  were  the  main  recommenda-
 tions  of  thig  sub-committee  ?

 Shri  Alagesan  :  The  committee  has
 recommended  that  a  channel  in  the  main
 land  west  of  Pamban  bridge  may  be  cut
 and  ships  can  come  by  that  channel.  It  is
 also  linked  with  the  development  of  Tuti-
 corin  port.

 Shri  Krishnacharya  Joshi:  What
 is  the  estimated  cest  of  this  project  ?  In
 how  many  years  will  this  be  completed  ?

 Shri  Alagesan  :  The  committee  has
 given  a  rough  estimate  of  the  cost.  Jt  has
 put  it  at  Rs.‘  ro  crores,  That  is  only
 tentative.  Unless  we  have  the  data  that  we
 are  going  to  collect,  and  afinal  project
 report  is  prepared,  we  will  not  be  able  to
 give  the  exact  cost.

 Shri  T.  B.  Vittal  Rao:  May  I
 know  why  again  it  is  referred  to  a  technical
 committee  or  technical  investigation  in  view
 of  the  fact  that  this  committee  was  helped
 by  technical  officers  ?  ‘

 Shri  Alagesan  :  It  is  true  that  there
 was  a  technical  officer  associated  with  this
 committee.  That  is  not  enough.  Enough technical  data  were  not  before  the  Commit-
 tee.  There  were  certain  data  which  were
 collected  before  they  framed  the  report.
 Those  data  were  not  consideréd  enough.
 They  have  to  make  an  hydrographic  survey
 along  the  route  recommended  by  this
 committee  after  which  only  we  will  be  able
 to  take  concrete  steps.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  the  investigations  are  being  carried
 on  by  a  technical  committee  or  a  technical

 espe  rt  only  ?
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 Shri  Alagesan:  These  investigations will  be  done  by  the  Hydrographic  Survey

 people  attached  to  the  yon  avy.
 Shri  B.S.  Murthy:  Who  is  in  charge of  the  technical  investigation  and  how  long will  they  take  to  finalise  it  ?
 Shri  Alagesan  :  I  have  already  ans-

 wered  a  part  of  the  question.  It  may
 teke  about  six  months,

 earl
 B.S.  Murthy  :  Who  is  in  char-

 ge
 Mr.  Speaker  :  Hydrographic  Survey

 people.

 Shri  Matthen  :  As  this  project  is
 likely  to  benefit  the  whole  of  south  India,
 will  the  hon.  Minister  give  top  priority  to

 at  poetics
 and  expedite  it  as  soon  as  pos- sible

 Shri  Alagesan  :  That  would  be  taken
 into  account.

 India  Registered  Aircraft  in  Foreign
 Countries

 "624.  Shri  Jeipal  Singh:  Will  the
 Minister  of  m4  Lane  be  pleased to  state  :

 (a)  the  number  of  aircraft  with  Indian
 registration  operating  in  foreign  countries;

 (b)  the  number  of  Indian  pilots  em-
 ployed;  and

 (c)  the  reasons  for  permitting  India-
 registered  aircraft  to  operate  for  Non-
 Indian  companies  ?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  (४)  Five.

 (b)  ye
 (c)  The  aircraft  have  been  allowed  to

 operate  outside  India  (i)  to  enable  full
 utilisation  of  the  fleet,  (i)  to  earn  forei
 exchange  and  (iti)  to  afford  an  opportunity
 for  Indian  crew  to  gain  useful  experierce  in
 international  operations.

 Shri  Jaipal  Singh:  The  hon.  Minis-
 ter  made  a  reference  to  the  fact  of  our
 earning  foreign  exchange.  May  we  know
 whether  the  remittances  of  money  earned

 ord
 activities  are  channelled  through

 nda

 Mr,  Speaker  :  Are  they  sent  to  America
 through  India,  that  is  what  he  wants  to  know.

 Shri  Jaipal  Singh:  Yes.  If  the
 are  sent  to  countries  other  than  the  coun-
 tries  of  their  tions,  are  the  remittances
 canalised  through  India,  because  the  hon,
 Minister  mentioned  something  about
 our  earning  foreign  exchange  ?

 Shri  K.  D.  Malaviya:  Yes  Sir.
 That  wes  a  genera]  answer  supplied  by
 me.  With  regard  to  specific  routing  of
 this  exchange,  I  have  no  information
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 Shri  Jai  Singh:  In  view  of  the
 fact  that  aircraft  are  registered  in
 our  country,  what  arrangements  have
 Government  for  the  periodical  checking
 of  these  aircraft  ?

 Shri  K.  D.  Malaviya:  I  learn  that
 certain  arrangements  have  been  made  with
 these  aircraft  for  periodical  checking,
 and  as  soon  as  those

 |  :
 ‘cautions:  which  have

 been  taken  are  satis  rily  checked  up,
 their  registration  is  renewed.  Otherwise,
 they  are  de-registered.

 Shri  Jaipal  Singh:  Are  we  to  under-
 stand  that  arrangements  have  been  made
 for  the  periodical  checking  of  the  aircraft
 in  the  countries  they  are  operating  in, or  dothe  aircraft  come  to  our  country  to
 be  checked  ?

 Shri  K.  D.  Malaviya:  I  do  not  know,
 but  there  are  certain  arrangements  which
 have  been  made.  Subject  to  correction,
 perhaps  they  are  checked  in  our  country.

 Shri  Kasliwal:  In  which  foreign
 countries  are  these  aircraft  operating  ?

 Shri  K.  D.  Malaviya:  In  the  nei-
 ghbouring  countries,  Arabia  and  in  some
 of  the  eastern  countries.  Some  of  these
 foreign  companies  operate  in  Kashmir
 through  the  UNO  also.

 Shrimati  Tarkeshwari  Sinha:  What
 is  the  underlying  idea  and  specific  advan-
 tage  in  those  aircraft  being  registered  here
 and  then  operating  there  ?

 Shri  K.  D.  Malaviya:  Just  to  open
 up  areas  and  give  experience  to  our  own
 boys  and  to  establish  relations  with  the
 neighbouring  countries.

 Shri  G.  S.  Singh:  Is  the  hon.
 Minister  aware  that  these  pilots  operating
 these  aircraft  are  flying  longer  hours  as
 laid  down  in  the  regulations  and  if  so,  has
 the  Director-General  of  Civil  Aviation

 ‘ot  any  means  of  checking  their  health  and
 fame  them  as  they  happen  to  stay  out-
 side  the  country  for

 periods
 of  more  than

 two  or  three  yeare
 Shri  K.  D.  Malaviya:  It  seems  te

 me  a  suggestion.  I  will  pass  on  the  sug-
 gestion  to  the  Minister.

 Re-railing  Device
 *  626.  Shri  hunath  Singh  :

 Will  the  Minister Reg  Railways  be  pleased
 to  state  whether  it  is  a  fact  that  a  new
 re-railing  device  developed  by  «a  West
 German  firm  and  demonstrated  at  several

 nore
 in  India  proved  to  be  useful  for

 ndian  Railways  ?

 The  Parliamentary
 monrecsay

 te
 the  Minister  of  Railways  and  Trans-

 port  (Shri
 Rang

 epee  ete  enh
 s  The

 cee
 equipment  recently  demons-

 trated  at  Dohad  and  Lower  Parel  Work-
 shops  of  the  Western  Railway  and  at
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 Narculdanga  Loco  shed
 Se

 Sealdah)
 on  the  Eastern  Railway  been  reported
 as  useful  to  the  requirements  of  the  Phdien
 Railways.

 The  questions  of  obtaining  this  equip-
 ment  on  afew  Railways  is  under  consi-
 deration.

 Shri  Raghunath  Singh  :  When  is  it
 going  to  be  introduced  in  India?

 Shri  Shahnawaz  Khan:  I  have
 just  said  that  the  matter  is  under  consi-
 deration.

 Fakirgram-Amingaon  Line

 * 637.  Shri  Amjad  Ali:  Will  the
 Minister  of  Railways  be  pleased  to  state
 the  protective  measures  that  have  been
 taken  to  protect  the  line  from  Fakirgram
 to  Amingaon  in  North-Eastern  Railways?

 The  Parliamentary  Secretary  to  the
 Minister  of

 Railways
 and  Transport

 (Shri  Shahnawaz  Khan):  The  protec-
 tion  works  at  Gourang,  Aie  and  Dulani
 rivers  have  been  completed  by  the  North
 Eastern  Railway  and  those  for  Beki  river
 have  been  taken  up  by  the  State  Govern-
 ment.  Some  river  training  works  of  two
 minor  rivers  have  also  been  completed.

 Shri  Amjad  Ali:  Is  it  a  fact  that  an
 aerial  survey  was  recently  conducted  to
 find  out  the  volume  of  water  discharges
 from  the  sub-Himalayan  ranges  that  flow
 under  this  dine  ?

 Shri  Shahnawaz  Khan:  If  the  hon,
 Member  is  referring  to  the  general  question
 of  breaches  on  the  Assam  Rail  Link  that
 matter  is  receiving  attention  and  certain
 surveys  have  been  carried  out  as  to  whether

 =  a
 alignment  should  be  intro-

 ced.
 Shri  Amjad  Ali:  What  is  the  total

 expenditure  incurred  so  far  in  the  protec-
 tion  works  on  this  line?

 Mr.  Speaker:  All  the  years?
 Shri  Amjad  Ali:  All  the  years.
 Mr,  5

 —
 :  From  the  beginning

 of  the  world  ?  How  can  any  question  be
 answered  like  that?  He  must  confine
 himself  to  particular  years.

 Shri  Amjad  Ali:  When  they  have
 answered  this  question,  they  ou,

 ght
 to  be

 able  to  give  us  some  idea  as  to  the  expen-
 diture  they  have  incurred  in  this  line  for  the
 protection  works  till  now.

 Mr  Speaker:  Over  a  particular  year  or
 two  years  or  a  period.

 Shri  Amjad  Ali:  The  question  iteelf
 suggests  it,

 Shri  Shahnawaz  Khan:  From  the
 year  9§2-53  tothe  year

 2985
 §-56  the amount  spent  20  far  on  this  section

 has  been  Re.  2,00,§0,090.,
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 Booking  Clerks
 *  628.  Shri  M.  S.  Gurupadaswamy  :

 Will  the  Minister  of  Railways  be  pleased
 to  state  ;

 (a)  whether  attention  of  Government
 has  been  drawn  to  the  grievances  of  Nor-
 thern  Railway  Booking  Clerks

 ow the  avenues  of  promotions,  residenti
 accommodation  and  other  difficulties  ;  and

 (b)  if  so,  the  action  that  the  Govern-
 ment  have  taken  or  propose  taking  in  the
 above  matter?

 The  Parliamentary  Secretary  to
 the  Minister  of  Railways  and  Trans-

 Bere
 (Shri  Shahnawaz  Khan):  (a)  Yes,

 ir.
 (b)  The  matter  is  under  considera-

 tion,

 Shri  M.  s.  Gurupadaswamy  :  May
 I  know  whether  the  recruitment  policy  of
 the  Railway  Board  has  prejudiced  the
 clerks  working  already  in  the  Northern
 Railway  ?

 Shri  Shahnawaz  Khan  :  No,  Sir.
 Shri  M.  5S.  Gurupadaswamy  :  May

 I  know  whether  it  is  a  fact  that  the  re-
 cent  recruitments  to  the  clerical  cadre
 have  overlooked  the  senioriy  of  the  clerks
 working  in  this  region?

 Shri  Shahnawesz  Khan  :  A  number
 of  grievances  from  the  clerks  of  the  North-
 ern  Railway  were  received  in  the  form  of
 a  memorandum  and  all  those  points  are
 receiving  attention.

 Shri  V.  Muniswamy  :  May  I  know
 whether  any  decision  taken  on  this  memo-
 randum  will  be

 pay
 to  Northern

 Railway  clerks  only  or  to  clerks  working
 on  all  the  railways?

 Shri  ee  a
 I

 fa request  my  hon,  frie  to  ve  a  litt
 patience  until  the  decision  is  taken  and  then
 raise  this  question.

 Shri  T.  N.  Singh  :  May  I  know
 whether  avenues  of  promotions  have  al-
 ready  been  found  ae

 corresponding  or
 similar  services  like  et  collectors  and
 others  only  a  few  months  or  a  year  ago,
 and  if  so,  why  of  promotion
 in  regard  to  these  booking  clerks  and
 commercial  clerks  were  also  not  taken  up
 at  the  same  time  to  avoid  any  heart-burn-
 ing?

 The  Deputy
 and  Transport  (Shri  Alagesan)  :  That
 is  one  of  the  demands.  One  of  their  de~
 mands  is  that  their  channel  of  promotion
 is  limited.  That  is  also  being  examined.

 other  categories  are  allowed  to
 appear  for  accounts  examinations,  they
 are  not  permitted  to  doso.  All  those
 things  are  being  looked  into.
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 Shri  T.  N.  Singh  :  Among  the  com-
 mercial  clerks  themselves,  the  booking
 clerks  and  those  working  in  the  claims

 Office,  there  is  already  a  discrepancy  re-

 5
 chances  of  promotion.  Is  that

 0
 Shri  Alagesan  :  I  am  not  able  to  8४

 off-hand.

 Shri  T.  B.  Vittal  Rao:  The
 Railway  Minister  while  presenting  the
 budget  announced  that  he  was  going  to
 increase  the  number  of  higher  grades,
 At  what  stage  is  that

 proposal
 and  when

 is  it  likely  to  be  finalised

 The  Minister  of  Railways  and
 Transport  (Shri  Lal  Bahadur  Shastri);
 That  is  being  considered  by  a  fe@  directors
 of  the  Railway  Board.  hey  have  for-
 mulated  certain  tentative  proposals,  My
 difficulty  has  been  that  we  have  not  been
 able  to  consult  the  Federation  in  this
 matter  so  far.  We  do  not  want  that  we
 should  get  their  opinion  before  making
 any  formal  announcement,  but  in  case
 it  is  not  possible  to  do  so  or  it  takes
 time  then  perhaps  the  Government  at
 their  own  initiative  will  have  to  an-
 nounce  their  decision  after  some  time,

 Private  Railways

 a
 Shrimati  Renu  Chakravartty:

 Will  the  Minister  of  Radlways  be  pleased
 to  state:

 (a)  the  findings  of  the
 spe

 cial  officer
 appointed  to  examine  the  Howrah-Amta
 and  Howrah-Sealkhala  Light  Railway  of
 Martin  and  Co.,  and  possibilities  of  its
 being  taken  over  by  Government;  and

 (b)  whether  Government  has  arrived
 at  any  decision  and  if  so,  what  is  it?

 Secretary  to
 the  Minister  of  Railways  and  Trans-
 port  (Shri  Shahnawaz  Khan)  :

 © and  (9),  The  question  of  taking  over  the
 Howrah  Amta  and  Howrah-Sealkhale
 Light  Railways  was  not  referred  to  the
 Special  Officer  appointed  by  the  Eastern
 Railways  at  the  instance  of  the  Railway
 Board.  Under  the  contract  the  authority
 empowered  to_acquire  the  Light  Railways
 are  the  local  District  Boards  and  Munici-
 palities.

 Shrimati  Renu  Chakravertty  :  Is
 it  not  a  fact  that  the  special  officer  appoint-
 ed  by  the  railways  to  enquire  into  this  mat-
 ter  gave  his  opinion  that  it  could  be  nationa-
 lised  as  part  of  the  Howrah  Yard  Develop-
 ment  and  Electrification  Scheme  ?

 Shri  Shahnawas  Khan  3  No,  I  do
 not  think  there  was  any  such  recommen-
 dation.

 Shrimati  Renu  Chakravartty  :  Ip
 view  of  the  fact  that  this  railway  is  a
 very  old  railway  and  yet  caters  to  a  very
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 large  and  growing  population,  and  also
 in  view  of  the  fact  that  the  coal  freight  and
 coaching  earnings  total  about  Rs.  24
 lakhs  a  month,  may  I  know  whether  Gov-
 ernment  have  considered  the  economic
 advantages  of  taking  over  this  railway  as  well
 as  its  utility  aspect?

 Shri  Shahnawaz  Khan  :  A  confiden-
 tial  traffic  survey  was  conducted  in  respect
 of  the  Howrah-Amta  section,  and  it  came
 to  light  that  it  woula  be  very  uneconomical
 for  the  railways  to  take  it  over.

 Catering  Contracts
 "631.  Shri  Ss.  C.  Samanta  :  Wil]  the

 Minister  of  Railways  be  pleased  to
 state  :

 (a)  whether  some  big  catering  con-
 tractors  in  Railways  have  filed  suits  in
 law  courts  against  termination  of  their
 contracts;

 (b)  if  so,  their  names;  and
 (c)  whether  any  of  the  suits  has  been

 finally  settled  ?

 The  Deputy  Minister  of  Railways

 om
 Transport  (Shri  Alagesan)  :  (a)

 es,
 (b)  i.  M/s.  Ballabhadas

 and  allied  firms  of

 (a)  M/s.  SBallabhadas  Aggarwal.
 +(b)  M/s.  Eshwardas  &  Sons.

 (c)  M/s.  Eshwardas  Jyoti  Prasad.
 a  M/s.  A.  H.  Khan  &  Co.
 3.  M/s.  H.  P.  Nag  Bros.
 4.  M/s.  Gunaish  Lal  &  Co,

 Eshwardas

 (c)  Some  of  the  suits  have  been  settled
 in  favour  of  the  Railways  while  the  other
 are  still  pending.

 Shri  S.  C.  Samanta  :  May  I  know
 the  grounds  on  which  these  suits  have  been
 filed  by  these  contractors?

 Shri  Alagesan  :  Thcy  have  alleged
 grounds  of  discrimination,  and  that  they
 have  go:  as  much  right  as  the  per-
 manent  railway  employees  and  so  on  and
 so  forth—very  funny  grounds.

 Shri  Ss.  C.  Samanta  :  Is  it  not  a  fact
 that  they  were  -ound  by  agreements,
 and  if  so,  was  there  any  defect  in  the  agree-

 prenicy
 which  has  been  pointed  out  by

 t
 Mr.  Speaker  :  I  believe  the  matter  is

 sub
 Fn

 and  some  of  those  suits  are  still
 pending.

 Shri  Alagesan  :  Yes,  some  of  them  are
 pending.

 Mr,  Speaker  :  It  is  not  right  to  ask
 questions  relating  to  them.
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 Shri  S.  C.  Samanta  :  May  I  know
 whether  those  contractors  who
 have  filed  suits  are  being  allowed  to  have
 contracts  in  other  stations  also,  that  have
 been  offered  to  them?

 Shri  Alagesan  :  In  fact,  scme  of  these
 contractors  have  gone  to  the  courts  and
 obtained  injunctions  against  the  Railway
 Administration  from  vacating  them  from
 the  establishments  which  they  were  run-
 ning.

 The  idea  was  to  reduce  tne  large  hold-
 ings  and  reallot  them  to  smaller

 people, and  also  take  some  for  departmental  ceter-
 ing.  Now,  the  railwa

 हू
 have  been  preven-

 ted  from  doing  it.  herever  the  courts
 have  decided  in  our  favour,  as  for  instance,
 in  Delhi  and  Bombay,  we  were  able  to
 move  A

 in  and  start  departmental  catering
 on  a  few  stations  and  also  reallot  the  con-
 tracts  to  smaller  contractors.

 Shri  B.  8S.  Murthy  :  May  I  know

 now  a
 injunctions*  have  been  lifted

 so  far
 Shri  Alagesan:  As  I  said,  the  Supreme

 Court,  the  Punjab  High  Court  and  the
 Bombay  High  Court  have  decided  in  our
 favour,  and  there  are  suits  penaing  in  the
 Calcutta,  Patna  and  Allahabad  High  Courts,

 Mr.  Speaker  :  The  hon.  Memter
 wants  to  know  whether,  apart  from  the
 disposal  of  the  suits,  in  the  pending
 suits,  some  of  these  injunctions  have
 been  removed  or  withdrawn.

 Shri  Alagesan  :  Wherever  these  suits
 pave  been  settled  in  our  favour,  they  have
 been  withdrawn.

 Mr.  Speaker  :  What  about  other
 suits  ?

 Shri  Alagesan  :  The  other  suits  ate
 pending  in  the  other  courts.

 Shri  Gidwani:  Shri  5.  C.  Semanta’s
 earlier  question  was  whether  those  con-
 tractors  who  have  filed  suits  have  been
 allowed  ntw  contracts,  and  they  are
 continuing  to  be  in  possession  cf  those
 contracts.

 Shri  Alagesan:  In  fact,  the  pro-

 posal
 is  to  reduce  the  size  of  their  large

 oldings.  So,  there  is  no  question  of  allot-
 ting  new  contracts  to  them.

 a  Tala  Bridge

 ed
 Shri  N.  B.  Chowdhury  :  Will

 the  Minister  of  Railways  be  pleased  to
 state  ;

 (a)  whether  serious  defect  in  the  Tala
 Railway  Bridge  in  Calcutta  area  has  re-
 cently  led  to  a  serious  Bus  accident  re-

 omens
 in  the  death  of  several  persons;

 (b)  if  80,  the  steps  Government  have
 taken  to  remodel  and  improve  the  said
 bridge  ?
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 The  Parllame:oatary  Secretary  to
 the  Mialster  of  Railways  and  Trans-

 port
 (Shei  Shabnawaz  Khan)  :  (a)

 is  no  defect  in  the  Tala  Railway
 Bridge.  There  was  a  ssrious  bus  acci-
 dent  recently  on  the  Bridge  but  it  is  under-
 stood  to  be  due  to  the  driver  losing  con-
 trol  of  the  bus.

 (b)  Does  not  arise.
 Shri  N.  B.  Chowdhury  :  May  I  know

 whether  Government  propose  to  pay  any
 compensation  or  ex  gratia  grants  to  the
 families  of  the  deceased  persons  who  were
 the  sole  wage-earners  in  their  families  ?

 FA
 Shri  Shahnawaz  Khan  :  I  do  not

 understand  avhy  the  railways  should  pay.
 Some  passengers  are  travelling  in  a  bus,
 the  driver  loses  control  and  the  bus  meets
 with  an  accident.  How  do  the  railways
 come  in  there?

 Shri  N.  B.  Chowdhury  :  In  view  of  the
 fact  that  this  bridge  has  not  been  repaired
 since  4940  in  the  absence  of  an  apportion-
 ment  of  responsibility  as  between  the  State
 Government  and  the  Central  Government,
 may  I  know,  whether  the  bridge  would  be
 examined  immediately  and  steps  taken  to
 get  it  repaired,  so  that  further  disasters  may
 be  prevented  ?

 Shri  Shahnewasz  Khan  -  As  far  as
 the  railways  are  concerned,  there  is  nothing
 wrong  in  this  bridge.  It  is  working  per-
 fectly  well.  There  is  no  danger  from  this
 bridge  to  any  transport.  But  if,  as  the
 hon.  Member  has  suggested,  it  needs  any
 improvement  from  the  point  of  view  of
 road  transport,  then  that  matter  will  -be
 looked  into.

 Shri  प्र,  N.  Mukerjee  :  May  I  know
 whether  the  Minister  is  aware  that  there  is
 hardly  a  proper  railing  to  this  bridge  on
 either  side,  and  that  there  is  hardly  any
 facility  for  the  kind  of  pedestrian  and
 vehicular  traffic  which  passes  over  this
 bridge,  which  must  have  been  built  a  very
 long  time  ago?

 Shri  Shahnawaz  Khen  :J  might inform  the  hon.  Member  that  the  question
 of  widening  this  bridge  from  30  feet  to
 6  feet  and  8  inches  is  under  active  con-
 sideration;  the  matter  is  under  negotiation

 ‘between  the  Railway  Ministry  and  the
 State  Government.  I  hope  the  thing
 will  be  finalised  very  soon.

 New  Sanchi  Rallway  Station

 *633-  Dr.  Rama  Rao:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  the  expenditure  incurred  for  con-
 structing  the  new  Sanchi  Railway  Sta-
 tion;

 .  @,
 whether

 ————
 have  in-

 atitu’  any  departme  enquiry  into
 the  causes  of  large-scale  leakage  of  the  roof
 of  the  station  building;  and

 (c)  if  so,  the  action  taken?
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 The  Parliamentary  Secretary  te
 the  Minister  of  Railways  and  Trans-
 port  (Shri  Shahnawaz  Khan)  :  (a)
 Apparently  the  hon.  Member  is  referring
 to  the  works  for  additional  amenities  to
 passengers  provided  at  Sanchi.  The  ex-
 penditure  incurred  on  these  is  approxi-
 mately  Re.  2°25  lakhs.

 (b)  The  leakage  was  in  the  retiring rooms  and  was  due  to  the  defective  tiling.
 The  contractor  who  carried  out  the  work
 attended  to  the  defects  immediately  and
 leaking  has  been  stopped.

 (c)  The  contractor  has  given  an  under-
 taking  that  he  would  attend  to  all  further
 leaking,  if  any.  It  ia  proposed  to  withdraw
 part  of  the  contractor's  final  bill,  as  a
 guarantee  for  this.

 Dr.  Rama  Reo  :  May  I  know  whe-
 ther  the  estimated  expenditure  is  above  or
 below  Rs,  235  lakhs  ?

 Mr.  §  t  The  hon.  Member
 wants  to  eer  whether  the  al
 estimate  has  been  exceeded.

 Shri  Shahnawaz  Khan  :  |  require
 notice.  I  do  not  think  so,  but  I  require
 notice.

 Dr.  Rama  Rao  :  When  certain  works
 are  carried  out  in  a  hurry  with  a  view  to
 expediting  them,  what  precautions  do
 Government  take  to  see  that  shabby
 work  is  not  done  in  the  name  of  expedi-
 tious  work?

 Mr,  Speaker  :  That  isa  general  ques-
 tion.

 Rempur  Haldwani  Line

 *634.  Shri  B.  D.  Pande  :  Will  the
 Minister  of  Railways  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  72  on  the  17th:  February,  r956  and
 state  :

 (a)  whether  the  reconnaissance  en-
 gineering  and  traffic  survey  has  been  car-
 ried  out  for  a  broad-gauge  line  from
 Rampur  to  Haldwani,  a  distance  of  48
 miles;

 (b)  if  so,  with  what  results  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  Railways  and  Trans-

 (Shri  Shahnawaz  Khan)  :  (a)
 Traffic  Survey  is  in  progress.

 Engineering  Survey  will  be  taken  up  as
 soon  as  possible.

 (b)  Does  not  arise.

 Shri  B.  D.  Pande  :  May  I  know  the
 estimated  cost  of  this  line?

 Shri  Shahnawaz  Khan  :  Taat  will
 be  known  after  the  survey  is  completed.

 Shri  C.  D.  Pande:  There  isa  sugges-
 tion  that  the  estimated  cost  should  be  based
 on  the  assumption  that  there  should  be
 go  pounder  new  rails,  whereas  the  same
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 work  can  be  done  by  using  75  pounder
 released  rails,  In  view  of  this,  may  I  know
 whether  Government  will  consider  the  pos-
 sibility  of  reducing  the  expenditure  by
 using  lighter  rails,  so  that  the  project  may
 be  commercially  sound?

 The  Deputy  Minister  of  Railwa
 and  Transport  (Shri  Alagesan)  :  tt
 was  surveyed  for  a  metre  gauge  line...

 Shri  C.  D.  Pande  :  Broad  gauge  line.
 Shri  Alagesan  :....Now  there  isa

 pore
 to  survey  it  for  a  broad  gauge

 ine.  The  estimate  for  that  has  been  sanc-
 tioned,  and  the  reconnaissance  survey  and
 traffic  survey  will  again  take  place,  I  am
 not  able  to  say  what  rails  would  be  used.
 It  is  too  much  of  a  detail  to  go  into  pounds
 of  rails  and  so  on.

 Terminal  Tax  on  Visitors

 937°
 Dr.  Ram  Subhag  Singh

 Will  the  Minister  of  Railways  be  pleased to  state  :
 (a)  whether  certain  State  Govern-

 ments  have  approached  the  Governms:nt
 of  India  for  enacting  legislation  to  allow
 corporations  and  municipalities  to  levy
 terminal*tax  on  all  visitors;

 (b)  if  so,  the  number  of  State  Gov-

 bi  aol
 which  have  made  such  requests;

 a
 (c)  whether  the  Government  of  India

 have  taken  any  decision  in  that
 regard?

 The  Deputy,  Minister  of  Railways

 oy
 Transport  (Shri  Alagesan)  :  (a)

 ed.
 (b)  Three.  (West  Bengal,  Andhra  and

 Madr  ‘as).
 (c)  It  has  been  decided  to  enact  ge  neral

 legislation  empowering  the  Central
 Government  to  levy  terminal  tax  on
 Railway  passengers  travelling  to  and  from
 laces  Of  pilgrimage,  fairs,  melas  etc,

 श्री  भक्त  दीदार  :  क्‍या  में  जान  सकता

 ज  कि  यह  जो  मीनल  टैक्स  लगाने  के  प्रश्न
 पर  विचार  किया  जा  रहा  है,  यह  क्या  रेलों
 में  भीड़भाड़  के  कारण  किया  जा  रहा  है,
 या  वहां  की  म्यूनिसिपैलिटीयों  की  सहायता
 करने  के  लिये,  ताकि  वे  यात्रियों  की  भौर  प्रतीक
 शेवा  कर  सकें  ?

 रेलवे  तथा  परिवहन  मंत्री  (भी  लाल

 बहादुर  शास्त्री)  :  यह  जो  रुपया  भाता  है
 मीनल  टैक्स  से,  बह  रेलवे  के  पास  नहीं
 धाता  है  धौर  ज्यादातर  म्यूनिसिपैलिटी
 या  लोकल  बोस  के  पास  ही  जाता  है  कौर
 वे  इस  रुपये  को  यात्रियों  की  सुविधा  के  लिये

 ही  खच  करते  है  t
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 Shrimati  Tarkeshwari  Sinha  :  May
 I  know  whether  before  enacting  this  le-
 gislation  Government  propose  to  inquire
 and  ascertain  public  opinion  as  to  whether
 religious  sanctity  is  hurt  by  this  proposal
 of  levying  terminal  tax  on  religious  per-
 sons  ?

 Shri  Lal  Bahadur  Shastri:  I  do  not
 think  any  such  inquiry  is  necessary,  because
 even  at  present  these  taxes  are  being  levied.
 Recently,  duri  the  Kumbh  Mela  in
 Allahabad  as  well  as  at  Hardwar,  there  was
 a  levy  and  it  was  gladly  paid  by  the  lakhs
 and  lakhs  of  passengers  who  visited  these
 places,

 Shri  B.  S.  Murthy  :  May  I  know
 whether  any  estimate  has  been-made  about
 the  financial  aspect  of  this  question  in  res-
 pect  of  these  three  States

 Shri  Alagesan  :  That  we  will  not  be
 abletosay.  It  will  depend  upon  the  muni-
 cipal  area  and  the  number  o  f  pilgrims.

 Shrimati  Tarkeshwari  Sinha:  What
 is  the  purpose  behind  taxing  people  like
 this  ?  They  are  already  paying  to  the
 railways  when  they  go  there.

 Mr.  Speaker  :  Are  we  arguing  about
 these  impositions  here  ?

 Shrimati  Tarkeshwari  Sinha  :  As
 spokesmen  of  public  opinion,  we  feel  that
 this  fax  is  going  to  be  very  unpopular.

 Mr.  Speaker  :  These  are  all  terminal
 taxes.  This  is  one  of  the  taxes  contempla-
 ted  in  the  Constitution.

 tt  waar?  :  कया  इंस  मीनल  टैक्स

 के  बारे  में  कोई  रिज़िज्ेंटेशंस  लोगों  की  तरफ

 दे  गबनेमेंट  के  पास  भाई  हैं  ?

 भी  लाल  बहादुर  शास्त्री  :  मुश्किल
 यह  है  कि  प्रान्तीय  सरकारें  खुद  चाहती  हैँ
 कि  इस  टैक्‍स  को  लगाया  जाये  ।  इसका
 रुपया  हमारे  पास  नहीं  दाता  है।  मैं  समझता

 हूं  कि  श्रीमती  तारकेश्वर  सिन्हा  जो  कि

 हिन्दी  भ्रच्छी  तरह  समझती  हैं,  मेरा  जबाब

 जो  कि  मैं  ने  श्री  भक्त  दर्शन  के  सवाल  का

 दिया  था,  उसको  समझ  गई  होंगी।  मैंने पह
 कहा  था  कि  यह  रुपया  यात्रियों  की  सुविधा
 कौर  सहूलियत  के  लिये  खर्च  होता

 है।  मगर  श्राप  वहां  पर  सैनिटरी  अरेंजमेंट

 (सफाई  प्राणी  का  प्रबन्ध )  चाहते  हैं,  मगर

 बाप  चाहते  हैं  कि  वहां  पर  पानी  का  इन्तजाम

 हो,  रहने  का  इन्तजाम  हो  तथा  दूसरे  इन्तजाम

 हों,  तो  रुपये  की  भ्रावश्यकता  तो  पड़ेगी  ही  ।

 मैं  स्रमझता  हूं  कि  मह  एक  बढ़ी  नामुनासिब



 हे
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 बात  होगी  कि  एक  जगह  पर  जहां  पर  कि
 लाखों  यात्री  इकट्ठे  होते  हैं,  मामूली  से  मामूली
 इन्तजाम  .मी  ठीक  न  हो  ।  दस  साल  पहले
 यानी  १६४७  के  पहले  प्रखर  आपने  कुम्भ  के
 मेले  का  इन्तजाम  देखा  होगा  कौर  जो

 इन्तजाम  इस  बार  किया  गया  था  उसको

 देखा  होगा  तो  मापकों  पता  बल  गया  होगा
 कि  इस  रुपये  का  खर्च  इस  बार  कितने  प्रदेश
 ढंग  से  किया  गया  था  |

 Employees  of  Goods  Booking  Station, .
 Armenian  Ghat

 #638.  Shri  H.  N.  Mukerjee  :  Will  the
 Minister  of  Railways  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 to  the  grievances  of  employees

 working  at  South-Eastern  Railway  goods
 booking  station  at  Armenian  Ghat,  Cal-
 cutta;

 (b)  whether  it  is  a  fact  that  such  em-
 ployees  are  being  denied  the  status  of
 railway  servants  and  are  being  thrown  to

 =
 mercy  of  private  contracting  firms;

 (c)  whether  he  will  rectify  the  position
 and  absorb  such  employees  into  the  re-
 gular  railway  administration.?

 The  Parliamentary  Secretary  to
 the  Minister  of  Railways  and  Trans-

 pore
 (Shri  Shshnawaz

 —,  io es,  Representations  were  receiv
 the  Pabna  Biswas  Motor  Service  Emplo-

 Ins
 Union  requesting  that  the  staff  work-

 ng  under  the  Pabna  Biswas  Motor  Ser-
 vice  Limited  at  the  /Armenian  Ghat  Out-
 Agency  should  be  absorbed  as  rogular  rail-
 way  employees.

 (०)  In  view  of  answer  to  (0)  the  question
 of  rectifying  the  position  and  absorbing  the
 staff  in  the  Railway  does  not  arise.

 Shri  H.  N.  Mukerjee:  Has  Govern-
 ment  ascertained  whether  it  is  a  fact  that
 while  contractor-worked  Out-Agencies
 maybe  a  feature  of  our  railways,  it  is
 against  the  letter  and  spirit  of  the  Railways
 Act?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alageesan):  I  do
 not  think  80.
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 Shri  H.  N.  Mukerjee;:  Is  the
 Minister  aware  that  employees  working
 in  the  Out-Agencies  issue  railway  receipts in  the  name  of  the  railways  and  fill  in
 forms,  and  these  forma  are  recorded  which
 have  on  them  the  words  ‘To  be  filled  by the  railway  staff  only’,  and  that,  therefore, in  all  conscience  they  should  be  treated
 as  railway  servante?

 Shri  :  This  is  an  arrange-
 ment  which  has  been  there  for  a  long time.  It  is  8  very  strange  proposition  to
 auggest  that  all  private  employees  of

 are  working
 who  are  associated  with,  or  who

 are  wor!  under  the  aegis  of  the  railways
 should  be

 Panag
 by
 ioe

 I  think
 it  springs  from  a  mind  that  every  employee should  be  a  State  employee.  “It  i,  just not  possible.

 Nellore  Station
 *
 i

 Shri  Ramachandra  Reddi  Will
 the  Minister  of  Railways  be

 —
 to

 refer  to  the  reply  given  to  Unstarred
 Question  No.  79$  on  the  ‘ziet  December,
 I955  and  state:

 (a)  the  reasons  for  the  delay  in  the
 completion  of  the  remodelling  of  Nellore
 Railway  Station  (Southern  Railway);  and

 (b)  when  it  is  expected  to  be  com-
 pleted?

 (Shri  Shahnawasz  Khan):  (a)  was
 no  unusual  and  avoidable  x

 है
 in  the

 fe  aaa
 of
 fd

 work  of  Hing  of
 ellore  lway  Station.  There  was,

 however,  some  set-back  at  a  stage  due  to
 non-availability  of  steel  but  the  progress has  since  been  quite  estisfactory.

 (b)  Within  thie  year.
 Shri  Ramachandra  Reddi:  If  there

 was  a  delay  due  to  non-availability  of
 steel,  why  should  there  be  delay  with
 regard  to  other  constructions  not  invol
 ving  steel?

 Shri  Shahnawas  Khan:  As  |  said,
 there  was  no  avoidable  delay,  I  might
 inform  the

 setae
 that

 BS I956,
 2  very

 nearly  80  percent.  of  the  wor!
 had  been  completed,

 Shri  Ramachandra  Reddi:  In  reply
 to  a  question  during  the  last  session  or  so,
 I  was  told  that  out  of  an  estimate  of  Rs.
 i2  lakhs,  they  apent  only  Rs.  5  lakhs.
 Ever  since,  the  whole  work  is  at  a  standstill.
 May  I  know  whether,  in  view  of  this,  the
 estimate  of  the  Parliamentary  Secretary
 that  So  per  cent.  of  the  work  is  completed
 is  correct?

 The  Dep  Minister  of  Railways  and
 Transport  (shri  Alagesan):  Bath  are
 correct.

 Shri  B.  ss.  Murthy:
 Mey

 I  know  the
 reason  why  only  one-third  of  the  platform
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 ts  being  provided  with  roof  and  the  rest
 has  no  roof  with  the  result  that  passengers
 are  exposed  to  sun  and  rain?

 Shri  Alagesan:  The  entire  length  of
 the  platform  is  always  not  covered  by
 roof,  Itis  only  a  portion  that  is  so  covered,
 I  do  not  know  the  length  which  is  being
 covered  and  the  length  left  uncovered.

 Shri  Ramachandra  Reddi;  When  is
 the  work  likely  to  be  recommenced  ?

 Shri  Alagesan:  It  is  already  procee=
 ding.

 Bongaigaon  Workshop

 *64r.  Shri  Debendra  Nath  Sarma:
 Will  the  Minister  of  Railways  be  pleased
 to  state:

 )  whether  Government  propose  to
 en. jarge  the  workshop  at  Bongaigaon
 in  the  N.  E.  Rly.  for  repairing  and  complete
 overhauling  of  coaches  and  wagons  ;  and

 (b)  if  so,  from  when  the  work  will  be
 started  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shehnawazs  Khan):  (a)  and  (b)
 The  matter  is  under  consideration  of  the
 Railway  Board.

 s  Debendra  Nath  Sarma  :  How
 long  Will  it  take  to  finalise  the  matter?  ५

 Shri  Shahnawaz  Khan  :  As  soon  as
 the  Railway  Board  has  considered  it.

 Aerodrome  at  Udaipur

 *6q42.  Shri  Balwant  Sinha  Mehta:
 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  whether  the  construction  of
 Aerodrome  at  Udaipur  has  been  com-
 pleted;

 (b)  if  so,  to  what  important  places
 it  will  be  linked  with  in  the  country;  and

 (c)  when  the  service  will  be  operated  ?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  (a)  No,  Sir.
 The  work  is  expected  to  be  completed  by
 the  end  of  1956.

 (b)  and  (c)  The  question  of  starting  a
 scheduled  or  feeder  service  through  Udaipu
 and  connecting  it  with  other  places  in  the
 country  will  be  examined  after  the  aere-
 drome  has  been  constructed.

 Shri  Balwant  Sinha  Mehta:  May  I
 know  the  total  estimated  cost,  and  how
 much  has  been  spent  so  far?

 Shri  K.  D.  Malaviya:  The  latest
 revised  estimate  of  the  CPWD  is  Rs.  8-75
 lakhs,  exclusive  of  departmental  ch  arges
 which  will  work  out  to  abo  ut  Rs.  70,000.
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 The  progress  so  far  made  is:

 Runway:  Solirg  and  metalling  com-
 plete.

 Side  Strips:  Filling  in  progress,
 go  fer  cent.  work  completed.

 Domestic  Accommodation:  Complete¥
 except  electric  supply.

 Terminal  Building:  Work  in  progress.
 Fencing:  Complete.

 Air  Service  between  Ratnagiri  and
 Konkan  Coast

 644.  Shri  Kajrolkar:  Will  the
 Minister  of  Communications  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the  Indian
 Airlines  Corporation  have  worked  out  a
 Programme  to  start  an  air  service  to  Ratna-
 giri  on  the  Konkan  coast;

 (b)  if  so,  whether  the  construction¥of
 an  aerodrome  at  Ratnagiri  has  been  under-
 taken;

 (c)  if  not,  when  the  construction  work
 will  commence;  and

 (d)  when  the  air  service  to  Ratnagiri
 is  expected  to  commence?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  (a)  to  (d).  It  has
 been  decided  to  construct  an  aerodrome
 at  Ratnagiri  during  the  Second  Five
 Year  Plan.:  The  construction  work  is
 expected  to  be  started  during  1957-58.
 The  question  of  operating  an  air  service
 to  Ratnagiri  can  arise  only  after  the
 aerodrome  at  Ratnagiri  has  been  com-
 pleted.

 WRITTEN  ANSWERS  TO  QUESTIONS
 दलील  भारतोय  सहकारी  संघ

 +६१०.,  शनी  श्रीनारायण  दास  :  क्‍या
 खाद्य  और  ऋषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सहकारी  प्रान्दोलन  को

 बढ़ाने  कौर  उसे  शाक्तिशाली  बनाने  के  लिये
 केन्द्रीय  सरकार  अखिल  भारतीय  सहकारी
 संघ  को  कोई  वित्तीय  सहायता  देती  है  ;

 (ख)  यदि  हां,  तो  गत  तीन  वर्षों  में
 उक्त  संघ  को  किस  रूप  में  औैर  कितनी  राधा
 दी  गई  ;

 (ग)  क्या  वर्ष  १६५६-५७  के  लिये

 सहायता  स्वीकार  करने  के  लिये  संघ  ने
 कोई  योजना  सरकार  के  पास  भेजी  है  ;
 और

 (घ)  यदि  हां,  तो  उसकी  रूप  रेखा
 क्‍या  है?
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 कृषि  मंत्री  (डा०  Go  झा०  वेधा मुख)  :

 (क)  जी  हां  ।

 (खा  रुपये  अनुदान  के
 रूप  में  ।

 (ग)  जी,  हां।

 (घ)  इस  योजना  का  ध्येय  गर-सर-
 कारी  प्राधिकारियों  को  राज्य  सरकारों  द्वारा
 स्थापित  की  जाने  वाली  ज़िला  सहकारी

 यां नयनों  के  ज़रिये  शिक्षा  देने  का  है
 G.T.  and  Janata  Expresses

 *6i2,  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Railways  be  pleased  to  state:

 (a)  whether  Government  have  received
 any  fepresentation  from  the  Malayalee
 residents  in  Delhi  requesting  that

 throug!
 h

 compartments  may  be  attached  to  the G.T.  Express  and  Janata  Express  for

 Mangalore
 and  Cochin  Harbour  Stations;

 an
 (b)  if  so,  the  action  proposed  to  be

 taken  in  this  regard?

 duction  of  through  coaches  between  Delhi
 and  Mangalore  and  Delhi  and  Cochin  by
 the  Grand  Trunk  Express  trains  but  not
 by  the  Janata  Express  trains.

 (b)  Apart  from  lack  of  traffic  justifica-
 tion,  room  is  also  not  available  on  the
 trains  concerned  for  extra  coaches.
 National  Dairy  Research  Institute

 *6r8  Shri  Madiah  Gowda  :  Will  the
 +  Minister  of  Food  and  Agriculture  be

 pleased  to  state:
 (a)  whether  np

 ह
 step  has  been  taken

 to  upgrade  the  Hallikar  and  ‘Amritmahal
 breed  of  cattle  in  National  Dairy  Research
 Institute  at  Karnal  or  at  any  of  its  subordi-
 nate  stations;  and

 (b)  if  so,  how  far  they  have  succeeded  ?
 The  Minister  of  Agriculture  (Dr.  P.  s.

 Deshmukh)  :  (a)  No  work  has  been  done
 at  the  National  Dairy  Research  Institute
 Karnal  to  upgrade  the  Halliker  and
 Amritmahal  breeds  of  cattle.  At  the

 ;  Southern  Regional  Station  of  the  National
 Dairy  Research  Institute  at  Bangalore,
 improved  types  of  Hallikar  bulls  are  being
 used  under  the  Key  Village  Scheme
 to  upgrade  the  local  Halliker  cattle.

 (b)  The  upgrading  work  with  Hallikar  at
 Bangalore  was  started  only  about  three
 years  ago.  It  is  too  early  to  measure  the
 success  achieved  because  the  progenies
 born  of  the  improved  bull  have  not  ye
 reached  the  production  stage,

 2  AUGUST  956  Written  Answers  742

 Sheep  Breeding  Research  Stations

 *é6ag.  Dr.  Satyawadi  :  Willthe  Minis-
 ter  of  Food  and  Agriculture  be  pleased to  state  ;

 (a)  the  number  of  sheep  breeding
 research  stations  started  so  far  for  the
 improvement  of  sheep  and  wool  and
 their  location;  and

 (b)  the  number  of  sheep  farms  to  be
 established  this  year  and  the  places  selected
 for  the  purpose  ?

 The  Minister  of  Agriculture  (Dr.
 P.  ss.  Deshmukh)  :  (a)  A  statement  is
 laid  on  the  Table  of  the  Lok  Sabha.  [See
 Appendix  IV,  Annexure  No.  r2).

 (b)  None  during  the  current  year.  But
 under  the  all  India  scheme  for  the  develop-
 ment  of  sheep  and  wool  included  in  the

 Five  Year  Plan,  three  Sheep
 Breeding  Farms  are  proposed  to  be  estab-
 lished  in  Saurashtra,  Himachal  Pradesh  arid
 Madhya  Pradesh  by  the  respective  partici-
 pating  States  in  the  Second  year  of  the
 plan  (1957-58).  The  estimated  cost  of
 these  farms  including  fleece  testing  labo-
 ratories  one  attached  to  each  farm  will  be
 Rs.  9°78  lakhs,  Rs.  4°95  lakis  as  recurring
 and  Rs.  4°83  lakhs  as  non-recurring,

 Dimapur  and  Imphal  More  Road

 *630.  Shri  Rishang  Keishing  :  Will
 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the  Dimapur
 Road  and  the  Imphal  More  Road  have
 been  very  badly  damaged  by  the  landslides
 in  the  current  monsoon;

 (b)  how  far  these  landslides  have  affected
 the  usual  running  of  the  motor  services
 between  Dimapur  and  Imphal,  and  Imphal
 and  More;

 (c)  the  extent  of  damage  to  roads;  and
 (d)  how  far  the  damages  to  the  roads

 have  been  repaired?

 (b)  Normal  traffic  was  not  affected
 e
 ae

 between  the  portion  from  Kohima
 to  of  the  Dimapur-Imphal  road
 which  was  closed  to  traffic  for  slip  clearance
 for  about  33  days.

 (c)  Near  Mao  in  a  length  of
 abomt  5

 ‘00  ft.
 the  entire  portion  of  the  original  road
 subsided  and  went  down  by  about  400  ft.
 and  soft  soil  from  uphill  side  slipped  down
 and  covered  the  road.  At  other  places
 the  damage  caused  to  the  roads  by  rains
 and  landslides  was  not  much.

 (d)  The  roads  have  been  restored.
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 Railway  Headquarters
 *635.  Shri  L  Eacharan  :  Will  the

 Minister  of  Railways  be  pleased  to  gfate:
 (a)  whether  it  is  a  fact  that  the  cons-

 truction  of  the  proposed  divisional  Railway
 Headquarters  of  Southern  Railway  at
 “Olarekkot”  has  slowed  down;  and

 (b)  if  so,  the  reasons  therefor?
 The  Parliamentary  Secretary  to  the

 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan).  (a)  Yes,  for  a
 short  period,

 (b)  The  work  had  been  temporarily
 held  in  abeyance  pending  consideration  /
 of  some  fresh  representations  in  favour  of
 Shoranur.

 Indian  Telephone  Industries
 *636.  Shri  Thimmaiah:  Will  the

 Ministtr  of  Communications  be  pleased
 to  state:

 (a)  the  total  number  of  officers  working at  present  in  the  Indian  Telephone  Indus-
 tries,  Bangalore;  and

 (b)  how  many  of  them  belong  to  Schedu-
 led  Castes  ?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya)  :  (a)  Ninety-two’

 (b)  one.
 Hanumangarh—Sri  Ganganagar  Line

 "639.  Shri  P.  L.  Barupal  :  Will  the
 Minister  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  due  to
 non-availability  of

 ‘
 accommodation

 in sen  trains,  the  engers  trav

 on
 te

 roofs  -  the
 tains  between

 anumangarh  and  Sri  Ganganagar  stations
 of  the  Northern  Railway;

 (b)  whether  Government  are  aware
 of  the  fact  that  some  Railway  employees
 and  members  of  their  families  frequently
 travel  from  the  Hanumangarh  Junction
 to  Sri  Ganganagar  station  without  tickets
 for  witnessing  cinema  shows  there,  thereby
 causing  great  hardship  to  bona  fide  passen-
 ुच्यााद  and

 (c)  whether  Government  are  aware  that
 the  new  electric  fans  installed  last  year
 are  not  giving  satisfactory  service  though
 they  are  comparatively  costly  ?

 The  Parliamentary  Secretary  to  the

 ger  trains  running  on  this  section,  it  is  not
 correct  that  on  that  account  passengers
 travel  on  roofs  of  carriages.

 -
 (b)  No

 y  ae
 received  by  the

 way  way  employees
 and  their  families  80  travelling  nor  have
 any  such  cases  been  detected.

 (c)  No,
 Tractorisation  of  Land

 643.  Shri  Kamath:  Will  the  Minise-
 ter  4  Food  and  Agriculture  be  pleased
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 to  refer  to  the  reply  given  to  Starred
 Question  No.  2677  on  the  28th  May,
 I956  and  state:

 (a)  whether  the  requisite  information
 regarding  levy  of  interest  on  land  tractori-
 sation  charges  or  arrears  thereof  has
 since  been  collected;  and

 (b)  when  it  will  be  laid  on  the  Table
 of  the  Sabha?

 The  Minister  of  Agriculture  (Dr.
 P.  S.  Deshmukh)  (a)  Yes.

 (b)  The  information  is  as  follows:
 The  Governments  of  U.P.  and  Assam

 do  not  levy  any  interest  on  tractorisa-
 tion  charges  or  arrears  thereof,  while
 the  Government  of  Madhya  Bharat
 charges  interest.

 Price  of  Rice  in  Tripura
 Shri  Dasaratha  Deb: "645.  Shri  Biren  Dutt  :

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  prevailing  open  market  price
 of  rice  per  maund  in  Tripura;

 (b)  whether  it  is  a  fact  that  rice  at  present
 is  being  sold  at  Rs.  60/-  per  maund
 at  Kamalpur  and  Amarpur  division  in  the
 open  market;

 (९)  the  open  market  price  of  rice  in
 other  divisions;

 (d)  whether  it  is  a  fact  that  Govern-
 ment  have  authorised  some  ‘businessmen
 to  procure  rice  from  outside  Tripura,
 and  to  sell  them  at  a  fixed  rate  in  the
 open  market;  and

 (e)  if  so,  the  price  of  rice  that  such
 businessmen  have  been  authorised  to
 sell  at,  in  the  open  market?

 The  Minister  of  Agriculture  (Dr,
 P.  S.  Deshmukh):  (a)  to  (c)  The  entire

 ation  of  Agartala,  its  suburbs  and  the
 Le  er -divisional  headquarters  of  the  State,
 is  getting  supply  of  rice  under  the  informal
 rationing  scheme  at  3  seers  per  week  per
 adult  and  half  the  quantit

 per
 child,  at

 Ra.  r5/-  maund  from  fair  price
 shops.  Thus,  this  price  of  Ra.

 ow
 fe  per

 maund  is  the  real  effective  price  of  rice  in
 the  towns  where  Govt.  fair  price  shops  are
 functioning.  In  these  towns  open  market
 is  also  functioning  but  only  to  a  small
 extent,  where  some  people  purchase  small

 quantities
 of  rice  of  their  own  choice.

 open  market  prices  in  these  towns
 vary  from  Rs.  20/-  and  more  per  maund.

 For  a  short  period,  when  rice  could  not
 be  sent  to  Kamalpur  and  Amarpur  divisions,
 the  open  market  prices  did  rise  to  Rs.  50/-
 ra  Rs.

 he  er
 maund  in

 —_—
 r

 _ 45i~  to  so/-  at  Amarpur.  Now  t
 Government  fair  price  shops  are  functioning in  these  towns  and  rice  is  being  issued  at
 Rs.  r5/-  per  maund.

 (d)  and  (९)  Private  traders  are  free  to
 bring  rice  from  outside  Tripura  and
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 wis  he
 Dit  ea  Sage is  core  arrange of  this  rice  by  the  traders  at  a

 Rael
 which

 gives  them  only  a  gin
 ‘These  private  traders  cater  to  the  needs  of
 “only  that  amall  section  of

 bal  ir
 which

 prefers  to  purchase  rice  r  own
 -choice  even  at  higher  prices.

 Sefdarjang  Airport
 6.  De.  s.  N.  Simha::  Will  the

 Minister  of  Communications  be  pleased
 to  atate

 (७)  whether  the  Eastern  approaches  of
 the

 Sefaereng
 vaitport  are  constant!

 the
 prrscnce

 of  innumerable
 vultures  flying  over  the  scattered
 nearabout  ;

 (b)  whether  complaints  of  such  nature
 have  reached  the  authorities  from  time  to
 time;  and

 {c)  the  action  taken  to  remove  the
 danger,  and  how  far  the  danger  has  been
 removed  ?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Mafaviya)  (a)  to  (c)  I
 Place  on  the

 ya
 the  008  @

 statement  requisite  infoemation
 {See  Appendix  Annezure  No.  ra].

 Danger  to  Railway  Line  by  Flood
 Waters

 Shri  Bishwa  Nath  Roy  :
 647.  GChandberi  कलफनावाएवां,

 Sheffee:
 Will  the  Minister  of  Ratiways  be

 pleased  to  state:
 (a)  whether  the  attention  of  Gov-

 ernment  has  been  drawn  to  the  serious
 situation  concerning  the  great  d
 the  Railway  line  ly.)  neat  Ballia
 €U.  P.)  owing  to  flood  in  the  Ghogra;

 (b)  whether  it  is  a  fact  that  water  of
 the  flooded  river  has  reached  spots  which
 are  at  a  distance  of  few  yards  only  from  the
 Railway  line;  and

 (c)  whether  proper  arrangements  have

 a
 made  for  protection  of  the  Railway

 ne
 to

 Rort
 dhekoawas  ro  :  (a)

 2 ade gad
 is  aware

 a for  iver
 19 of  ray  atte  ee  Section  of  the  ae
 Railway,

 द
 Deere  Mie  ees  fe

 (०)  Yes.

 Will  the  Minister  of  Transport  be
 pleased  to  state

 t  is  a  fact  that  a
 ved  aed

 ;
 for  seamen  has

 390  SLD
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 Prepared  in  conjunction  with  an  I.L:0.
 expert;

 (b)  ifso,  the  main  features  of  this
 scheme;

 (c)  when  the  scheme  will  be  put  inte
 opération

 The  Parliamentary  Secretary

 Minister
 of
 To  oor Shahnawaz  a  (a)  Yes,

 Sir.

 (b)  The  scheme  provides  for  (i)

 Si
 injury  inaurance  (cash  bene-

 fit),  (ii)  Sickness  insuritnce  (cash  benefit),
 (iit)  Medical  care,  (iv)  waiting  pay  durl
 stay  at  ports  of  recruitment  and  (y¥)
 age  pension.

 (९)  The  views  of  shipowners  as  well
 as  seafarers  on  the  scheme  have  been  .in-
 vited.  The  matter  will  be  considered
 further  on  receipt  of  thoir  replies.

 yn  पुल

 “eve.  थि मकत  बहाल :  क्‍या  लबें

 मंत्री  ३२  अप्रैल,  १६४६  को  तारांकित  प्रश्न

 स्ंथ्या  ११०३  के  सत्र  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  हुमायूं  के  मकबरे  शौर

 दादरा  के  बीच  जमुना  सदी  पर  एक  पु
 बनाने  के  बारे  में  कोई  अन्तिम  निश्चय  कर
 लिया  गया  है  ;

 (ख)  यदि  हां,  तो  उस  पुल  की  लम्बाई,

 पूंजीगत  ब्यय  शौर  निर्माण  में  लगने  वाले

 समय  का  एक  विवरण  सभा  पटेल  पर  रखा

 जायेगा;  कौर

 (ग)  यदि  नहीं,  तो  यह  तक

 इस  सम्बन्ध  में  क्या  प्रगति  हुई  है  !

 रेलवे  तथा  परिवहन  मंत्री  के समातचिव

 (श्री  झ्ाहनवाश  मां)  :  (क)  प्रमी  नहीं  t

 (@)  सवाल  नहीं  उठता  |

 (ग)  पुल  बनाने  के  लिये  एक  जगह

 चुनी  यई  है  ।  पूना  के  सेल  हाइड्रॉलिक
 रिसर्च  स्टेशन  में  नमूने  तैयार  करके  ‘aT

 माइक  (model  experiments )*  जा

 रही है  कि  पह  जगह  पुल  बसाये  के  लिये  ठीक
 हूँगी  नहीं
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 Parchase  of  Ships  from  Yugoslavia
 *6e0,  Shri  Bibhuti  Mishra  : 5०५  Shri  M.  S.  Gurupadaswamy  :

 Will  the  Minister  of  Transport  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  India  Go-
 vernment  contemplate  purchasing  ships
 from  Yugoslavia;

 (b)  if  so,  the  number  of  ships  to  be  pur-
 chased;  and

 (०)  how  do  the  prices  of  those  ships
 compare  in  world  market?

 The  Deputy  Minister  of  Railwa
 and  Transport  (Shri  Alagesan)  :  zn) to  (c)  There  is  no  proposal  to  purchase
 ships  from  Yugoslavia  on  Government
 account.  The  Western  Shipping  Cor-
 poration  (Private)  Ltd.  Bombay,  a  State-
 owned  and  State-operated  Shipping  Caom-
 pany  has,  decided  to  place  an  order  for  the
 construction  of  a  motor  cargo  ship  with  a
 Yugoslav  ship-yard  at  a  cost  of  about  Rs.
 330  lakhs,  The  price  negotiated  does  not
 compare  unfavourably  with  prices  pre-
 vailing  in  the  world  market  at  present.

 Forest  Research  Institute

 Mi  “651.  Shri  Madiah  Gowda  :  Will  the
 nister  of  Food  and  Agriculture  be

 pleased  to  state:

 (a)  whether  any,  and  if  so,  what  re-
 search  is  conducted  in  the  Forest  Research
 Institute,  to  improve  the  extent  and  qua-
 lity  of  sandal  wood;

 (b)  whether  any  remedy  has  been  dis-
 Covered  to  overcome  the  sandal  wood
 disease,  spikes,

 (c)  how  much  of  sandal  wood  is  con-
 umed  in  our  country  every  year,’and  for

 what  purpose;  and

 (d)  how  much  is  exported  every  year?
 The  Minister  of

 A  ipionitore
 (Dr.

 P,  S.  Deshmukh)  :  (a)  The  only  research
 work  on  sandal  wood  at  present  carried
 out  at  the  Institute  is  on  artificial  mea-
 sures  to  induce  formation  of  valuable  oil-
 bearing  heartwood,

 (b)  Not  so  far.

 (c)  About  2,400  to  2,500  tons  per  year
 primarily  for  distillation  of  sandal  wood
 oil.  It  is  also  used  in  the  manufacture  of
 incense  sticks,  in  Indian  medicine  and  for
 religious  purposes.

 (9)  ‘1,009  tons  in  954  and  934  tons  in
 ‘1955.

 Delhi  Milk  Supply  Scheme

 a.  Shri  D.  a  Sharma  :  Will  the
 Minister  of  Food  and  be
 pleased  to  refer  to  the  reply  given  to
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 Starred  tion  No.  2590  on  tne  28th:
 May,  Toh  an and  state:

 (a)  the  progress  so  far  made  regard--

 ing
 the  Delhi  Milk  Supply  Scheme;

 an
 (b)  the  expenditure  now  estimated:

 to  be  incurred  on  the  proposed  scheme?
 The  Minister  of  fculture  (Dr--

 P.  s.  Deshmukh):  (a)  The  Scheme
 has  been  approved  in  principle  by  the-
 Planning  Commission.  It  has  been  de-
 cided  to  entrust  it  to  a

 Suey
 Milk

 Board  under  the  Government  of  India.
 and  pending  enactment  of  the  neces-
 sary  legislation,  an  ad  hoc  Board  is  being.
 set  up  to  work  the  Scheme.

 (b)  About  Rs,  3:74  crores  during  the:
 Second  Plan  period.

 Hindumalkot-Sriganganagar  Railway
 *6  Shri  Gidwani  : 53°)  Sardar  Iqbal  Singh  :

 Will  the  Minister  of  Rallways  be  pleas—
 ed  to  state:

 (a)  whether  Government  have  sanc-
 tioned  the  survey  for  a  broad  gauge  Rail--
 way  between  Hindumalkot  and  Sriganga-
 nagar;  and

 (b)  when  will  the  survey  work  be  start-
 ?
 The  Parliamentary  Secretary  to

 the  Minister  of  Railways  and  Trans-

 port  (Shri
 Shahnawaz  Khan)  :  (a):

 es,  Sir.
 (b)  Very  shortly.

 India-Poland  Shipping  Agreement
 *6s4.  Shri  Ram  Krishan  :  Will  the

 Minister  of  Transport  be  pleased  to
 refer  to  the  reply  given  to  Starred  Ques-
 tion  No.  2720  on  the  roth  May,  1956
 and  state:

 (a)  whether  the  agreement  between
 India  and  Poland  has  since  been  signed;:
 and

 (b)  if  so,  the  main  terms  of  the  agres-
 ment  ?

 The  Deputy  Minister  of  Railwa
 and  Transport  (Shri  Alagesan)  :  rad
 and  (b)  Yes,  Sir..A  copy  of

 eeprom
 a  it

 is  laid  on  the  Table  of  the  Sabha.
 [See  Appendix  IV,  Annexure  No.  13).

 Crystalline  Grape  Sugar
 *éss.  Shri  Jhulan  Sinha  :  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  his  attention  has  been  drawr
 to  the  Japanese  method  of

 cd  ड़ crystalline  grape  sugar  from  wood  whi. is  reported  to  cost  20%  less  than  the  price
 of  imported  sugar  in  that  country;  and

 (b)  if  so,  whether  it  is
 ponibie

 tor
 the  same  method  in  this  counrry

 to  advantage?
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 The  Minister  of  Agriculture  |
 P.  8.  Deshmukh)  ३  (a)  and  (b).  A  pad ment  is  placed  on  the  Table  of  the  Lok

 rake  ‘y
 ee  «Appendix  IV,  Annexure

 ०.  I4).
 tae  टक्कर

 नंद,  श्री  रघुनाथ  सिंह  :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  १८  जून
 १६५६  को  भिलाई  रेलवे  क्रासिंग  पर  बम्बई-
 कलकत्ता  डाकगाड़ी  राज्य  के  बिजली  विभाग
 के  एक  ट्रक  से  टकरा  गई  जिससे  ७  आदमी
 भर  गये  ?

 रेलवे  तथा  परिवहन  मंत्री  के समापनीय

 (भी  शाहनवाज  क्यां)  :  १८-६-५६  को

 तीसरे  प्रहर  लगभग  ३  बजकर  ३०  मिनट
 पर  जब  ४१  डाउन  बम्बई-हावड़ा  मेल

 दक्षिण-पूर्व  रेलवे  के  नागपुर-हावड़ा  सेक्शन
 पर  दुर्ग  शौर  भिलाई  स्टेशनों  के  बीच  जा  रही
 थी,  ५३२/११  मील  के  समतल-पार  (level
 crossing  )  पर  मध्य  प्रदेश  सरकार
 के  बिजली  विभाग  के  एक  ट्रक  से  टकरा  गयी

 जिससे  ट्रक  में  बैठे  ६  आदमी  (न  कि  ७)
 मर  गये  ।  इस  क्रासिंग  पर  कोई  चौकीदार

 नहीं  रहता  i

 arms  में  खाया  क

 *Ey.  थी  कृष्णाचार्य  छोटी  :  क्‍या

 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  भाग्  भौर

 झासाम  में  उड्डयन  क्लब  खोलने  की  प्रस्थापनाध्रों

 को  स्वीकार  कर  लिया  है  ;  भ्र ौर

 (ख)  यदि  हां,  तो  ये  क्लब  कब  से

 चालू  हो  जायेंगे  ?

 प्राकृतिक  संसाधन  मंत्री  (थ्री  के०  to

 मानवीय)  :  (क)  नहीं,  श्रीमान  जी  t

 उड़ान  गोष्ठियों  के  स्थापित  होने  के  पश्चात्
 यदि  वे  सदस्यता  एवं  उचित  संगठन  के  सम्बन्ध

 में  निश्चित  न्यूनतम  झ्रावपष्यकताशों  की  पूर्ति
 करती  हों  तभी  सरकारी  प्रदान  स्वीकृत
 किये  जाते  हैं।  झान्ध  और  भा साम  में  कमी

 तक  ऐसी  किसी  गोष्ठी  की  स्थापना  नहीं  हुई  ।

 (ख)  प्रदान  &  नहीं  उठता  ।
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 New  Railway  Lines

 658.  Shri  Rishang
 etnias

 :  Will
 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  the  mileage  of  the  new  railway
 lines  constructed  in  the  State  of  Assam
 during  the  First  Five  Year  Plan;

 (b)  the  areas  where  the  new  railway
 lines  have  been  extended;

 (c)  the  total  amount  incurred  ;  and
 (d)  if  answers  to  (a),  (b)  and

 (०
 are  in

 the  negative,  the  reasons  therefor?
 The  Parliamentary  Secretary  to

 the  Minister  of  Railways  and  Trans-

 ire
 (Shri  Shahnawaz.  Khan):  (a)

 il.
 (b)  and  (०),  Do  not  arise,

 (d)  Owing  to  traffic  prospects  to-
 gether  with  the  Ritncult  terrain  traversed
 projects  were  not  economically  viable,

 Agriculture  Information  Workshops

 9  Shri  8.  C.  Samanta:  Will
 the  Moiner  of  Food  and  Agriculture
 be  pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  I997  on  the  7th
 May,  7956  and  state:

 (a)  how  many  persons  have  been
 trained  so  far  in  the  agricultural  infor-
 mation  workshops;  and

 (b)  the  results  achieved  ?
 The  Minister  of  Agriculture  (Dr,

 P.  8S.  Deshmukh):  (a)  Agricultural  In-
 formation  Worksh

 res
 are  not  a  sort  of

 training  centres  but  they  are  group  meetings
 designed  to  discuss  mass  communication
 methods  for  disseminating  agricultural
 information  and  to  demonstrate  the  latest
 methods  of

 pieparecion
 and  production  of

 agricultural  1  ation  materials,  The
 workshops  are  attended  by  employees  of
 the  State  Governments  connected  with
 the  work  of  dissemination  of  agricultural
 information,

 )  Agricultural  information  material
 p  reba  by  the  State  Governments  has
 improved  both  in  quality  and  quantity.

 छोटी-मोटी  सिंचाई  योजनायें

 +६६०.  री  भी  नारायण  बास  :  क्‍या

 wre  आर  बची  मंत्री.  १८  मई,  १६५६  के
 तारांकित  प्रश्न  संख्या  २२२०  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  विभिन्न  राज्यों  में  छोटी-
 मोटी  सिंचाई  योजनायें  के  प्रन्तगंत  कब  तक
 किये  गये  कार्य  का  निर्धारण  करते  शौर  इनकी
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 भावी  संभावना प्र ों  कौर  प्रसार  के  बारे  में

 जांच  करने  के  लिये  केन्द्रीय  सरकार  द्वारा

 नियुक्त  उपसमिति  ने  धपना  प्रतिवेदन  भेज

 दिया  है;

 (ख)  यदि  हां,  तो  उसकी  मुख्य  रूप-

 रेखा  क्‍या  है  ;  पौर

 (ग)  क्या  सरकार  ने  प्रतिवेदन  पर

 बिचार  कर  लिया  है  शौर  मदि  हां,  तो  उस

 पर  क्या  निर्णय  किया  गया  है  ?

 कृषि  मंत्रो  (डा०  do  ete  ae)  :

 (क)  कभी  नहीं  ।

 (ख)  तथा  (गे).  प्रश्न  उत्पन्न  नहीं

 होते  |

 Employment
 Boe

 in

 *66x.  Shri_N.
 Will  the  Minister  of  Labour  be  प्र्  sed
 to  state

 (a)  whether  the  scheme  of  trans-
 ferring  the  Employment  Exchanges  in
 West  Bengal  to  the  State  Government
 would  affect  the  emoluments  of  the  staff

 at
 working  in  such  establishments;

 (b)  if  so,  in  what  Ways  ?

 Minis  Labour
 3  (a)  The  Government

 The

 Sa  ae aA
 F]  =

 to  take  steps
 to  protect  existing  emoluments  of  the  staff,
 where  necessary,  by  treating  a  part  of  their
 pay  as  personal  pay

 (b)  Does  not  arise.

 प्लास्टिक  के  पाइप

 $+६६२.  डा०  राम  छू सग  fig  :

 क्या  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगी

 कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार

 जल-संभरण  शौर  ताली-व्यवस्था  के  लिये

 सोडे  के  पाइपों  के  हयात  पर  प्लास्टिक  के

 बापों  का  प्रयोग  करता  चाहती  है  ;  भोर

 (ल)  यदि  हां,  तो  यह  प्रयोग  कब

 आरम्भ  किया  जायेगा  ?

 स्वास्थ्य  मंत्री  (राजकुमारी मत  कौर  )  :

 (क)  तथा  (ख).  लोहे के  पाइपों  की  जगह
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 प्लास्टिक  के  aay  ware  wet  का  क्षमा
 कोई  विचार  नहीं  है  प्लास्टिक  के  पाइपें
 के  परीक्षण  के  लिये  एक  आरम्भिक  योजना
 पर  विचार  किया  wr  रह  है  ।

 स्पेशल  केससाविकां

 Batt |  ft  wo  mts  mre  :

 wr  tee  मंत्री  अह  बताने  की  कृपा  कसे
 कि  क्या  €  प्रशस्त,  १६४६  से  १३  अ्रपशत,
 १६४६  तक  होये  वाले  गोगाजी  मेले  के  लिये

 जहां  हजारों  यात्री  बझाते  हैं,  स्पेशल  प्राणियों
 चलाने  की  व्यवस्था  की  जायेगी  ?

 'रखने  तथा  परिवहन  पेड्रो  के  छह

 बी  तादाद  को  देखते  हुये,  जहां  तक  हो  ह्केमा

 स्पेशल  गाडियां  जलाने  का  इन्तजाम  किया
 जायेगा  ।

 Dangoaposi  Station

 se  Shrimati  Renu  Chakrayartty:

 bt  Weed
 Minister  of  Railwaye'te  pleased to

 me  Whether  it  is  a  fact  that  there  are
 hardly  any  drinking  water  taps  in  the  railway
 colony  6  Dangéaposi  Station  in  South-
 Eastern  Railway;

 (b)  whether  itis  a  fact  that  represen- tations  for  ar  ots  for  w
 pee

 lighting,
 living  quarters  at  2 mi¢dical  ve  been
 under  negotiation  through  negotiating
 mathinery  silice  952  to  I956;  and

 (0)  what  steps  have  so  far  been  taken?

 The  Parliam
 ‘fatwa  arene  lent. Ti Shahdawar  Khan)  :'‘(a)

 to  (c),  The  information  is  under  collec-
 tion  and  will  be  laid  on  the  Table  a  the
 Lok  Sabha  in  due  course.

 उदयपुर-चित्तोढ़गड़  लाइन

 *६६४.  श्री  बलवन्त  सिह  मेहला  :

 क्या  देखने  मंत्री  मह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उदयपुर-चित्तोड़गढ़  लाइन  में

 १६४८  से  १९४६  तक  यात्रियों  की  संख्या
 में  भ्रांति  कितनी  वृद्धि  हुई  है;

 (खि)  महीने  में  कितने  दिन  वात्रिबों
 को  भीड़  के  कारण  पटरियों  पर  सफर  नहीं
 करना  पड़ता  ;
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 (7)  यात्रियों  कौ  दैनिक  प्रोत-संख्या
 क्या  है  घौर  क्या  गाड़ियों  में  लगाये  जाने  वाले
 डिब्बे  यातायात  के  भुजपात  से  ही  लगाये
 गाते  हैं  ;

 (घ)  कया  सरकार  गाड़ियों  में  डिब्बों
 की  संख्या  बढ़ाना  चाहती  है;  भौर

 (इ)  यदि  हां,  तो  यह  कब  तक  हो
 सकेगा  ?

 कत्ल  तथा  परिवहन  मंत्री  के  सभा सचिव

 (श्री  हा हम बारा  हां:  (%)  एक  बयान
 प्रभा-पटल  पर  रख  दिया  गया  है  [देखिये
 परिशिष्ट  ४,  नुजस्थ  संख्या  १५]

 (ख)  महीने  में  कितने  दिन  गाड़ियों
 में  भीड़  की वजह  से  लोग  पानदानों  पर  सफर
 करते  हैं  इसको  कोई  सूचना  नहीं  मिली  है,
 लेकिन  यह  पता  लगा  है  कि  इस  सेक्शन  में
 पावदान  पर  चलने  वालों  की  तादाद  बहुत
 थोड़ी  है  ।

 (ग)  एक  बयान  सभा-पटल  पर  रख
 दिया  गया  है,  जिस  में  प्रतिदिन  प्रति-गाड़ी
 के  हिसाब  से  यात्रियों  कौ  तादाद  बताई  गई
 है  [वेलियम  परिशिष्ट  ४,  मुकन्द  सं०  १५]  |

 कभी  कभी  यह  देखो  गयां  है  कि  गाड़ी
 में  जगह  काफी  नहीं  होती,  जिससे  भीड़  बढ़
 लाती  है  |

 (घ)  गाड़ी  में०  wen  शौर  ४४६
 में  एक  धौर  डिब्बा  (bogie  carriage)
 बनाने  का  विचार  है  1

 (8)  प्रजा-प्रलय  सेक् दानों  में  जैसी

 भीड़  होती  है  उसके  मुताबिक  डिब्बे  प्राणी

 जरूरी  सामान  मिलते  ही  ऐसा  कद  दिया
 जायेगा  ।

 Rajkumar!
 Sports

 Coaching

 "666.  Shri  Debendra  Nath  Sarma:
 Will)  the  Minister  of  Health  be  pleased
 to  state:

 (a)  the  amount  eo  far  given  for  pro-
 motion  and  development  of  sports  in  As-
 gam  out  of  the  funds  of  the  Rajkumari
 Sporta  Coaching  Scheme;  and

 8
 names  of  the  eporting  Organisa-

 tions
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 The  Minister  of  Hoglth  (Rajkumar!
 Amrit  Kaur)  :  (a)  No  request  came
 from  Assam  but  some  athletes  from  that

 =
 Were  trained  in  Delhi  last  Nover-

 (b)  Does  not  arise.

 New  Dethi  Railway  Station

 667,  Shri  Kajrolker  :  Will  the
 Minister  of  Communications  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  tele-
 phone  booths  constructed  for  the  use  of
 the  public  at  the  New  Delhi  Railway
 Station  are  still  without  telephone  ins-
 truments;

 (b)  if  80,  the  reasons  for  the  delay
 in  the  provision  of

 a]  Hy
 hene  instru-

 =a
 in  the  public  t  €  booths  ;

 aon
 (c)  the  steps  Government  propote  to

 in  the  matter  ?

 (Shrt  KD.  Mataviga) ts)  One  of  the t  (a)  One  of  the
 three  booths  has  been  fitted  with  a  Public
 Call  Office  telephone.

 (b)  It  took  some  time  to  decide  the  lo-

 —
 of

 the  Public  cal
 Office  as  the  loca-

 tion  prov:  Railway  suthoritics
 was  or  ४4]  entirely  satisfactory
 from  the  Departmental  point  of  view.

 (०)  More  Public  Call  Office  telephones
 will  be  provided  if  traffic  justifies,

 Pp.  &  T.  Muacscum

 *668.  Shri  D.  C.  Sharma  :  Will  the
 Minister  of  Communications

 be  /
 leas:

 ed  to  state  the  progress  so  far  e  for
 establishing  an  Indian  Posts  and  Telegraphs
 Department  Museum  ?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya)  :  The  matter
 is  still  at  the  planning  stage.

 Adulteration  of  Butter

 669.  Shri  Jhulan  Sinhe  :  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  her  attention  has  been
 drawn  to  a  method  for  preventing  adulrera-
 tion  of  butter  with  vegetable  oils  deve-
 loped  in  Canada  known  as  tocopheral
 method  adopted  in  that  country;

 (b)  if  so,  whether  it  as
 poserbts

 to  adopt
 that  method  in  India  to  k  and  elimi-
 nate  the  widespread  adulteration  of
 ghee  here?

 Amrit  Kear)  «  (a)  Yes
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 (b)  It  is  not  considered  necessary  to
 adopt  the  tocopheral  method  as  other
 more  reliable  methods  are  available  for
 testing  the  purity  of  butter  and  ghee.

 Coal  Loading

 Th
 Shri  Bibhuti  Mishra  :  Will

 the  ister  of  Railways  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  in  North-
 ern  Railway  coal  unloading  and  loading
 in  engines  are  given  to  contractors;

 (b)  if  so,  the  reason  therefor;  and
 (c)  whether  Government  are  aware

 that  the  contractors  give  poor  wages  to
 the  labour  employed  by  them  ?

 Rort
 (Shri  Shahnawaz  Khan)  :

 @ work  connected  with  the  unloading  ०
 coal  is  done  by  contract  labour.  Regard-
 ing  the  loading  of  coal  this  work  is  done  by
 departmental  labour  in  Delhi  and  Feroze-
 pur  Division  sheds  and  contract  labour  in
 all  other  sheds,

 (b)  Contract  labour  is  more  economical
 than  departmental  labour  and  has  the  ne-
 cessary  flexibility  to  meet  fluctuations  and
 the  irregularity  in  the  daily  supply  of  wa-
 gons  to  sheds.

 (c)  This  information  is  not  available.

 Foodgrains  Supply  to  West
 Bengal

 fa
 Shri  N.  B.

 ate  ra
 +  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  :

 (a)  the  quantity  of
 foedecaine

 made
 over  to  the  Government  of  West  Bengal
 out  of  Central  stocks  upto  the  latest
 available  date  in  order  to  help  that  State
 out  of  the  present  difficulties;

 (b)  the  quantity  asked  for  by  the
 Government  of  West  Bengal  ;  and

 (c)  whether  any  complaint  has  been
 made  about  the  quality  o  rice  supplied  ?

 The  Minister  of  ture  (Dr.
 P.  s.  Deshmukh)  :

 oar
 and  (b).  The

 following  quantities  of  Rice/Paddy  have
 so  far  been  allotted  to  West  Bengal  Go-
 vernment  :—

 Rice.  22,261  tons.

 Paddy  +  19,900  tons.

 Allotment  for  another  5,500  tons  rice
 is  under  consideration.

 These  allotments
 aes

 ractically  the
 full  demand  of  West  Bengal.

 (c)  West  B  has  a  preference  for
 boiled  rice,  aa  oe ing  short  of  that  rice,
 ef  late  we  have  offered  raw  rice.
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 पीसे  का  पानी

 *६७२.  भी  बलवन्त  सिह  महता  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि
 पश्चिमी  रेलवे  में  खंडवा  से  अजमेर  तक
 स्टेशनों  पर  गर्मियों  में  रेफरीज्ेटरों  में  ठंडा

 किया  गया  पानी  गाड़ियों  के  स्टेशनों  पर  भाते
 समय  नहीं  मिलता  ;  भौर

 (ख)  सरकार  ने  इसके  लिये  क्या  उपाय
 सोचा  है  ?

 रेलवे  तथा  परिवहन  मंत्री  क ेसमा सचिव

 (भी  झाहनसवाज  सांप:  (क)  जी  नहीं  ।

 (ख)  सवाल  नहीं  उठता  |

 Post  Office  at  Gangouti

 352.  Shri  Ram  Krishan  :  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state  :

 (a)  whether  Government  have  re-
 ceived  any  application  from  the  villagers
 of  village  Gangouti,  Tehsil  Jind,  in  PEPSU
 for  the  opening  of  a  Post  Office  at  the  vil-
 lage  of  Gangouti;  and

 (b)  if  80,  the  steps  taken  in  the  mat-
 ter  ?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya)  :  (a)  Yes,  the

 correct
 name  of  the  village  is  Gan-

 goli.

 g
 As  it  is  situated  within  a  distance

 of  three  miles  from  an  existing  post  office
 at  Morkhi  under  Jind,  a  Post  Office  can-
 not  be  normally  opened  there  unless  it
 is  self-supporting  or  the  requisite  non-
 returnable  contributioa  to  cover  the  anti-
 cipated  annual  loss  is  offered  by  the
 interested  party.

 फतेह नगर  में  ऊपर  का  पुल

 ३५३.  श्री  बलवन्त  सिह  सहता
 क्या  रेलवे  मंत्री  यह  बताने  की  कपा  करेंगे

 कि:

 (क)  क्‍या  यह  सच  है  कि  फतेह नगर
 रेलवे  स्टेशन  के  मंडी  के  ठीक  सामने  होने
 के  कारण  पैसेंजर  तथा  मालगाड़ियों  के

 समय  मुसाफिरों  के  कट  जाने  का  खतरा  बना

 रहता  है  ;



 757  Written  Anmwers

 (a)  दि  हां,  तो  क्या  सरकार  वहां
 ऊपर  का  पुल  बनवायेगी  ;  शौर

 (ग)  यदि  नहीं,  रतो  इसका  क्‍या  कारण

 रेलवे  तथा  परिवहन  उपमंत्री  (हैं ६  तरल-

 दाना:  (क)  से  (ग).  फतेह नगर  स्टेशन
 अपर  दो  लाइनें  हैं  कौर  माल  गोदाम  के  लिये
 एक  लूप  लाइन  है  ।  स्टेशन  की  इमारत  के
 “सामने  मंडी  नाम  का  एक  छोटा  सा  गांव  है  ।
 मंडी  से  भाने-जाने  वाले  यात्रियों  को  सम्मुख
 'कांटों  (  facing  points  )  के  पास
 बने  हुये  समतल-पार  से  हो  कर  लाइन  पार

 करनी  चाहिये  -  किसी  दूसरी  जगह  से  लाइन
 पार  करना  मना  है।  यहां  ऊपरी  पुल  बनाने
 का  न  कोई  विचार  है,  कौर  न  यात्री  सुविधा

 “समिति  ने  इस  तरह  की  कोई  सिफ़ारिश  की

 नै।

 Railway  Wagons

 354.  Shri  Feroze  Gandhi  3  Will  the
 .Minister  of  Railways  be  pleased  to
 state  :

 (a)  the  effective  average  daily  wagons
 (in  terms  of  four  Wheelers)  on  line  for  pub- lic  use  excluding  wagons  under  or  awaiting

 ‘Tepair,  those  on  sick  line  and  the  number
 in  Departmental  use  for  the  years  I95!-52,
 1952-53,  25358

 I9$4-§5  and  955-§6 ‘for  B.G.  &  M.  separately;
 (b)  the  average  number  of  wagons  (in ‘terms  of  four  Wheelers)  under  or  awaiting

 tepairs  daily  for  the  years  I95I-52,  ‘1952-5
 % I953-54,  1954-55,  and  !95§-56  for  B.  (5. M.G.  separately  ;

 (c)  the  average  number  of  wagons  (in terms  of  four  Wheelers)  out  of  commission
 daily  on  sick  line  for  the  years  I95  I-52,
 1952-53,  1953-5

 ra
 1984-55  and  I955-56 for  B.  G.  &  M.  é  separately;  and

 (d)  the  average  number  of  wagons  (in ‘terms  of  four  Wheelers)  in  Departmental  use
 daily  for  the  years  95I-52,  19$2-53,  I953-
 it

 I954-55  and  I959-36  for  #  G.  & G.  separately  ?

 The  Deputy  Minister  of  Railways and  Transport(Shri  )t  (a)  to  (८),
 Py

 statement  showing  2०
 resi ‘for  95I-92,

 95
 2-53,  I

 3
 Ss  I9

 ral
 5 is  laid  on  the  Table  of  the  ‘House,  + ix  IV,  annexure  No,

 i6).
 Figures for  95§+56  are  not  yet  available.
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 d)  The  average  number  of  wagons
 used  ir  tal  purposes  is  not

 Railway  Wagons
 355.  Shri  Feroge

 the  ‘Miniser
 of

 Rallwaye  a  bea  Wit
 (a)  the

 ange
 n (in  terms  of  four  ccleray  Wades  dailt  tar

 ore  gt
 the

 =  95  I-52,
 BER 54

 .  Ss  ‘195§-96 M,  Separately;  a  we:  G:
 (b)  the  average  n  umber  of  wagon

 @
 terms  of  our  Wheelers)  loaded  daily  for

 M4
 ,

 954°55
 and  I955- M.  +  Separately;  and

 say  setae

 Gn

 (c)  the  average  n

 1953-54,
 454  “5S  and B.  ह्  &M.G.  separately  >  areas

 ante
 Deputy  Minister  of  Railways ransport  (S

 g  &
 (c).  A  statement  is  laid  on  the  Table ¢  House.  [Ses  A ure  Non  tH

 [See  Appendix  IV,  annex.

 Chemical  Fertilizer

 seged  Question
 No.  360  on  t  |

 7
 state  whether  the  Chemi fertilizer  to  be  .8upplied  on  loan  basis

 ya  be
 free  of  interest  charges  for  one

 The  Minister  of  iculture P.  S.  Deshmuk  +  Norse  The  oe i8  Tepayable  within  @  period  of  78
 but  interest  is  charged  for  a  pia period  of  T5  months  or  the  period  for  which it  was  retained,  whichever  ig  leas,

 Construction  of  Roads  in  Punjab
 Shri  D.  C.  Sharma  १

 387  {Sara  Iqbal  Singh  ;
 Will  the  Minister  of  T, pleased  to  state  :  .

 Faneport  be

 (a)  the  total  amount  of  loan  and  subsid
 fesse

 to  the  State  of  Punjab  from
 n  9

 50
 ;

 to  7956  for  the  construction  of  new  roada;
 (b)  the  total  mileage  of  new  roads for  the  construction  of  which  schemes have  been  formulated  by  the  Govern- ment  of  Punjab  as  a  result  of  the  above tion;  and

 (९)  whether  the  whole  amow  al ted  has  been  utilized  2  =
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 The  Deputy  Minister  of  Railwa:
 (Shri and

 =
 Alagesan)  :  ds) Re.  346  aktis  for  the  construction  of

 new  roads  and  bridges  and  improvement
 of  existing  roads.

 (b)  70००4  miles:  of  mew  roads,
 (c)  Yes.

 साड़ियों  का  बेर  से  जलता

 ३४५८.  पंडित  gio  ato  तिवारी  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (=)  पूर्वोत्तर  रेलवे  को,  विश्लेषण
 कपड़े  ३२१,  ३२२,  ३११,  ३१४  नम्बर
 की  भभोर  जनता  गाड़ियों  के,  देर  से  चलने  के
 क्या  कारण  हैं  ;  शौर

 (ख)  कया  यह  सच  है  कि  उस  रेलवे
 की  प्रधिकांश  गाड़ियों  को  जंक्दनत-स्टेशनों
 पर  ही  देर  होती  है  ?

 रेले  तथा.  परिवहन  उन संधि  (लो
 छल गे हम)  :  (क)  मई  कौर  जून,  १९५६
 में  पूर्वोत्तर  रेलवे  की  सवारी  गाड़ियां  ठीक
 समय  पर  न  चल  स्की  ।  गाड़ियों  के  लेट
 चलने  के  कारण  इस  प्रकार  हैं  —

 (१)  बारात  कौर  मेला  यातायात
 के  कारण  खतरे  की  जंजीर
 का  प्रतीक  खींचा  जाता  ;

 (२)  भारी  वर्षा  और  बाढ़  ;

 (३)  परिचालन  सम्बन्धी  कारण
 जैसे  दुर्घटनायें,  इंजीनियरिंग
 की  पायन्दियां,  इंजन  के  लिये
 पानी  की  कमी  शादी  tt

 (a)  ऊपर  बताये  गये  कारणों  से

 भई  भोर  जून,  १६५६  में  गाड़ियां  आमतौर  पर

 ठीक  समय  पर  न  चल  सकी  कौर  इसी  वजह  से

 वे  जंकशन  स्टेशनों  पर  देर  से  पहुंचीं  ।  गाड़ियों
 को  ठीक  समय  पर  चलाने  के  लिग्रे  खास  तौर

 पर  कार्यवाही  की  गई  है  1

 Small-scale  and  Cottage  Industry
 Firms

 359  Shri  Madiah  Gowda  +  Will  the
 Minister  of  Railways  be  pleased  to
 state  :

 (a)  the  names  of  Small-scale  and
 Cottage  Industry  firme  rogistered  for

 3  AUGUST  i054  Written  Ansuere  75>:

 aBiscing
 orders,  by  the  Southern  Railway;

 (b)  the  number  of  orders  placed  with
 each  one  of  those  firms  for  last  three:
 years  and  their  value  ?

 The  Deputy  Minister  of  Railways. and  Transport  (Shri  Alagesan)  :  (a). and  (b).  A-statemant  is  laid  on  the  Table
 of  the  House.  [See  Appendix  IV,  annex-
 ure  No,  18).

 D.  T.  a.

 3  Shri  B.  €,  Sharma  4  Will  the-
 Minister  of  Transport  be  pleased  to.
 state  the  number  of  buses  for  the

 Pp.  Me
 S.  purchased  during  1956-57  so

 The  Deputy
 Maint  Bs

 of  Railways.
 सन्तों  Transport  (Shri  Alagesun)  :  Ro
 buses  have  been  purchased  for.  the  Delhi
 Transport  Service  during  1956-57  so  far:
 but  an  order  has  been  pidced’  for

 734 buses,  which  are  expected  to  be  deliver
 to  the  Delhi  Transport  Service  at  the:  rate-
 of  about  r5  buses  per  month  commencing.
 from  February,  1957.

 On  Cakes

 36m  Shel  om.  Siaba.  :  Will  the:
 Minister  of  ait  and  Agriculture  be
 pleased  to  state  :

 (a)  r  there  is.  any  surplus  stock.
 of  Oil  ‘Cakes  in  the  country  over  its  re-

 auirenstnes
 for  cattle  feed  and  manure;,

 (b)  if  not,  the  policy  underlying  the

 prey
 aes  for  export  of  this  commodi-

 ty

 The  Minister  of  Agriculture  (Dr..
 P.  S,  Deshmukh)  :  (a)  and  (0).  The  ques-
 tion  whether  the  country  is  surplus  or
 deficient  in  oil  cakes  or  cattle  feeds  depends
 on  the  production,  supplies  available  in  the
 market  and  effective  demands  _  therefor
 from  time  to  time.  Exports  of  oil  cakes
 were  allowed  for  the  first  time  after  about  a
 decade  in  February,  7955  mainly  to

 !  vd some  support  to  internal  prices  of  oil  cakes,
 which  had  fallen  significantly,  The  cs-
 timated  production  of  five  major  oil  cakes
 increased  from  19°9  lakh  tons  in  1950-51
 to  22.0  lakh  tons  in  1953-54,  and  25-8  lakh
 tons  in  954-55.  The  production  of  cotton
 seed,  which  is  also  an  important  cattle
 feed,  increased  from  0-°6  lakh  tons  in
 1950-51  to  3°88  lakh  tons  in  1993-54,  and
 34°7  lakh  tons  in  1954-55.  During  the
 financial  year  ‘1955-56,  actual  exports  of°
 oil  cakes  amounted  to  only  r°6  lakh  tons
 or,  about  4%  of  the  total  internal  produc-
 tion  of  oil-cakes  and  catton  seed.  These-
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 amall  expeste  did  sot,  however,  résult  in
 any  significant  decrease  in  internal  availa-
 bility  of  of]  cakes  and  cotton  seed  for  manu-
 rial  and  cattle  feed  purposes;  nor  did  they
 have  any  adverse  effect  on  prices.  Even
 after  these  small  exports,  availability
 of  these  commodities  during  1954-55  was
 much  larger  than  in  the  earlier  years.
 Besides,

 owing  |
 to  increased  production  of

 foodgrains,  supply  of  ca  file  feeds  like
 husk,  bran,  churi  etc.  had  also  gone  up.

 Due  to  shortfall  in  the  production  of
 groundnut  and  some  other  oilseeds  in

 I9s
 §-56  season  as  compared  to  the  pre-

 ous  year,  the  prices  of  oil  cakes  and  other
 cattle  feeds  in  the

 country
 begen

 to  rise  from  September,  i955.  To  arrest
 this  rising  tendency  ,  a  restrictive  export
 policy  has  been  adopted  since  the  begin-
 ning  of  this  year.  Accordingly  exports
 of  groundnut  cake  (Hxpeller  variety)  and kardi  cakes  have  been  banned,  while  those
 of  other  oil  cakes  restricted  considerably.

 Electrification  of  Stations

 362,  Shri  A.  K.  Gopafan  +  Will  the
 Minister  of  Railways  be  pleased  to
 state  :

 5
 (a)

 See
 stations  oh

 the outhern  ay
 pee  Ng

 ta.
 electrified  during  the  Sect#id Five  Year  Plan
 pesiod;  and

 )  the  number  of  way  stations  on
 Sine  are  that  will  at  Geeta  unelec- trified  at  the  end  of  the  Plan  period?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  ॥  (a)
 A  statement  showing  the  names  of  the  sta-
 tions  ia  Jaid  on  the  ‘Feble  of  the  House.[See
 Appendix  IV,  annexure  No.  19).

 (b)  743  stations,

 Employment  Exchanges
 Sardar  I

 pee
 Singh  :

 363  {Serdar  uri  $
 Will  the  Minister  of  Labowr  be  pleased

 to  state  ;
 (a)  the  number  of  applicants  seeking

 employment  registered  with  the  loy-
 mrent  exchanges  in  the  year  79९56  bee  as
 available  in  the  States  of  Punjab  and
 Himechal  Pradesh;  and

 (b)  the  number  of  persons  employed  ?

 Labour The
 ra  any

 Minister  of
 (Shri  Abid  Ali)  +  (a)  and  (b).  The  infor-
 mation  is  given  below  :—-

 State  Number  Number
 registered  placed

 QGany.-  —_(Jany.-
 June,  56)  June,  56)

 Punjab  नि  68,039  9885
 Himachal  Pradesh  2,60I  337
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 Publi¢  Health  in  Punjab  aad  PEPSU.

 364.
 Serdar  kegel

 Singh  ४  Will  the
 Minister  of  ie  be  pleased  to  state:

 (a)  the  total  amount  of  financial  as-
 sistance  to  be  given  to  the  Pun-
 jab:  and *  PSU  for  pronioting

 public
 health

 under  the  Second  Five  Year

 (b)  the  number  and  names  of  sche-
 mes  on  which  the  amount  is  to  be  spent?

 Anrit  hens  (a)  and Heat (b).  Fisieemeri
 for  which  central

 —
 tance  is  to  be  given, have  not  yet  been  ised.

 Antomatization  Scheme

 365.  Sardar  Iqbel  Singh  :  Will  the

 vefer  one  ly  Ss barrel  Goon Ques to  refer  to  the  reply  given  to
 No.  sr7  on  the  6th  March,  7946

 and  state  whether  automatization  scheme
 has  since  been  completed  in  Cale lcutta  ?

 The  Minister
 of  Na

 क्  aes  ako (Shri  .  Mataviya):  Calcutta
 automatization  scheme  is  progressing  ac-
 cording  to  its  planned  tne  schedule.
 8th  Auto  exchange  containing  equipment
 for  4000  lines  was  opened  at  Russa  on
 I0-3-956.

 Thrée  more  exchatiges  are  due  ta  be
 opened  by  December,  1956.

 The  last  four  exchanges  are  due  to  be
 opened  by  December,  1957.

 शादियों  धझसुचिधा

 ३६६,  थ्री  te  त०  सिह:  गया
 ललचे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  इंजन  काइट्स
 कभी  कभी  गाड़ियों  को  रेलवे-प्लेटफार्म
 दौड़ते  बाहर  ले  जाकर  इंजनों  में  पानी
 हिलने  वाले  नल  के  खंभों  के  पास  रोकते

 हैं  जिससे  यात्रियों  को  बड़ी  प्रसुविधा  होती
 है,  क्योंकि  वे  होठों  का  फायदा  नहीं  उठा
 सकते  हैं;  कौर

 (ख)  यदि  हां,  तो  उस  मामले  में  क्‍या

 कार्य  वाही  करने  का  विचार  है  ?

 रखने  तथा  परिवहन  उप मंत्रों  (श्री  तरल-

 बेसन)  :  (क)  ऐसी  शिकायतें मिली  हैं  कि
 उत्तर  रेले  के  टुंड ला  स्टेशन  पर  दौर  दक्षिण
 रेलवे  के  एलोर  ौर  हसन  स्टेशनों  पर

 ड्राइवर  यात्रियों  को  प्लेटफार्म  से  बागे  बढ
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 से  जाते  हैं।  इसे  ठीक  करने  के  लिए  भाव-

 अथक  कार्रवाई  कर  दी  गई  है  t

 (er)  इस  तरह  की  हिदायतें  पहिले  भी

 दी  जा  चुकी  हैं  कि  जहां  तक  हो  सके  सवारी

 गाड़ियां  स्टेशन  प्लेटफार्म  से  बाहर  न  खड़ी
 'की  जायें  ताकि  यात्रियों  को  कोई  प्रसुविधा
 न  हों।  इन  हिदायतों  की  भोर  कर्म-

 आंधियों  का  ध्यान  फिर  दिलाया  गया  है  ।

 लेकिन  जब  कभी  गाड़ियों  में  भीड़
 कम  करने  के  लिए  उनमें  अधिक  डिब्बे

 जोड़ने  पड़ते  हैं  भौर  इस  तरह  वे  प्लेटफार्म

 से  लम्बी  हो  जाती  हैं,  तो  ऐसी  हालत  में

 “गाड़ी  का  कुछ  हिस्सा  प्लेटफ़ाम  से  बाहर
 जरूर  निकल  ज'येगा  |

 Metalled  Roads  in  Andamans

 307
 Shri  D.  C.  Sharma:  Will

 ‘the  Minister  of  Transport  be  pleased
 ito  state:

 (a)  the  number  of  roads  that  were  me-
 talled  by

 Andaman  Municipality  during
 I955-56;

 (b)  the  number  of  70806  that  remain
 to  b-  metalled  yet;  and

 (c)  when  these  are  expected  to  be
 metalled  ?

 The  Deputy  Minieter  of  Railwa
 and  Transport  (Shri

 aa  10] to  (c).  There  is  no  Municipality  in  the
 Andamans.  Presumably, the  hon.  Mem-
 ber  is  referring  to  the  urban  roads  in  and
 around  Port  Blair.  If  so,  the  information
 is  as  follows:

 Roads  metalled  during  1955-56
 3  I/a  miles.

 Roads  to  be  metalled  during  95§-56
 7  miles.

 Pandoo  Railway  Station

 368.  Shri  Rishang  Keishing  :  Will
 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  are  aware of  the  fact  that  Pandoo  Railway  Station
 has  no  waiting  rooms  for  the  passengers;

 (b)  whether  Government  are  also
 aware  of the  difficulties  and  inconvenience
 the  passengers  have  to  face  at  Pandoo  on
 this  account;  and

 (c)  if  so,  the  action  taken  in  the
 amatter  ?
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 The  Deputy  Minister  of
 nen  छ ,2nd  Transport  (Shri  Alagesan)  :  a)

 ©  (०).  There  is  a  waiting  room  for  upper
 class  passengers  at  Pandoo  station  w ich is  located  on  the  flat  and  a  waiting  shed
 for  third  class  passengers  near  the  booking
 office.  The  passenger  platform  is  also
 covered.

 An  estimate  for  Ra,  1,85,153/-  has  been
 sanctioned  for  provision  of  additional
 passenger  amenities  works  at  Pandoo  station
 which  includes  the  provision  of  an  upper
 class  waiting  room  and  refreshment  room
 on  the  first  floor  and  waiting  hail  with  ladies
 corner  for  third  class  passengers  with  atta-
 ched  lavatory  and  bath  room  for  8
 and  ladies  separately  on  the  ground  |S

 Dieselisation

 Misa’
 369.  Shri  D.  C.  Sharma  :  Wii!  the

 er  of  Railways  be  pleased  to  state:

 (a)  the  number  of  dicsel  rail  cars
 that

 are  ping
 to  be  introduced  during

 the  Seco:  ve  Year  Plan  on  the  railways in  India;  and

 (b)  the  total  cost  of  such  cars?
 The  Deputy  Minister  of  Railways

 and  Transport  (Shri  Alagesan)  :  (a)
 The  requirements  for  the  entire  plan  have
 not  yet  been  worked  out.  It  is,  how-
 ever,  proposed  to  introduce  shortly  I2
 8,  G.  diesel  rail  cars  each  on  the  Southern
 and  Northern  Railways  as  an  experimental
 measure.  Provision  is  also  being  made  for
 72  8.0.  and  i2  M.G.  diesel  rail  cars  in
 whe  Budget  for  19§7-58.

 (b)  The  cost  of  each  M.G.  rail  car  is
 approximately  Rs.  3,92,000  F.O.R.  India
 from  Italy.  The  cost  of  each  B.G.  rail
 car  is  approximately  Rs.  4$2,302  F.O.R.
 India  with  price  variation.

 Food  Yeast

 370.  Shri  Jhulan  Sinha  :  Will  the
 Minister  of  Health  be  pleased  to  state
 the  results  of  the  ‘consumer  trials  with
 food  yeast’  imported  during  last  year  and
 i

 ca
 to  the  States  in  the  coun-

 try

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur  de  The  results  of  large  scale
 consumer  trials  with  food  yeast  imported
 during  3954  conducted  in  the  States  of
 Madras,  West  Bengal  and  Bihar  reveal
 that  food  yeast  may  be  palatable  and  accent-
 able  to  certain  groups  of  people  when  the
 quantity  used  is

 ray
 Us  to  4  oz.  per  head

 per
 day  in  the  daily  diet.  There  was  marked

 provement  in  the  health  of  the  people
 who  consumed  it.

 Trials  in  Uttar  Pradesh  are  still  con-
 Unuing.
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 Lemon  Transport
 Dr.  Rama  Rao  : 37%

 {Bn  Mohana  Rao  :
 Will  the  Minister  of  Railways  be

 {pleased  to  state:

 “anu
 (a)  whether  Government  have  con-

 sidered  the  representations  made  by  the
 “Lemon  Exporters  Co-operative  Society,
 Guntur’  for  reclassification  of  lemons  from
 vegetables  and  to  provide

 rae
 wagon

 space  and  quicker  transit  for  lemons;
 (b)  whether  Government  have  received

 any  representations  regardi  inadequate
 and  delayed  conveyance  of  eggs  from
 Andhra  to  Calcutta  ;  and

 (c)  if  eo,  the  steps  taken  in  the  matter?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 No

 repre
 resentation  has  been  received  from

 the  “Lemon  Exporters  Co-operative
 Society,  Guntur,

 ‘b)  A  complaint  was  received  in  April
 “56  that  there  was  detention  at  Rajahmundry
 to  egg  baskets  booked  from  stations  on
 Nidadavolu-Nareapur  Branch.

 (c)  The  Station  Master,  Rajahmundry,
 thas  been  issued  instructions  to  clear  the
 egg  baskets  arriving  at  his  station  from  the
 Branch  Line,  in  preference  to  all  other  tra-
 ffic,  by  No.  46  Bezwada-Howrah  Janata
 Express  and  No.  44  Madras-Howrah  Mail.

 Station  at  Pirtola

 372.  Shri  H.  N.  Mukerjee  :  Will
 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  his  attention  has  been
 drawn  to  representations  for  the  set-
 ting  up  of  a  station  at  Pirtola  in  the
 Ranaghat  Branch,  Sealdah  Division  of
 Eastern  Railway;

 (b)  whether  he  will  be  agreeable  to
 the  establishment  of  a  flag  station  at  Pirtola
 pending  full  investigation  into  the  require-
 ments  of  the  area;  and

 (c)  whether  he  is  aware  that  residents
 of  that  area  have  expressed  their  readiness
 for  “Sharamdan”  a  a  flag  station  is  decid-
 ed  upon?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):
 (a)  Arepresentation  was  received  in  March
 ‘1955.

 (b)  and  (c).  The  proposal  for  opening
 a  station  at  ‘Pirtola  was  examined  last  year
 and  it  was  found  that  there  was  no

 athe justification  for  it.  The  pr
 —

 is  being
 re-examined,  and  the  offer  of  the  local  re-
 aidents  to  contribute  ‘‘Sharamdan’”’  will
 be  taken  into  account  while  working  on
 the  financial  implications.
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 सोनपुरी  स्टेशन

 ३७४, भी  बादशाह  गुप्त:  क्‍या  रेलवे
 मंत्री  १५  मई,  १९५६  के  अतारांकित  प्रश्न
 संख्या  २०५२  के  उत्तर  क॑  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  उत्तर  रेलवे  के  मैनपुरी  स्टेशन
 पर  बिजली  लगाने  के  काम  में  भ्रम  तक
 कितनी  प्रगति  हुई  है;

 (ख)  क्‍या  यह  सच  है  कि  रेलवे
 स्टेशन  के  सामने  स्थित  जर्मन  नलकूप  संगठन
 प्रपने  डायनमों  से  रेलवे  स्टेशन  को  झावदयक
 बिजली  देने  के  लिए  तैयार  है;  कौर

 (ग)  क्‍या  इस  संगठन  के  प्रतिनिधि
 रेलवे  स्टेशन  के  विश्रामालयों  प्राणी  के

 लिए  अपने  नलकूपों  से  भ्रावश्यक  पानी  देने
 के  लिए  भी  तैयार  हैं  ?

 रखने.  तथा  परिवहन  उपमंत्री

 बची  प्रलोभन):  (क)  मैनपुरी  रेलवे  स्टेशन
 पर  बिजली  लगाने  के  सम्बन्ध  में  बिजली  की
 जो  ज़रूरत  होगी  उसके  लिए  उत्तर  प्रदेश
 सरकार  की  मंजूरी  का  इंतजार  है।  मैनपुरी
 में  जो  बिजली-घर  जनरेटिंग  स्टेशन  बन  रहा

 है  उसके  इस  साल  पूरा  हो  जाने  पर  उत्तर
 प्रदेश  सरकार  रेलवे  को  बिजली  देने  की

 मंजूरी  देगी  ।  अनुमान  है  यह  काम  रेलों  के

 १६५७-५८  के  निर्माण  कार्यक्रम  में  शामिल
 कर  लिया  जायेगा  |

 (ख)  तथा  (ग).  इस  तरह  के  कोई

 प्रस्ताव  नहीं  मिले  हैं  ।

 Dharmanagar-Kalkalighat  Link
 374.  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Railways  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Govern-

 ment  have  received  any  representation
 ‘from  the

 re
 of  Tripura  to  link  Dharma-

 nagar  of  ra  with  Kalkalighat  railway
 station  of  Assam  during  the  Second  Five
 Year  Plan  period  ;  and

 (b)  if  so,  the  steps  taken  so  far  in  that
 direction  ?

 The  Deputy  Minister  of  Railwa

 =
 Tramsport  (Shri  Alagesan)  :  A)

 es.
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 (b)  Has  been  noted  for  consideration
 while  selecting  similar  other  lines  during
 the  Second  Five  Year  Plan  period.  How-
 ever  in  view  of  the  funds  for  the  comstruc-
 tion  of  new  lines  having  been

 drastically curtailed,  the  chances  of  cons!
 of  this  line  during  the  Second  Plan  period
 are  rather  remote.

 Road  in  Tripura

 mite
 Shri  Desaratha  Deb:  Will  the

 inister  of  Transport  be  pleased  to
 state:

 (a)  whether  any  representation  or  pro-
 posals

 aces
 received  by  the

 a  ce ment  o  ura
 Ana  ar

 People  o

 open

 tw

 marble
 ou

 from  क्षम

 to
 open  a  new  motored!  rom

 ine Bazar  to  Mandi  Bazar  via  Rajghat  and  Uttla;
 (b)  if  so,  whether  Government

 a=
 pose

 to  construct  mototablé  road
 alghat  to  Mandi  Bazar  via  Rajghat

 and  Uttla;  and
 (c)  whether  Government  are  aware

 that
 people,  this  teak  of  peep

 to
 co-operate  newr  i=
 truction  is  undertaken?

 The  Deputy  Miniéter’  of  Rathways

 ond
 Transport  (Shri  Alagesan).  (a)

 0.
 (७)  Does  not  arise.

 A)
 Government  have  no  iffotmation

 on  the  paint.

 Abtifitdal  Hiteemiithtion  Caittéel
 376  «Shri  Us  M,  Trivedi}  Wilt  the

 Minister  of  Food  and
 Agriouare

 pleased
 to  réfer  to  the  r  given’

 tarred  estion  No,  7473  on  the  769
 April,  a  anid  state:

 (ay  the  names  of  the  piaoes  where
 artificial  insemination  centres  for  cows
 afd  buffaloes  have  been’  opehed;

 how  meaty  naturgl  insemination
 pen  for  cows  afd  buffaloes  are  work-
 ing;  and

 (c)  how  many  cows  and  buffaloes
 876  80  covered  ?

 The  Minister  of
 Agvicaltire

 (Dr.
 P,  S.  Deshmukh):

 @
 statement  is

 laid  on  the  Table  of  the  House.  [See  Appen-
 dix  IV,  annexure  No.  20].

 (b)  The  hon.  Member  presumably
 refers  to  the  Key  Vi

 aa
 Centres  where

 natural  service  from  igree  bulls  ia  pro-
 vided.  The  number  of  such  Centres

 under  the  All  India  Key  Village
 Scheme  upto  ३37-3-56  is  574.

 (c)  +3,05,026  in  Key  Village  Centres,
 Mail  Train  on  Khbandwsa-Ajmer  Line

 3
 7

 Shri  Balwant  Sinha  Mehta  :
 Will  the  Minister  of  Railwaye  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  thet  there  io
 mo  mail  or  express  train  on  the  long  route

 oe
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 of
 nearly

 500  miles  from  Khandwa  to  Ajmer;

 (b)  if  so,  whether  Government  pro- pose  to  start  such  trains  on  the  line  and when?

 Th
 ister of

 Ratt and  Transport  (Shri  )t  (a)  ४८३.

 (b)  Yes,  after  the  works  now  in  progress
 im  connection

 Prati  tos
 Patich  abel  in  yard layouts  and  are  completed.

 Anti-Malaria  Health  Service

 mig
 s

 |  Dagacathe
 Deb:  Will  th

 if  ४५  ५५  of  be  pleased  to  state:
 (8)  the  total  numbers  of  Class  IV

 employees  in  the  anti-malaria  health
 services  in  Tripura  State  at  present  ;

 (b)  the  scale  of  of  the  Clags  IV

 bei
 in  the  é  २१  malacia  health  ser-

 (c)  the  scale  of  pay  of  the  Class  IV

 pare
 in  the  anti-mosquito  branch;

 Pr
 (9)  the  reasons  of  such  différence,

 any?

 The  Minister  of  Health
 Rajkumari Amrit  Kaur):  (a)

 ate
 ich  (ie  rmation

 is  being  collected  and  be  placed  on  the
 Table  of  the  Lok  Sabha  when  reccived.

 Loan  to  Tripura

 Shri  Dasarathe  Deb:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  any  amount  was  given
 to  the  Government  of

 in Tripura  for
 granting  loan  to  agriculturists  during the  current  financial  year  for  pyrchasing
 agricultural  implements  and  other  necessary
 equipment;

 (b)  if  so,  the  amount  given;  and

 (९)  the  amount  disbursed  so  far?

 The  Minister  of  Agricufture  (Dr.
 P.  S.  Deshmukh):  (a)  Yes.

 (b)  Rupees  two  Lakhs,
 (९)  The  information  is  being  collected

 Technical  Training  Centres  in  Assam

 380.  Shri  Debendra  Nath  Sarma:
 Will  the  Minister  of  Labaur  be  pleased  to
 state  the  names  of  places  and  number
 of  technical  training  centrea  started  in

 Assam  during  1984-555
 1955-56

 and  proposed
 to  be  opened  in  1956-57
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 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  One  Technical  Train-
 ing  Centre  is  functioning  in  Assam.
 No  new  centre  has  been  started  during
 3954-55  and

 i955
 -5§6.  The  number  and location  of  Craftsman  Training  Centrés

 to  be  opened  during  7956  and  7957  will
 be  decided  by  the  State  Government,
 with  the  concurrence  of  the  Government
 of  India.

 Fraining  under  Point  Four  Programme

 x.  Shri  M.  K.
 Matiye:

 Will  the
 inter  of  Railwaya  be  pléased  to  state:

 ait
 )  the  number  of  candi

 dates
 frome

 rent  Railways  (zone-wise)  who  have been  scletted  fot  triliing  abroad  under
 Point  Fowr  Programme;

 ily  ang  ee ०  tians
 pa

 n  prescri
 suche  election  ‘and if  #0,  what  it  is;

 (०)  whether  the  selecti  haye  beep
 mide  by  any  Board  or  by  D Departmental
 Officers;  atid

 (d)  whether  the  advice  or  hélp  ef  the
 Union  Public  Service  Commission  was
 abug ्

 at  any  stagt  in  making  these  ssiéc-
 tions
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 a
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 Minister,  md  A} an  ransport  $
 Four—one  each  from  the  Eastern,  Sou-
 thern,  Central  and  Western  Railways.

 (b)  No.  The  most  suitable  officials
 were  selected  taking  into  consideration
 their  experience,  special  aptitude  etc.

 iho
 The  selection  was  made  by

 6  i  the ०
 ical  Assistance  Selection  tree

 set  up  by  the  Planning  Committee,  from
 8  panel  prepared  by  the  Railway  Board.

 (d)  No.

 Water  Supply  Schemes  in  West  Bengal

 g8a.  Shri  N.  B.  Chow
 a

 Will
 the  Minister  of  Health  be  ed  to
 state:

 a)  the  amount  granted  to
 ,

 West  Bengal
 for  Water  Supply  Schemes  for  1956-575,

 (b)  the  amount  proposed  to  be  given
 to  West  Bengal  during  the  Second  Five
 Year  Plan;  dnd

 eal the  amount  to  be  spent  for  rura
 Wore  Supply  Schemés  dut  of  the  cotel
 amount  under  (8)  and  (b)  above  ?

 The  Minister  of  Health  (Rajkumari
 Asorit  Kaur):  (a)  Rs.  38550  lakhs  will
 be  allocated.

 during
 the  Second  Five  Year  Plan  on

 Yeni ti
 (c)  Rs.  13°§o  lakhs  under  (a)  above,
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 LOK  SABHA

 Thursday,  2nd  August,  956

 The  Lok  Sabha  met  at  Eleven  of  tha
 Clock.

 [Mr.  Sreaxen  in  the  Chair]

 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 32  Noon

 STATES  REORGANISATION  BILI.
 Contd.

 Clauses  2  to  5

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 clauses  of  the  States  Reorganisation
 Bill.  The  total  time  allotted  for  the
 tirst  group  of  clauses,  clauses  2  to  15,
 was  l2  hours  out  of  which  the  time
 already  taken  is  6  hours  and  52  mi-
 nutes  and  there  is  a  balance  of  5
 hhourg  and  8  minutes.  The  time  allot-
 ted  for  the  next  group  of  clauses,  6

 “to  49  and  Schedules  I  to  II,  is  6

 hours,  I  intended  to  devote  the  whole
 of  today  to  these  and  then  put  the

 relating  to  amendments

 The  Minister  of  Natural  Resources
 (Shri  a  D  Malaviya):  Is  it  fair?
 389  LSD.

 यय
 CJ  है ६  gos

 Mr,  Speaker:  That  is  a  matter  for
 consideration  end  for  the  consi-

 deration  of  the  House  also.  Whether
 it  is  fair  or  unfair,  we  shall  see.

 May  I  know  how  long  the  hon.
 Minister  proposes  to  take  to  reply?

 The  Minister  of  Parliamentary  Affairs
 (Shri  Satya  Narayan  Sinha):  I  think
 one  hour.

 Mr,  Speaker:  Then,  I  will  cail  him
 at  4  or  4-30  p.m.

 Shri  Gadgil  (Poona  Central):  May

 finished  by  4  o'clock  and  the  other
 clauses  may  be  taken  up  and  the  re-

 and  the  voting  may  be  taken  up
 on  another  day.

 Dr.  Rama  Kao  (Kakinada):  These
 are  substantial  clauses  of  the  whole
 Bill.  You  are  permitted  to  use  your
 discretion  and  you  can  exteng  the
 discussion  till  6  o'clock.  The  voting
 on  clauses  e  and  9  cen  be  taker  up
 on  Monday;



 Shri  Satya  Narayan
 have  already  extended  the  general
 discussion  by  5  hours:

 already  suggested  that  the  discussior

 ready  created  that  impression  among

 hon.  Members.  We  will  8०  on  tili
 5  o'clock.  He  wants  it  to  finish  at

 4  o'clock.  We  will  close  discussion  bg

 Members  at  5  and  the  hon.  Minister
 will  reply  tomorrow.  After  5,  we  will

 take  up  the  discussion  of  the  other

 clauses.  So  far  as  these  clauses  are

 concerned,  we  will  have  the  voting

 afterwards  as  desired  by  the  leaders
 of  other  Groups.

 गोमती  मरती बेन  पटेल  (कैरा-दक्षिण)  :

 अध्यक्ष  जी,  जब  से  यह  बहस  यहां  पर  हो  रही

 है,  मुझे  एक  प्रकार  का  रंज  हो  रहा  है  ।  हम  यह

 भी  देख  रहे  हैं  कि  स्ट्रेट्स  रीझार्गनाइजेंशन

 कमीशन  (राज्य  पुनर्गठन  आयोग)  की  रिपोर्ट

 प्रकाशित  होने  के  बाद  से  देश  में  प्रगति  का

 सारा  काम  रुका  पड़ा  है|  मुझे  तो  ऐसा  लगता

 हैं  कि  इस  बारे  में  जितनी  शिक्षा  से  निर्णय

 हो  जाये,  उतना  ही  देश  को  फायदा  है  ।  श्री

 मैं  कुछ  खास  बातों  पर  झाना  चाहती  हूं  ।

 पहले  मैं  कुछ  शाब्द  डांग  के  बारे  में  कहना

 चाहती  हूं।  जब  राज्य  पुनर्रचना  पंच  ने  बम्बई

 के  बारे  में  सोचा,  तव  उसने  गुजरात  में  का  अलग

 राज्य  बनाने  के  बारे  विचार  नहीं  किया

 था  लेकिन  अरब  तो  हम  लग  गुजरात  राज्य

 बना  रह  हैं,  इसलिए  हम  को  यह  भ्रच्छी  तरह

 सोचना  चाहिए  कि  वह  कितना  बड़ा  हो,

 उस  में  कौन  कौन  से  हिस्से  हों,  वगैरह  ।  हमारी

 केवल  एक  ही  सांग  है  कि  आप  किसी  को  डांग

 भेजें,  जो  कि  वहां  पर  जा  कर  सारी  स्थिति  का

 क्रच्यान  करे  ।  उस  स्थल  पर  गये  बिना  किसी

 को  वहां  की  हालत  का  ठीक  ज्ञान  नहीं  हो  सकता

 है,  क्‍यों  कि  वह  जगह  ही  ऐसी  है,  ।  मगर  भाप

 यहां  पर  दायें,  तो  बाप  देखेंगे  कि  डांग  के  दक्षिण

 में  नासिक  है  कौर  डांग  शौर  नासिक  के  बीच

 में  तीन  हजार  से  तीन  हजार  पांच  सौ  फीट

 ऊंची  पहाड़ियां  हैं,  मांग  की  तीन  दिशाओं में
 तीन  हजार से  पांच  हजार  फीट  वी

 पहाड़ियां हैं।  डांग  तक  पहुंचने  के  लिए

 कंवल  बेस्टनें  मलबे  की  एक  चि  साइन  है,

 जो कि  उसको  सूरत  लोग  बि सी नोरा से
 मिलाती है इस है  7  इस  के  अ्रतिरिक्त  डॉग  कह

 सम्बन्ध  किसी पौर  प्रदेश  से  नहीं  है  ।

 आल.
 & "| ह  मैं  मापक  सामने  सन् सस  (अनजाना)

 के  झांकड़े  रखता  हूं  ।  १६३१  में  को  सेन्सस

 में  भीली  बोलने  वालों  को  संख्या  ३२,३  २४,

 गुजराती बोलने  वालों  की  ७३१  शौर  मराठी

 बोलने  वालों  को  ६१३  लिखों  गई  थी।

 इसके  बाद  १६४१  में  भीली  बोलने  वालों  की

 संख्या  २६,२६०,  गुजराती  बोलने  बालों  को

 संख्या  ७३१  शौर  मराठी  बोलने  वासों  को

 संख्या  ६३०  लिखी  गई  ।  लेकिन यह  कितनी

 ग्र जोब  बात  है  कि  १६५१  को  मैन्क्स  में  किसी

 बोलने  वालों  को  संख्या  कुछ  भी  न  रहो,

 गुजराती  बोलने  वालों  को  संख्या  १८१०

 दिखाई  गई  और  मराठी  सोलन  वालों  की

 संख्या  Woke  दिखाई  गई  ।  इन  आंकड़ों

 से  बाप  स्वयं  देख  सकते  हैं  कि  किस  तरह  से

 सेन्सस  को  'फ़िगार  (आंकड़ों)  को  बदला  गया

 है  ।  आप  को  इस  बारे  में  पूरी  तरह  जांच

 करनी  चाहिए  और  पता  लगाना  चाहिए

 कि  आखिर  सव  के  सव  भीली  बोलने  वाले

 कहां  चले  गए  1

 अब  बाप  स्कूलों  को  देस्प्यि  ।  गुजराती

 स्कूलों  की  संख्या  ४७  हैं  और  उन  में  लगभग

 १७००  बच्चे  पढ़ने  हैं  a  मराठा  स्कूलों  की

 संख्या  ५१. हैं कौर  उन  में  २२५२  बच्चे  पढ़ते

 हैं।  बम्बई  राज्य  ने  डांग  की  प्राइमरी  एजुकेशन

 (प्राथमिक  शिक्षा)  के  विषय  में  एक  मंडल

 बनाया  है,  जिस  के  चेयरमैन  कलेक्टर  हैं,  जो

 कि  एक  मद्रासी  गहरा  हैं  कहां  का  एजुकेशन
 इंस्पेक्टर  (शिक्षा  निरीक्षक)  एक  मुसलमान
 आई  हैं  क्यो  कि  कर्नाटक  का  है।  उन्होंने  २५

 धौर  गुजराती  पाठ दा लायें  छोलने  के  लिए

 सरकार  को  लिया  है  ,
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 ह, ल  मैं  डॉग  कौ  राजकीय  परिस्थिति  के
 विषय  में  कुछ  शब्द  कहना  चाहती  हूं  ।  १८८०
 तक  बह  बड़ौदा  राज्य  का  भंग  रहा  कौर  उस
 के  बाद  वहां  के  चौदह  राजाओ ों  को  सरकार
 ने  स्वतंत्र  कर  दिया  और  उन  को  गुजरात
 स्टेट  एजेंसी  के  माने  रक्षा  ।  इस  दरम्यान  कई
 साल  तक  तक  उस  की  शासन-व्यवस्था  अरोड़ा  से

 कौर  बाद  में  सूरत से  होती  थी  |  जब  हम  स्वतंत्र

 हुए,  तो  ढंग  का  एक  हिसरिट्रिवट  बना  कर  मध्यस्थ
 सरकार  ने  बम्बई  सरकार  के  नीचे  रखा  भभोर
 डांग  की  आमदनी  के  चालीस  लाख  पये  भी
 उस  के  उत्कर्ष  के  लिए  निर्धारित  कर  दिये  ॥

 शझा  भी  शासन  के  सव  श्राफ़िसेज्

 गुजरात  में  हैं  |  कलेक्टर  का  हेडक्वार्टर,
 सेज  जज,  पुलिस,  जेल,  ट्रेजरी  (कोप)
 के  कार्यालय  सूरत  में  हैं  औैर  इनकमटैक्स

 (भ्रामक  ),  सेल्फ  टैक्स  (बिक्रीकर  ),  रेट्स  एंड
 मज़हब  (नाप  तोल)  के  कार्यालय  नवासरी
 में  हैं  -  नैशनल  सेविंग  का  कार्यालय  सूरत  में

 है  भौर  मुश्किल  हैल्थ  (चिकित्सा  स्वास्थ्य),
 प्रोहिबिशन  (मछनिषेध)  वर्ग रह  के  कार्यालय

 सूरत  में  हैं  कौर  पब्लिक  वापस  (लोक  निर्माण  )
 का  कार्यालय  निवासी  में  हैं  'राज  पच्चीस
 तीस  सरकारी  अाफिस  गुजरात  में  हैं--
 बड़ौदा  में  हैं  या  सूरत  में  हैं।  इस  के  अतिरिक्त
 उन  लोगों  के  सब  सामाजिक  सम्बन्ध,  रोटी-
 बेटी  के  व्यवहार  सोग--व्यारा,  बांसदा  जो

 गुजरात  का  हिस्सा  हैं--उनके  साथ  हैं।  वह
 एक  जंगली  प्रदेश  हैं  भौर  वहां  ५२  लकड़ी,  घास
 झौर  बांस  वगैरह  जो  कुछ  उत्पन्न  होता  हूँ
 उस  का  व्यापार  'दिलौमोरा  शौर  सूरत  के
 साथ  होता  हैं  1

 कुछ  लोग  यह  दावा  करते  हैं  कि  वह
 इलाका  मराठी-भाषी  हैं  |  श्री  मोरार  जी

 भाई  और  खर  साहब  ने  १६४८  में  डांग  की

 hurried  visit  की  थी  तब  कहा
 था  कि  यह  प्रदेश  मराठी-भाषी  है,  लेकिन
 लोग  यह  भूल  जाते  हैं  कि  साथ  साथ  यह  भी

 कहा  था  कि  वह  एक  बाईलिंगुश्रल  (द्विभाषी  )

 एरिया  (क्षेत्र)  है  dic  ve  में  गुजराती
 शौर  मराठी  दोनों  स्कूल  खोले  भागे  a

 text  में  चुनाव  के  किए  बल्कि  टेक  ष्बम्द
 ने  यह  निर्णय  दिया  कि  डांग  को  किस  कांउटी-

 ब्युएन्सी  (निवर्चिन  क्षेत्र)  में  सका  जाये

 तब  यह  साफ  बात  उन्होंने  कही  थी  कि  केवल

 इलेग्दान  (निर्वाचन)  के  लिए  हो  उसको  डांस

 में  रखने  की  बात  है  ।  उसक  बारे  में  उन्होंने  यह

 कहा  था  :  “withour  prejudice  to

 either  state”  I  उन  समय  जो  तनाव

 हुआ  था  उसके  चबरिणाम  को  श्राप  देखें।  उस
 समय  डांग  में  १८,०००  मतदाता  थे  उनमें  से

 १४,०००  ने  उस  स्वतंत्र  उम्मीदवार  को  मत
 दिये  जिसने  इस  इश्क़  (प्रश्न)  पर  इलेक्शन

 (चुनाव)  लड़ा  था  कि  डांग  को  गुजरात  के
 साथ  जाना  चाहिए,  पौर  कांग्रेस  के  उम्मीदवार
 को  कंवल  चार  हजार  मत  ही  मिले  थे  1  यह
 परिणाम  बतलाता  है  कि  डांग  को  गुजरात
 में  जाना  चाहिए  ।  हमने  शायद  यह  गलती
 को  कि  सारा  डांग  नहीं  मांगा  सिर्फ  अपनी

 तरफ  का  ही  मांगा  ।  हमने  तो  कंवल  सही
 बात  कही  कि  इस  तरफ  का  डांग  हमारी
 तरफ  जाना  चाहिए  |  हमारे  सही  बात  कहने  का

 ही  यह  परिणाम  हैं  कि  सारा  डांग  महाराष्ट्र
 में  मिलाया  जा  रहा  हैं  a एक  माननीय  सदस्य
 ने  तो  यहां  बहस  करते  करते  सूरत  तक

 अपना  हाथ  फैला  दिया  था  t

 अब में  अदू पर भाती हूं भारत  हूं  n  मुसे इस  बात
 का  बड़ा  दर्द  है  कि  अबू  के  बारें  से  कोई

 सोचने  के  लिए  भी  तैयार  नहीं  है  ।  इसमें  मी

 हमने  सही  मांग  की  है  और  गैर-वाजियो  मांग

 नहीं  को  इसीलिए  यह  परिणाम  हो  रहा  हूँ  1

 सिरोही  एक  बेदार  state  है  ।  बल् पर

 कोई  पैदल  जाकर  देखे  तो  उसको  मालूम  होया

 कि  नू  को  कहां  रखा  जाना  चाहिए पौर  बह
 देश  खिसक  हिस्से  में  जाता  हैं  ।  सन्‌  १६४८
 तक  सिरोही  प्रजामंडल  को  सारा  व्यवहार

 गुजराती  में  चलता  था  ।  सिरोही  प्रजा मं डस
 ने  हमारे  राज  के  राष्ट्रपति  की  झब्यकाता  में
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 [बोलती  मणिबेन  पटेल]

 एक  प्रस्ताव  पास  किया था  बह  में  श्रमिकों

 बढ़कर  सुनाती  हूं  ।  यह  इस  प्रकार  है  :

 “The  Parishad  has  fully  consi-
 dered  the  question  regarding  the
 merger  of  Sirohi  with  Rajasthan
 or  Bombay.  Regarding  this  ques-
 tion  of  merger  of  Sirohi  with
 Bombay  or  Rajasthan,  different
 opinions  prevail  among  the  peo-
 ple.  The  Parishad  is  aware  of
 this  fact.  There  is  also  an  opin-
 fon  that  Sirohi  should  be  placed
 under  Central  administration.
 Considering  the  geographic,  histo-
 ric,  social,  economic  and  indus-
 trial  economy,  administrative  and
 linguistic  relations  of  Sirohi,  the
 questions  as  to  where  Sirohi
 should  join  and  what  will  be  the
 benefits  by  such  merger  has  been
 difficult  of  solution  for  the  people
 of  this  border  State.  Therefore,
 this  Parishad  resolves  that  the
 Rajputana  Branch  of  the  All
 India  States  Peoples’  Conference
 should  hold  consultations  with
 our  leader,  the  Minister  for
 States,  Sardar  Vallabhbhai  Patel,
 and  should  get  guidance  for  the
 Sirohi  Praja  Mandal,  and  should
 obtain  a.  proper  decision  of  the
 question  at  the  hands  of  Sardar
 PateL”

 यह  प्रस्ताव  लेकर  वे  लोग  जमाये  |  उसके

 ऊपर  काफी  सोचा  गया  ।  एक  स्पेशल  अाफिसर

 हां  भेजा  गया  t  उसने  वहां  काफी  घर  कर

 एक  रिपोर्ट  दी  ।  उस  पर  विचार  करने  के  बाद

 कौर  कैबिनेट  में  भी  उस  पर  विचार  होने  के

 बाद  इस  प्रदान  को  कांस्टीट्यूएंट  असेम्बली  के

 सामने  रखा  गया  और  उसने  ते  किया  कि  इस
 देश  को  बम्बई  में  मिलाया  जाये  ।  उस  समय

 कांस्टीटयूएंट  भ्रसेम्बली  (संविधान  सभा)
 की  बैठक  में  श्री  जे नारायण  ब्यास  कौर  गोकुल
 भाई  मट्ट  भी  हाजिर.  थे।  पर  उन्होंने  इसका

 कोई  विरोध  नहीं  किया  ।

 नासिर  में  मेरा  इतना  हों  कहना  है  कि

 हम  बह  राज्य  पुनर्गठन  करने  की  बात  इसीलिए

 सोच  रहे  है  कि  भोगों  को  किस  तरह  से  ज्यादा
 धारा  मिले  भौर  सुविधा  हो  कौर  किस  तरह
 से  हमारे  देश  की  जल्दी  से  जल्दी  तरक़्की  हो  t
 मैं  कहती  हूं  कि  डॉग  का  हिस्सा  कौर  चू

 का  हिस्सा  युग रात  में  जाना  चाहिए  तभी  यहां
 के  लोगों  की  मलाई  होगी  ।  झगर  आपको  मेरे
 मंतव्य  पर  विश्वास  +  हो  तो  मैं  नहीं  कहती
 कि  ara  उसे  पव्य  स्वीकार  कर  से  t  मैं  तो
 इतना  ही  कहती  हूं  कि शाप  एक  अफसर  भेजें
 जो  कि  पैदल  यात्रा  करे  और  तब  अपना  निर्णय
 दे  कि  कौन  हिस्सा  कहां  जाना  चाहिये

 जब  मैं  बम्बई पर  जाती  हूं  मुझे इस  बात

 का  बड़ा  दुःख  हैं  कि  बम्बई  के  आरे  में  कहा  जाता

 हैं  कि  यह  तो  महाराष्ट्र  का  ही  हैं  भर  चूकि
 बम्बई  में  रहने  वालों  &  दिल  में  धाव  लगा  है,
 जब  वह  भर  जायेगा  तब  बम्बई  को  महाराष्ट्र
 में  मिलाने को  बात  की  जायेगी  ।  पिछले  सेशन
 में  भी  जब  इस  विषय  पर  चर्चा  हुई  थी  तो
 मैं  ने  बताया  था  कि  जब  तक  पहाड़ों  में  से

 होकर  रास्ता  नहीं  बनाया  गया  था  उस  समय

 तक  महाराष्ट्र  का  बम्बई  से  कोई  सम्बन्ध  नहीं
 था  मेरी  समझ  में  नहीं  प्राता.  1:  जय  जेन
 नी०  पी०  रिपोर्ट  लिखी  गयी थो  उस  समय  में
 ओर  सब  में  बम्बई  की  हालत  में  क्या  कं  झा
 गया  हैं।  कहा  जाता  हैं  कि  कान्ती  रखो,
 घोर  रखो,  बम्बई  कौ  हालत  ठीक  हो

 जाने  दो,  लोगों  को  स्वस्थ  होने  दो,  तब
 उस  पर  विचार  किया  जायेगा  t  rag
 महाराष्ट्र का  हिस्सा  हैं  तो  उसको  दिया
 जा  सकता  हैं|  यह  बात  मेरी  समझ  में

 नहीं  जाती  ।  मैं  समझना  चाहती  हूं  कि  बम्बई
 में  महाराष्ट्रियों  के  लावा  जो  दौर  लोग

 रह  रहे  हैं  उनके  बारे  में  क्‍यों  नहीं  सोचा  जा

 रहा  कि  थे  क्‍या  चाहते  हैं।
 यह  कहना कि

 सभी  महाराष्ट्र वाले  इसी  ख्याल  के  हैं  कि  अध्यक्ष
 को  महाराष्ट्र  में  मिलाना  चाहिये,  मैं  इसको

 मानने  को  तैयार  नहीं  हूं  ।  मैं  झापको एक दो एक  दो
 किस्से कहना  चाहती  हूं  ।  क्यों  सोग  साफ  बात
 नहीं  कहते  भयू क पास के पास  के  आंस बाड़ा  भर

 डूंगरपुर  गुजरात  में  कराना  चाहत  हैं।  परन्तु
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 कह  नहीं  सकते  ,यह  रिपो  प्रगट  होने  के  बाद

 भू  के  अाफिसर  को  कहा  भया  कि  शव  तुम

 को  देखा  जायेगा  |  जब  लोग  यह  हालत  देखते

 हैं  तो  अपनी  सही  बात  नहीं  कहते  ।  हमारे  देश

 में लोग इतने हिम्मत इतने  हिम्मत  वाले  नही ंहैं  कि  ऐसी

 हालत  में  भी  सही  बात  कह  सके  ।  इसी  तरह

 से  इस  रिपोर्ट  के  हद  बम्बई में में  कुछ  लोगों  से

 कहा  गया  कि  तुम्हारे  इंटरेस्ट  (हित),

 तुम्हारा  'रोजगार  महाराष्ट्र  में  हैं।  हमको
 च्प्ये  दो  नहीं  तो  तुमको  देखा  जायेगा  ।  यह
 बात  सा सूली  प्राणियों  ने  नहीं  कही  बसकि

 जिम्मेदार  ध्रादमियों  ने  इस  तरह  की  बात

 कही  कौर  पये  लिये  ।  इस  हालत में  कोई

 कसे  विश्वास  कर  ले  कि  कुछ  नहीं  होगा  |

 बोग  गारंटी  देने  की  बात  करते  है,  लेकिन यह
 सब  कहने  से  क्या  होता हैं  |  हमारा  जो  ब्याज

 का  प्रभाव  हैं  उसको  हम  कैसे  मल  सकते

 {  '  इसलिए  मैं  कहती  हूं  कि  जब  लें  fe  tte

 रिपोर्ट  लिखी  गयी  थी  उस  समय  को  स्थिति

 में  शौर  राज  की  स्थिति  में  कोई  फर्क  नहीं

 बड़ा  हैं  कौर  धागे  भी  क्या  पड़ने  वाला  है  ?

 में  समझती  हूं  कि  कगर  इस  तरह  से  सरकार

 चमकाने  बालों  से  द्य  कर  काम  करेगी  तो

 बहुत  गलत  बात  होगी  कौर  वह  ला  एंड  झा र
 (विधि  तथा  व्यवस्था  )  की  पोजीशन  को

 नहीं  संभाल  सकेगी  ।  पहले  झापने  इसी  तरह
 से  दबकर  आधा  दिया,  थन  महाराष्ट्र  को  देना

 ब्याहते  हैं,  पीछे  पंजाब  को  इसी  तरह  से  देना

 होगा  शौर  बिहार  और  बंगाल  का  प्रश्न  भी

 इसी  तरह  से  सामने  जावेगा  ।  इस  तरह  से

 देश  का  एकीकरण  नहीं  होगा  बल्कि  उसके

 टुकड़े  टुकड़ें  हो  जायेंगे  ।  इसलिए  में  कहती  हूं
 कि  डांग  और  अबू  को  गुजरात  में  मिलाया

 जाये  कौर  बम्बई  को  जो  अलग  रखने  की  योजना

 है  उसी के  अनुसार  कार्य  किया  जाये

 Shri  C.  C.  Shah  (Gohilwad-Sorath):
 I  wish  to  confine  my  observations  to
 clauses  8,  9  and  0  of  the  Bill.  I  wish
 to:  support  amendments  Nos,  2,  444
 and  445,  and  oppose  amendments
 Nos.  442  and  443.  These  amendments
 relate  to  boundary  areas.

 There  is  one  point  which  I  would
 Jike  to  stress.  It  is  about  Umargaon.
 Even  my  लें छोड दा सड शा द11  friends  say
 that  it  legitimately  belongs  to  Guja-
 rat.  They  have  admitted  that.

 Shri  C.  C.  Shah:  We  hope  that  we
 will  consider  these  things  in  9  vroper
 atmosphere.

 Coming  to  clause  8  which  deals  with
 Bombay,  there  are  severa]  .mend-
 ments  to  this  clause.  Some  of  them
 have  some  merit  in  them  and  probe-

 instance,  there  are  amendments  for  a
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 {Shri  C.  C.  Shah)  .
 bigger  bilingual  “Bombay  State.  As
 far  as  I  can  judge,  there  is  at  present
 no  possibility  of  its  being  considered
 in  any  calm  or  dispassionate  manner.
 There  are  other  amendments  also.
 There  is  an  amendment  for  a  coastal
 State.  I  do  not  know  the  rcactions  of
 the  people  of  Maharashtra  or  the  re-
 actions  of  Shri  Deshmukh,

 Shri  5.  8.  More  (Sholapur):  What
 is  your  reaction?

 Shri  C.  C.  Shah:  What  I  say  is  this.
 Unlesg  we  know  whether  that  amend-
 ment  has  the  suppcr:  of  the  ptople  of
 Maharashtra,  we  cannot  consider  it
 now.  It  has  to  be  considered  at  the

 proper  time.  These  are  all  construc-
 tive  sugestions  which  should  be  con-
 sidered  in  a  calmer  ‘atmosphere.  In
 order  that  such  suggestions  may  be
 considered  at  the  proper  time,  I  sup-
 pose  any  suggestion  which  speaks  of
 automatic  merger  after  a  certain
 period.  It  does  not  then
 leave  any  room  for  the  consideration
 ०८  this  question.  What  the  Prime
 Minister  says  is  that  at  the  proper  time.
 after  five  years  or  even  earlier,  it  can
 be  considered.  Therefore,  we  need  not
 take  an  irrevocable  decision  here  and
 now.  All  these  amendments  which
 speak  of  automatic  merger  after  a.cer-
 tain  period  are  amendments  which
 destroy  they  very  possibility  of  the
 good  suggestion  which  the  Govern-
 ment  have  made.

 Much  has  been  said  about  Bombay.
 I  have  no  desire  to  add  to  the  contro-
 versy  or  bitterness.  But  persons  in

 responsible  positions  whose  -vords
 carry  weight  have  made
 which  have  distorted  facts  and  which
 contain  all  kinds  of  insinuations  and
 level  all  kinds  of  charges  against  peo-
 Ple  who  are  not  here.  These  state-
 ments  have  got  to  be  replied  to,  how-
 soever  briefly.  even  unwillingly.

 any  particular  area,  whether  it  is  to
 ‘pe  included  or  excluded,  the  nature

 of  the  Government,  namely,  whether
 it  ought  to  be  Part  AoC  Sate.
 Enough  has  been  said  about  these
 recriminations.

 Shri  C.  0.  Shak:  I  will  confine  my
 observationg  to  clause  8  ss  it
 should  be  and  why  i  is  not
 possible  to  accept  any  other
 amendment.

 Shri  Deshmukh,  the  other  day,  said:
 “I  find  that  so  far  as  Gujarati

 leaders  are  concerned,  they  have
 secured  what  they  exactly  set  out
 to  gain—Mahagujarat  and  a  fine
 new  port.”

 With  great  respect,  I]  beg  to  submit
 that  Gujarati  leaders  did  not  set  out
 to  get  either  of  these  things.  We  did
 not  want  Mahagujarat.  We  never
 asked  for  it.

 Dr.  Rama  Rae:  People  asked  for  it
 if  be  did  not  ask  for  it.  (Interruptions)

 Shri  C.  0.  Shak:  I  will  read  the
 memorandum  of  the  Gujarat  Provin-
 cial  Congress  Committee  which  we
 submitted  to  the  SRC

 “While  it  is  true  that,  as  a  result
 of  persistent  linguistic  propaganda
 and  agitation,  some  section  of  poli-
 tical  opinion  in  Gujarat  might
 have  felt  that  the  constitution  of
 Gujerat  as  a  separate  State  was
 inevitable,  the  genera]  consensus
 of  opinion  in  Gujarat  ag  a  whole
 would  favour  the  continuance  of
 the  present  composite  State  of
 Bombay  in  the  larger  interest  of
 nationa)  unity.”

 That  was  our  stand  and  that  has
 always  been  our  stand.  The  leaders
 of  Gujarat  did  not  set  out  to  achieve
 Mahagujarat.  It  comes  to  us  because
 the  two  other  partners  in  the  compo-
 site  State,  the  Maharashtrians  and
 Kannadas  want  a  separate  State  fer
 themselves  and  so,  inevitably,  tne
 State  of  Gujarat  is  formed.

 Then,  they  say  that  we  set  out  to
 get  a  fine  new  port.  Our  leaders  did
 not  set  to  get  a  port.  After  Partition,
 Karachi  was  lost  to  India.  In  order  te
 have  a  second  port  on  the  western
 coast,  the  Government  decided  to  have
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 2  port  here  as  it  was  found  to  be  the
 most  suitable  place  ‘after  an  enquiry
 by  experts.  That  place  was  decided
 upon  to  relieve  congestion  in  Bombay
 Port  and  also  to  settle  refugees.  People
 seem  to  think:  “You  have  Kandla

 port;  why  do  you  want  Bombay  or
 why  do  you  not  agree  for  giving

 Bombey  to  Maharashtria?”  There  is

 Shri  8.  ss  More:  Then,  have  both.  -

 Shri  C.  C.  Shab:  You  kn  that  I
 have  very  limited  time  at  my  disposal.
 We  say  that  Bombay  should  be  a  sepe-
 rate  unit  not  because  of  the  port  only.
 Five  lakhs  of  people  from  Gujarat  are
 settled’  in  Bombay  for  generations.
 They  earn  their  livelihood  in  Bombay.
 ‘They  cannot  go  to  Kandla  and  settle
 there.  (Interruptions).  Merely  because there  is  Kandla  Port,  it  does  not  mean
 that  we  have  no  interest  in  Bombay.
 Port  is  g  Central  subject—and  whether
 Bombay  is  in  Maharashtra  or  not,  it
 will  remain  to  be  utilised  for  the  bene-
 fit  ‘of  India.  But  it  is  the  largest  em-
 ployment  centre  in  the  whole  of  India.
 Most  of  these  five  lakhs  of  people  are
 of  lower  middle  class  in  small,  retail
 trade  or  employment,  some  of  them
 getting  less  than  a  mill-  employee,

 Shri  Deshmukh’s  statement  seems  to
 imply  as  if  Gujarat  has  got  everything
 it  wanted  and  so  it  should  be  content.
 What  is  it  that  we  are  getting  after
 all?  Every  border  area  either  in  the
 north—Abu,  Doongerpur,  and  Banswa-
 da  or  in  the  South,  Dang  Umargaon
 and  Navapur,—is  denied  to  us.  Every
 single  border  area  that  we  asked  for
 is  denied  to  us.  What  is  left  is  the

 —
 Bengal.  Bengal  is

 of  the  country.
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 [Shri  _C.  C.  Shah]  ae
 for  the  last  50  07 300  years.  We  were
 as  much  as  closely  associated  econo-
 mically,  politically,  socially  and  cul-
 turally  with  Bombay  as  the  Maha-
 rashtrians.

 Shri  Gadgil:  Calcutta  was...

 Shri  C.  C.  Shak:  Sir,  I  do  not
 want  any  interruptions  from  Shri
 Gadgil.  He  is  very  clever  at  it  and
 I  do  not  want  to  be  interrupted.

 All  that  I  is  this.  What  did  we
 ask  and  what  do  we  ask?  Preserve
 Bombay  for  the  common  benefit  of  all.
 What  does  Maharashtra  ask?  “Give  us
 Bombay;  give  Bombay  to  us  alone.”.
 We  do  net  ask  Bombay  for  ourselves.
 We  say  Bombay  belongs  to  the  nation.
 We  have  been  associated  with  it  for
 390  years.  It  is  not  that  we  are  now
 getting  Bombay.  Bombay  is  being
 separated  from  Gujerat.  We  Wtre  with
 Bombay  all  these  years.  It  was  our
 capital  It  was  the  hub  of  our  social
 life,  politica]  life  and  economic  life.
 Now  it  is  being  separated.  It  is  also
 being  separated  from  Maharashtra.
 Therefore,  we  do  not  feel  that  Bombay
 is  lost  to  us.  It  is  not  lost  either  to
 Maharashtra,  because  it  is  being  Cen-
 trally  administered,  When  it  is.  being
 Centrally  administered,  it  is  being
 done  for  the  benefit  of  afl.  Shri  C.  D.
 Deshmukh  does  not  seem  to  admit  that
 Central  administration  is  for  the  bene-
 fit  of  all.  He  has  all  kinds  of  appre-
 hensions.  He  says,  even  if  it  is  Centrally
 administered,  there  will  be  a  major
 rehabilitation  problem  for  Maha-
 rashtra  and  -within  this  period  of
 Central  administration  one  or  two
 lakhs  of  Maharashtrians  forced  by
 economic  circumstances  wil]  have  to
 leave  Bombay,

 Now,  the  Prime  Minister  and  the
 Home  Minister  have  given  calegorital
 assurances,  if  assurances  were  at  all
 needed.  The  very  fact  that  assurances
 are  needed  shows  the  distrust  even  of
 the  Centra]  Government.  I  would  like
 to  ask  this  question.  When  Bombay
 is  under  the  Central  Government,  if
 you  even  distrust  the  Central  Govern
 ment  to  protect  your  interests,  how  do

 you  except  the  non-Msharashtrians
 in  Bombay  to  trust  you  to‘protect  the
 interests  of  non-Meharashtrians  when
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 has  some  apprehensions,  to  raise  up
 a  theory  of  insult  upon  it  and  then
 to  rouse  the  passions  of  the  people  to
 say  that  their  racial  pride  is  wounded
 and  therefore,  no  matter  whether  Bom-
 bay  comes  to  us  or  not,  that  insult  must
 be  vindicated,  is  not  correct.  With  all
 respect  I  submit  that  there  is  no  inset
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 in  it.  Biharis  in  have  their  ap-
 prehensions  and  in  Bitar
 have  their  apprehensions,  Hindus  in
 the  Punjeb  have  their  apprehensions
 and  the  Sikhs  in  the  Punjab  have  their
 apprehensions.  In  the  atmosphere  in
 which  India  is  today,  there  are  bound
 to  be  apprehensions.  Ther@fore,  to  take
 it  as  an  insult  is  wrong.  My  friend
 Shri  Kanavade  Patil  said:  “We  are
 insulted  ag  a  martial  race”.

 Shri  Kanavade  Pati]  (Ahmednagar
 North):  I  suid  only  race  and  not  mar-
 tial  race.

 Shri  C,  C.  Shah:  Who  are  the  people
 who  have  expressed  these  appreben-
 sions?  It  is  not  Gujeratis  alone.  The
 SRC  has  said  this:

 “During  the  course  of  our  «n-
 quiry,  a  vast  majority  of  per-
 sons”—mark  these  words—
 “who  appeared  before  us  and  did
 not  belong  to  either  of  the  two
 contending  language  groups  ex-
 pressed  themselves  strongly  in
 favour  of  placing  the  Bombay
 Citv  under  a  separate  administra-
 tion  in  the  event  of  the  disin-
 tegration  of  the  State.”

 It  is  not  the  Gujeratis  alone  who  have
 apprehensions;  it  is  a  vast  majority  of
 persons  who  did  not  belong  to  either
 of  the  two  contending  language
 groups.

 There  is  a  Very  good  Treason  for
 that.  Take  for  example  the  Dhar
 Commission.  It  has  recorded  that  the
 entire  non-Maharashtrians  of  Bombay
 were  against  Bombay  being  made  a
 part  of  any  unilingual  State.

 Dr.  Rama  Rao:  No.

 Mr.  Speaker:  Order,  order.  I  wan't
 allow  this  kind  of  interruption.  What
 is  this?  If  there  is  a  mistake  some-
 body  else  will  correct  it  later  on.

 Shri  C.  C.  Shah:  I  will  read  to  you
 the  resolutions  passed  by  important
 organisations  representing  minorities
 in  the  City  of  Bombay.  The  Uttar

 Bharatiya  Sangh,  of  which  Shri  Shiva.
 Kumar  Sharma  is  the  president,  say:

 उत्तर  भारतीय  संध  उस  शहर  में  साढ़े

 छा:  लाख  उत्तर  भारतीयों  का  अतिनिभिरव

 करता  हैं  r

 and  they  have  expressed  themselves
 for  the  very  reason  that  the  hon.  Shri"
 Deshmukh  mentioned.
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 not  know  what  he  t  by  it  He
 admitted  that  the  Government  has.

 a:

 as

 would  he  have  done?  Would  he  issue
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 [Shri  C.  C.  Shah)
 State  subject,  when  the  location  of
 industries  is  a  State  subject,  when
 education  is  a  State  subject,  you  can
 अकाज  well  understand,  Sir,  what  the
 position  of  the  non-Maharashtrian
 employers  in  Maharashtra  will  be.

 Sir,  I  do  not  blame  them.  What  I
 say  is,  it  is  the  very  formative  prin-
 ciple  of  a  linguistic  State.  It  is  form-
 ed  for  that  purpose,  namely  to  seek
 the  political  and  economic  advance-
 tment  of  that  linguistic  group  and
 -work  for  the  benefit  of  that  particular
 linguistic  group.  That  is  the  purpose,
 and  it  will  be  false  to  its  purpose,  it
 will  be  false  to  the  very  formative
 principle,  if  it  did  not  seek  to  achieve
 it,  in  all  ways  it  can.

 I  will  tell  you,  Sir,  one  other  thing.
 Shri  C.  D.  Deshmukh  gave  currency
 to  many  rumours.  There  are  all  kinds
 of  rumours  everywhere.  It  does  not
 ‘behove  us  to  give  currency  to
 rumours.  These  are  evil  thoughts
 which  pass  in  the  minds  of  many  peo-
 ple  at  many  times.  Do  not  put  them
 in  the  hearts  of  people  so  that.  they.
 «an  follow  them.  Here  is  only  yes-
 ‘terday’s  paper  which  says:

 महाराष्ट्राची  प्रतिज्ञा

 प्रत्येक  महाराष्ट्रीयानें  महाराष्ट्रीय

 दाना  राकड्नच  माल  ध्याता

 Every  Maharashtrian  in  Bombay
 :should  purchase  his  goods  only  from  a
 Maharashtrian  dealer.

 Shri  Gadgil:  That  is  the  reaction.
 Shri  C.  C.  Shah:  I  do  not  know

 what  is  the  reaction.  I  entirely  agree
 that  their  actions  and  reactions—
 ‘whether  your  action  in  Bombay  is  a
 reaction  to  the  others  or  the  action  of
 others  is  the  reaction  to  yours.  But
 ‘these  are  the  things  which  happen  in
 Bombay.  I  would  appeal  to  Shri

 ‘C.,  D.  Deshmukh,  tow  that  he  has
 come  to  public  life,  to  realise  this

 ‘position  and  I  would  expect  him  and
 the  Maharashtrian  friends  to  realise
 ‘what  should  be  done  and  what  should
 not  be  done.

 They  say,  take  any  safeguards.  Of
 course  safeguards  must  be  there.  But

 even  as  regards  safeguards,  I  would
 draw  the  attention  of  Shri  Frank

 “We  wish  to  emphasise  that  no
 guarantee  can  secure  a  minority
 against  every  kind  of  ह
 tory  policy  of  a  State  Govern-
 ment.  Governmental  activity  at
 State  level  affects  virtually  every
 sphere  of  a  person's  life  and  a

 fiect  the  moral  and  political
 standards  of  the  people.  There-
 fore,  if  the  dominant  group  is
 hostile  to  the  minorities,  ‘the  lot  of
 minorities  is  bound  to  become
 unenviable”.
 Of  course,  guarantees  have  their

 values.  But  they  have  only  a  very
 limited  value,  as  I  said  earlier.

 Lastly,  I  shall  stress  this  point:
 what  is  it  that  all  of  us  wish?  We
 have  said  that  we  want  to-settle  this
 question  ‘with  goodwill.  Everybody
 has  said  so.  We  want  to  do  it  peace-
 fully.  I  humbly  ask  thi.  House  and
 particularly  Shri  Deshmukh  and  Shri
 Gadgil,  is  this  the  way  of  achieving
 goodwill?  Is  this  the  way  of  achiev-
 ing  your  goal,  or,  is  this  the  way  of
 removing  the  distrust  and  fear  of  the

 people?  They  have  made  all  kinds  of



 has  not  lived  in  Bombay  so  long  as
 I  have  lived  there.

 @  Shri  Gadgil:  I  have  lived  there  for
 five  years,  as  a  law  student.

 Shri  C.  0,  Shah:  From  birth  upto.
 now,  I  have  lived  in  Bombay.  I
 appeal  to  you.....

 Shri  5.  8.  More:  Appeal  to  whom?

 Mr.  Speaker:  When  there  is  50
 much  of  heat  and  emotion,  the  hon.
 Member  will  still  kindly  address  the
 Chair.

 Shri  C.  Cc  Shah:  I  do  not  know  how
 to  express  my  feelings,  honestly
 speaking,  after  I  heard  Shri  0.  D.
 Deshmukh.  He  has  excelled  every-
 body  in  this  game,  and  has  probably

 lipsed  But  what

 Mr.  Speaker:  I  have  ruleti  that  I
 would  not  allow  any  such  reference
 during  this  debate.

 Shri  G.  H.  Deshpande  rose  —

 Shri  C.  C.  Shah:  Shri  6.  H.  Desh-

 4
 j
 L

 oe
 if
 pir  let  F  |

 iff

 a
 |  |  |

 agi

 fs)

 2
 |

 me

 ;

 Fe  ‘  g
 rif

 j
 my  assurance  has  meaning  or  any
 worth—that  the  Gujaratis  will  fully
 co-operate  in  any  solution  that  may

 found  in  the  national  interest.  We
 not  lag  behind  if

 any  sacrifice  to  ourselves,  to
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 must  be  feeling  and  what  the  people
 of  Gujarat  must  be  feeling  on  the
 matter?

 The  people  of  Maharashtra  and  the
 people  of  Gujarat  have  long  laboured
 together,  in  a  common  vineyard,  and

 ‘the  hub  of  that  vineyard  has  been  the
 city  of  Bombay.  Friends  from  Maha-
 rashtra  have  inextricable  ties  with
 Bombay.  Those  are  the  ties  which
 make  them  tremendously  and  pas-
 sionately  emotional  in  respect  of  the
 future  of  the  city  of  Bombay.  Why
 is  it  that  they  come  forward  and  feel
 that  a  separation  of  Bombay  from
 Maharashtra  is  like  separation  of:  the
 head  from  the  body?  Because  there
 is  a  kind  of  organic  unity—whether  it
 is  there  in  polity  or  not  is  a  different
 thing—about  Bombay  city.  It  is  carv-

 ed  in  their  hearts  which  they  ।
 forget  and  which  they  cannot  forgive.

 Likewise,  may  I  remind  you  and  the
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 expressed  his  view.  Shri  85.  EK.  Patil
 is  the  only  solitary  Maharashtrian
 who  has  taken  up  a  different  stand
 from  the  rest  of  the  Maharashtrians.
 We  are  all  agreed  on  one  thing  that
 the  only  abiding  solution  is  that
 Bombay  should  be  a  bilingual  State.
 Why?  It  is  because  the  citirens  of
 Bombay,  by  the  Grace  of  God

 Nei

 face  the  difficulties  that  have  been



 treated,  we  should  have  the  courage
 46  go  forward.  7  am  surprised  te  find
 that  there  is  a  kind  of  Greek  tragedy
 being  enacted;  some  imnkind  fury
 seems  to  be  there.  There  is  no  one

 mukh;  and  he  says  that  the  right  solu-
 tion  is  to  have  a  bilingual  State.

 We  all  recognise  this;  we  give
 pression  to  it;  but,  as  I  have  said,
 some  cruel  fate  to  be  pre-
 venting  us  from  having  the  right  solu-
 tion.  I  would  like  to  say  thig  that
 ever  since  I  came  to  the  House,  I
 have  expressed  my  esteem  for  Mr.
 Deshmukh  and,  if  he  will  permit  me
 to  say  so,  my  affection  for  him.  I
 gay  that  his  word  carries  weight  in
 this  House  as  well  as  outside.  Today
 his  word  carries  a  tremendous  weight
 wherever  the  Marathi  language  is
 spoken.  May  I  make  an  appeal  to
 him?  He  is  today  in  the  unique  posi-
 tion  to  come  forward  and  bring  about
 a  reconciliation.  Reconciliation  is  a
 thing  in  which,  I  believe,  strangely
 enough,  Shri  Deshmukh  would  be
 able  to  play  a  decisive  part.

 Mr.  Pataskar—I  do  not  know  if  he
 is  here  now—spoke  the  other  day.  He
 told  us  about  the  quadrilingual  state
 of  Bombay.  Sind  was  separated,  but
 were  all  the  problems  solved?  Now
 Gujarat  and  Maharashtra  will  be
 separated;  but,  will  our  problems  be
 over?  I  do  not  think  so.  I  love
 Maharashtra  and  I  love  Gujarat;  and,
 I  can  see  the  future.  The  future  is
 dark  and  gloomy  for  me,  because  our
 ‘very  vitals  are  going  to  be  affected.
 There  is  going  to  be  no  glorious  future
 ror  aemocracy  either  in  Gujarat  or
 Maharashtra.  There  are  going  to  be
 serious  difficulties.  We  had  com-~
 munal  and  linguistic  tensions.  Un-
 less  we  realise  that  the  rearticulation
 of  our  country  should  be  not  in  terms
 of  tensions,  but  in  terms  of  mutual
 goodwill,  tolerance  and  reconciliation,

 antipathy  is  a  dangerous  solidarity.
 Therefore,  let  us  try  to  create  a  soli-
 darity  without  antipathy.  I  believe
 the  Gujarat  P.C.C.  made  a  serious
 error  in  turning  down  the  idea  of
 bilingua]  State.  It  is  never  too
 to  retrieve  from
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 from  it.  With  your  permission,  Sir,
 I  would  ask  my  Gujarati  friends
 they  realise  that  these  Members  here
 today  feel  that  there  is  a  provincial

 ४



 this  question.  Here  is  this  tremen-
 dous  force;  the  flood  of  emotion  and
 passion  comes.  Kaka  Saheb  was  once
 Minister  for  Works  and  Power;  and
 he  knows  that.

 When  a  flood  comes,  if  you  permit
 it,  it  inundates  the  land  and  destroys.
 It  only  brings  destruction.  The  flood
 has  got  to  be  trained,  restrained.  If
 this  flood  has  to  be  made  useful  for
 the  purpose  of  irrigation  and  creation,
 the  flood  has  to  be  brought  under
 control.  May  I  appeal  to  Kaka
 Saheb,  who  is  an  elder  statesman,
 who  did  me  a  great  honour  by  calling
 me  an  adopted  son,  to  rise  to  the
 occasion  and  see  that  this  tremendous
 outpouring  of  energy,  this  flood  that
 is  coming  forth,  shall  be  restrained
 and  controlled  for  the  greater  glory
 of  the  nation?  That  is  possible  only
 if  there  is  a  bilingual  State.

 PM.
 This  morning,  when  I  was

 reading  hopefully  and  prayerfully
 about  the  celebration  of  Lokama-
 nya’s  centenery  in  Poona,  what  did  I
 find?  I  found  there  a  reference  say-
 ing,  what  is  our  new  birthright?
 What  is  our  Janmasiddha  hakka  with-
 out  the  realisation  of  which  we  will
 not  rest?  The  new  birthright  that
 was  enunciated  yesterday  in  Poona
 by  friends  whom  I  respect  was  that

 ‘the  people  of  Maharashtra  will  not
 rest  until]  they  have  got  Bombay.
 What  a  parody  of  Shri  Lokamanya's
 message?  He  said,  swaraj  is  my

 tion,  that  we  permit  that  dimension
 to  be  narrowed,  that  we  permit  the
 annihilation  of  all  that  he  worked  for
 and  laboured  for?  That  is  why  I  say
 there  has  got  to  be  found  a  reconcilia-
 tion  in  which  there  will  be  neither
 victors,  nor  vanquished,  no  money-
 bags  and  no  common  people  who  are
 being  exploited.  I  umderstand  the
 depth  of  feeling  which  made  my  hon.
 friend  Shri  S.  S.  More  turn  round  and
 say,  Asoka  Mehta  is  right,  one  is  an
 exploiter  and  another  is  the  exploited,
 one  is  a  metropolitan  power  and  the
 other  colonial,  and  yet  they  have
 united  for  more  years  than  one  can
 count.  Shri  Kaka  Saheb,  Shri  S.  S.
 More  and  myself  were  in  the  same
 yard,  in  neighbouring  cells,  during
 the  British  period,  playing  cards  in
 the  afternoons,  reading  books  in  the
 morning,  discussing,  fighting,  joking,
 Kaka  Saheb  always  being  the  very
 heart  and  core  of  the  picture.  In
 spite  of  that,  if  this  is  the  feeling  that
 is  going  to  be,  you  can  realise  what
 the  situation  must  be.

 Recently,  I  went  to  a  few  countries.
 Many  people,  some  tauntingly,  some
 sympathetically,  asked  me  about
 Pakistan  and  Bombay.  They  were
 asking  questions  about  Pakistan  and
 Bombay  because  the  world  ex-
 pects  some  kind  of  3  =  solution
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 from  us.  Somehow  or  other,  we  seem
 to  have  built  up  a  mpral  leadership.
 Mr.  Bertrand  de  douvenal  a  French
 socialist  and  philosopher,  told  me  that
 economists  talk  of  growth  but
 Philosophers  talk  of  decay.  The
 moral  fabric  of  the  world  is  break-
 ing  down  because  we  are  not  able  to
 find  ways  and  means  of  reconciliation.
 We  must  find  a  solution.  Why  is
 India  great?  We  are  poor  economi-
 cally,  politically,  militarily.  But,
 since  the  days  of  Raja  Ram  Mobun
 Roy  up  till  the  days  of  Shri  Jawahar
 Lal  Nehru,  we  have  been  somehow
 or  other  trying  to  work  on  the  lines  of
 reconciliation.  I  do  not  know  why
 Bombay  and  Pakistan  are  up  on  their
 sleeves.  I  do  not  know  what  we  can
 do  about  Pakistan.  But,  if  we  fail
 to  come  to  a  solution  on  Bombay,  it
 will  not  be  a  set  back  for  Maha-
 rashtra  and  Gujarati  alone.  It  is  go-
 ing  to  be  a  set  back  for  the  whole  of
 India.  I  fee]  that  there  has  got  to  be
 a  solution  which  would  be  acceptable
 to  every  one,  which  will  reverse  cer-
 tain  forces  that  are  at  work.  Bom-
 bay  merely  pin  points  to  the  dangers
 that  are  there.  The  danger  is,  either
 you  win  or  I  win.  Somehow’  or
 other  we  are  not  prepared  to  realise
 that  in  any  worth  while  solution,  no
 one  wins,  no  one  loses.  Therefore,
 the  solution  of  the  Bombay  pro-
 blem  will  put  us  back  into  the

 ‘temper  that  is  needed  for  solving
 not  only  the  problems  of  State  __re-
 organisation,  but  the  problems  of
 State  reconstruction.  Reorganisation
 is  made  in  the  beginning  for  recon-
 struction.  Unless  we  approach  in  a
 new  temper  which  says  that  we  are
 going  to  re-dedicate  ourselves,  that
 spirit  of  re-dedication  will  not  come.
 If  a  man  from  Mars  were  to  come  and
 listen  to  speeches  that  we  have  been
 making,  would  he  feel  that  we  have  a
 spirit  of  re-dedication?  Mine  is  a
 weak  voice.  I  have  no  right  to  say
 what  I  have  been  saying.  I  have
 been  saying  that  because  I  feel  how-
 soever  weak  I  may  .be,  howsoever  un-
 worthy  I  may  be,  I  would  be  wrong
 before  the  bar  of  history,  before  my
 own  conscience  if  I  did  not  testify  to
 the  truth,  ag  I  see  it.

 Shri  Gadgil  rose.  हे
 Mr.  Speaker:  Shri  Heds.  I  wilt

 ‘Jet  go  some  time  before  one  spesch

 Shei  Gadgil:  I  thought  he  asked  me
 to  rise  to  the  occasion,  and  so  I  rose..

 Mr.  Speaker:  I  will  call  him  next.
 Shri  Heda  (Nizamebed):  Mr.

 Shri  Heda:  I  was  away  for  the  last
 four  months  and  therefore  I  made  x
 mistake,  a  deplorable  one.

 I  too  feel  in  the  same  way  as
 In

 countries,  particulary  the
 the  prestige

 of  India  which  had  been  rising  higher
 and  higher  is  at  stake  this  ques-
 tion  of  States  reorganisation.  The
 disturbances  at  Bombay  w  given
 great  publicity  and  everywhere,  we
 were  asked,  what  is  happening,
 whether  the  unity  of  India  would  be
 retained  or  whether  we  are  going
 towards  destruction  ang  disunity.
 They  have  no  proper  conception  of  the
 tremendous  problem  that  we  are
 handling.  In  fact,  I  gave  the  reply
 that  if  there  are  disturbances  at  one
 place,  we  should  not  be  surprised  be-
 cause  the  problem  issobig  and  if  in
 any  other  country,  one  had  to  handle
 a  problem  of  this  dimension,  there
 would  have  been  many  more  dis-
 turbances.  Whenever,  we  think  of
 this  problem,  we  have  got  not  only
 to  think  of  our  country,  but  we  have
 also  got  to  think  of  our  country’s
 prestige  in  the  internationa]  sphere.
 Whatever  we  may  debate,  I  hope
 that  hon.  Members,  when  we  have
 arrived  at  a  decision,  will  in  a  spirit
 of  sportsmanship  and  follow  the  de-
 cision,  accept  it  in  a  democratic  way
 and  go  ahead.  In  the  world,  if  there
 is  anything  wrong,  there  are  many
 ways  of  remectying  that,  We  can
 do  it  in  this  House  and  in  other  pro-
 per  places.

 Then,  I  come  to  ny  amendments.  I
 would  divide  them  into  three  groups,
 Firstly,  I  will  talk  about  the  two

 Shri
 other
 SAL



 about  Sarwancha  Tehsil  in  Chanda
 ‘district.  We  are  re-distributing  the
 ‘boundaries  according  to  language.
 ‘The  difficulty  is  that  we  have  not
 fixed  a  village,  tehsil,  district  or  re-

 -venue  circle  as  the  unit.  That  is  the
 “whole  trouble.  We  have  been  told
 again  and  again  that  if  we  bring
 some  agreed  formula  it  would  be
 accepted.  Sometimes  the  agreed
 formula  comes,  and  sometimes  it  does
 not  come.  It  ig  not  only  ihe  Members

 -of  Parliament  or  Members  of  the  res-
 pective  legislative  assemblies  who  are
 concerned  with  this  matter.  In  fact,
 the  people  living  in  those  areas  are
 the  persons  who  are  really  concerned
 ‘with  them,  and  therefore  we  have  to
 ‘think  about  them.

 So  far  as  Hyderabad  is  concerned,
 ‘we  are  fortunate  in  one  thing.  As
 iit  is  a  tri-lingual  State,  the  Govern-
 ment  of  Hyderabad  had  taken  the
 ‘census  language-wise  in  every
 village,  and  they  have  printed  them.
 Villages  which  are  predominantly
 “Telugu-speaking  have  a  particular
 mark,  those  speaking  Marathi  have
 another  mark,  those  speaking  Kannada
 "have  a  third  mark  and  if  no  langu-
 ‘age  predominates  that  is  given  a
 ‘different  mark,  Therefore,  the  work
 done  by  the  Government  of  Hydera-

 “bad  and  its  Census  Department  should
 ‘be  fully  utilised.  It  is  very  easy  to
 find  out  the  areas  where  the  different
 languages  predominate.  Even  with-
 ‘out  appointing  a  boundary  com-
 ‘mission  we  can  demarcate  the  lines
 and  solve  the  problem  having  the
 village  as  the  unit  or  any  other  unit.

 Now  I  come  to  the  two  cities  of
 Raichur  and  Bidar.  These  are  very
 -strange  cities.  No  language  pre-
 dominates  there.  Rather,  in  Bidar

 ‘the  language  spoken  by  the  majority
 is  Urdu.  Next  to  Urdu,  in  Raichur  it
 is  Telugu  which  is  spoken  more.  In
 ‘Bidar.  of  course,  it  is  Kannada,  but,
 as  I  said,  no  language  is  in  a  majority.
 "These  cities  were  allotted  to  Kar-
 ‘nataka  only  on  the  basis  that  for-
 merly  they  were  called  the  Kannada

 r  fi  |  7
 bad  rather  than  with  Bangalore  or
 Mysore.  Therefore,  it  would  be  a
 great  disturbance  to  these  towns
 themselves  and  to  the  people  round
 about.

 So  far  as  Raichur  Taluk  is  con-
 cerned,  about  three  revenue  circles
 are  clesrly  Telugu-speaking,  and
 therefore  whatever  the  House  may
 decide  about  Raichur  town  itself,
 these  revenue  circles  should  go  to
 Andhra  Pradesh.  In  certain  cases
 cent,  per  cent,  of  the  people  speak
 Telugu,  and  in  no  village  less  than
 70  per  cent.  speak  Telugu.

 The  same  is  the  case  with  some
 revenue  circles  in  Gulbarga  District.
 So,  I  hope  this  House  will  appoint  a
 boundary  commission  and  thereby  de-
 cide  it.  If  they  do  not  do  so,  so  far  as
 Hyderabad  is  concerned,  the  matter
 is  very  clear  as  every  village  has  been
 demarcated  language-wise  Taking
 the  village  or  the  revenue  circle  as
 the  unit  you  can  demarcate  the  areas.

 and  Marathwada  sat  together,  they

 Shri  Heda:  My  friend  has  pointed‘
 out  the  mistake  that  we  made,  be-
 cause  the  talk  we  had  was  with  the
 Marathwada  leaders,  We  agreed  to
 give  Rajura  Taluk  because  it  was

 and  that  we  should  have  it.  We  did



 my  information  goes,  more  than
 per

 other  language.  It  will  only  create  a
 headache  for  them.  When  they  do
 not  want  a  bi-lingual  State,  what  is
 the  use  of  creating  a  bi-lingual  area?

 Dr,  Jaisoorya  (Medak):  May  I  in-

 Shri  B,  Y.  Reddy:  (Karimnagar):
 Why  not  now?  Why  after  they  get

 Mr.  Speaker:  I  am  sure  whatever
 is  agreed  to—that  is  what  the  hon.
 Home  Minister  said  the  other  day—
 by  the  various  groups  will  be  accept-
 ed.  Even  here  it  may  be  done  if  real-
 ly  that  has  been  agreed  to,

 Shri  B,  ¥.  Reddy:  But  they  are  not
 coming  forward  for  discussions  even.
 ‘We  have  been  contacting  them,  but
 they  are  not  coming  forward.  So,
 what  is  to  be  done  then?  Who  is  to
 convene  such  a  kind  of  meeting?

 Mr.  Speaker:  The  agreement  has
 been  broken,  I  think.

 Shri  B,  ¥.  Reddy:  It  has  not  been
 ‘broken.  The  agreemcnt  is  there,  but
 people  are  there  belonging  to  diffe-

 389L.S.D.

 today  that  is  our  stand.  We  have
 declared  time  and  again—in  my
 speeches  here  before,  and  also  in  the
 speech  which  was  delivered  by  my
 esteemed  friend  Shri  B.°S.  Hiray  in
 the  Legislative  Assembly  of  Bombay—
 that  if  any  village  does  not  want  to
 be  with  us,  we  do  not  want  it.  At  the

 not  want  to  stay  in  the  other  area,
 they  should  be  transferred  to  us.
 Whether  it  is  the  district  of  Dang  or  8
 small  portion  of  Umargeon  or  Nawa-
 pur,  whatever  be  the  area,  and  what-
 ever  be  the  population,  we  do  not
 believe  in  forced  coexistence,  We  be-
 have  in  honest  heart-to-heart  contacts
 of  feelings.  Therefore,  this  is  our  view.
 In  view  of  what  has  been  said  on  the
 floor  of  this  House  yesterday,  namely
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 {Shri  Gadgil]
 that  many  of  our  people  do  not  know
 what  the  taluks  afe,  what  the  villages
 are,  what  the  boundaries  are,  what  the
 nature  of  the  terrain  is,  and
 and  in  view  also  of  the  fact  that  it
 has  got  to  be  fitted  in,  after  all,  into
 the  context  of  administrative  con
 ence,  I  fee]  that  this  is  really  the  job
 of  someone  who  has  to  look  after  these
 areas  exclusively.  He  has  to  collect  the
 data,  see  the  particular  terrain  con-
 cerned,  and  then  give  a  sort  of  award
 for  the  be  er  parties  to  accept.  »

 It  was  suggested  by  the  Home  Minis-
 ter  that  this  question  can  be  adequate-
 ly  and  properly  dealt  with  through
 the  zonal  councils.  But  By  their  very
 constitution,  they  are  incapable  of
 dealing  with  these  questions,  The
 zonal  councils  will  consist  of  contest-
 ants.  Take  the  Western  Zone,  for  ins-
 tance.  The  Chief  Minister  of  Gujerat,
 the  Chief  Minister  of  Maharashtra,  and
 the  Chief  Minister  of  Bombay—if  the
 separate  State  ultimately  comes  into
 existence—will  be  there.  But,  how  are
 they  to  agree?

 Shri  S_  5.  More:  But  Karnataka  will
 not  be  there.

 Shri  Gadgil:  That  is  what  I  am  tell-
 ing.  .

 How  are  they  to  agree?  They  may
 agree  on  certain  problems  that  con-
 cern  them.  But  what  about  Belgaum,
 and  what  about  Karwar,  and  what
 about  certain  border  areas  bordering
 Madhya  Pradesh?  Therefore,  I  would
 suggest  that  this  is  not  a  mechanism
 which  is  adequate  for  the  purpose  of
 a  satisfactory  solution  of  this  prob-
 lem.  I  would,  therefore,  request  the
 Home  Minister,  in  all  humility,
 through  his  son-in-law  and  through
 his  deputy  there,  that  he  might  consi-
 der  this;  let  him  not  think  that
 because  he  has  said  that  he  wil]  not
 have  a  boundary  comm&sion,  there-
 fore,  what  is  provided  here  must  be
 good  for  all  time  to  come.  I  suggest
 that  a  boundary  commission  should  be
 appointed  to  go  through  al]  these
 things,  so  that  the  tensions  of  today
 may  considerably  ease,  and  just  as
 when  we  put  the  matter  before  an

 heard  the  speech  of  our  great  leader,
 and  I  heard  also  the  speech  of  our
 Home  Minister.  Both  the  speeches
 have  improved  the  matter  to  some
 extent.  But  the  fact  remains  that  in
 the  absence  of  a  precise  solution,  in
 the  absence  of  a  precise  scheme,  it  is
 impossible  for  anyone  of  us  to  carry  -
 cur  people,  namely,  the  Maharashtra
 community,  with  us.  When  we  are  foid
 that  we  should  think  in  the  larger
 context  of  all-India,  I  am_  entirely
 with  them.  No  Maharashtrian  has
 ever  said  that  he  is  a  Kfaharashtriak
 first,  and  an  Indian  afterwards.  Right
 from  the  days  of  Lokmanya  Tilak  up
 till  today,  we  have  said  we  are  Indians
 first  and  Maharashtrians  next,  If  we
 want  to  be  better  Maharashtrians,  it
 is  precisely  because  we  want  to  be
 better  Indians.  As  I  said  the  other  day,
 in  the  case  of  Keats,  the  Irish  poet,  the
 more  Irish  he  became,  the  more  uni-
 versal  was  his  appeal.  That  is  the
 basis  of  our  approach  also.

 If  you  decide  to  give  a  special  dis-
 criminatory  treatment  to  Bombay,  so
 far  as  Maharashtra  is  concerned,  then,
 I  ask  in  all  humility,  why  the  same
 treatment  should  not  be  meted  out  to
 Calcutta.  As  a  matter  of  fact,  from
 1952  onwards,  we  have  got  newspaper
 cuttings  of  the  speeches  made  and  the
 resolutions  passed  by  many  non-Ben-
 galis  from  Calcutta,  requesting  that  the
 government  of  Calcutta  should  be



 taken  over  by  the  Centre,  so  that  their
 interests  may  be  safeguarded,  I  do  not
 want  to  give  those  quotations  here,
 because  those  quolstions  were  given
 in  the  course  of  the  speech  made  by
 my  hon.  friend  Mrs.  Roy.

 Shrimati]  Reng  Chakravartty  (Basir-
 hat):....Mrs.  Chakravartty.

 Shri  Gadgil:  I  am  sorry,  it  was  vy
 Mrs.  Chakravartty.  But  the  names  do
 not  mean  much  in  the  modern  world.

 The  point  here  is  this,  The  nearest
 Gujerat  border  is  about  0  miles  from
 Bombay.  All  round,  it  is  Maharashtri-
 an  territory.  But  you  are  just  taking
 this  out  and  saying  that  this  city  has
 to  be  given  a  special  treatment.  On
 what  grounds  are  you  doing  so?  You
 876  doing  so,  because  certain  people
 have  expressed  distrust.

 We  asked  the  Siates  Reorganisation
 Commission  to  let  us  know  the  causes
 for  this  distrust,  We  tried  to  contact
 those  forty  citizens  of  Bombay,
 through  the  good  offices  of  Shri  Vai-
 kuntlal  Mehta,  but  they  would  not
 meet  us  even.  In  the  absence  of  ‘any
 precise  description  or  definition  of
 their  distrust,  we  were  absolutely  at
 8  dead  wall.  Then,  we  had  this  finding
 that  ‘Somebody  distrusts  you,  and
 therefore,  we  cannot  give  it  to  you’.
 Now,  just  consider  this.  My  hon.  friend
 Shri  C.  C.  Shah  may  not  be  able  to
 understand  the  implications  of  this.
 But  we  understand  the  implications.
 The  implications  are,  ‘We  cannot  give
 it  to  you,  because  firstly,  you  are  so-
 and-so,  and  secondly,  you  are  incapa-
 ble  of  administering  this  State  of
 Bombay’.

 So  far  as  distrust  in  a  particular
 sphere  is  concerned,  I  would  ask  them
 in  all  humility  to  go  round  and  see  fo-
 themselves  the  whole  economic  Jife  of
 any  area  of  Maharashtra.  They  will

 ‘find  that  the  whole  economic  life  of
 our  region  is  dominated  by  Gujaratis
 and  marwaris,  or  to  put  it  generally, by  the  non-Maharashtrians.  They  wil)
 find  this  to  be  the  position  in  every
 village  and  every  taluk  that  they  may
 visit.  You  rhay  go  wherever  you  like, but  you  will  find  that  this  is  the  posi-

 not  want  to  say  what  I  did  when  I
 was  Vice-president  of  the  Poona  Muni-

 like.  Go  to  Sangli,  go  to  Miraj,  go  to
 Sholapur,  and  will  find  that  every-
 where  they  are  there.

 I  do  not  want  to  repeat  how  many
 non-Maharashtriang  have  been  return-
 ed  to  this  House  from  Maharashtra,  or
 for  that  matter,  to  the  Bombay  Legis-
 lative  Council,  out  of  the  56  seats  al-
 lotted  to  them,  I  want  fo  know  how
 many  non-Gujeratis  have  been
 returned  from  Gujerat.  I  am  not
 giving  all  this  with  a  view  to  incite.
 or  criticise  anyone.  All  that  I  want  to
 prove  is  that  we  have  never  been
 Communal.  The  interests  of  the
 minorities  in  our  region  have  been
 absolutely  safe.

 Then,  I  want  to  ask  my  hon.  friends
 how  much  of  capital  these  Gujarati
 men  of  enterprise  have  invested  in
 South  Africa  and  other  countries.
 Have  they  asked  for  any  guarantee?
 Have  they  shown  any  d‘strust  in  thom
 countries?  They  do  not  show  distrust
 in  a  foreigner,  but  they  are  showiuz
 distrust  in  us,  You  can  imagine  the
 insult  that  I  am  feeling.  As  I  said
 the  other  day,  I  have  been  educated
 in  Baroda,  and  I  can  assure  you  that
 there  is  not  one  shred  of  hatred  in
 my  mind,  and  if  I  were  to  entertain
 it,  I  shall  be  entirely  unworthy  of
 myself.

 But  the  fact  js  that  they  have
 shown  distrust  and  without  giving

 any  proof.  Then,  a  number  of  argu-
 ments  have  been  made  १७  the  effect
 that  Bombay  has  been  the  capital  of



 cally,  the  city  of  Bombay  as  a  whole
 igs  Maharashtrian  in  character.

 The  best  solution,  in  my  humble
 opinion,  is  this.  Having  accepted  uni-
 lingual  States  everywhere,  you  can-
 not  propose  gq  solution  which  ig  not  in
 keeping  with  the  general  trend  und
 tendency  of  the  political  thought  that
 is  existing  and  operating  today.  If
 you  want  to  make  a  single  exception
 tn  this  case,  again  I  feel  insulted,  be-
 cause  ]  am  teld,  ‘Oh,  it  is  all  right,
 but  not  here’,  Just  consider  my  feel-
 ing.  Consider  the  feelings  of  other
 people.  Let  mfe  tell  you  this.  If  vou
 give  the  Maratas  a  little  place  of  ho-
 nour,  you  can  take  al]  their  house,
 properly  and  everything,  because
 they  care  for  honour.  If  there  is  in-
 justice  done  to  them,  they  will  die,
 ang  they  will  leave  the  legacy  of
 struggle.  In  the  words  of  a  Marathi
 poet:

 था  भातीचें  पृषण्य  सके  कीं,  हुयीं रखें
 झन्यायाचे  पढें  झुकती  घी  न  माया

 “The  holiness  of  this  land  of  “aha-
 rashtra  is  that  her  children  will  die,
 but  will  never  bend  before  an  uct  of
 injustice”.  That  is  our  feeling  this  is
 our  tradition.  That  is  a  great  asset,
 as  Shri  Asoka  Mehta  said  we  should
 use  for  national  purposes.  Why  do  you
 become  »  little  perverse  and  a  little
 unjust?  We  were  told  that  there  were
 a  million  reasons  why  Bombay  should
 be  kept  away  from  Maharashtra.  I
 waited  with  my  soul  in  patience  for
 the  last  &0  many  months  to  know  them
 but  not  a  single  one  has  been  put  to
 me,

 Shri  8.  S.  More:  Those  millions  are
 tn  The  bags.
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 dia  Act,  1919,  was  enacted.  Many
 people  offered  to  take  Harijans  into
 this  religion  or  into  that  religica

 कहते  as  ordered  by  the  Chair.



 be  restored.

 conferences  afd  riots  at  a  moment's
 notice,  if  you  have  money.  Then  it
 means  that  whenever  this  question  is
 to  be  decided,  on  the  eve  of  that  you
 wil]  have  a  riot,  and  all  the  calm  aud
 all  the  good  work  that  I  and  fom  C.
 Shah  propose  to  do  will  go  to  dogs.

 We  are  accusing  the  Government  of
 giving  a  veto  to  a  minority.  This
 means  we  are  giving  a  veto  to  the
 goondas.  Consider,  then  what  will  be
 the  situation.  I  am  entirely  with  Shri
 Cc.  C.  Shah  and  Shri  Asoka  Mehta
 that  we  should  come  together  and
 build  up  and  give  a  lead  to  the  whole
 of  the  country.  Whatever  constructive
 powers  he  attributed  to  me,  whatever
 the  fund  of  inspiration  he  attributed
 to  me,  he  knows  I  have  kept  that  at
 the  service  of  the  country.  Not  one
 moment  have  I  denied  to  the  country
 what  I  could  spare  for  the  country;  not
 one  farthing,  if  I  have  it,  have  I
 denied  it.  Whatever  is  best  and  what-
 ever  is  noblest  in  me  has  always  been
 at  the  service  of  the  country,  Even
 today  it  is.  But  let  us  be  realists,  I  as-
 sure  Shri  Asoka  Mehta.  Give  Maha-
 rashtra  its  place  of  pride.  The  Marathi
 pride  will  be  satisfied,  even  if  it  is  for
 five  or  ten  years,

 If  bilingual  or  unitary  State  for
 Bharat  is  kept  as  the  ideal  for  the
 whole  country,  we  shall  all  move  tu-
 wards  it.  But  today  psychology  should
 be  considered.  It  has  become  20  im-
 possible  that  if  you  force  this,  then
 the  situation  is  explosive.  Let  me

 of
 those  who  are  really  af:  id  of  us  may
 be  allayed.  Let  any  safeguards  be  put
 —either  by  the  Prime  Minister  or  the
 Prime  Minster  plug  Shri  C.  C.  Shak
 I  am  prepared  to  accept.

 Now  so  far  as  the  bilingual  State
 is  concerned,  as  I  have  said,  it  can-
 not  be  today.  I  may  give  a  little  his-
 tory.  While  the  great  Sardar  was
 alive,  he  made  a  statement  at  Raj  kot,

 holding  firm  to  it,  it  ig  out  of  my
 grateful  memory  to  him.  That  I  can
 quote  from  a  government  publication.

 Shri  C,  C,  Shah:  God  save  us  from
 our  ‘friends.

 Shri  Gadgil:  That  is  exactly  what
 I  say.  God  save  me  from  you,

 The  point  is  that  Maha  Gujarat  is
 now  a  fact.  I  wish  them  all  suc-
 cess  and  all  happiness,  and  if  ever
 they  want  my  services—I  know  they
 do  not  want  them—TI  am  prepared  to
 put  myself  at  their  service.

 i
 i

 fe just,  but  they  say  ‘no’.
 honestly  feel  that  given
 some  evidence  of  which  I
 the  speech  of  Shri  C.  C.  Shah,
 quite  an  abundance  of  it  in
 speech  of  Shri  Asoka  Mehta,  we
 seo  this  problem  through.  We

 /

 gi

 Fk
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 [Shri  Gadgil.)
 not  want  this  problem  to  fester  for
 months  together.

 The  Prime  Minister  referred  to  the
 fact  that  we  are  all  children  of  revo-
 lution.  So  we  are,  and  a  revolu-
 tionary  is  one  who  does  not  bend  his
 head  before  any  act  of  injustice.  What
 has  happened  today?  He  said  in
 Bombay:  geography  is  there,  but  it
 is  not  everything;  arithmetic  is  there,
 but  it  is  not  everything;  arguments
 are  there,  but  they  are  not  every-
 thing.  Then  what  is  left?  These  are
 the  contents  of  democracy,  If  they
 are  gone,  I  should  say  it  is  the  begin-
 ning  of  the  end  of  democracy.  It  is
 there  that  the  revolutionary  spirit  in
 me  is  challenged.  Therefore,  I  say,
 where  reason  is  devalued,  where  jus-
 tice  ig  delayed  and,  therefore,  denied,
 where  truth  is  seconded  to  political
 convenience,  my  soul  will  rise;  every
 soul  and  every  real  revolutionary  in
 this  country  will  rise,  whatever  be
 the  consequences.  I  would,  therefore,
 in  all  humility  say  that  while  theoreti-
 cally  accepting  what  Shri  Mehta  said
 —if  that  is  the  idea  not  for  Gujaratis
 and  Bombay  but  for  the  whole  coun-
 try—for  the  time  being,  in  the
 context  of  circumstances  in  which
 things  have  developed,  the  demand
 of  Maharashtra  for  inclusion  of  Bom-
 bay  city  should  be  conceded.  I  very
 Tespectfully  request  the  Prime  Minis-
 ter,  having  come  to  the  rivulet
 willingly,  why  not  drink  the  water.

 We  were  told  that  the  Maharashtra
 leaders  did  that  or  did  this.  I  do
 not  want  to  detail  the  circumstances
 when  they  were  offered  not  the
 thing  they  wanted  but  were  asked
 whether  they  would  like  to  be  hang
 by  the  noose  or  by  the  chair.  They
 were  just  asked  to  take  either  what
 the  S.R.C.  offered  or  the  three  states
 formula.  If  there  was  a  tie  in  their
 minds  between  loyalty  to  the  party
 and  loyalty  to  the  people  and  if  in
 this  conflict  they  have  come  to  the
 ground,  you  must  have  sympathy
 for  them.  Speaking  for  myself,  right
 from  the  beginning,  orally  and  by
 letters,  I  had  informed  the  Prime
 Minister,  and  the  Home  Minister  that

 it
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 A  :  ;  ; but,  he  i

 opportunists  in
 minus  Congress  is
 lawyer  and  a  fourth-rate  man
 of  letters:  but  Gadgil  in  Cong-
 ress  is  a  power  because  he  has  reason
 on  his  side  and  has  no  other  argu-
 ment.  I  have  no  money;  I  am  not
 well-connected;  but,  I  am  hones  and
 straightforward.  The  oniv  appeal  I
 have  is  the  appeal  of  the  heart;  the
 only  argument  I  have  is  the  argu-
 ment  of  reason.  The  question,  there-
 fore,  before  the  hon.  House  is,  ‘Are
 you  going  to  vote  according  .w  reason,
 that  means,  according  to  your  conr-
 science,  or  are  other  considerations
 to  weigh  with  you?.’

 In  Marathi  mat  is  analysed  as
 Matwa  diyate  iti.  Mat,  the  vote  is
 something  which  is  given  after  due
 consideration.  I  do  appeal  for  that
 due  consideration.  If  your  conscience
 gives  you  some  other  inspiration,  I
 have  nothing  to  say.  But,  from  what
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 I  heard  last  time,  in  April.  I  have
 every  reason  to  belurve,  whatever  may
 be  the  party  discipline  and  may  be
 ultimately  decided,  so  far  as  I  am
 concerned,  I  have  decidyi  to  vote
 against  the  exclusion  of  Bombay
 from  the  proposed  Maharashtra.

 Shri  Tulsidag  (Mehsana  West):  I
 am  one  of  the  joint  movers  of  amend-
 ment  No.  462.  This  question  of  the
 Bombay  city  has  become......

 Mr.  Speaker:  I  must  have  allotted
 some  separate  time  for  Bombay.
 There  are  clauses  2  to  5  before  the
 House  but  Bombay  is  consuming  all
 the  time.  There  are  Membc.s  from
 Hyderabad,  from  Himachal  Pradesh,
 Punjab  and  other  places  but  it  is
 impossible  for  me  to  resist  the
 temptation  of  calling,  one  after  the

 ‘other,  Members  from  Bombay  only
 I  am  exceedingly  sorry  I  yielded  to
 the  sub  -comnittee’s  cercmmendations.
 I  must  have  kept  Bombay  separate
 of  Course,  it  is  too  late  now.

 Shri  Tulsidas:  You  would  remem-
 ber  that  at  the  time  of  the  first  read-
 ing  I  had  said  that  we  should  shelve
 this  problem  of  reorganisation  for
 some  time  because  this  is  creating  an
 atmosphere  in  the  country  which  is
 really.  very  disturbing  and  painful.
 My  friend,  Shri  Asoka  Mehta  appealed
 this  morning  to  every  Member  of
 this  House  to  consider  the  question
 from  the  larger  interest  and  not  from
 any  particular  point.  You  know  very
 well  that  a  number  of  Commissions
 and  Committees  have  been  appointed
 in  the  past.  They  all  came  to  the
 conclusion  that  the  only  solution  of
 this  problem  is  that  there  must  be

 a  composite  State.

 What  was  the  quarrel  with  the
 Report  of  the  States  Reorganisation
 Commission?  The  quarrel  from  the
 side  of  the  Maharashtra  was  that  it
 is  not  a  sort  of  composite  State  with
 all  the  Marathi-speaking  and  Guja-
 rati-speaking  people  joined  together.
 IT  have  moved  an  amendment,  which
 my  friend  Shri  Asoka  Mehta  has
 also  supported  and  a  number  of  other
 Members  have  also  joined  in,  that

 in-  this  and  doing  what  little  I  could
 do  from  my  side  to  persuade  my
 friends  from  all  sections  of  this  parti-
 cular  State  to  come  to  the  position
 of  accepting  the  question  of
 posite  State  is  because  this  is  the
 only  solution  to  my  mind.  When  I
 talked  to  most  of  the  leaders

 and  talked  to  most  of  the  leaders,  al-
 most  all,  including  the  Prime  Minis-
 ter,  Shri  Deshmukh,  when  he  was
 the  Finance  Minister,  Pantji,  the
 Home  Minister  and  even  Morarji
 Bhai  of  Bombay,  and  everyone  of
 them  told  me  that  this  is  the  only
 solution.

 The  tragedy  is  that  in  spite  of  all
 the  people  being  of  the  same  view,
 the  result  is  that  we  are  not  finding
 a  solution.  The  other  day,  when  we
 were  there  in  the  Central  Hall  when
 the  Prime  Minister  unveiled  the
 portrait  of  Lokamanya  Tilak,  I  was
 watching.  There  are  three  portraits
 in  the  Central  Hall  and  all  the  three
 portraits  are  those  of  the  leaders
 from  the~Bombay  State.  Bombay  as
 a  composite  State  has  given  to  this
 country  people  whose  memories  we
 are  cherishing,  who  have  brought
 us  the  freedom  of  this  country.  If
 this  State  is  to  be  dividea  as  is  now
 suggested  in  the  Bill,  nobody  is  go-
 ing  to  benefit;  the  country  is  not  go-
 ing  to  benefit  nor  any  one  of  the
 States  that  are  going  to  be  formed.
 The  problem  will  continue  to  remain
 unsolved.

 I  have  been  born  in  Bombay;
 brought  up  in  Bombay;  and  I  studied
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 than  Gujarati  books.  I  know,  prob-
 ably,  a  little  more  of  Marathi  than
 of  Gujarati.  Having  lived  with  them,
 having  been  old  friends  and  asso-
 ciates,  I  fail  to  understand  why  there
 is  all  this  trouble.  I  do  feel  that  at  the
 present  juncture  the  only  solution  is
 that  the  saner  elements  should  prevail,
 Jet  us  not  think  about  any  other
 things,  let  us  try  to  concentrate  on
 how  to  from  this  bigger  bilingual
 State.

 My  friend,  Shri  Gadgil  said  just
 now:  let  us  have  this  ideal,  let  us
 not  decide  this  issue  now;  but  first
 of  all,  give  Bombay  city  to  Maharash-
 tra.  My  friend,  Shri  Asoka  Mehta
 said  that  that  is  not  going  to  solve
 the  problem,  that  the  problem  has
 to  be  settled,  and  if  it  has  to  be
 settled,  it  must  be  settled  today  and
 not  afterwards.  According  to  him,
 it  is  not  possible  to  solve  the  prob-
 lem  afterwards.  If  my  friend,  Shri
 Gadgil,  says  that  we  must  have  this
 ideal,  and  let  us  combine  together
 afterwards  and  so  on,  then  what  is
 his  objection  today  to  settle  this
 issue?  The  only  point  that  he  could
 say  is  “my  pride”,  the  pride  of  hav-
 ing  Bombay  city  first  in  Maharashtra,
 and  then  settling  this  question.

 When  we  consider  this  problem
 from  the  whole  country’s  point  of
 view,  let  us  not  think  in  terms  of
 what  is  the  pride  of  any  particular
 State  or  of  particular  persons  Let
 us  find  a  solution  today  and  I  do  not
 see  any  difficulty  in  finding  it  when
 there  is  a  large  volume  of  opinion

 .in  favour  of  it  in  this  House.  I  have
 spoken  to  a  number  of  friends  in  this
 House  from  Maharashtra  and  Guja-
 rat,  Bombay  City  and  also  from  other
 States,  and  they  all  feel  that  the  only
 solution  is  the  formation  of  a  bigger
 bilingual  State.

 Shri  G.  B.  Khedkar:  Have  you
 jconsulted  the  Vidarbhn  people?

 क्या  आपने  बिदाई  की  जनता  से  भी  पूछ
 सिया  हूँ  कि  ay  जो  सिफारिश  कर  रहे  हूँ

 उसके  रास्ते  थे  तैयार  हे
 -

 point  the  controversy  is  very  little.
 I  do  not  say  there  is  absolute  un-
 animity,  but  there  are
 things  which  may  have  to  be  settled
 here,  but  I  do  not  think  there  will
 be  much  difficulty.  You  yourself,
 Sir,  said  just  now  that  you  wanted
 to  take  this  question  of
 Maharashtra  and  Gujarat  afterwards
 because  it  was  taking  the  time  of
 the  House  too  much  and  that  other
 Members  did  not  get  their  opportu-
 nity.

 Mr.  Speaker:  I  am  not  going  to  do
 it  hereafter.  I  thought  I  must  have
 done  this  earlier.  No  question  of  put-
 ting  it  again  hereafter.

 Shri  Tulsidas:  It  is  not  only  an
 important  problem  from  the  point  of
 view  of  Gujarat  or  Maharash’  but
 also  from  the  point  of  view  of  the
 whole  country.  We  do  not  want  the
 disintegrating  forces  to  take  over
 the  saner  elements  of  the  country.
 It  is  better  that  this  matter  is
 settled  just  now.  I  appeal  to  my
 friends  in  Gujarat  and  im  Maharash-

 any  problem  or  question  of  thinking.
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 Gujarat—the  number  may  b  3  little
 more  here  or  a  little  less  there—and,
 therefore,  quite  a  large  number  of

 the  reason  for  this  controversy.

 Even  the  SR.C.  has  stated  that  the
 question  of  this  particular  State  is
 entirely  different  from  that  of  Madras
 or  West  Bengal.  They  have  definitely
 sald  that  Bombay  State  should  be  a
 composite  one.  They  left  a  part,  that
 is,  Vidarbha,  separately,  because  at
 that  time  Vidarbha  people  did  not  feel
 happy  to  join  hands  with  a  bilingual
 State.  Perhaps  they  may  not  like  it
 today,  but  I  appeal  to  them  also  that
 since  they  are  joining  with  Maha-
 rashtra,  they  may  as  well  agree  to  join
 this  bigger  bilingual  State  as  that  is
 the  only  way  of  solving  this  problem.

 Even  from  the  point  of  view  of  unity
 of  this  country,  for  which  the  Commis-
 sion  have  devoted  a  whole  chapter  in
 their  Report,  they  have  stated  that
 such  a  separatist  attitude  must  be
 stopped,  and  the  only  place  where  it
 can  be  stopped  is  in  the  Bombay
 State.  That  is  why  they  have  recom-
 mended  the  composite  State  of
 Bombay.

 I  consider  it  wag  a  mistake  that  they
 had  left  out  Vidarbha.  I  feel  that  it

 The  Prime  Minister  wants  five  big
 composite  States  In  this  country.  This
 will  be  the  biggest  State  and  will  have
 the  honour  of  being  the  first  composite
 State  in  the  country—Paschim  Pradesh.
 According  to  the  zonal  arrangement,
 Paschim  Pradesh  consists  of  nothing
 else  than  Maharashtra,  Gujarat  and
 Bombay  city.  If  you  form  this  whole
 bilingual  State,  then  you  have  got  the
 Paschim  Pradesh,  which  will  be  giving
 a  lead  to  the  country.  In  spite  of  all
 the  troubles,  we  may  with  pride  say

 It  is  time  that  we  consider  this  aspect
 from  all  sides,  After  all,  it  is  no  use
 talking  about  the  question  of  “money
 bags”  and  things  of  that  sort,  Every-
 one  In  the  country  is  fully  entitled  to
 create  money-bags.  .  .

 Shri  D.  C.  Sharma  (Hoshiarpur):
 What  is  a  “money-bag”?

 Shri  Tulsidas:  I  do  not  know.  Please
 ask  the  person  who  has  spoken  about
 it



 [Shri  Tulsidas]
 Shri  Asoka  Mehts  bag  made  8  very

 eloquent  and  emotiona]  appeal  to  the
 Members  from  Maharashtra  and
 ‘Gujsrat  in  this  House.  I  join  him  in
 this  appeal  and  I  hope  that  my  friends
 bere  will  support  us  in  this  task
 forming  a  bigger  bilingual  Sta
 oder  to  settle  this  question.

 tion  of  this  bigger  bilingual  State.  He
 has,  unfortunately,  resigned  as  Finance’
 Minister  on  the  issue  of  the  Bombay
 city,  He  strongly  feels  so.  He  has
 openly  said  so,  He  belfeves  in  the
 bilingual  State.  He  should  come  and
 give  a  lead  to  the  country.  He  should
 see  that  a  Paschim  Pradesh  is  estab-
 lished.  I  once  again  appeal  to  the
 hon.  Members  here  tin  support  this
 amendment  which  will  solve  the  pro-
 blem  without  leaving  any  bitterness.

 2.02  P.M.

 [Mr.  Deputy-SpeakerR  in  the  Chair]

 There  have  been  certain  other  sug-
 gestions  to  form  Bombay  as  a  Part  A
 State.  I  dg  not  think  it  is  a  good  solu-
 tion.  Again  there  will  be  three  States.
 I  do  not  want  three  States  but  only
 one  State.  It  was  formerly  one  State.
 Unfortunately,  my  friends  from  Karna-
 taka  have  gone  out  to  join  with  the
 Karnataka  State.  I  wish  them  the
 best  of  luck;  they  have  been  with  us
 all  these  years.  We  wished  that  they
 should  continue  with  us  but  if  they
 prefer  to  remain  out,  I  wish  them  the
 best  of  luck.  My  friends,  ‘trom
 Vidarbha  have  come  and  we  will  form
 a  composite  State.  I  am  sure  that  this
 appeal  will  not  go  unheard  and  ‘that
 the  Members  will  support  this  amend-
 ment  so  as  to  solve  this  problem.

 Shri  Krishnacharya  Joshi  (Vadzir):
 The  States  Reorganisation  Bill  {s  going
 ty  solve  the  big  problem  of  linguistic
 States  but  ft  has  created  other  pro-
 blems  also.  Let  us  hope  that  we  will
 be  able  to  solve  these  problems  also,

 simple  one.
 of  Karnataka  State.

 the  Andhra  people.  I  have  statei  in
 my  amendment  that  wherever  the  word
 ‘Mysore’  occurs  the  word  ‘Karnataka’
 should  be  substituted.  That  is  my
 amendment.  The  S.R.C.  have  sciven
 the  name,  Karnataka  State.  I  do  not
 find  any  reason  why  that  name  sh.wld
 be  changed.  In  the  surrounding  area,
 there  is  the  Maharashtra  State,  there  ts
 Andhra  Pradesh  and  then,  there  is
 Kerala.  There  is  no  reason  why
 Mysore  should  not  be  changed  to
 Karnataka  State.

 This  word  has  a  history  behind  ft.
 Even  in  old  scriptures  like  Baratham
 and  Bhagavatham.  the  name  Karra-
 taka  appears.  The  words  nee
 कर्नाटक,  दक्षिण  कर्नाटक.  appear  there.
 In  history  also,  we  find  the  s:me
 word.  A  small  section  of  the  peop'e  In
 Mysore  are  against  that.  But  people



 mamed  as  Karnataka  State.  I  fall  to
 understand  why  the  framers  of  the
 Bill  have  preferred  to  name  it  as
 Mysore.  Mysore  ig  not  a  comprehen-
 sive  term.  |  appeal  to  my  friends
 here  who  are  from  Mysore  to  accept
 this.  There  was  the  cultural  unity  and
 we  used  to  sing  a  song:

 serait  नाम  चालू  कन्नड  नाडु ।

 “Let  our  beautiful  province  dawn.”
 Henceforward  we  will  sing:

 विजयवायलि  नाम  चला  करना  नाडू  I

 ‘It  means  ‘Glory  to  Karnataka.’

 There  is  no  rhyme  or  reason  in  call-
 ing  it  Mysore.  All  the  people  residing
 १9  Karnataka  would  prefer  to  heve
 ‘the  word  Karnataka  instead  of  Mysmre.

 Some  friends  in  Andhra  are  again
 :cla'ming  Bellary.  This  question  was
 -decided  once,  twice,  thrice  and  many
 ,More  times.  Again  they  are  raking

 up  this  issue.  They  are  whipping  up
 -a  dead  horse.  They  should  not  rake
 -up  that  question  again.  There  is  not
 much  difference  between  Kannada  and

 “Telugu  people.  Our  languages  have
 -got  common  words  and  it  is  so  regard-
 ing  our  scripts  also.  As  neighbours  let
 us  maintain  friendly  relations.

 My  friend,  Shri  Heda,  has  raised  the
 question  of  some  of  places  in  Raichur.
 According  to  him,  he  is  a  non-Tel-igu-
 speaking  Telugu  member  and  he  is
 claiming  that  Telugu  area  from  Ral-
 chur.  I  must  say  that  this  is  not  vro-
 per.  Our  Telugu  friends  want  to  take
 whatever  portion  is  in  Karnataka  but
 not  prepared  to  give  to  Karnataka  the
 portions  which  are  in  their  possession.

 There  is  the  same  thing  with  re-
 gard  to  Maharashtra.  We  have  got  a
 number  of  circles  in  Sholapur  and
 Akkalkot.

 Shri  BR.  S.  Diwan  (Osmanabad):
 '  जा  behalf  of  the  Maharashtrians  J

 are  goig  to  have  linguistic  States,  I
 think  that  India  would  now  emerge  as
 a  strong  and  powerful  nation,

 sit  टंडन  (जिला  इलाहाबाद  पश्चिम)  :

 उपाध्यक्ष  महोदय,  मुझे  थोड़े  से  शब्दों  में  अपने

 पुराने  प्रकट  किये  हुये  विचार  फिर  उपस्थित

 करने  हैं।  भरी  गाडयील  जी  ने  जो  भ्र पोल

 की  उस  ने  मेरे  हृदय  को  क्या  I

 att  गाडगिल जो  हमारे  देश  के  एक  पुराने
 मान्य  सेक्स  जन  हैं  तथा  मेरे  वैयक्तिक  मित्र

 हैं  -  इसलिए  उनकी  अपील  का  प्रभाव  मेरे

 ह्दय  पर  पड़ना  ही  था।  यह  बहुत
 ही  स्पष्ट हैं  कि उनके  हृदय  के  ऊपर  बम्बई को को
 महराष्ट्र  स ेअलग  रखने  का  गहरा  प्रभाव  TET

 है  1  साथ  ही  उनके  भाषण  से  मुझे  यह  पता  सभा
 है  कि  उन्होंने  भी  प्रयोग  मेहता  जी  के  भाषण
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 की  भी  सराहता  की  हैं  शोर  उसको  भी  सामने

 रखा  हैरी  अशोक  मेहता  जी  का  यह
 कहना  था  कि  एक  बड़ा  राज्य  बनाया  जाय
 जिसमें  गुजरात,  सौराष्ट्र,  कच्छ  कौर  राज  जो

 महाराष्ट्र  प्रदेश  बनने  जा  रहा  है  ने  मिल  जायें
 कौर  उसमें  बम्बई  को  भी  शामिल  कर  लिया

 जाए  4  यह  प्रस्ताव  मैं  ने  भी  पहले  इस  सदन  के
 सामने  रखा  था।  मैं  ने  तो  उस  समय  यहां  तक

 कहा  था  कि  मगर  कुछ  सन्देह  हो  इस  बात  का
 कि  इसमें  गुजराती  भौर  महाराष्ट्रीय  तत्वों
 को  समानता  नहीं  मिलती  तो  कुछ  माग  मलबा
 का  भी  इसमें  जोड़  दिया  जाए  |  उस  समय  से
 अब  हम  बहुत  भागे  इस  विषय  में  झा  गए  हैं
 जो  भ्रधिनियम  राज  हमारे  सामने  उपस्थित

 है,  उसको  देखते  हुए  मैं  मालवा  के  प्रेम  मिलाने

 की  बात  को  सामने  नहीं रख  रहा  हूं  परन्तु
 जो  विषम  अवस्था  देश  में  उपस्थित  हैं  उसमें

 मुझ  को  यह  अवश्य  जान  पड़ता  हैँ  कि  जो  बात
 श्री  अशोक  मेहता  जो  ने  कही  उसमें  बल  हैं  ।

 मुझ  को  यह  बतलाया  गया  हूँ  कि  श्री  देशमुख
 ने  भी  यह  स्वीकार  किया  है,  अपने  उस  भाषण

 में  जो  कि  उन्होंने इस  सदन  में  दिया है,  कि
 गुजराती  माफियों  और  मराठी-माफियों  का

 एक  ही  राज्य  बनाये  जाने  में  उन्हें  कोई  आपत्ति

 नहीं  हैं  भर  वह  इसके  पक्षपाती  हैं  I  जब  महाराष्ट्र
 के  एक  उच्च  प्रतिनिधि  इस  बात  को  स्वीकार
 करते  हैं  तो  मैं  यह  आशा  कर  सकता  हूं  कि

 गाडगिल  जी  भी  और  अधिक  विचार  करके

 इस  के  पक्ष  में  हो  जायेंगे  ।  में  भी  ऐसे  ही  प्रदेश
 के  बनाये  जाने  के  पक्ष  में  हुं  और  उसी  का

 समर्थन  करने  वाला  हूं।  में  चाहता  हूं  कि  गवर्नमेंट,
 मराठी  भाषी  तथा  गुजराती  भाषी  अपने  अपने

 आग्रह  को  थोड़ा  कम  करें  और  तीनों  ही  कुछ
 कौर  अधिक  निकट  जायें  1

 गाडगिल  जी  ने  कहा  कि  कमी  बम्बई
 को  महाराष्ट्र  क ंसाथ  मिला  दो  और  फिर  जब

 हम  साथ  रहने  लगेंगे  तब  फिर  इस  प्रश्न  पर
 विचार  ही  सकता  है  ।  उनका  कहना  है  कि

 इस  समय  गहरी  चोट  मराठा  कापियों  को  लगी
 *

 और  उनका  मान  यह  सहन  नहीं  कर  GEST

 कि  अम्बई  को  महाराष्ट्र  से
 WaT  रहने  दिया

 जाय  f  उन्होंने  सास  शीर  CURT का  सरश्त
 सामने  रखा  हैं  कौर  उनको  इसमें  coe
 दिलाई  पड़ा है  |  जो  विचारवान  पुरष  होते  हैं
 थे  जब  अपने  मान  Be  को  देखते  हैं  तो
 उनको  इस  पर  भी  विचार  करना  होता  है  कि
 मान  अपमान  का  जन  दूसरों  के  हृदय  में  मी
 उठ  सकता है।  झपने  मान  अपमान  का  तो  ध्यान
 उनको  रहा  परन्तु  थोडा  सोचने  पर  उनको

 तथा  आपको  पता  लग  जायेगा कि  हमारे
 प्रधान  मंत्री  और  गरयरनमेंट  &  सामने  भी  यह
 मात्र  कौर  अपमान  का  है |... ड  a  सकता  हैं
 और  or  जाता  है  ।  प्रधान  मंत्री  जी  ने  महाराष्ट्र
 के  सम्बन्ध  में  बहुत  सहानुभूति  पूर्वक  अपने

 विचार  प्रकट  किए  हैं  ।  परन्तु साथ  ही  साथ
 उन्होंने  यह  भी  दुहराया  हैं  कि  यह  क्लीन  कि

 बम्बई  को  महाराष्ट्र  में तुरन्त  मिलाया  जाए,
 उठाया  नहीं  जा  सकता  ।  गवर्नमेंट भी  इतने
 दिनो ंसे  उस  विचार को  मथ  रही हैं  भौर  उसने

 समुद्र  मंथन स ेऔषधि  निकाली  हैं।  उस  औषधि

 को  हमारे  महाराष्ट्रीय  माई  विप  मानते  हैं।

 समुद्र  मंथन  में  जहां  भौधधि  निकली  है  वहां

 विष  भी  निकला  करता  हूँ  ।  इस  मंथन  में  बहुत

 विष  उत्पन्न  हुआ  है,  यह  हम  देख  सकते  हैं  1

 बहुत ही  गहरा  धक्का  हमारे देश  की  एकता  को

 लगा हैं  ।  इस  वास्ते  भें  गाडगिल  जी  से  यह
 निवेदन  करना  चाहता  हूं  कि  वह  इस  प्रकार

 के  मान  भ्रपमान  का  शनि  न  उठायें।  में  ग्रेनेड-

 मेंट  (सरकार)  से  भी  यह  कहना  चाहता  हूं  कि

 वह  भी  अपने  मान  अपमान  का  प्रधान  न  उठायें

 और  उसको  ग्रहण  रख  दें  |  प्रधान  मंत्री  जी  ने
 कई  बार  कहा  हैं  कि  बम्बई  के  भविष्य  का  1... औ
 संसद  को  ही  करना है  ।  जब  उन्होंने  यह  बात

 कह  दी  है  तो  मेरा  उनसे  तथा  उनके  सहयोगियों
 से  यह  कहना  हैं  कि  श्राप  इस  कन  को  अपने

 मान  अपमान  का  प्रदान  बिल्कुल  न  बनायें  ।

 बाप  कोई  चेतक  न  निकालें  t  इस  प्रश्न  का  फैसला
 करने  को  are  तो  बाप  हर  एक  मैम्बर  पर

 छोड़  दीजिये,  और  उससे  कह  दीजिये  कि  हमें
 बताएं  आपका  क्‍या  मत  है  शौर  उनसे  GS
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 कह  खोजिये  कि  थे  ईमानदारी से  अपनी  राज
 हैं|  लेकिन  प्रखर  आपका  लेखक  उसके  ऊपर
 लगा  रहता है  तब  तो  उनका  मत  आपको  मिलेगा
 नहीं  शौर  थो  प्रधान  मंत्री  जी  का  मत  है,  वही
 अत  थे  दोहरा  देंगे  |  तो  मैं  चाहता  हूं  कि  आप
 आज  भान  अपमान  के  ध. र  को  छोड़  दीजिये  |
 जब  भागने  यह  कह  दिया  हैं  कि  इस  प्रश्न  को

 आप  पालियामेंट  क॑  ऊपर  छोड़ते  है ंतो  सचमुच
 भालि या मेंट  के  ऊपर  ही  छोड़  दीजिये  थर

 हुर  एक  सदस्य  को  अवसर  दीजिये  कि  वह  झपना

 अत  प्रकट करे  I  इसी  तरह  से  मेरा  गाडगिल
 जी  से  कहना  हैं  कि  श्राप  इसको  मान  अपमान

 का  प्रदान न  बनायें  t

 हमारे  भाई  श्री  तुलसीदास  कोला चन्द
 जी  ने  कहा  &  कि  उन्होंने  बहुत  से  सदस्यों  से
 बात  की  है  और  उनको  ऐसा  लगता  हैं  कि अधिक
 सदस्यगण  इसके  पक्ष  में  हैं  कि  गुजरातियों
 और  महाराष्ट्रियों  का  मिला  जुला  एक
 बड़ा  राज्य  बने  ।  यदि  यह  बात  सही  हैं  तो
 अव नं मेंट  का  यह  कत्तव्य  हैँ  कि  वह  माननीय

 सदस्यों  को  अपना  भ्रपना  मत  प्रकट  करने  के

 अवसर  दें  J  यदि  पालियामेंट  के  भ्र धिक  सदस्य

 इस  बात  को  चाहते  हैं  तब  तुरन्त  ही,  आवश्यक
 परिवर्तन  इस  बिल  में  कर  दें  ।  मेरा  विश्वास

 हैं  कि  वह  सच्चा  न्याय  होगा  शौर
 जो  झगड़े  उत्पन्न  हो  गये  हैं  उनको  समाप्त  कर

 यह  मराठी  कौर  गुजराती  भाइयों  को  प्रेम  के
 अन्न  में  बांधने  वाला  काम  बन  जायगा।

 इसीलिये  श्री  भ्रशोक  मेहता  ने  जो

 सुझाव  दिया  है,  में  उस  का  समर्थन  करता

 हूं।  मैं  गवर्नमेंट  से  भी  झर  गाडगिल  जो

 से  भी--भोर  गाडगिल  जी  का  नाम  ले  कर

 अन्य  महाराष्ट्रीय  भाइयों  से  भी  यह  निवेदन

 करना  चाहता  हूं  कि  क्रय  इस  में  अधिक

 आग्रह  न  बढ़े  ।  सब  का  मान  इस  में  रख

 लिया  जाता  है  और  काले  के  लिये  प्रेम  की

 नींब  बनती  है।  हम  लोगों  को  यह  बात

 अपने  सामने  रखनी  चाहिये  कि  अगर  राज

 बम्बई  को  महाराष्ट्र  स ेअलग  करने  पर  कड़ा-
 पन  उत्पन्न  होता  है,  तो  महाराष्ट्र  में  बम्बई

 को  मिला  कर  भी  sparen  wa  होता
 है--दागों  तरह  से  'कड़पापन उत्पन्न उत्पन्न  होता

 है।  इस  विवाद को  तब  करने का  रास्ता

 यह  है  कि  उन  सब  क्षेत्रों  को  मिला  दिया  गाव
 कौर  उस  नये  राज्य  की  बयान  बम्बई
 हो।  तब  यह  पुराने  प्रेम  का  रिश्ता,  जिसकी
 बचा  गाडगिल ओ  ने  बढ़े  प्रेम  के  शब्दों में
 की  है,  फिर  से  स्थापित हो  बावा।  मैं
 गाडगिल  जी  का  पूरा  विश्वास  करता हूं
 जब  कि  उन्होंने  कहा  कि  मैं  तो  अपने  को

 बिल्कुल  भ्रयोग्प  भान  दूंगा,  प्रखर  मेरे  हृदय

 में  गुजरातियों के  प्रति  [  होगी  ।  मेरा
 विश्वास  है  कि  गुजराती  भाइयों  पर  इस  बात
 का  असर  पड़ेगा  ।  बाबयीस  जौ  ने  सच्चे

 हृदय  से  एक  मर्मभेदी  वाक्य  कहा  है  कौर

 गुजरातियों  को  रहे  स्वीकार  करना  चाहिये  |

 गुजराती  और  महाराष्ट्रीय  मिल  कर  रहें,
 यही  मेरा  निवेदन  है  ।  गवर्नमेंट  अपने

 झा ग्रह  से  उतर  कर  इन  को  एक  करने  का
 यत्न  करे,  यह  भी  मेरा  निवेदन  है  ।

 Shri  द  B,  Gandhi  (Bombay  City—
 North):  Mr.  Deputy-Speaker,  I  have
 moved  my  amendment  No.  94  to
 clause  8.  It  reads:

 “Provided  that  the  Government
 of  India  shall  within  a  period  not
 exceeding  five  years  review  the
 question  of  continuance  or  other-
 wise  of  the  State  of  Bombay  as

 a  Part  C  State  and  place  the
 matter  before  Parliament.”

 Now,  Sir,  my  position  on  this  ques-
 tion  of  States  reorganisation’  should
 be  fairly  well  known  by  this  time
 and  it  is  that  the  future  of  Bombay
 City  is  bound  up  with  Mah2rashtra.  I
 do  not,  of  course,  exclud=  the  possi-
 bility  of  any  other  arrangement  in
 which  the  three  partie:,  Maharashtra,
 Bombay  and  Gujarat  could  agree.

 In  this  Bill  the  status  envisaged  for
 the  City  of  Bombay  is  that  of  a  Union
 Territory,

 we  are  told  that  it  is  the  intention  of
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 no  difficulty  in  providing  that  that
 intention  can  be  implemented  today,
 or  after  two  years,  or  after  whatever
 the  period  is.  Now,  we  have,  of
 course,  the  intention  of  the  Govern-
 ment  given  to  us  by  no  less  a  person
 than  our  Prime  Minister,  We  have
 also  had  it  from  the  Home  Minister
 who  was  the  Chairman  of  the  Joint
 Committee.  The  word  of  the  Prime
 Minister  and  the  word  of  the  Home
 Minister  are  of  course  a  bond  to  us.
 But  there  is  no  harm  in  being  practi-
 cal  in  these  matters.  What  I  am
 trying  to  secure  really  is  that  who-
 ever  may  be  the  Prime  Minister,  who-
 ever  may  be  the  Home  Minister,  who-
 ever  might  be  in  the  Government  at
 the  time  when  the  review  becomes
 due,  that  review  shall  be  made  and
 Parliament  shall  be  given  the  oppor-
 tunity  to  consider  the  decision  It
 should  not  happen,  for  whatever  re-
 ason,  that  this  Parliament  will  be
 denied  the  opportunity  of  reconsider-
 ing  this  position.  Is  it  so  improbable
 a  thing,  or  is  it  a  thing  that  we  can-
 not  think  of,  that  our  Prime  Minister
 may  entertain  an  idea  of  laying  down
 the  burdens  of  Government  and  de-

 voting  himself  to  constructive  work.
 Another  Prime  Minister  in  a  neigh-
 bouring  country  has  done  it.  I  am

 referring  to  U  Nu.  Our  Prime  Minis-
 ter  is  known  to  have  once  entertain-
 ed  a  similar  idea.  We  have  our
 Home  Minister;  we  have  all  reverence
 for  him;  we  all  want  to  hold  on  to
 him;  but  we  also  know  the  affection
 in  which  his  own  State,  the  Uttar
 Pradesh  holds  him.  Uttar  Pradewh
 has  a  prior  claim  on  him.  There-
 fore,  when  we  legislate  we  legislate
 for  all  contingencies,  and  as  I  have
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 the  City  of  Bombay.  Now  the  whole

 ing  the  future  of  Bombay  City  has
 taken  on  an  entirely  new  aspect,  a

 mists  which  had  hung  over  this  very
 unfortunate  questisn  about  the  deci-
 sion  of  the  future  of  Bombay  City.
 One  must  admit  that  as  a  result  of

 moved,  a  good  deal



 rankling  in  the  hearts  could  have
 been  avoided.

 assurance  that  the  fixation  of  a  period
 of  five  years  is  not  something  that  is
 Tigid,  ig  not  something  that  has  a
 finality  about  it.  The  reference  to  a
 Period  of  five  years  was  intended  to
 convey  the  desire  that  the  question
 will  be  opened  during  this  period.
 The  third  gain  is  this,  and it  is  a
 very  important  gain.  All  ideas  of
 plebiscite  and  referendum  have  now
 been  declared  to  be  irrelevant  to  the
 context  before  us.  We  have  now  been
 assured  that  plebiscite  and  referen-
 dum  are  not  necessarily  the  only  way
 for  ascertaining  the  wishes  of  the
 people  of  Bombay.

 What  are  we  doing  now  actually,
 when  we  are  discussing  the  States
 Reorganisation  Bill?  We  are  chang-
 ing  the  status  of  the  city  of  Bombay
 from  that  of  the  capital  of  a  great
 State  to  that  of  a  Union  territory,  a
 city  which  will  be  Centrally  adminis-
 tered,  and  we  are  changing  thi;  status
 of  the  great  city  without  ascertaining
 the  wishes  of  the  people  of  that  city.
 But  on  that  account,  are  we  doing
 anything  undemocratic?  We  are  not,
 certainly.  This  Parliament  is  the
 supreme  authority  in  al]  these  matters,
 The  Constitution  gives  that  authority
 to  this  Parliament.  If  Parliament  de-
 cides  this  question  of  the  status  of
 the  city  of  Bombay  one  way  or  the
 other,  I  do  not  think  we  can  have  a
 more  democratic  form  for  taking  such
 a  decision.  If  that  is  so,  when  the
 review  comes  to  be  made,  and  when
 an  opportunity  is  given  to  Parlia-
 ment  to  reconsider  this  decision,  I
 think  it  would  be  perfectly  a  demo-
 eratic  way  to  leave  the  decision  in
 the  hands  of  Parliament,  and  I  do

 Shri  C,  C.  Shah:  What  about  the
 second  part?

 Shri  च्  B,  Gandhi:  I  do  not  want  to
 appear  that  I  am  taking  any  unfair
 Position  in  quoting  from  his  speech.
 Of  course,  when  a  great  statesman
 like  our  Prime  Minister  says  that  he
 accepts  the  logic  of  one  thing,  he  does
 not  mean  to  say  that  there  is  no
 logic  on  the  other  side.  So,  I  do
 not  object  to  the  interruption.  Fur-
 ther  on,  the  Prime  Minister  has  said:

 “For  my  part,  ]  would  be  ex-
 ceedingly  happy  if  Bombay  went
 to  Maharashtra.  I  have  absolute-
 ly  no  reason  against  it  and  I
 shall  be  completely  and  absolute-
 ly  frank  in  this  House  that  I
 think  there  are  many  valid  argu-
 ments,  good  arguments  for  Bom-
 bay  going  to  Maharashtra”,

 I  just  quote  this,  because  I  want  that
 this  should  help  to  improve  the  at-
 mosphere  both  in  the  city  of  Bombay
 and  in  Maharashtra  in  oider  that  a
 solution  to  the  problem  could  be
 arrived  at  in  the  atmosphere  which
 we  all  desire.

 The  Prime  Minister  has,  of  course,
 said  that  there  are  arguments  on  the
 other  side  also.  Then,  he  also  says:

 “I  am  perfectly  prepared  to
 Plead  the  cause  of  Maharashtra
 with  others”,



 [Shri V.  a  Gandhi]  :  _—
 These  are  some  very  cheerful  pros-  age  सी  तजवीज  सोची  गईं  और  होते  होते

 pects  in  the  sky.  ag  मसला  इस  मेख  (उलझन)  में  सभा  पढ़ा

 जिसका  जिक्र  हमारे  प्राइम  मिनिस्टर  (अवाम
 I  shall  give  one  more  quotation  on

 the  question  of  plebiscites  and  re-
 मंत्री)  साहब  में  तीन  चार  दिग  हुवे  हाउस  े ferendum.  In  this  connection,  the

 Prime  Minister  hag  said:

 “I  do  not  naturally  mean  that
 you  will  have  a  plebiscite  or  re-
 ferendum  and  ali  that;  but  if
 there  is  a  good  atmosphere,  I
 have  no  doubt  that  it  would  be
 far  simpler  to  settle  this  matter
 without  any  such  cumbrous  pro-
 cedure”,

 पंडित  ठाकुर  दास  भागंव  (गुड़गांव)  :
 जनाब  डिप्टी  स्पीकर  साहब  (उपाध्यक्ष  महो-
 दय),  इस  बम्बई  के  मसले  पर,  जो  इतना
 पेचीदा  हो  गया  है,  मैंने  अपनी  उन  तीन  चार,
 तकारीर  (मापा)  में  जो  इस  बिल  पर  कीं,
 एक  लफ़्ज़  नहों  कहा  ।  भ्रसलियत  यह  है
 कि  जब  तक  कोई  आदमी  अपने  दिल  में  सर्दी
 फैसला  न  कर  ले  उसको  मेम्बर  साहबान
 के  सामने  वसूक  (निश्चय)  के  साथ  कोई
 बात  कहने  का  हक  नहीं  है।  लेकिन  कब
 बन्द  दिनों  से  सारी  बातों  पर  ग्रौर  करके
 में  एक  नतीजे  पर  पहुंचा  हूं  भौर  में  चाहता
 हूं  कि  हाउस  में  उसको  कहूं  भौर  अपने  कांफ्रेंस

 (प्रात्ममाव)  को  ईद  (शांत)  कर  लूं  I

 जब  शुरू  में  यह  एस०  चार  सी०

 (राज्य  पुनर्गठन  आयोग)  की  रिपोर्ट  छपी
 तों  उन  फोन  बड़ी  शख्सियतों  का  फैसला

 यह  था  कि  जहां  तक  इस  स्टेट  का  वास्ता  है
 वह  बाईलिग्वल  स्टेट  (द्विभाषी  राज्य)
 बने  शौर  बम्बई  उस  स्टेट  (राज्य)  का
 कंपोटल  (राजधानी)  बने  ।  यह  फैसला

 हमारे  उन  भाइयों  को  पसन्द  नहीं  शाया  जो
 कि  यूनिलीवर  स्टेट  (एकमापी  राज्य)
 बनाना  चाहते  थे  और  अझलाहिदा  भ्रलाहिदा
 स्टेट्स  बनाना  चाहते  थे  ।  मुझे  तहसील  में
 जाने  को  जरूरत  नहीं  है।  हमारे  भाइयों
 के  बहुत  से  डेपुटेशन  (प्रतिनिधि  मंडल)
 पंडित  जी  से  शौर  दूसरे  लीडरों  से  मिले  कौर
 देर  तक  इसके  बारे  में  गुफ्तगू  जलती  रहो  ।

 से  प्वाइंट  (बातें)

 किया था  |  आम  गवर्नमेंट के  अपने  कहने

 के  मुताबिक गह  मसला  एक  मेस  में  पढ़ा  हुआ
 है।  मैंने  यहां  स्पीचेस  सुनी,  देशमुख  साहब
 की,  श्री  पाटिल  साहब  की,  भी  गाडगिल

 साहब की  ।  उनमें  इतने  मुख्तलिफ  चुराने
 पेश  किये गये  है  कि

 शायद  मामूली  झ्रादमी  के  रास्ते  कोई  ठीक
 फैसला  करना  मुश्किल  हो  जाये  ।  लेकिन
 इन  सारी  चीजों  को  देख  कर  जो
 नतीजा  मैंने  आज़ादाना  तौर  पर  सोचा  था
 राज  में  इन  सब  तक़रीरों  को  भुन  कर  उसी
 नतीजें  पर  कनफर्म  (निश्चित)  हा  हूं
 झर  काश  मेरे  पास  भी  ऐसे  ही  खूबसूरत
 अल्फाज़  होते  जैसे  कि  श्री  अशोक  मेहता  ने
 इस्तेमाल  किये  तो  मैं  मी  उतने  ही  खूबसूरत
 अल्फ़ाज़  में  उस  चीज़  को  हाउस  के  सामने
 रखता  ।  श्री  मोहन  लाल  सक्सेना  भौर
 श्री  द्योतक  मेहता  ने  इस  मोशन  (प्रस्ताव)  को

 एक  नई  जान  दी  है  कौर  एक  नई  तहरीक

 हाउस  में  शुरू  की  है  जो  कि  इंटेलेक्युएली
 (विवेकप्रूर्वक)  सही  फैसला  है  और  जिसको

 कि  जिक  करते  हुये  हम  लोग  डरते हैं  कौर  धपने
 बाप  को  फाल्स  साबित  करते  हैं।  में  चाहता
 हूं  कि  हाउस  उस  फैसल  को  कमल  कर  ले
 अर  वह  फैसला  वही  है  जो  कि  बम्बई  के
 सम्बन्ध  में  एस०  कार  सी०  के  उन
 तीनों  महानुभावों  ने  अपनी  रिपोर्ट  में  लिखा
 था  कौर  मुझे  यक्रीन  है  कि  प्यार  पंडित  जी
 की  सही  राव  देखी  जाय,  प्राइन  मिनिस्टर

 की  तौर  पर  नहीं  बल्कि  पंडित  जवाहर साल
 नेहरू  की  तोर  पर  कौर  जिनको  कि  हब
 उनके  प्राइम  मिनिस्टर  होने  के  गाते  नहीं
 बल्कि  उस  रे वोल शन  (क्रांति)  के  हैड  (नेता)
 होने  की  वजह  से  बहुल  ज्यादा  इज्जत  करते
 हैं  उनकी  राय  को  देखा  जाय  शोर  उनके
 दिल  को  देखा  जाय  सो  उन्होंने खुद  फरमाया
 है  कि  अम्बई  के  बारे  में  यह  आाइलिग्दल
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 (द्विभाषी)  फैसला  मादा  पसन्द  है।  उसी

 तरह  मैं  कहूंगा  कि  पंत  जी  को  होम  मिनिस्टर

 के  पद  से  हटा  कर  पूछिये  तो  उनका भी  यही
 मत  है  कि  बम्बई  के  आरे  में  कमिशन  ने  जो

 बाइलिग्बल  स्टेट  कौ  सिफारिश  की  थी  वही
 सही  फैसला  है  ।  हमारे  श्री  सी०  डी०  देशमुख

 हालांकि  फाइनेंस  मिनिस्टर  (विस  मंत्री)
 ब  नहीं  रहे  हैं  भौर  वज़ारत  से  हट  गये  हैं,
 उनके  दिल  को  कुरदा  जाय  तो  वह  खुद
 फ़रमा  चुके  हैं  कि  उन्हें  बाइलिग्वल  का

 'फँसा  पसन्द  है.  .  .  .  -

 एक  माननीय  सदस्य  :

 लग  विदर्भ  नहीं  रहा  है।

 एक  कमी  है

 पंडित  ठाकर  दास  भागने  :  मझ

 कोई  बहा  नहीं  है  कि  अगर  उन  लोगों  की

 जाती  राय  को  देखा  जाय  तो  ये  एक  ही  फैसले

 'पर  पहुंचते  हैं  जो  कि  मैने  प्रमी  प्र  किया।

 शुभी  हमारे  पूज्य  श्री  टंडन  जी  ने  हाउस
 से  जो  इस  बम्बई  के  सवाल  पर  अपील  की  है,
 मै  उस  अपील  का  भ्र पने  टूटे  फूटे  अल्फ़ाज़

 में  समर्थन  करना  चाहता  हूं  और  मैं  चाहता

 हूं  कि  हम  सही  नुक्ते निगाह  (दृष्टिकोण)  से

 इसका  फैसला  करें  मेने  कभी  अपने  दोस्त

 श्री  गाडगिल  की  तकरीर  सुनी  और  वह
 तकरीर  इतनी  पाथोज  (करुणा)  शौर

 'फिलिप  (मावना)  से  भरी  हुई  थी  कि  उसका

 -अवसर  हर  एक  के  दिल  पर  जरूर  हुआ  होगा

 उन्होंने  भो  यही  बात  रक्खी  और  वह  उन  के

 दिली  की  बात.  थी  कि  मगर  आज  नहीं  तो

 बन्द  वर्षों  के बाद  हम  उसी  रास्ते  पर  जायेंगे

 सो  मेरा.  कहना  है  कि  सही  क्रम  उठाने  में

 देरी  क्‍यों  की  जाये  भौर  उसको  टोला  क्यों  जाये

 ;कौर  राज  ही  हम  सोंग  उस  गोल  (लक्ष्य)
 की  तरफ  क्यों  बढ़ें।  मुझे  यकीन  है  कि

 >बाप  सही  -  तोर  प्र  भपने  दिल  का  फोटू

 हैं  जब  यह  कहते  हैं  कि  यह  जो  बात

 389  LSD  .

 wr  ५या ७  1 ६  के  बाद  करना  चाहते  हैं
 झौर  जिसके  कि  दस्ते  में  ।  “इशा”  कौर

 “बरस”  जायेंगे,  तो  उसको  भाज  ही  क्यों

 महीं  करते  1  श्री  कालिदास ने  इस  [...... ड
 मैंने  एक  लोक  में  क्या  ही  ्ल्दग  लिखा
 है:

 *'झ्ल्पस्य  होते:  बहु  हातुम्‌

 इच्छा  विचारों,

 प्रतिभागी  में  बम्

 एक  छोटा  सी  चीज़  के  यास् तें  कि  व

 महाराष्ट्र  यह  महसूस  कर  लें  कि  हमने
 « बम्बई  को  लें  लिया  इस  छोटो  चीज़  के

 रास्ते  बाप  इसने  बड़ें  आइडियल  (भावजें)
 को  जो  सारे  देश  के  सवाल  को  हल  करता  हूँ

 जो  सारे  मुल्क  को  रद्दो  लीड  देता हैं  उस  को
 श्राप  छोड़  देना  चाहते  हैं  कौर  उसके  पीछे

 नहीं  चलते  क्योंकि  श्राप  समझते  हैं  -कि  इसमें
 कोई  अपमान  होगा,  तो  मुझे  यह  बात  दुरुस्त
 नजर  नहों  जाती  ।  में  बड़े  दन  से  शौर  बड़ी

 हू  यूटिलिटी  (विनीत  भाव)  के  साथ  महा-
 राष्ट्र  क ेभाइयों  को  खिदमत  में  न  करना

 चाहता  हूं  कि  राज  हमारी  हिस्ट्री  (इतिहास)
 में  साइकोलोजी  (मनोवैज्ञानिक)  मोमेंट

 (क्षण)  भा  गया  हैं  और  एक  क्राइसिस

 (संकट)  का  दिन  हमारे  सामने  पेश  है  और
 अगर  हम  राज  गलती  करेंगे  तो  वह  गलती

 ऐसी  होगी  कि  पीछे  उसको  स्टोन  (सुधारना)
 करना  मुश्किल  हो  जायेगा  ।  राज  मुझ  को

 महात्मा  गांधी  के  वह  अल्फ़ाज  जिन  पर  बह
 कमल  करते  थे  माद  प्रात  हैं  जिनके  कि  ऊपर

 'अमल  करने  का  उन्होंने  हमें  उपदेश  दिया  |

 Trust  no  party,  sect  or  faction
 Trust  no  leaders  in  the.  fight
 But  in  every  word  and  action
 Trust  in  God  and  do  the  right.

 में  अदब  से  (1... ड  करना  चाहता.  हूं  कि
 आज  यह  अब सर पेश  है  जब  कि  हम  सब  को
 मिल  कर  के  जो  सही,  भोज  है  भोर  जिसको
 कि  बुजुर्ग  लोग  सही  चीज़  मानते  हैं,  उसके
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 पिंडित  ठाकुर  दास  चा नेग]
 ऊपर  कमल  करना  चाहिये  ।  मुझे  कौन  है
 कि  इतने  बड़े  हाउस  के  इन्दर  जहां  कि  तमाम

 देश  के  प्रतिनिधि  मौजूद  हैं,  उनका  फैसला

 बिलकुल  सही  होगा  ।  मैं  में  बहुत  दफा  पंत

 जी  कौ  शौर  पंडित  जी  की  भी  तकरीर  में

 इस  मसले  पर  भी  यह  कहते  सुना  हैं  कि  हर
 असले  का  ध्ालिरी  फैसला  पार्लियामेंट

 (संसद्‌)  का  होता  है,  तो  मेरा  कहना  ई  कि

 झगर  इसका  झालर  फैसला  फिल वाकया

 पार्लियामेंट  के  हाथ  ई  तो  पार्लियामेंट  को
 आप  खुला  छोड़िये  और  किसी  के  ऊपर
 शाप  अंकन  मे  समाइये  शोर  हर  एक  TET

 को  इस  सवाल  के  ऊपर  आजादी  के  साथ

 लो  यह  अपने  दिन  में  सही  राय  समझता

 है  उसको  हाउस  में  रखने  का  हक  शोर
 अवसर  दीजिये  कौर  किसी  तरह  से  उसको

 बन्धन  में  मसल  आंधियां  कौर  मुझे  पूरा  कौन

 है  कि  गर  ऐसा  हुआ  तो  इस  पालियामेंट

 का  एक  ही  फैसला  होगा  भौर  वह  यह  होगा
 कि  यहां  पर  बाइलिग्वल  स्टेंट  हो  जाव

 मैं  उन  बिहार  में  नहीं  जाना  चाहता
 जिनकी  कि  बिना  पर  हमारे  महाराष्ट्रीय
 भाई  यह  चाहते  हैं  कि  बम्बई  महाराष्ट्र  में

 शामिल  किया  भाव  ेकिन मैं में  सिर्फ  इतना  ही
 |, ड  कर  देना  चाहता  हूं  कि  मेरा  नतीजा

 बिल्कुल  दूसरी  तरफ़  हैं  1  में  इस  समस्या  का

 यह  सही  शौर  माकूल  हल  नहों  समझता

 कि  राज  अम्बई  को  महाराष्ट्र  को  उठा  कर

 दे  दिया  जाय  बल्कि  सही  हल  में  भट्ट  समझता

 हैं  कि  एक  बाइसिकल  स्टेट  बनाई  बाय

 कौर  उसके  रास्ते  राज  ही  कसला  किया

 जाना  चाहिये  कौर  इसको  चाहे  के  लिये

 टाला  नहीं  जाया  चाहिये  |  ओ  एस०  te
 पाटिल  .ने  बड़ी  पुरजोश  तक़रीर  फरमाई
 पौर  उन्होंने  यह  कहा  कि  हम  गाडगिल

 साहब  भोर  शमी  देशमुख  के  साथ  हाथ  सिलाने

 को  तेयार  हैं|  मैं  पूछता  हूं  कि  श्रीमती  फिर

 फीस पीज  की  कसर  हूँ  जो  आप  सब  एक  साथ
 मिल  करके  लो  झा पक  दिल  भें  है  उसके

 शु ताजिक  शही  हस  क्यों  नहीं  पार्लियामेंट

 में  वेश  करते  और  शही  लीड  कंट्री को  देते

 कौर  क्यों  इस  बयान  को  x  वर्ष  के  लिये  राज
 रह ेहै।  कगर थाप  ४  वर्ष  तक  या  किसी  में
 तक  इस  मसले  के  हल  को  टाले  रक्‍्सोंने थो हो

 मुझे  यकीन  हैं  कि  उस  बनया  इस  का  क्ति भा
 करना  मुश्किल  हो  शायना 1  हम  शव
 जानते  हैं  भर  |  मशहूर  हैं  कि

 गुलच  the  nail  aright  while  the
 iron  is  red.”

 arm  इस  सवाल को  हल न  कर  ये

 ौर  इसको माने  के  लिये  धाम  देंगे  से  हजारों

 तरह की  तरकीबें  लेंगी,  गुजराती  कुछ
 सोचेंगे  भोर  बनाई  वाले  कुछ  सोचेंगे  भौर  थो

 लोग  इंटरेस्टिंग  हैं  में  कुछ  भोर  ही  शोचेगे

 शौर मैं बहू  अदय  से  कर्म  करना  चाहता

 हैं  कि  मगर  छापने इसको  ५  वर्ष  के  सिये

 टाल  दिया  तो  यह  बड़ी  भारी  गलती  होगी

 कौर  उस  धर्म  के  अन्दर  न  मालम  कितने

 एनफ्लुएंस  (प्रभाव)  1, उ  करेंगे  कौर  हम
 काज  के  फैसले  को  पाये  तरमीम  तक

 नहीं  पहुंचा  सकेंगे  ओर  इतनी  कोसें

 (शक्तियां)  इसके  पौधें लग  आयेंगे  कि  राज

 जो  बात  मौजूद  हैं  उसको  फिर  से  हासिल

 करना  मुश्किल  हो  जायगा  |

 ममी  मेरे  भाई  थनी  बी०  यदि  गांधी
 ने  पंडित  जौ  कौ  कई  स्पीचेस  (भाषण)
 पढ़  कर  सुनाई  कौर  पंडित  जी  कहते  हैं  कि

 इसको  बडी  माइकल  बहु  हैं  कि  अम् गई

 महाराष्ट्र  को  दे  दिया  आय  लेकिन  में  नहीं

 समझ  सका  कि  उन्होंने क्या  पढ़कर  सुनाया।
 जहां  तक  पंडित  जी  को  राय  का  ताल्लुक
 है,  में  जानता हूं  कि  इस  सवाल  पर  पंडित  जौ
 को  क्या  राय  है  क्रमश  उसको  ‘OTSTCRT

 राव  सी  जाय  तो  यह  वीसा  शुबहा  बाइसिग्वज
 स्टेट  की  है  और  झगर  पंडित  जौ  को  जाइए
 मिनिस्टर शिप  (जाग  मंत्री)  से  हटा
 दिया  जाय,  पंत  जी  को  होमनिनिस्टर  (9

 मंत्री)  पद  से  हटा  दिया  याय  झोर  हमारे

 देवमल  साहब  तो  पहले  ही  मिनिस्ट्री  छोड़े
 बैठे  हैं  इन  तीनों  को  एक  ही  राव  है  जो  मेने
 झापसे  खे  कौ  झोर  पूज्य  टंडन  जौ  की  नौ
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 शावक  उनके  साथ  है  गौर  मैं  समझता  हूं
 fe  grew  को  बाइलिग्यल  स्टेट  बनाने  के

 बारे  में  अपनी  राय  फेस  करनी  चाहिये कौर

 मैं  चाहता हूं  कि  हमारे  शीडराग को को  ave
 में  सलाह  भमणाविरा  करके  बाइलिम्बस  स्टेट

 बनाने  कौ  लोड  कंट्री  को  देना  चाहिये  शौर

 इस  मसले  को  बझाने  के  लिये  टासना  नहीं

 चाहिये  ।  मुझे  इसमें  कोई  शक  नहीं  हैं  कि

 झगर  राज  हम  इस  सवाल  को  गवर्नमेंट

 के  प्रेक्टिस  प्वाइंट  भाकियू  (सम्मान  की

 दुष्टि  से)  से  देखेंगे,  या  महाराष्ट्रियन  प्वाइंट
 ors  ay  से  देखेंगे  तो  हम  भव्य  दर्ज  की

 गलवी  करेंगे  |  में  एक  ही  बात  दर्ज  करना

 चाहता  हूं  कौर  ह  चीज  मह  है  कि  जो  दिल

 में  सीडरान  सही  फैसला  समझते  हैं  उसको

 मसल  में  जायें  कौर  ५  बच्चे  रास्ते  इस

 बनाई के  सवाल  को  सटाई में न डाले में  न  डाले  रखें

 क्योंकि  पंडित  जी  कह  सके  हैं  कि  हम  इसके
 लिये  रेफरंडम  (जनमत  संग्रह)  नहीं  करायेंगे,

 प्ले बि साइट  नहीं  करायेंगे  तब  मैं  पुछना

 आहत  हूं  कि  इस  सवाल  को  हल  करने  के

 लिये  कोन  सा  डेमोक्रेटिक  (लोकतंत्रात्मक)
 रास्ता  अपनाया  जायगा  और  किस  को  राग

 से  इस  मससे  को  हल  किया  जायगा  और

 जिस  बसत  इसको  करेंगे  उस  वक्‍त  फिर  यह

 झगड़े  बाज़ी  और  टेटेबाज़ी  को  सूरत
 बेचा  हो  जायगी  ।  जो  कुछ  क्राप  को

 बाल बचके  बाद  करना  हैं,  गह  राज

 gr  . iy  fort  और  सही  नतोजें  पर  पहुंचाये  ।

 ख़बर  og  को  देश  में  रमन  a  पशेमान

 रखना  5  और  कुब तब खून व  खन  से  बचाना  है,
 तो  खुदा  के  लिये  इस  सवाल  को  पांच
 बच  के  लिये  न  उठा  रखिये  |  में  जानता

 हैं  कि  महराष्ट्र  को  फिलिप्स

 (भावनायें)  इस  चीज़  पर  बहुत  ज्यादा

 एक्सर्साइज  प्रभावी)  हैं,  कौर  कोई

 ताज्जुब  नहीं  कि  बावजूद  सारी  स्स्ट्रेंट

 संयम  के  इस  देश के झन्दर एक ऐसी छन्द  एक  ऐसी
 सिचएदान  बन  जाय  जिस  बर  हम  सब  को

 अफ़सोस  हो  शौर  हम  उस  पर  काबू  न  पा

 बके  ।  लेकिन  मैं  चाहता  हूं  कि  ऐसी  नौबत

 नभ  मौर  इस  लिये  सही  फैसला  कीजिये
 राज  हर  तरफ़  से  पुकार  है  कि  आज  सब
 लोग  मिल  कर,  ऐसी  रिप्रेजेंटेटिव  बडी

 *

 (प्रतिनिधि  निकाय)  को  से  कर,  थो  कि

 सही  ' खिेन्टेशन  लोगों  का  करती  हूं,
 जो  भ्रयारिटेटिय  (प्रामाणिक)  हों,  वो
 उद  को  फीलिंग्स  के  सामने  धपने  को

 प्रयाडिनेट  (अधीन)  ग  कर  दें  या  उन  से

 मुतास्सिर  न  हों,  सर्दी  नतीजे  पर  पहुंचे  t
 are  हम  लोग  यहां  पर  हिन्दुस्तान  के  सायों
 को  रिप्रेजेंट  करते  हैं,  हम  उन  की  फी सिम्स
 को  लानते  हूँ,  इस  लिये  राज  ही  फैसला किया
 जाय  कौर  सही  फैसला  किया  जाय  ।  अगर

 ऐसा  किया  गया  तो  कसला  यही  होगा  कि

 बम्बई  आाइलिग्यल  होगा,  बम्बई  उसी  तरह

 से  रहेगा  जिस  तरह  से  कि  मैं  ने  भ्  किया  है  t

 wat  के  आरे  में  तो  मैं  सिफ  यही  ह |  करना

 चाहता  था  1

 जनाब  वाला  के  सामने  कई  ऐसेंडमेंट्स
 (संशोधन)  भाये  हैं,  में  किसी  पर  ज्यादा
 बोलना  नहीं  चाहता  t  सिर्फ  एक  ऐमेंडमेंट
 के  बारे  में  थोड़ा  हाथ  करना  चाहता  वा
 जो  कि  हमारे  हिमाचल  देश  के  मुताल्लिक़
 था  t  जनाब  वाला  को  मालूम  हैं  कि  राज
 हमारे  हिमाचल  प्रदेश  के  भाई  इस  कोशिश
 में  हैं  कि  कहीं  किसी  तरह  से  उन  को  पंजाब

 के  साथ  न  मिला  दिया  जाय  |  पंजाब  के  मी

 कुछ  लोग  इस  व्य  के  हैं  कि उस  की  इस  वक्‍त

 नहीं  मिलाना  चाहिये  ।  में  बड़े  दय  से  जे

 करना  चाहता  हूं  कि  जो  मेरी  पुरानी  तजवीज़
 o  थी,  और  जिस  पर  मैं  राज  भी  स्टिक  (दर

 होना)  करता  हूं,  बह  महू है  कि  जैसे  अध्यक्ष.

 बसेरा  सब  को  मिला  कर  साढ़े  चार  करोड़
 झादमभियों  को  स्टेट  बनानी  चाहिये  बैसे  ही
 पंजाब  को  भी  सब  तरफ़  के  इलाकों की  मिलता
 कर  कम  से  कम  फोन  करोड़  प्रियादी  की  स्टेट
 बनानी  चाहिये,  बहुत  के  सोच  शौर  मी

 गाहने  लगे  हैं  कि उन  को  मिल  जाना  चाहिये
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 [पंडित  ठाकुर  दास  मार्ग |

 लेकिन  मैं  जानता-डूं  कि  शायद  राज  बा  हो
 नहीं  पायेगा  |  गवर्नमेंट  की  तजवीज  है  कि

 हिमाचल  प्रदेश  के  वास्ते  सेकेण्ड  फाइल

 इअर  प्लान  में  १२  करोड़  रुपये  रक्खे  गये  हैं
 कौर  हमारे  कांगड़े  के  रास्ते,  जो  कि  उतना

 ही  बड़ा  इलाका है,  कौर  वहां  के  सोग  इतने
 मालदार भो  नहीं  हैं,  वहा ंके  लिये  सिर्फ डेढ़ डेढ़

 करोड़  रुपये  रखे  गये  हैं|  में  नहीं  चाहता
 कि  आप  हिमाचल  प्रदेश  का  इन  फायदों  से

 महरम  (वंचित)  कसें  t  उम्मीद  हैं  कि

 उन्हें  फ़ायदा  होगा  कौर  उन्हें  गवनेमेंट  साफ,
 इंडिया  (भारत  सरकार)  को  मदद  मिलेगी  ।

 मैं  यह  नहीं  चाहता  कि  हम  उन  की  मर्जी

 के  खिलाफ  उन  को  सवार  करें  कि  तुम

 मौजूदा  पंजाब  में  शामिल  हो  जानो  t  गोकि

 मेरी  नाकिस  राय  (हीन  मत)  में  सही
 और  मुनासिब  हल  यही  हैँ  कि  वह  पंजाब  के

 साथ  शामिल  हो  कौर  जो  पांच  बरस  का

 अर्सा  पंडित  पंत  ने  फर प्राया  था  वह  गुजरने
 न  दिया  जाय  लेकिन  ताहम  में  समझता  हूं
 कि  इन  हकीक  मामलों  में  महज  यही  चीज

 काफ़ी  नहीं  होती  हैं  कि  किसी  एक  आदमी

 की  राय  में  सही  हल  क्‍या  हैं  ।  इसके  लिये

 लोगों  की  फ़ोर्स,  लोगों  की  राय  और

 लोगों  का  फ़ायदा,  यह  सभी  चीजें  देखी

 जाने  के  काबिल  हैं  ।  मेँ  इसे  प्रैक्टिकल

 सोल्यूशन  राज  नहीं  समझता  कि  हिमाचल
 प्रदेश  को  वहां  के  लोगों  को  मर्दो  के  खिलाफ़

 जबर्दस्ती  पंजाब  में  शामिल  कर  दें  ।  हालांकि  मैं

 जानता  हूं  कि  जो  एस०भ्रार०.सी०  का  फार्मूला
 भौराजनली  था  शौर  उस  के  साय  qo  पी०

 के  दो  प्राविडेंट  शोर  इलाकों  का  मिलाना
 बेहतर  होता  मौजूदा  हाल  में  भी  हमें  कोई

 दिक्कत  न  होती  अगर  एक  तीसरा  भोजन

 पहाड़ी  इलाक़ों  का  बना  कर  पंजाब  में  शामिल

 कर  लिया  गया  होता  ।  लेकिन  कूल  हालात
 को  देखते  हुये  गवर्नमेंट  श्राफ  इंडिया  ने

 हिमाचल  प्रदेक्ष  के  बारे  में  जो  फैसला  दिया

 हैं,  साथ  ही  जो  हिमाचल  प्रदेश  का  फैसला

 है  शोर  पंजाब  के  भी  कुछ  लोग  इस  को

 चाहते  हैँ,  उस  को  देखते  हूं  मैं  राज  हिमाचल
 को  जबरदस्ती  पंजाब  में  शामिल  करने  के

 हक  में  नहीं  हूं  गो  ग्रामीण  पांच  बरस  में  इस
 को  शामिल  होना  ही  पड़ेगा  ।

 Mr.  Deputy-Speaker:  Mem-
 bers  will  please  appreciate  the
 culties  of  the  Chair.  are

 as  little  time  as  possible  so  that  as

 sit  कॉजरोल्कर  (बम्बई  नगर  उत्तर
 रक्षित  अनुसूचित  नीतियां)  :  उपाध्यक्ष

 महोदय,  आपने  मुझ  बोलने  का  मौका  दिया
 इस  के  लिये  मेँ  आप  का  भा मारी  हूं  t  मेरे  दो
 असेंसमेंट  नं०  २२१  अर  ४८५  है  ।  मेरा
 झोर  मेरे  मित्र  ओ  गांधी  का  भ्रमेंडमेंट  एक  ही

 हूँ  ।  उन्होंने  जो  अपने  विचार  आप  क॑  सामने
 रक्ख  हैं  में  उनसे  पूरी  तरह  सहमत  हूं  ।

 दूसरा  जो  मेरा  असेंसमेंट  हैं  ४८५  में
 का  हूँ  वह  यह  हैं.:

 Page  5—

 for  lines  9  to  13,  substitute:

 “(b)  territory  of  Konkan  com-
 posed  of  Thana,  Kolaba  and  Rat-
 nagiri  districts”.

 जब  से  यह  स्टेट  रिप्वार्यननाइज्रेजन  (राज्य
 पुनर्गठन)  का  मसला  पालियामेंट  के  सामने
 आया  है,  छः  सात  महीने  हो  गये,  तब  से  देश
 में  बड़ी  खलबली  मची  हुई  हैँ  |  बलि  का  मध्य
 उद्देश्य  यह  था  कि  राज्य  को  चौक  चलाने  के
 लिये  भाषा यार  प्रान्त  बनें  ।  लेकिन  जब

 एस०  कार  सी०  की  रिपोर्ट  निकली  तब
 से  बहुत  से  प्रान्तों  के  लोग  नाराज़  हो  गये
 शौर  कहने  लगे  कि  उनके  साथ  न्याय  महीं
 हुआ  ।  जैसी  हमारी  मराठी  में  एक  कहावत
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 है  कि  बनाने  गये  गणेश  और  अन  मया  हन-
 मान  ।  गण  के  जो  ढूंढ  होती  हैं  वह  सामने

 होती  है,  लेकिन  वह  सामने  लगाने  के  बजाय

 पीछे  लगा  दी,  इस  लिये  बन्दर  बन  गया  |
 इसी  तरह  से  एस०  कार  सी०  की  रिपोर्ट
 य  से  निकली  है  तब  से  बहुत  से  सोग  बजाय

 खुद  होने  के  नाराज  हो  गये  हैं  I  पहले  जब

 उन्होंने  बाइलिम्बल  का  सुझाव  रक्खा  तो

 भमद्वाराष्ट्र  न ेउस  का  विरोध  किया  कि  बम्बई
 तो  महाराष्ट्र  के भीतर  हैं  /  बहरहाल  इस  के
 ऊपर  मैं  ज्यादा  समय  नहों  देना  चाहता  हूं
 क्योंकि  उस  के  बारे  में  कई  दलोलें  पेश  की
 जा  चुकी  हैं  पर  नतीजा  उन  से  कुछ  नहीं
 निकला  ।  यह  समस्या  इतनी  कठिन  हैं  कि
 जिस  का  हल  निकलना  मुश्किल  हो  गया

 हैं  -  इतनी  घटनायें  हो  गई  जिनका  ठिकाना

 नहीं  हूँ  ।  तीन  चार  प्रस्ताव  भी  जाये  कि

 बम्बई  स्टेट,  विदर्भ,  गुजरात  शौर  बम्बई

 शहर  कौर  महाराष्ट्र  को  मिला  कर  बना
 दी  जाय  t  प्र मर  यह  प्रस्ताव  पालियामेंट
 में  डिस्कशन  (चर्चा)  होने  के  पहले  बाहर

 मंजूर  होकर  भाये  होते  तो  अधिक  अच्छा
 था,  लेकिन  अभी  भी  वक्‍त  गया  नहीं  हैं  ।
 झगर  महाराष्ट्र  और  गुजरात  के  लीडर
 मिल  कर  और  एक  साथ  बैठ  कर  सलाह  कर
 लेते  गौर  हमारे  लीडर  के  पास  जाते  तो  यह
 मामला  जल्दी  से  जल्दी  हल  हो  जाता  |
 लेकिन  दुर्भाग्य  को  बात  हैं  कि  हम  यह  नहीं
 कर  सके  ।  यहां  पर  महाराष्ट्र  और  गुजरात
 के  जो  प्रतिनिधि  बैठे  हैं  उन  को

 फिर  एक  होना  चाहिये  ।  हमारे  बम्बई  के

 लीडर  श्री  पाटिल  साहव,  गुजरात  के  लीडर

 श्री  मोरारजी  देसाई,  कौर  कोई  महाराष्ट्र
 के  लोडर,  हू  कन  डिलियर  दि  गुड्स  (जो

 प्रभावपूर्ण  हैँ)  सब  मिल  कर  समझौता  करें

 तो  मेँ  समझता  हूं  कि  यह  समस्या  जल्दी  से

 जल्दी  हल  हो  सकती  हैं  ।  बम्बई  में  जो

 महाराष्ट्र  के  लोग  हैं  वे  भी  बहुत  नाराज़

 हैं  क्योंकि  वह  सोच  रहे  हैं  कि  अगर  -बम्बई
 सेपरेट  (पृथक)  हो  जायेगा  तो  बहुत  से

 महाराष्ट्रियों  को  बम्बई  छोड़ना  पड़ेगा

 हमारे  लीडर  ह, ड  वादा  कर  रहे  हैं  लेकिन  ऐसे
 ढंग  का  जो  कि  प्रैगिटकंक्ल  नहीं हैं।  अध्यक्ष
 के  भ्रमर  मेरे  एक  मित्र  हैं,  उन्होंने  मुझे  पत्र
 सिला  हैं  कि  झगर  बम्बई  महाराष्ट्र  में

 चला  गया  तो  मेरा  नागपुर  को  ट्रांसफर

 (स्थानान्तरण)  हो  जायगा  |

 मेरी  पत्नी  बम्बई  के  अन्दर  रहती  है
 शौर  यह  एक  सकल  में  टीचर हैँ  मेरे  पिता
 भी  वहीं  पर  रहते  हैं।  मगर  एक  अंसीसी
 को  दो-तीन  जगह  जाना  पड़ा  सो  उन  के
 ऊपर  क्या  बीतेगी,  उनको  किन  किन  कभी-

 नाइयों  का  सामना  करना  पढ़ेंगे,  इसका
 अंदाजा  झा सानी  से  लगाया  जा  सकता  हैं  ।
 तो  इस  तरह  की  कठिनाइयां  पैदा  हो  सकती

 हैं  ।  हमारे  मित्र  श्री  पाटिल  ने  एक  सुझाव
 इस  सदन  के  सामने  प्रस्तुत  किया  है,  जिसको
 में  ने  बहुत  पसन्द  किया  है  कौर  उसका  में
 समर्थन  करता  हूं  ।  उनका  कहना  था  कि  झगर

 छापने  तोन  राज्य  बनाने  ही  हूँ  तो  तीनों

 राज्यों  के  जो  सेक्रेटरी  हों,  थे  बम्बई
 में  ही  होने  चाहियें  -  मेरा  भी  यहाँ  सुन्नात
 हैँ  t

 3  P.M,

 में  एक  झर  सुझाव  देना  चाहता  हूं
 शौर  वह  यह  हैं  कि  वधवा  को  कसी  राज्य
 में  न  मिला  कर  उसको  एक  अलग  स्टेंट
 वना  दिया  जाय  I  और  उसमें  रत्नागिरि,
 कोलाबा  और  थाना,  ये  फोन  जिले  मिला
 दिये  जायें  ।  झगर  इस  सुझाव  को  मान  लिया
 जाय  तो  मेरा  विश्वास  हैं  कि  यह  बहुत  से
 लोगों  को  पसन्द  झा  जायेगा  ।  महाराष्ट्र
 से  रत्नागिरि  तथा  कोलिया  को  कोई  खास
 झाथिक  लाम  नहीं  होगा  ।  ये  दो  डिले  इतने
 बैकवर्ड  (पिछड़े  हुये)  हैं  कि  उनको  इन्हे
 चीन  (देना)  हो  करना  पड़ेगा  t  झगर  गिनें-
 मेंट भाज  भी  इस  गोज़  को  मान  ले  तो  4
 समझता  हूं  कि  झगर  सौ  फीसदी  नहीं  चो



 le  कराकर]  .
 ox  फीसदी  शोध  इस  बीज  को  पसन्द  सव्य

 ही  करेंगे  |  इस  बारे  में  मैं  ने  बहुत  से  लोगों

 के  विचार  लिये  हैं  कौर  वे  इसक  पक्ष  में  है  t

 ort  गवर्नमेंट भी  इस  बात  को  मान से  तो
 यह  ठीक  ही  होगा  t  मैं  मापकों  यह  भी

 बताना  चाहता  हूं  कि  जो  रत्नागिरि  का

 इलाका  हैं  वह  सब  से  ज्यादा  पिछड़ा  है  1
 रत्नागिरि  ने  भारत  को  बहुत  से  रत्न  तो
 दिये  हैं  लेकिन  ष्मब  उनके  नसीब  में  पत्थर
 कौर  पहाड़  ही  रह  गये  हैं।  यह  एक  पहाड़ी
 इलाका  है  1  यहां  पर  जो  जमीन  है,  उसमें
 से  जो  खेती  के  काबिल  हैं,  वह  बहुत  ही  कम

 है  1  यहां  पर  रोटियां  चाहें  हों  लेकिन  काबिले

 कारत  जमीन  बहुत  ही  थोड़ी  &  1  लड़ाई
 के  पहले  वहां  रंगन  से  चावल  पाया  करता

 था भौर  झन  पूसरे  प्रान्तों  से  चावल  धाता

 हैं।  वहां  के  लोग  बहुत  गरीब  हूँ  गौर  इस  गरीबी
 के  कारण  रत्नागिरि  तथा  कोलाबा  के  लोग

 लाखों  की  तादाद  में  बम्बई  के  भगन्दर  कास

 करने  के  लिये  पाते  हैं।  याज  कोलाबा  कौर

 थाना  से  हजारों  लोग  रोज़  बम्बई  में  नौकरी

 करने  के  लिये  भाते  हैं  -  इस  वास्ते  इन  जिलों

 को  मिला  कर  यदि  एक  शहरग  से  बम्बई  राज्य

 बना  दिया  जाये  तो  मैं  समझता  हूं  कि  यह  बहुत
 ही  भ्रच्छा  होगा  |

 मैं  महाराष्ट्रियों  तथा  गुजरातियों  से

 अपील  करता  हूं  कि  अभी  भी  वक्‍त  हैं,  ओर

 उन्हें  किसी  न  किसी  हल  को  ढूंढ  निकालना

 चाहिये  ।जब  हम  से  दूसरे  प्रान्तों  क ेमाई  कहते

 हैं  कि  तुम्हें क्या  हो  गया  हैं,  तुम  तो  सदियों

 से  भाई-माई  की  तरह  रहते  प्रा  रहे  हों,  तो

 हमार  सिर  कामे  से  झुक  जाता  है  भभोर  बहुत

 ही  बुरा  महसूस  होने  लगता  हैं

 क्रय  दन्त  में  में  आपकों  एक  कविता

 पढ़  कर  सुनाना  चाहता  हूं  :

 मैं  भी  जब  थोडा  कहता  हूं,
 क्योंकि  अम्बई  में  रहता  हूं  ।

 रत्नागिरि  का  रहने  बाला,

 जहां  तिलक  था  हुआ  निराला  1

 रत्नों  कौ  कुछ  बातें  सुनाती,

 समुद्र  बंधन  गया  दिखाएं  |

 मेरी  भाषा  तेरी  भाषा,
 हैरी  भाषा  मेरी  भाषा  |

 बाहू  देश  में  मचा  तमाशा,

 हाय  देश  में  मया  ware  |

 एस०  कार  सी०  का  द  पिटारा,
 प्रान्त  श्रान्त  का  बारा-स्यारा  |

 गये  बनाने  को  सर्वेश  जी,
 कौर  बन  गये  हनुमान  जी  t

 Mr.  Deputy-Speaker:  The  whole
 speech  cannot  be  delivered  in  verse.

 छह  काजरोल्कर  :

 शहर-क्षार  में,  गली-गयी  में,

 मनुज  मनुज  के  मस्तक-जी  में  ।

 छाया  संशय,  छाई  शंका,
 मानो  रण  का  बजता  डंका  1

 भाई-भाई  जहां  मुर्गों  से,

 रहते  थे  जो  बंधु  प्रेम  से  t

 जहां  चक्रधर  नरसी  मेहता,

 सुकाराम  मीरा  संग  रहता n
 लोकमान्य  तिलक,  महात्मा  गांधी,
 दोनों  ने  मिलकर  सी  आजादी  t

 उसी  देश  में  उसी  दाहर  में,

 नहीं  रह  सकेंगे  एक  घर  में

 एस०  कार  सी०  का  युद्ध  बन  गया,

 देवासुर  संग्राम  ठन  गया  |

 चौदह  भाषा  रंत्न  निकलते,

 बड़े  मेरू  मंदार  भी  हिलते  ।

 इसमें  से  कुछ  मुत  निकला,
 प्रसन्न  हिन्दी  भूमि  सकता  |
 शोर  जब  कि  कुछ  जहर  भा  गया,
 सबकी  निन्‍दा  सबकी  टीका  t

 कौन  पायेगा  रें  ध.  विष  को,
 कौन  पायेगा  रे  ्य  इसको  ।

 बह  शंकर  यह  शिव  बह  बीर,

 हिम्मत  बाला  और  सुधीर  4

 सह  सकता  है  उसकी  ज्वार,
 केबल  एक  जवाहरलाल  |
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 Committee  for  a  bigger  rach
 i

 State  of  Bombay  was  passed  on  Octo-
 ber  21,  I  went  about  my  district  and
 delivered  about  ten  speeches  in  which
 I  pleaded  for  the  formula  of  a  bigger
 bi-lingual  State  offered  by  the  Maha-
 rashtra  Pradesh  Congress  Committee

 as  mala  fide  and  the  Gujarat  Pradesh
 Congress  Committee  most  unfortu-
 nately,  as  pointed  out  by  Shri  Asoka
 Mehta,  spurned  the  offer.  As  said  by
 him,  it  is  never  too  late.  They  can
 retrace  their  steps  even  now,  and
 even  now  if  a  bigger  bilingual  State
 were  to  come  into  existense,  none
 will  be  happier  than  myself.

 any  village  in  Maharashtra.  If  you
 talk  to  a  child  of  five  vears  of  age,
 the  child  asks:  “Sir,  why  is  it  that
 our  dear  Nehru  has  perpetrated  this
 injustice  on  us?”  This  :s  no  mere
 propaganda.  It  is  as  if  the  head  of
 Maharashtra  is  being  separated.  It  is
 an  emotional  problem  and  !  ask  my

 very  serious  problem,  not  te  be  trified
 with  I  can  understand  their  feelings
 |  :

 heps  wrongly,  I  do  not  know.  But  it
 has  been  said  ad  nauseum  that  they
 have  bungled.  If  you  take  into  con-
 sideration  the  very  great  problem
 which  they  were  faced  with,  you  will
 find  that  they  were  ‘confronted  with
 a  grave  issue,  and  they  were  also  face
 to  face  with  the  biggest  leaders  in  the

 took  some  time,  because  it  was  impos-
 sible  to  say,  ‘no’,  straightway.  When
 the  biggest  leaders  put  forward  a  pro-
 posal,  it  is  not  right,  and  it  is  not
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 being  blamed  for  having  bungled  the

 Without  going  into  the  emotional aspect  of  the  problem  any  further,  I
 would  say  that  let  the  bigger  bilin-

 gual  State  come,  whenever  it  is  going to  come—I  do  not  know  when,  But
 before  that,  it  ig  a  problem  before  me
 as  to  what  I  should  tell  people  of  my
 district,  When  I  go  into  my  district, I  am  confronted  with  the  problem  of
 the  people  of  my  district  asking  me,
 ‘Are  we  going  to  lose  our  Bombay?’
 They  say,  our  ‘Bombay’.  Ratnagiri district  has  a  population  of  7  lakhs.
 Nearly  5  lakhs  are  resident  in  Bombay
 today,  including  my  hon.  friend  Shri
 s.  K,  Patil  and  Shri  Kajrolkar,  ....

 *  Shri  ह  B,  Gandhi:  What  about  me?

 the  consequences  of  a  fact  that  is  now
 going  to  come  into  existence,  namely

 The  consequences  will  be  as  fol-
 lows.  When  the  capital  of  the  new
 proposed  Maharashtra  State  is  not
 going  to  be  in  Bombay,  about  18,000
 to  20,000  people  will  have  to  leave
 Bombay,  with  their  families,  depen-
 dants,  students,  peons,  petty  traders
 and  so  on.  All  of  th  will  be  seri-
 ously  affected.  And  that  will  create,
 as  was  said  earlier  by  some  hon.  Mem-
 ber,  a  bigger  rehabilitation  problem.

 I  am  extremely  sorry  that  my  hon.
 friend  Shri  C.  C,  Shah  should  say  that
 if  Bombay  were  to  be  in  a  unilingual
 State,  it  would  create  a  major  rehabi-
 litation  problem,  I  would  ask  him
 to  consider  whether,  the  thousands  of
 Maharashtrians  in  Baroda  are  facing
 a  rehabilitation  problem.

 An  Hon,  Member:  60,000.
 Shri  M.  B,  Joshi:  Ig  a  major  reha-

 bilitation  problem  being  created  for
 them?  Ft  is  ridiculous  to  suggest
 that.  After  all,  we  are  Indians,  India
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 from  the  rest  of  Maharashtra  is  like
 the  separation  of  the  head  from  the
 body.

 Therefore,  as  the  last  resort,
 not  with  any  separatist  tendency,  not
 with  any  idea  of  running  away  from
 Maharashtra,  I  have  moved  my
 amendment  to  the  effect  that  the
 three  districts  of  Thana,  Kolaba  and
 Ratnagiri,  which  along  with  Bombay,
 from  the  territory  known  as  Konkan,
 should  form  a  separate  State.  That
 State  would  be  viable  and  admirable
 unit,  and  it  would  in  no  way  come  in
 the  way  of  any  unilingual  or  bilingual
 State.  If,  later  on,  a  bilingual  State
 were  to  come  into  existence,  I  would
 be  the  first  to  welcome  it.

 The  House  will  be  interested  to
 know  that  only  this  afternoon,”  I
 received  a  telegram  from  Bombay—
 after  my  amendment  was  published
 in  the  papers  of  Bombay—from  cer-
 tain  Bombay  citizens,  With  your
 permission,  I  shall  read  it.

 “I  on  behalf  of  Konkani  speak-
 _ing  people  of  Santwadi”,  (which

 fs  a  taluk  in  my  district),  “Goa”

 He  has  said  Konkan  State’,  I  have
 said  ‘Bombey  State’.-

 The  signature  is  ‘Mussolini  Minizis.
 Macropolos’  Bombay.

 Aa  Hon.  Member:  Mussolini?

 Shri  M.  D.  Joshi;  The  name  of  that
 gentleman  happens  to  be  Mussolini.

 Mr.  Deputy-Speaker:  If  we  do  not
 know  who  the  senders  are,  what
 credence  ca  be  placed  on  it?

 Shri  Altek  r  (North  Satara):  They
 are  al]  Chris  ians.

 Shri  M.  D.  Joshi:  Yes,  they  are
 Goan  Christians.  ‘Mussolini’  is  rather
 a  historic  name.  Somebody  doubted
 it.  That  is  why  I  said  that

 Therefore,  I  move  my  amendment
 rather  as  an  apad-dharma,a  duty  cast
 on  a  person  when  some  evil
 consequences  have  to  be  averted  If
 the  evil  consequences  of  the  separa-
 tion  of  Bombay  cannot  be  avoided  at
 least  for  five  years,  I  say,  have  this
 State  that  I  am  proposing.  Bombay,
 which  has  been  the  spear-head  of  our
 struggle  for  freedom  in  the  years
 past,  is  being  denied  democratic
 rights.  We  should  not  deny  Bombay
 those  rights.  Bombay  has  the  pride
 of  place  in  our  country.  Therefore,
 Bombay  should  have  a  democratic
 Constitution.  A  City  State  is  undesir-
 able.  Therefore,  along  with  these
 three  districts,  Bombay  will  form  an
 ideal  State—which  may  be  called
 Konkan  State  or  Bombay  State—
 which  can  be  merged  in  the  bigger
 bi-lingual  State  later.

 Shri  S.  K,  Patil  (Bombay  City-
 South):  Mr.  Deputy-Speaker,  Sir,  I
 have  to  apologise  to  the  House  that
 once  again  I  am  constrained  to  take
 the  floor,  though  this  time  perhaps  for
 the  last  time  on  this  question,  to  make
 an  appeal  and  not  to  settle  any  scores.

 It  would  have  been  very  imprudent
 on  my  part  if  such  a  noble,  emotional



 not  attempted  just  now,  God  forbid,
 it  can  never  be  attempted  again,

 Everybody  says  that  he  likes  this
 solution  but  he  is  afraid  that  it  is
 not  practical.  He  is  afraid  that  the
 time  for  that  is  gone.  One  thing  that
 our  Prime  Minister  said,  to  which  I
 would  invite  your  attention,  as  it
 appeaied  to  me  the  most,  is  that  we,
 most  of  us  in  this  House—not  only  the
 people  belonging  to  the  Congress
 Party—are  the  children  of  revolution.
 And  we  are  proud  that  we  are  child-
 ren  of  revolution.  Cannot  the  children
 of  revolution  rise  above  these  petty
 feelings  and  once  decide  something
 which  is  in  the  highest
 interest  of  this  country?
 the  meaning  of  this?  There  are  times
 in  life  when  one  forgets  the  surround-
 ings  and  circumstances  and  does
 something  which  is  so  essential  and
 which  is  so  noble,  If  there  was  any
 such  time,  it  is  this  time.  If  we  fail
 the  country  just  now,  we  will  rue  the
 day  when  we  had  another  alterna-
 tive  on  the  subject  and  yet  we  did
 not  rise  to  the  occasion.  Let  us  for-
 get  al]  that  we  have  said  in  this

 our  mythology,  even  matrimony  was

 Superficially  it  may  appear  today
 that  the  Maharashtrians  and  Gujaratis

 feelings.  Very

 F  ;  |  i  |
 stay  together,  please  tell  me

 what  is  this  talk  of  zonal  councils  and
 big,  big  States  coming  together.  ff
 people  who  have  lived  together  can-
 not  forge:  their  temporary  differen-
 ces,  whatever  they  might  be,  how-
 ever  vital  they  might  be,  how  is
 national  integration  of  this  country
 going  to  be  achieved  at  all?

 Everybody  says  that  he  wants  a
 bi-lingual  State.  In  spite  of  our
 differences,  my  friend,  Shri  C.  D.



 lingual  State  comprising  all  the  aress
 which  are  going  to  Maharashtra,
 Gujarat  and  the  of  Bombay. city

 I  will  refrain  from  going  into  the
 question  of  the  city  of  Bombay.  A
 hundred  times  I  have  pleaded,  pleaded
 not  for  a  separate  State,  pleaded  not
 for  a  Centrally  governed  State.  I
 have  pleaded  that  it  should  have  its
 natural]  position,  that  it  should  be  the
 capital  of  a  bi-lingual  State.  What
 is  the  rub?  You  remember  very  well
 that  the  SRC  came  to  the  conclusion,
 after  considering  everything,  that
 there  should  be  a  bi-lingual  State.
 And  what  was  the  most  important
 point  that  they  considered?  The  city
 of  Bombay.  They  knew  that  both
 Gujaratis  and  Maharashtrians  and
 everybody  there  were  emotionally
 attached  to  the  aity  of  Bombay.  They
 thought:  if  we  separate  the  city  of
 Bombay,  all  these  difficulties  would
 come.  Therefore,  they  recommended

 _a  bi-lingual  State.  Gujarat  accepted
 that.  The  city  of  Bombay  accepted
 that.  Maharashtra  did  not  accept  it
 because  they  thought  a  part  of  it  had
 remained  apart.  Whatever  it  is,  I  do
 not  go  into  that  subject  at  all.  But
 the  Maharashtra  Pradesh  Congress
 Committee  was  wise  enough,  good
 enough,  to  pass  a  resolution—almost
 a  unanimous  resolution—that  if
 Vidarbha  was  given  to  them,  they
 would  have  a  bigger  bi-lingual  State.
 Then  the  GPCC  did  not  accept  it
 Somebody  criticised  the  GPCC.  Shri
 Asoka  Mehta  did  it.  Let  us  not  criti-
 cise  anybody.  Let  us  understand  the
 human  feeling.  After  all,  when  there
 is,  for  the  first  time,  give  and  take,
 somebody  says  ‘yes’  and  somebody
 says  ‘no’.  But  you  must  not  run
 away  because  somebody  says  ‘no’.  If
 we  are  genuine  and  earnest  about  it,
 we  can  have  the  GPCC  accept  it
 Even  at  this  time,  we  can  make  the
 GPCC  accept  that  position.  What  the
 GP.C.S.  said  was  that  in  this  big

 would  be  somewhere  about  है  crores
 only  next  to  UP.  as  somebody  pointed
 out.  The  ares  of  this  would  be  some-
 where  about  191,000  sq.  miles;  per-
 haps,  the  biggest,  bigger  even  than
 Madhya  Pradesh.  Nothing  wrong
 about  that.  The  Marathi  popu-
 lation  would  be  somewhere  about
 55  to  60  per  cent.  and  the  Gujarati
 population  will  be  about  35  per  cent;
 the  rest  of  the  population  will  be
 others.  It  छ  true,  numerically  they
 would  be  less.  But  are  we  here  war-
 Ting  about  this?  If  numerically  some-
 body  is  small  and  somebody  is  big,
 we  do  not  quarrel.  We  should  have
 gone  to  the  G.P.C.C.  then—and  even
 now  it  is  possible—and  said,  ‘Good
 friends,  let  us  have  this  bilingual
 State’.  They  would  have  agreed;  if

 Mahatma  Gandhi  and  a  Sardar  Patel;
 they  would  be  the  last  people  finally
 to  reject  a  solution  which  will  be  to
 the  ultimate  good  of  the  country.
 Never  was  such  an  attempt  made.
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 (Shri  8.  K.  Patil)  ५
 proach  of  accommodation  were  taken
 and  had  been  taken  at  that  time,
 things  would  not  have  happened  like
 this.  I  do  not  blame  anybody  for
 whatever  might  have  happened.

 But,  since  we  now  know  and  the
 House  knows  that  whatever  solution
 you  have,  ultimately,  it  is  going  to
 result  in  trouble  for  everybody,  whe-
 ther  you  review  it  after  five  years,  or
 within  five  years,  whether  we  have  a
 plebiscite  or  a  referendum,  all  that
 is  useless.  In  my  cupacity  as  Presi-
 dent  of  the  BP.C.C.  I  had  offered  an
 immediate  plebiscite.  The  Maharash-
 trians  declined  it  even  without  con-
 sideration  for  they  said,  “What
 belongs  to  us  should  be  ours  and
 there  should  be  no  plebiscite  about
 it”  Let  us  forget  all  that.  As  I  said
 it  is  not  my  object  to  settle  scores.
 I  appeal  to  their  hearts;  it  is  impos-
 sible  for  us  to  live  and  make  pro-
 gress  nationally  if  Bombay  does  not
 become  a  bilingual  State.  What  is  the
 impossibility?  In  democracy,  nume-
 rical  strength  is  the  most  important
 criterion.  We  can  go  to  the  Gujaratis
 and  tell  them,  ‘We  are  55  per  cent.
 but  don’t  you  be  afraid;  anythirg  that
 you  might  require,  any  safeguards
 that  you  required,  any  reasonable  safe-
 guards  that  you  require,  anything  you
 want,  we  shall  give  as  an  elder
 brother  gives  to  a  younger  brother;
 let  us  live  in  the  whole  family,  let-
 us  not  part’.

 What  will  happen  within  5  years?
 I  can  tell  you,  there  will  be  such  a
 tussle  and  tug-of-war  on  either  side;
 everyone  will  try  to  justify  his  case;
 the  people  may  go  or  may  not  go;
 that  is  a  different  matter.  If  your
 hearts  are  clean,  then,  of  course,  no-
 thing  will  happen.  But,  you  know
 what  type  of  hearts  people  bring  to
 bear  upon  this  question.  Therefore,
 what  will  happen?  There  will  be  an
 attempt  on  either  side  to  see  that  the
 status  quo  isnot  disturbed.  And,  you
 cannot  blame  them.  If  they  were
 angels,  the  position  would  not  have
 been  brought  to  this  wumfortunate

 while  that  it  is  stopped,  by  taking  a
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 rance?’  Now,  you  can  understand  the

 heart  that  although  he  is  for  a_  bi--
 lingual  State,  if  the  people  are  not
 going  to  listen  to  him  what  is  going
 to  happen.  There  is  something  like
 that  fecling.  There  is  something  like
 the  will  of  this  House.  I  believe  in
 democracy;  I  believe  in  partly  gov-
 ernment.  But,  believing  in  all  that,
 overriding  all  those  considerations
 there  is  a  thing  like  the  will  of  this
 House  and  if  this  will  of  the  House  is
 unmistakably  expressed  before  the
 Prime  Minister  that  a  very  consider-
 able  and  large  majority  of  this
 House,  in  the  national  interests,  re-
 quires  that  ideal  solution  of  a  big
 bilingual  State.  surely,  the  Prime  Mi-
 nister  could  be  moved  to  bring  it
 about.  But  let  us  not  give  the  sup-
 port  parochially  or  mention  it  to  some
 friend  or  somebody  else  or  merely
 talk  in  the  lobbies  and  fee]  that  we
 have  done  our  duty.  When  the  time



 comes,  when  the  issue  has  got  to  be
 ‘finally  decided,  surely,  we  must  rise
 above  all  considerations  and  say  that
 we  want  a  bilifgual  State  because

 ‘India  requires’  that  the  Gujaratis  and
 Maharashtrians  living  together  shall

 ‘form  the  bulwark  of  democracy,  the
 bulwark  of  our  national  strength  and
 unity.  If  that  is  done,  that  is  the
 only  solution.

 My  friend  Shri  Kajrokkar  talked
 something  about  a  new  Sagar  State.
 Why  multiply  our  troubles;  why  put
 the  suggestion  that  was  not
 there?  Why  say  that  we
 should  drown  ourselves  in  that
 Sagar?  I  come  from  Ratnagiri  dis-
 trict  which  forms  part  of  what  is
 known  as  the  Konkan.  It  has  5  lakhs
 or  6  lakhs  of  people  in  Bombay;  20
 per  cent.  of  the  entire  poplation  of
 the  city  comes  from  my  district,  I
 do  not  claim  anything  special  for  that.
 I  do  not  even  think  that  way,  Surely, our  prosperity  lies  in  Bombay  becom-
 ing  a  bilingual  State.

 What  does  Maharashtra  want?  I
 am  a  Maharastrian;  they  may  not  re-
 gard  me  as  a  Maharashtrian  today
 because  I  do  not  talk  their  language.
 But  I  can  tell  my  Maharashtrian  fri-
 ends  that  I  will  do  nothing  that  is
 harmful  to  Maharashtra:  I  should  be
 the  last  man  to  give  support  to  ang
 such  thing.  I  feel  for  Maharasthra
 and  for  my  people.  What  is  good  for
 us  is  a  bilingual  State;  we  should
 live  together,  Do  you  want  merely
 the  geography  of  Bombay?  Even
 an  enlarged  Bombay  is  going  to  be
 something  like  London,  not  more  than
 89  sq.  miles.  Are  you  happy  with
 these  89  sq.  miles  of  area  alone?  Do
 you  want  that  a  fishing  village  which
 was  200  or  300  years  ago  given.  as
 dowry  by  one  king  to  another?  Or
 do  you  want  Bombay  to  be  peaceful
 and  prosperous;  Bombay’,  trade  and
 everything  that  we  have  done  in  order
 that  Bombay  always  remains  the  urbs
 prima  in  India,  the  premier  metro-
 polis  of  India?  For  that  you  must
 create  -the  conditions,  Can  you  create
 that?  Have  you  the  power  to  create
 that?  tf  you  get  Bombay  today  these
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 not  as  separate  units  for-fi
 having  no  co-ordination  between
 themselves,  there  should  be  this  bilin-
 gual  State.
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 let  us  write  a  new  chapter  of  history,
 a  chapter  of  national  unity,  a  chapter
 of  robust  commonsense,  a  chapter
 which  will  prove  that  when  the  time
 comes,  the  big  bilingual  State  with
 the  city  of  Bombay  shall  continue  to
 lead  country  as  before.  If  we  adopt
 this,  then  let  us  leave  it  to  the  Prime
 Minister  to  bring  it  about,  There  are
 the  Gujarati  people who  have  got  to  be
 satisfied;  we  must  give  them  whatever
 guarantees  they  want.  There  are  the
 leaders  of  Gujarat  like  my  friend
 the  Chief  Minister  of  Bombay  and
 they  have  got  to  be  consulted.  All
 that  could  be  done.  If  the  Gujaratis
 know  that  a  large  majority  of  this
 House  wanta  bilingual  State  and  they
 want  the  Gujaratis  to  play  their  legi-
 timate  part  in  the  formation  of  that

 Speaker,  I  whole-heartedly  support
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 Shri  a  की Mere:  What  about  Bengai-
 Bihar  merger?

 wards.

 aft  टोपी  चाल  (मंडी--महासु--रक्षित

 जातियां)  a  उपाध्यक्ष  महोदय,

 मैं  एस०  प्यार  सी०  बिस,  (राज्य  पुन-
 ठन  विधेयक)  १६५६  की  इलाज  22

 पर  मून  को  गई  एरेंजमेंट  (संशोधन)  नम्बर

 ४०१  को  पोज  करने  के  लिये  खड़ा  हुमा

 हूँ  ।  श्री  मन्द  साल  शर्मा  जी  ने  इस  तरमीम

 के  द्वाराह््टद्टमाचल  प्रदेश  को  पंजाब  में  मिलाने

 की  मांग  की  है  t

 उपाध्यक्ष  महोदय,  हिन्दुस्तान  के  नक्शे

 को  सिरे  नो  (आरम्भ  से)  खींचते

 यकता  काफी  गरमा  गरमो  रही  हैं  भौर  हर

 एक  पहलू  से  सपने  अपने  नुक्ते  निगाह  को

 पेश  करते  वक्‍त  काफी  जोर  भाजपाई  हो

 चुको  हैं  ।  में  हिन्दुस्तान  के  क्यें  को  सामने

 रखते  हुये,  हिमाचल  प्रदेश  के  दारे  में  अपने

 कमालात  का  इजहार  करना  चाहता  हूं  t

 में  आपका  मशकूर  हूं  कि  छापने  मुझे  भी

 अपने  ख़्यालात  का  इजहार  करने  का  मौका

 दिया  हैं  t

 उपाध्यक्ष  महोदय,  मुझे  जोर  भाजमाई
 सो  नहीं  करनी  है भौर  न  हो  हमारे  लोगों

 को  जोर  झा जमाई  करने  की  आदत  हूँ  हो  t

 में  तो  उन  गरीब  और  पिछड़े  हुये  लोगों  की

 सिर्फ  एक  आवाज़  इस  दिन  के  सामने  रखना

 चाहता  हूं  भोर  उस  आवाज़  को  रोशनी  में

 साने  के  लिये  न  तो  हमारे  पास  कोई  प्रेस  हू
 शौर  न  ही  हमारे  पास  प्लेटफार्म  हैं  कौर  न

 ही  फाइनेंसिय  (वित्त)  है  ।“इसके  अलावा

 हम  किसी  किस्म  के  मुज़ाहिरे  करके  अपने

 नुक्ते नजर  (दृष्टिकोण)  को  पेश  करना

 नहीं  जानते  हैं  ।  हमारे  प्रदेश  के  सोग  सोने

 बादे  शेषों  में  देश  के  नेता,  सिर्फ  देश  के  नेता

 ही  नहीं  बल्कि  दुनिया  क॑  नेता,  श्री  जवाहर

 महँगाई  (ध्यान  में)  जब  उनको

 झपने  पैरों  पर  खड़े  होने  का  एक  मौका  दिया
 चाहे

 (पूर्ण  राज्य)  उनको  मिले  तो  यह  eH

 भी  दूर  नहीं,  हैं  जब  कि  जो  हमारी  यह  दिल

 की  मांग  है,  जो  यह  हमारी  हवस  है,  मह  पूरी
 होगी  ।  राज  जो  तसवीर  हमारे  सामने

 हैं  उससे  इस  मांग  को  तक़वियत  मिलता है  |

 मौजूदा  हालत  में  हम  कोई  भी  एसी  अड़चन

 नहीं  चाहते जिस  से  कि  मुल्क की  गकबहती

 शौर  तरक्‍की  में  रुकावट  पैदा  हो  -

 मुझे  अफसोस  है  कि  हिमाचल  प्रदेश  की

 हस्ती  को  खत्म  करने  के  लिये  आज  भी

 नंद  लाल  फार्मा  जो  ने  यह  तरमीम  पेश  को

 है  t  मुझे  जातो  तौर  पर  उनसे  कोई  मिला

 नही ंहैं  ।  लकिन  मुझे  इस  बात  का  अफसोस

 &  कि  हम  कितने  पिछड़े  ड्ड्व  हैं,  हमारा

 रहन  सहन  कितना  गरीबी  का  हैं,  इन  चीज़ों

 पर  सोच  विचार  किये  बगर,  पाइंदा  आने

 वाले  जनरल  इलेंक्संस  को  ही  महँंनबर
 रखते  हुये, दस  तरमीम को  पेश  किया  गया  हैं

 |

 में  यह  समझता  हूं  कि  इस  अमेंडमेंड  (संशोधन )
 को  देकर  उन्होंने  श्री  नि०  चे  ग्बटर्यी  के

 फा मूल  का  खुला  मुज़ाहरा  किया  है  ।  भी

 चटर्जी  ने  बेस्ट  पाकिस्तान  के  खतर  से

 बचने  के  लिये  पन  फार्मूल  में  महा  पंजाब
 का  नया  दिया  हैं  |  लेकिन  दूसरी  तरक

 ईस्ट मं  पाकिस्तान  से  जो  खतरा  पैदा हो  सकता”

 है,  उससे  बचने  के  लिये  उन्होंने  बिहार  कौर
 बंगाल  के  मर्जी  को  कबूल  नहीं  किया  झोर

 उसकी  मुखल़िफत  करते  रहे  हैं  भौर  कर

 रह ेहै  I  उनको  बविद्वारियों  को  डोमिनेशन  से

 नफरत  है  धौर  हिमाचल  प्रदेश  को  जनता
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 की  झलह&दा  रहने  की  झा वाज  की  1  परवा

 नहीं  कर  रहे  हैं  ह  उनकी  अपनी  राब  हैं
 धौर  मुझे  इसके  दारे  में  कुछ  ज्यादा  नहीं  कहना
 है  ।  मुझे  खुशी  होगो  भगर  पंजाब  तरक्की
 करें  |  हम  पंजाब  की  तरक्की  में  रोड़ा  नहीं
 बनना  चाहते  |  हम  नहीं  चाहते  कि  हिमाचल
 का  पिछड़ा  हुआ  इलाका  पंजाब  की  तरक्की

 में  किलो  तरह  से  अडचन  पैदा  करे  ।  हम
 जानते  हैं  फि  पंजाब  का  भारत  को  तवारीख
 में  एक  खास  स्थान  है  1  पंजाब  ने  बहुत  कुर-
 बानियां  7!  हैं  |  हम  यत  भो  जानते  हैं  कि

 डिवेलपमंट-  (विकास)  ,  फील्ड  (क्षेत्र)
 में  हम  पंजाब  का  मुकाबला  जल्दी  नहीं  कर
 सकेंगे  ।  लकिन  हमें  कौन  हैं  कि  हम  चन्द

 सालों  में  पंजाब  के  मुका,बले  पर  तरक्की
 कर  जायेंगे  ।  मगर  एक  बात  जो  साफ  हूँ  बढ़
 यह  है  कि  हिमाचल  के  पिछड़े  हुये  लोग
 सदियों  तक  पंजाब  के  पालिटिक्स  (राज-
 नैतिक  दाव  पंच)  1  मुकाबिला  नहीं  कर
 पायेंगे  ।  हरियाना  वाले  और  कांगड़ा  के

 रहने  वाले  पंजाब  को  पालिटिक्स  से  तंग  झा
 गये  हैं  |  जन  वहां  के  हो  लोग  तंग  आ  गये  हैं
 तो  हम  जो  पछड़े  हुये  हैं  किस  तरह  से  उनके
 साथ  मुकाबिला  कर  पायेंगे  ।

 उपाध्यक्ष  महोदय,  इन  लफ्जों  के  साथ

 इस  अम ंड मेंट  की  में  मुख़ालिफ़त  करता  हूँ
 शौर  राशन  के  तमाम  मेम्बरों  से  पुरजोर  अपील

 करता  हूं  कि  वे  संजोदगोी  के  साथ  हिमाचल
 की  नौइयत  पर  गौर  करें  और  इस  एमेंडसेंट
 को  मुख़ालिफ़त  करें  ताकि  हम  भी  मुल्क
 को  चलतो  हुई  गाड़ी  का  एक  डिब्बा  बन  कर

 उसके  साथ  चल  सके  1

 Shrimati  Renu  Chakravartty:  i  am
 very  glad,  Sir,  that  at  this  very  last
 stage  of  the  second  reading  of  this
 momentous  Bill  I  have  an  opportu-
 nity  to  afain  put  before  this  House
 the  great  and  important  desire  of  the
 people  to  reorganise  the  States  on  the
 basis  of  linguistic  principles.  The  at-
 389  LSD

 nities  of  Gujarat  and  Maharashtra,  is
 bridged.  Time  and  again  they  say that  the  cause  of  all  ills  is  the  desire
 for  linguistic  States.  It  has  to  be
 refuted.  I  feel  that  we  are  living  in
 too  centrally-cooled  chamber  and  far
 too  far  way  from  the  desire  of  the
 people.

 I  am  not  a  Maharashtrian  or  a  Guja-
 rati.  But,  I  do  come  from  the  State  of
 West  Bengal  where  our  Chief  Minister
 tried  to  merge  Bihar  and  Bengal  and
 we,  the  people  of  Bengal,  defeate?  that
 proposal.  Yet,  we  proudly  say  that  we
 are  the  best  friends  of  Biharis.  We
 have  hundreds  of  thousands  of  Biharis
 in  the  city  of  Calcutta  and  we  have
 taken  it  pon  ourselves  to  see  that  rot
 a  hair  on  the  head  of  one  Bihari  is
 touched  within  the  city  of  Ca‘-utta.
 That  is  why  I  am  very  perturbed
 when  I  hear  my  friend,  Shri  C.  c.
 Shah,  saying  “What  would  become  of
 me.  who  is  living  for  44  years  in  tne
 city  of  Bombay?  Immediately  the
 answer  comes  to  my  mind.  I  say  he
 will  continue  to  live  in  the  city  of
 Bombay  as  I  have  been  living  in  my
 city.  Muharashtrians,  Gujaratis,
 Andhras,  Tamilians.  Frenchmen.  Chi-
 nese,  English.  all  are  there.  It  is  an
 international  city.  That  is  why  I  am
 surprised.  as  a  person  who  can  take
 a  more  deached  view  of  things.  when
 many  of  my  friends  from  Bombay
 have  again  and  again  pleaded  for  a
 special  approach  because  of  the  spe-
 cial  position  of  Bombay.

 4  PM.
 I  have  felt  very  deeply  that  these

 special  provisions  and  specialities
 which  are  being  propounded  for  the
 city  of  Bombay  constitute  a  dangerous
 propositian,  because  I  feel  it  is  oxtting

 a  time-bomb  beneath  every  city  which
 today  I  claim,  though  they  may  belong
 to  Bengal,  Tamil  Nad  or  Madras  शिरडी-
 dency,  are  not  only  multi-lingual  but
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 they  are  centres  of  international  corm.-

 munities.  :

 Sir,  today  we,  who  come  from  Cal-
 cutta,  ask.  what  is  the  special  status  of

 Bombay  which  is  not  there  in  Calcutta,
 except,  I  agree.  that  the  people
 in  Bombay  may  be  richer  and

 it  may  be  a  richer  city  than  my  city?
 Is  that  why  you  say  that  in  Bumbay
 the  Gujeralis  and  Maharashtrains  can
 not  live  side  by  side  if  the  city  goes
 to  Maharashtra?  Tomorrow  I,  know
 that  the  question  will  be  raised  again
 in  the  city  of  Calcutta  wl:  «the  same
 -onditions  prevail,  Our  city  is

 e  cosmopolitan  centre  of
 all  communities.  We  are  proud  to  say
 that  although  Calcutta  is  in  the
 Bengal  State.  we  see  that  the  city
 remains  a  cosmopolitan  centre.  Yet
 we  are  the  greatest  protagonists  of
 linguistic  States,  because  we  believe
 that  we  in  India  have.  a  special  type
 of  unity  which  we  will  have  to  build
 up  and  show  to  the  world;  the  unity
 in  diversity,  the  unity  of  Various
 national  languages.  Th>  Prime  Minis-
 ter  said  that  there  are  4  national
 languages.  Which  country  in  the
 world  can  get  up  and  say,  “we
 have  got  4  national  languages”?

 Yet  we  blend  those  national  lanzuage
 towards  one  nationhood.  That  is  why
 we  Say  that  we  are  proud  to  have  so

 many  different  States  based  on  langu-
 ages.  Yet.  at  the  same  time,  we  are
 an  Indian  nation.

 I  think  it  is  important  that  those
 who  do  not  belong  to  Bombay  have
 to  express  themselves,  because  uf  the
 dangerous  theories  that  are  being
 propounded  demanding  that  Bombay
 must  be  a  special  State;  it  can  only
 exist  as  a  bilingual  State,  what  is
 meant  by  unilingualism?  I  do  not  like
 the  word  ‘unilingual’.  I  want  to

 call  it  ‘linguistic  State’.  From  this
 point  of  view  we  stand  for  linguistic
 States,  which  means  that  States  of
 major  languages  will  be  formed,  but
 within  cach  State  there  will  be  vari-
 ous  Other  languages.

 It  is  in  this  connection  that  we
 sav  it  is  very  important  to  take  up  the
 question  of  the  linguistic  minorities

 and  the  safegusrds  to  them.  We  shall
 take  up  that  question  in  the  appro-
 priate  clauses  when  we  come  to  them.

 Sir,  |  do  not  want  that  there
 should  be  any  delay  in  giving  Bom-
 bay  to  Maharashtra.  I  do  not  want
 that  any  delay  should  be  there  when
 there  is  a  question  of  principle.  You

 have  accepted  a  principle.  Whether

 you  liked  it  or  not,  you  have  heen
 forced  to  accept  it  in  Andhra.  You
 have  been  forced  to  accept  it  for

 Hyderabad.  The  Prime  Minister  did
 not  wnt  disintegration  of  Hy-lera-

 bad.  but  yet  the  will  of  the  people

 prevailed  and  Hyderabad  has  been
 disintegrated  on  the  basis  of  lnnew-
 age.  It  has  been  disintegrater  into

 linguistic  provinces.  We  have  also
 seen  that  the  linguistic  principle  pre-
 vailed  in  the  State  of  Bengal.  It  has
 to  a  certain  extent  been  even  re

 cognised  though  not  fully.  in  the

 Punjab  and  yet  there  has  been  no

 disintegration,  Then  Karnatak  has
 been  formed.  Where  that  linguistic
 principle  has  been  betrayed,  it  is
 there  where  all  the  trouble  has
 started.  That  is  why  I  say  that  the
 linguistic  principle  will  be  the  prin-
 ciple  on  the  basis  of  which  we  shall
 build  an  India,  unified  India.  based
 on  diversity.

 I  do  not  want  to  take  too  much  of

 your  time.  But  I  do,  in  this  con-
 nection  want  to  support  my  amend-

 ment  for  substitution  of  the  word
 “Karnataka”  for  Mysore,  and  that

 is  for  this  very  reason.  I  have  no-
 thing  against  the  name  of  Mysore,
 but  it  reflects  the  name  of  one  city.
 Today  the  name  should  rather  reflect
 the  entire  people  of  that  area.  That
 is  why  today  the  people  of  Tamil  Ned
 want  that  their  State  should
 be  called  Tamil  Nad  and  not
 Madras.  We  do  not  call  the  Bengal
 State  as  Calcutta  State.  It  is  trying
 to  narow  down  and  to  a  certain  extent
 five  les:  value  to  the  sentiments  of
 the  people.  That  is  why  I  have  moved
 that  small  amendment  saving,  that
 instead  of  Mysore  the  new  State
 chould  be  called  the  State  of  Karna-
 taka.
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 The.  last  amendment  of  mine  is  on
 the  Boundary  Commission.  If  unan-
 imity  was  an  inditation  of  what  the
 Government  will  accept  or  not,  I
 should  say  that  it  should  accept  this
 amendment  that  we  have  moved  with
 regard  to  the  Boundary  Commission.  I
 remember,  a  few  months  ago,  when
 we  proposed  the  Boundary  Commis-
 sion  the  Prime  Minister  ridiculed  the
 idea.  It  was  casy  to  take  things  out
 of  context  in  order  to  gain  a  political
 point.  He  did  not  realise  the  import-
 ance  of  it.  He  did  not  try  to  under-
 stand  the  complicated  problem  that  we
 would  be  faced  with  in  the  reorgani-
 sation  of  States  in  the  boundary  arcas.
 That  is  why  he  said:  “Oh!  The  Com-
 munist  Party  wants  to  take  disruption
 to  every  village”.  Today  when  every
 State  is  facing  this  problem  of  settling
 the  boundaries,  all  persons,  of  what-
 ever  point  of  view  they  may  be—even
 such  differing  people  as  Shri  0.  C.
 Shah  and  Shri  C.  D.  Deshmukh—are
 coming  forward  and  saving  that  they
 are  prepared  to  think  about  the  Boun-
 dary  Commission.  That  is  why  we
 have  said  that  it  is  necessary  to  have
 this  Boundary  Commission  and  the
 three  principles  on  which  we  would
 like  the  Boundary  Commission  to
 function  are:  language  majority,  con-
 tiguity  of  areca  ang  also  taking  the
 village  azn  unit.

 Sir.  we  have  seen  the  intricate  cue-
 stions  that  have  arisen  between  Bihar
 and  Orissa  boundaries.  The  entire
 State  of  Orissa  rose  up  on  the  qucs-
 tion  of  Seraikella  and  Kharsawan.  I
 do  not  want  to  go  into  that  question,
 because  I  am  not  competent  enough
 to  do  so.  I  know  thse  majority  of
 the  Members  of  this  House  are  not
 competent  to  do  so.  Yet  we  know
 that  there  must  be  certain  things
 that  are  to  be  decided  there.  I
 might  personally  know  a  little  more
 about  my  own  border,  but  there  may
 be  many  others  who  will  not  know
 anvthing  about  it.  There  are  many
 intricate  questions  like  the  question
 of  language.  census  figures  and  so  on.
 All  that  have  to  be  gone  into  and  it
 cannot  be  done  by  this  House.  That  is
 why  the  question  of  Boundary  Com-
 mission  is  very  very  important.

 Lastly,  the  question  has  been  rais-
 ed  that  the  great  Tilak  has  said:
 “Swaraj  is  my  birth  right”,  but  that
 today  the  Maharashtrian  leaders  have
 forgotten  that  great,  broad  and  big-
 ger  concept.  But  I  would  say,  to
 my  mind  Swaraj  today  mcans  not
 only  Swaraj  at  the  top-most  level,
 that  is  national  independence,  but
 Swaraj  even  dovn  at  every  level  of
 local  =  self-government,  _  provincial
 government,  administrative  govern-
 ment  and  the  utilisation  of  the  in-
 herent  qualities  of  the  people,  their
 understanding  and  the  ability  of  the
 people  to  take  if  upon  themselves  to
 self-govern  their  States.  That  is  why
 we  believe  that  linguistic  States  is  an
 expression  of  that  desire  for  Swaraj
 and  we  believe  that  in  fighting  for
 Samyukata  Maharashtra  with  Bombay
 as  their  capital,  the  Maharashtrian
 leaders  are  doing  =  nd  carrying  on
 the  behest  of  the  great  Tilak.  Most
 of  us  believe  so.  Throughout  India
 and  in  most  of  the  States  that  is  the
 case.  We  see  that  the  merger  of
 Benegal  and  Bihar  has  not  been  gone
 through.  Why?)  Our  Chief  Minis-
 ter  okayed  it.  but  many  pcople  did
 not  want  a  bilingual  State.  So,  if
 you  put  it  to  the  peovle  of  Maharash-
 tra  will  they  be  prepared  to  accept
 it?  Andhra  and  Madras  weré  to-
 gether  and  now  they  have  separat-
 ed.  Yet.  today,  does  the  Chief
 Minister  of  Madras  stand  for  a  Dak-
 shina  Pradesh?  Let  us  see  the
 course  of  history.  Let  us  see  where
 the  course  of  history  is  leading  us.
 Let  us  not  try  to  turn  it  backwards,
 because,  there  we  shal]  fail.  It  is
 the  linguistic  provinces  that  have
 come  to  stay  and  they  will  be  cor-
 ner-stone  of  a  unified  and  a  strong
 India.

 Dr.  Gangadhara  Siva  (Chittoor-Re-
 served-Sch.  Castes):  I  rise  to  support
 amendment  No.  2]7  to  clauee  3  moved
 by  Dr.  Larka  Sundaram  and  a  few
 others.  The  amendment  reads  as
 follows:

 “(3)  As  from  the  appointed  day
 there  shall  be  added  to  the  State
 of  Andhra  Pradesh  the  territories
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 [Dr.  Gengadhara  Siva)
 comprised  in  the  Sirugappa  taluk,
 the  Bellary  taluk,  “the  Hospet  taluk

 ‘and  the  area  of  the  Malapuram  sub
 taluk  in  which  the  Dam  and  head
 works  of  the  Tungabhadra  Project
 are  situated  in  the  present  Bellary
 District  in  Mysore  State.  The  said
 territories:

 (a)  shal’  cease  to  form  part  of
 the  existing  district  of  Bellary  in
 the  State  of  Mysore;  and

 (b)  shall  become  part  of  the  Bel-
 lary  d  rict  in  th  State  of
 Andhra  Pradesh,”
 Before  proceeding  with  my  speech,

 I  would  like  to  enlighten  this  House
 about  the  very  sane  judgment  which
 has  been  brought  to  bear  on  the  re-
 port  of  the  States  Reorganisation  Com-
 mission  by  the  eminent  members  of
 the  Commission.  I  would  be  failing
 in  my  duty  if  I  do  not  offer  my  com-
 pliments  to  the  authors  of  the  report
 whom  I  might  call  the  modern  Tiru-
 murthis  of  India,—Brahma,  Vishnu
 and  Shiva—and  who  have  carved  a
 new  mapofIndia  forthe  unity,  soli-
 darity  and  development  of  the  various
 States  in  India.  With  regard  to  the
 qualifications  of  the  members  of  the
 Commission,  I  might  599  that  they  are
 highly  cultured  and  are  eminent  law-
 yers.  Above  all,  they  do  not  belong
 to  any  party.  Such  people  have  made
 this  report  and  I  commend  their  work
 to  Parliament  before  I  proceed  to
 make  my  remarks  about  Bellary.

 The  Tungabhadra  project  came  into
 existence  by  the  hard  labour,  blood
 and  sweat  that  were  contributed  by
 our  revered  Andhras  in  the  then  com-
 posite  State  of  Madras,  in  the  course
 of  a  number  of  years.  I  am_  sorry  I
 do  not  find  any  reason  why  the  people
 of  Mysore  should  now  claim  Bellary
 as  part  and  parce]  of  Mysore.  It  is
 for  the  sake  of  poor  Rayalaseema  that
 the  leaders  fought  for  the  formulation
 of  the  Tungabhadra  project  in  view  of
 the  persistent  famine  in  Rayalaseema
 in  and  out  of  season.  In  the  recent
 years,  you  might  have  heard  of  the
 famine  that  gripped  Rayalaseema  and
 which  opened  the  eyes  of  the  whole
 world.  Of  course,  the  others  gave

 the  following  areas:

 This  is  the  observation  made  by  the
 Commission.  They  have  clearly  in-
 cluded  Bellary  in  Andhra  State.  Fur-
 ther,  the  Commission  has  observed
 as  follows:

 “One  such  area  is  Kolar  dis-
 trict,  which  has  a  Telugu  majori-
 ty  of  fifty-four  per  cent  and  8
 Kannada-speaking  population  of
 barely  twenty-one  per  cent.  It
 has  intimate  ties  with  Mysore

 So,  with  regard  to  Kolar,  it  has  been
 clearly  stated  that  the  Telugu-speak-
 ing  population  is  in  a  majority  there.
 Thus,  I  plead  that  Kolar  should  also
 be  included  in  Andhra  State.

 About  Bellary,  the  Commission  has
 again  observed  as  follows:

 “After  very  serious  consider-
 ation  we  have  decided  to  recom-
 mend  the  exclusion  of  a  portion
 of  the  present  Bellary  district
 along  the  course  of  the  Tunge-
 bhadra  from  Karnataka  and  its

 This  is  a
 which  has  been  given  after  deep  con-
 sideration  by  the  three  eminent  people

 had  been  members  ef  this
 mission  and  who  have  drafted
 report.  In  spite  of  this,  I  do  not
 any  reason  why  the  recommendation
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 has  not  been  followed  in  respect  of  An-
 dhra,  any  why  Bellary  is  still  retain-
 ed  in  Karnataka.

 It  has  been  stated  that  the  judgment
 of  certain  authorities  is  also  in  favour
 of  retaining  Bellary  in  Karnataka
 Gtate.  But  the  judgments  of  judges
 are  not  considered  to  be  valid
 they  are  like  passing  birds  or  clouds,
 because  if  a  case  falls  in  one  court,  it
 is  taken  to  a  higher  court,  say,  the
 district  court.  Then,  from  the  district
 court,  the  case  is  taken  to  the  High
 Court  and  from  the  High  Court  to  the
 Supreme  Court.  In  the  same  case,
 different  judgments  are  given  by  these
 respective  courts.  So,  in  the  same
 way,  how  could  one  rely  upon  the
 judgment  of  certain  persons  that  Bel-
 lary  should  be  retained  in  Mysore
 State?

 So,  with  all  due  respect,  I  would
 urge  upon  the  Members  of  this  Parlla-
 ment  to  take  a  sane  view  of  the  report
 of  the  SRC  and  to  see  that  Bellary  is
 included  in  Andhra  State.  I  ap-
 peal  to  the  Members  of  the  House
 to  realise  that  Mysore  is  a  prosperous
 State.  The  Rayalaseema  area  is  direly
 in  need  of  hydro-electric  projects  and
 also  irrigation  projects.  As  I  have  al-
 ready  pointed  out,  the  report  of  the
 Commission  has  also  pointed  out  that
 only  in  the  interests  of  Rayalaseema,
 the  Tungabhadra  project  and  other
 hydro-electric  schemes  have  been  ini-
 tiated  Rayalaseema  is  backward  in
 all  senses  and  it  will  be  a  burden  on
 both  the  Central  Government  and  the
 State  Government  if  famine  occurs
 there  in  season  and  out  of  season.  It
 has  entirely  to  depend  upon  the  rain-
 god  for  supply  of  water.  In  the  years
 95]  and  1952,  we  had  to  suffer  very
 heavily  owing  to  drought.  At  last,  our
 beloved  Prime  Minister  rushed  to  our
 rescue  and  sent  the  military  forces  to
 sink  wells  and  undertake  similar  re-
 lief  measures  and  thereby,  we  got  the
 benefit  of  drinking  water.  Recently,
 the  Home  Minister  also  visited
 Rayalaseema  and  was  convinced  of  all
 our  difficulties.  In  these  circumstan-
 ces.  I  hope  the  hon.  Members  of  the
 House  would  take  a  very  sympathetic

 I  find  that  Congressmen  feel  the  force

 wounds  to  heal;  but  psychological
 wounds  that  are  inflicted  by  one  com-
 munity  on  the  other  are  very  hard  to
 heal.  I  am  sorry  that  neither  the
 Prime  Minister  nor  the  Home  Minister
 thought  it  proper  to  respond  to  my
 appeal.

 Now,  a  simple  question  has  arisen,
 namely,  that  of  the  Bombay  State  and
 I  think  persons  representing  different
 parties  who  have  spoken  today  have
 said  that  Bombay  should  remain  as  it
 is,  with  Vidarbha,  Saurashtra  and
 Kutch  added  to  it.  I  do  net  say
 “bilingual”,  because  on  the  one  side
 my  Communist  sister  here  has  objec-
 tion  to  it  and  on  the  other  side,  the
 representative  of  the  origmal  mhabi-
 tant  to  whom  once  al)  India  belonged
 does  not  like  the  phrase.  Therefore,
 I  do  not  talk  of  “bilingual  Bombay”.
 But.  most  of  the  spokesmen  from
 Gujarat,  from  Maharashtra  and  the
 powerful  speaker  from  Bombay  are
 all  for  a  bilingual  State.  What  diffi-
 culty  is  there  then?  What  is  the  hin-
 drance?  The  Prime  Minister  has  often
 said  that  he  wants  an  agreed  solution.
 Here,  I  think,  is  an  agreed  solution;
 I  have  not  heard  anybody  raising  his
 voice  against  this  united  Bombay.  I
 think  in  his  speech,  Shri  Deshmukh
 also  said  that  he  stood  for  united
 Bombay.  Mr.  Patil  stands  for  it  and,
 so  far  as  I  can  see,  the  Gujaratis  have
 no  objection.



 very  easy  to  be  induced  to  any  parti-
 cular  course  of  action.

 Shri  G.  B.  Khedkar:  For  unilingual,
 not  bilingual  Bombay.

 Acharya  Eripalani:  The  objection
 that  is  raised  is  that  India  must  be
 divided  on  a  linguistic  basis  and  this
 objection  comes  from  our  communist
 friends.  So  far  as  I  know,  before  we
 got  inde;  idence,  it  was  not  the  pro-
 vincial  languages  that  smothered  each
 other,  but  it  was  rather  the  foreign
 language—the  language  I  am  speaking
 now—that  smothered  the  provincial
 languages.  We  had  in  those  days  no
 fear  of  each  other;  but,  the  fear  was
 that  at  the  expense  of  our  provincial
 languages,  the  foreign  language  was
 prospering.  This  fear  of  one  language
 of  another  language  is  a  very  recent
 creation,  which  is  one  of  the  fruits
 that  we  have  after  independence.  I
 have  lived  in  Gujarat  and  I  have  as
 well  lived  in  Maharashtra;  I  did  not
 see  that  Gujarat  had  to  suffer  because
 it  was  conjoined  with  Maharashtra—-
 I  mean,  fhe  Gujarati  language—nor
 did  I  see  that  the  Marathi  Jan-
 guage  had  to  suffer  in  any
 way.  In  Gujarat  all  the  primary
 schools  were  in  Gujarati;  in  Maha-
 rashtra  they  were  in  Marathi.  There
 was  no  conflict  that  I  saw  anywhere,
 nor  did  I  see  that  one  language  was
 suffering  because  of  the  other  langu-
 age.  Generally,  the  fate  of  a  language
 depends  upon  those  who  use  that  lan-
 guage.  If  you  can  create  a  few  first
 class  writers,  your  language  prospers
 and  nobody  can  put  it  down.  The
 Bengali  language  was  just  like  the
 other  provincial  languages,  but  a  few
 geniuses—literary  geniuses—rose  and
 today  Bengali  is  more  advanced  than
 other  languages.  Gujarati  and  Ma-
 rathi  had  also  powerful  writers  and
 they  have  also  developed.  So,  there
 is  absolutely  no  fear  to  the  Marathi
 language  or  to  the  Gujarati  language
 from  a  union  of  Gujarat  and  Maha-
 rashtra.

 Many  people  including  Shri
 mukh  said  that  Maharashtra

 Desh-
 and

 =

 ship  and  artistic  sense  can  be  combined
 together  and  this  can  be  8
 State.  It  would  be  a  State  that
 be  an  example  for  the  whole  of  the
 country.  I  really  do  not  see  any  ob-
 jection  it.  Congressmen  are  in  favour
 of  it.  But,  I  do  not  know  why
 are  so  silent.  In  the

 What  you  say  is  correct.  The
 of  Gujarat  and  Maharashtra  will  be  «
 good  arrangement”.  But.  I  do
 know  what  they  do  at  the  party
 meetings.

 known  that  I  did  not  say  “ditto”  to”
 everything  that  wasdone  by  the  lead-
 ers—whether  in  the  party  or  in  the
 open  House.  If  I  might  remind  Shri
 Feroze  every  speech  that  I  have  made
 in  the  House,  before  I  left  the  Con-
 gress,  was  a  call  for  a  meeting  of  the
 party  to  take  disciplinary  action
 against  me.  This  charge,  therefore.
 cannot  be  made  against  me.  But,  I
 suppose  after  I  left  the  Congress
 some  kind  of  blast  has  come  on  the
 party  and  they  are  unable  to  speak
 out  their  minds.  In  the  lobby  they
 say,  “This  is  not  the  time  and  the
 atmosphere  for  a  rearrangement  of  the
 States;  many  things  have  happened

 not  understand  why  this  does  not  come
 about.  Why  cannot  they  make  them-
 selves  effectively  vocal?  4  think  that,
 if  they  express  their  opinion  freely  at
 least  on  this  matter,  nobody  will
 misunderstand,  because  this  is  a  matter
 concerning  the  unity,  the  prosperity
 and  the  progress  of  our  country.
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 I  do  not  want  jo  take  more  time  of
 the  House.  If  the  whole  rearrange-
 ment  cannot  be  postponed,  at  least
 Maharashtra  and  Gujarat  should  be
 formed  into  one  State  with  Bombay
 as  its  capital.  This  will  be  a  very
 fine  solution  which,  I  think,  would  be
 acceptable  to  everybody  outside  and
 also  to  this  House.

 Shri  V.  P.  Pawar  (South  Satara):
 Mr.  Deputy-Speaker,  Sir,  I  am  thank-
 ful  to  you  for  givmg  me  an  opportu-
 nity  to  speak  on  the  clauses  under
 consideration  and  my  amendments  to
 the  respective  clauses.

 The  synopsis  of  my  amendments,
 fourteen  in  number  to  the  res-
 pective  clauses  is  briefly  as  under.
 First,  about  Border  Problems:  I  have
 given  notice  of  amendment  No.  ‘154
 to  the  effect  that  a  Boundary  Com-
 mission  may  be  appointed  to  deter-
 mine  and  finally  decide  questions  re-
 garding  the  border  disputes.  I  have
 also  proposed  amendment  No.  155,
 that  there  must  be  some  basic
 principles  to  determine  the  bounda-
 ries  of  bi-lingual  tracts,  namely,  the
 village  being  the  unit,  contiguity  of
 the  area,  homogeneity,  major  lan-
 guage,  wishes  of  the  people,  geogra-
 phical  and  cultural  unity  and  adminis-
 trative  convenience  of  these  areas  etc.
 Then,  I  have  proposed  amendments
 to  clause  7  about  Belgaum  and  Karwar.
 In  view  of  the  aforesaid  basic  and
 fundamental  considerations,  Iet  the
 border  disputes  to  settled  once  for  all.
 I  have  proposed  in  my  amendments
 134,  35  and  36  that  the  predomi-
 nantly  contiguous  Marathi-speaking
 areas  having  more  than  70  per  cent.
 population—from  Belgaum  and  Kar-
 war  Districts  should  be  integrated  with
 the  newly  proposed  Maharashtra
 State.  I  have  also  proposed  in  my
 amendment  No.  50  that  the  territo-
 ries  specified  in  clause  No.  8  i.e.
 Greater  Bombay  should  be  integrat-
 ed  in  the  proposed  Maharashtra  State.
 Then,  I  have  proposed  amendment
 No.  141  in  which  I  have  suggested
 that  if  Bombay  city  is  not  integrat-
 ed  now  and  here  in  the  proposed
 Maharashtra  State,  and  in  view  of  the
 declared  proposals  by  our  beloved
 Prime  Minister  and  Home  Minister,

 let  there  be  a  dead  line  fixed  for  the
 automatic  merger  of  Bombay  within
 a  stipulated  period.

 The  substance  of  the  amendment  is,
 that  Bombay  city  shall  be  integrated
 with  and  form  part  of  Maharashtra
 State  within  a  period  of  five  years
 unless  Parliament  by  a  Resolution
 decides  otherwise  about  the  future  of
 Bombay  city.  Then  I  have  proposed
 amendments  numbers  85  to  77  relat-
 ing  to  clauses  8  to  ot  ‘)..ey  are  of  a
 minor  nature.  But,  they  are  very
 important  about  the  remaining  of
 the  States:  instead  of  Mysore,  Karna-
 taka  and  instead  of  Madras,
 Nad,  etc.  aa

 Before  I  justify  and  explain  my
 amendments  and  commend  them  for
 the  acceptance  of  the  House,  I  want
 to  make  my  position  clear  about  cer-
 tain  issues.  I  entirely  agree  with
 the  minute  of  dissent  submitted  by
 Shri  Deogirikar  about  clauses  7  and
 8  of  the  Bill.  Shri  Deogirikar  is  a
 member  of  the  Congress  Working
 Committee  and  the  head  of  the  Maha-
 rashtra  P.C.C.  I  support  him  I  feel
 that  there  is  an  impression  that  the
 Maharashtrians  are  for  a  bi-lingual
 or  tri-lingual  state.  It*  is  far  from
 truth.  With  due  respect  to  my  Konkan
 friends  and  barring  a  few  of  them,
 the  whole  of  Maharashtra  is  deadly
 against  bi-lingual  or  tri-lingual  or
 multi-lingual  States.  I  would  quote
 instance  after  instance.  Here  is  my
 friend  Shri  5.  B.  Khedkar,  who  is  the
 President  of  the  Vidarbha  Congress
 Committee.  Vidarbha  strongly  opposes
 bilingual  State.  Here  is  another  Mem-
 ber  from  Marathwada  Shri  Swami
 Ramananda  Tirtha.  None  from  Mara-
 thwada  favours  a  bi-lingual  or  tri-
 lingual  state.  As  I  said,  barring  few
 friends  nobody  from  Maharashtra  will
 commend  this  proposition  of  bilingual
 whether  balances  or  bigger  one.  In
 the  exigencies  of  circumstances,  and
 when  there  was  a  national  call,  even
 though  we  unanimously  stood  for  the
 uni-lingual  state  of  Maharashtra  with
 Bombay  as  its  capital  we  had  pro-
 posed  this  bigger  bi-lingual  State.
 But,  unfortunately  that  was  stamped
 out  with  malafide  motives  by  our



 20I7  States  Reorganisation  Bill  2  AUGUST  3956  States  Reorgentention  Bi!  2018

 (Shri  V.  P.  Pawar]
 counterparts.  Now,  in  the  context  of
 developments  and  also  in  the  context
 of  unfortunate  happenings  on  the
 Maharashtra  front,  I  think  no  Maha-
 rashtrian  will  accept  this  proposal  of
 a  bi-lingual  or  multi-lingual  State.  It
 has  been  said  that  this  Parliament  is
 supreme  and  it  has  got  the  right  to

 I  accept
 But,  what  about

 the  Maharashtrian  people.  A
 few  persons  may  commend  the  bi-
 lingual  State.  But,  the  people  of  Maha-
 rashtra  have  emphatically  and  cate-
 gorically  opposed  any  bilingual  state.
 If  the  authorities  want  to  impose  it,
 I  for  one  make  myself  bold  to  say  that
 it  will  never  be  tolerated  by  the
 Maharashtrians.

 The  question  of  bi-lingual  or  multi-
 lingual  state  has  been  already  ruled
 out.  In  my  last  speech  also  I  had
 said:

 “The  Commission  themselves
 have  admitted  that  in  the  compo-
 site  states  a  sense  of  loyalty  to
 the  State  does  not  develop.  In
 a  bi-lingual  state,  the  real  har-
 mony  of  co-operative  working
 will  be  difficult  to  be  maintained
 and  one  of  the  two  language
 groups  of  people  who  suffer  re-
 main  indifferent  and  inactive  in
 the  work  of  national  develop-
 ment.  Bi-lingualism  would  not
 put  confidence  and  enthuse  all
 the  people  to  willingly  put  in
 their  efforts  in  the  vast  nation
 building  work  which  we  have  to
 do.”

 Now,  coming  to  the  problem  of
 Bombay,  most  weighty  and  effective
 arguments  have  been  put  forward  and
 counter  arguments  have  been  ad-
 vanced.  But,  I  am  sorry  to  submit—
 it  pains  my  heart—that  there  is  no
 cogent,  convincing,  and  valid  reasons
 coming  forth  from  the  authority  to
 warrant  the  separation  of  Bombay
 city  from  Maharashtra.  It  has  been
 said,  let  normal  conditions  be  restor-
 ed,  let  passions  subside,  let  there  bea
 calm  and  quite  atmosphere.  I  do
 concede  it  But,  why  those  things
 are  so?  The  just,  legitimate  and  right-
 ful  claim  of  the  Maharastrians  has

 whole

 Now,  the  position  is  that  no  normalcy,
 no  Bombay;  and  also  no  Bombay,  no
 normalcy.  We  are  on  the  hors  of
 a  dilemma.  The  leaders  of  Maha-
 rashtra  put  their  heads  together  and
 tried  to  get  out  of  this  dilemma.  But,
 unfortunately,  there  was  no  response
 either  from  a  section  of  our  people  or
 from  Higher  quarters.  Who  is  to
 break  this  vicious  circle?  The  per-

 circule.  It  was  said  that  the  poison
 is  created  by  the  Reorganisation  of
 States.  But  who  can  digest  poison?
 There  is  a  saying:

 विष  सहज ची  पदवी  दिय
 God  Shiv,  that  is,  God  Shankar  alone
 can  digest  poison.  In  all  humility
 and  with  due  respect,  I  submit
 that  the  leaders  should  take  courage
 boldly  in  their  hands  and  solve  this
 problem.  It  was  suggested  that  the

 problem  of  States  Re-
 organization  should  be  kept  in  cold
 storage.  But  our  leaders  were  bold
 enough  to  face  those  problems.  If
 our  leaders  are  convinced  that  the
 claim  of  Maharashtra  is  just,  genuine
 and  reasonable,  I  would  appeal  to
 them  to  make  themselves  bold  to  soal-
 ve  it  here  and  now  and  to  do  the
 right  thing  at  the  right  time.  We
 have  been  advised  to  have  patience
 for  five  years.  All  right.  It  is  not

 about  the  Border  problems  Y  have

 form  policy  should  be  applied  to  all

 read  only  one  paragraph  in  which  I
 have  said  that  the  predominantly
 Marathi-speaking  contiguous  area  of
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 Belgaum  and  Karwar  should  be  inte-
 grated  in  Maharashtra:

 “Nearly  5  lakhs  of  Marathi
 speakers  live  in  this  compact
 homogenous  tract  of  about  3,000
 sq.  miles  contiguous  to  Marathi
 Districts  of  Kolhapur  and  Ratna-
 giri.  Geographically,  linguisti-
 cally  and  culturally  this  whole
 tract  forms  a  part  of  Maharash-
 tra.  Marathi-speakers  are  over
 70%  of  the  total  population  of
 this  whole  area.  They  have  in-
 timate  social  and  economic  rela-
 tions  with  Maharashtra.

 Administratively,  a  large  majo-
 rity  of  these  Marathi-speakers
 tagged  on  to  the  tail-end  of  a
 Kannada  State,  is  bound  to  in-
 volve  a  severe  strain  on  the  poli-
 tical  life  and  administrative
 machinery  of  the  State.  Any
 arrangements  of  expedients  which
 may  be  evolved  to  safeguard  the
 interests  of  this  large  minority
 are  bound  to  be  unsatisfactory.”

 This  wil]  be  made  clear  from  all
 the  statistics  provided  by  my  friends
 in  the  discussion  on  the  Clauses.

 Mr.  Deputy-Speaker:  The  following
 further  amendments  to  clauses  2  to  5
 of  the  States  Reorganisation  Bill  have
 been  indicated  by  the  Members  to  be
 moved  subject  to  their  being  otherwise
 admissible:

 Clause  No.  No.  of  amendment

 a  “163,  16

 प्र  434

 5  486

 5A  (New)  487

 to  move:

 Page  3—

 (i)  affer  line  25,  insert:

 “(h)  Kolar  district  except  Kolar
 taluk  and  Malur  taluk;

 (i)  Sirivancha  taluk  of  Chanda
 district”.

 Page  3,  line  Z77—

 (ii)  for  “State  of  Hyderabad”  sub-

 stitute:
 “States  of  Hyderabed,  Mysore,

 Madhya  Pradesh  and  Orissa.”

 Shri  Sivamarthi  Swami  (Kushtagi):
 I  beg  to  move:  a

 Page  4,  line  Bs

 (i)  before  “South  Canara”  insert:

 “Nilligiri  ‘istrict  and  Tadwali
 firka  in  Counbatore  district,  and”

 Page  10,  line  3—

 (ii)  after  “name”  insert  “of  State”

 Page  0—

 after  line  4,  msert:

 (iii)  5A.  Nothing  in  the  provi-
 Sions  of  this  Part  shall  affect  the
 power  of  the  Central  Government
 to  alter  or  adjust  the  extent  and
 boundaries  of  any  State  by  ap-
 pointing  a  judicial  Commission  or
 Commissions  on  linguistic  and
 economic  basis.”

 Mr.  Deputy-Speaker:  These  amend-
 ments  are  also  before  the  House.

 Shri  Mathew  (Kottayam):  I  was
 feeling  a  kind  of  inner  satisfaction,
 almost  a  modest  degree  of  pride  in
 that  we  in  South  India  on  the  whole

 kept  our  heads  cool  in  the  course  of
 these  months  of  turmoil  and  of  clashes
 elsewhere.  We  too  had  our  own  argu-
 ments  against  each  other.  We  made
 fervent  appeals  to  each  other,  but  then
 we  did  not  lose  our  equipoise  of  mind.
 It  may  be  said  that  it  was  because
 our  problems  or  our  disputes  were  not
 very  acute,  and  the  issues  were  not
 So  serious.  It  is  however  possible  to

 get  excited  over  anything  and  every-
 thing!  So,  I  think  part  of  the  credit
 goes  to  our  mentality  and  our  outlook.

 I  was  expecting  that  once  the
 scheme  was  looked  into  by  the  Joint
 Committee  and  emerged  from  their
 hands,  we  would  not  have  any  more
 of  amendments  which  would  seek  to
 make  violent  inroads  into  that  scheme,
 But  yesterday,  no  less  an  esteemed
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 {Shri  Mathew)
 friend  than  Shri  B.  Shiva  Rao  came

 forward  with  the  rather  surprising,
 may  astounding  suggestion  that
 Kasargod  Taluk  which  is  to  be  part  of
 Kerala  should  be  divided  and  that

 part  of  it  to  the  north  of  Chandragiri
 river  should  be  retained  in  Karnataka.
 An  effective,  clear  and  calm  reply  was

 given  by  my  young  and  esteemed
 friend  Shri  A.  M.  Thomas  and  I

 thought  there  would  be  an  end  of

 that,  but  yesterday  afternoon  my
 esteemed  friend  Shri  Gurupadaswamy
 reverted  to  that  same  contention.
 Unconsciously  he  made  a  mis-state-
 ment,  not  a  slight  but  a  serious  mis-
 statement  in  the  context,  that  in  that

 part  of  KaSargod  which  lies  to  the
 north  of  the  river  Chandragiri,  the

 Malayalam-speaking  population  by  it-
 self  was  not  in  a  majority.  He  must
 have  misunderstood.  Mr.  Thomas;  any-
 how  it  was  a  mistake.  The  Malaya-
 lam-speaking  population  by  itself
 forms  a  definite  majority,  whether  it
 be  52  or  55  per  cent—we  need  not  go
 into  that.  In  any  case,  by  itself  that
 section  has  a  clear  majority.  My
 friend  Shri  A.  M.  Thomas  pointed  out
 further  that  the  language  ‘Tulu’  was
 very  much  akin  to  Malayalam.  But
 even  leaving  aside  the  Tulu-speaking
 population,  the  Malayalam-speaking
 population  by  itself  is  a  clear  decisive
 majority.  I  am  not  one  of  those  who
 say  that  language  should  be  the  sole
 criterion  and  everything  should  be
 decided  or  determined  on  that  issue.
 No.  If  there  are  over-riding  consi-
 derations  on  the  other  side,  I  am  cer-
 tainly  prepared  to  look  at  them,  But
 in  this  case  there  is  no  kind  of  rele-
 vant  consideration,  over-riding  or  not
 over-riding,  which  can  be  reasonably
 placed  over  against  this  Simple  fact.
 Therefore,  I  was  rather  surprised  at
 the  way  in  which  that  contention  was
 brought  forward  again  and  again.  I
 do  not  see  any  reason  which  can  be
 alleged  in  favour  of  such  an  amend-
 ment.

 Now,  let  me  very  briefly  turn  to,
 shall  I  say  only  in  good  humour,  the
 attack  from  another  side  by  the  Tamil

 Kerala  and  tacked  on  to  Madras,  I
 do  not  go  into  the  arguments,  because
 it  may  suggest  it  is  a  debatable  point!
 It  is  not  a  debatable  point;  they  were
 simply  repeating  the  same  old  conten-
 tion.  Without  Devicolam  and  Peer-
 made  there  would  be  hardly  any
 Kerala  State  stable  from  the  economic
 point  of  view.  If  that  were  to  be
 done,  our  humble  plea  is  Jet  the  whole
 of  Kerala  State  be  merged  with  the

 Madr:  State.  But  then,  strangely
 enough,  the  big  majority  community
 of  Tamil  speaking  people  seem  to  be
 nervous  of  that  suggestion.  It  is  gen-
 erally  the  minority  that  feel  nervous,
 but  strangely  here  in  the  present  case,
 the  minority  are  not  feeling  nervous,
 while  it  is  the  big  majority  community
 that  are  feeling  nervous.  Anyhow,
 they  are  not  agreeable  to  the  sugges-
 tion  and  there  is  no  point  in  pressing
 it  further.
 *  "Shri  Boovaraghasamy  (Perambalur):
 Join  Andhra.

 Shri  Mathew:  That  is  not  to  the
 point.  There  are  geographical  and  so
 many  other  considerations  which  rule
 it  out,  Whether  it  is  Devicolam  or
 Peermade,  or  that  portion  of  South
 Travancore  which  is  now  going  to
 Madras  State,  there  is  one  point  con-
 cerning  them  all  and  about  which  all
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 of  us  should  be  The  interests
 of  the  Tamil-spea  population  in
 Devicolam  and  Peermade  should  be
 entirely  safeguarded.  In  the  schools
 in  Devicolam  and  Peermade,  there
 must  be  adequate  provifion  for  the
 Tamil  medium  of  instruction.  Simi-
 larly,  I  would  say,  in  the  southern
 taluks  which  are  now  added  to  the
 Madras  State,  there  should  be  ade-
 quate  provision—I  would  not  use  re-
 peatedly  the  word  “safeguards”—for
 the  encouragement  of  Malayalam.  In
 those  taluks,  there  must  be  many
 schools  where  Malayalam  should  be
 the  medium  of  instruction.  I  need  not
 emphasise  this  point,  because  I  have
 every  confidence  that  my  Tamil  fri-
 ends  will  see  to  it,  and  I  am  sure  that
 our  Kerala  State  will  see  to  it  that
 the  Tamil-speaking  population  in
 Peermade  or  Devicolam  will  not  suffer
 in  the  least,  in  any  way,  as  far  as  this
 matter  is  concerned.

 So,  I  oppose  amendment  No.  26]
 and  certain  other  amendments  to  the
 same  effect,  Despite  the  Jittle  dis-
 appointment  that  has  been  caused  in
 certain  points,  I  accept  the  scheme  of
 the  Kerala  State,  as  it  has  emerged from  the  Joint  Committee.

 Shri  Bahadur  Singh  (Ferozepur—
 Ludhiana—Reserved—Sch.  Castes):  I
 wish  to  make  a  few  observations  on
 clause  3  of  the  States  Reorganisation
 Bill,  as  amended  by  the  Joint  Com- mittee.  There  is  an  amendment  to
 this  clause  by  my  hon.  friend  Shri
 Nand  Lal  Sharma,  namely  amendment
 No.  401.  I  stand  here  to  oppose  that
 amendment.

 My  hon.  friend  wants  that  Himachal
 Pradesh  should  be  added  to  Punjab
 right  now.  From  the  Punjab,  there
 were  demands  for  a  Punjabi-speaking
 Province,  for  a  Hariana  Prant,  and
 for  greater  Himachal  Pradesh.  There
 was  also  the  demand  that  all  these
 States  should  be  tagged  together,  and
 a  Maha  Punjab  should  be  formed.

 Then,  an  arrangement  was  found
 out  by  negotistion  between  the  re-
 presentatives  of  the  Sikhs  and  the
 Central  Government,  whereby  Punjab
 and  PEPSU  were  merged,  and  region-
 al  committees  were  formed  in  accord-
 ance  with  that  formula.  Under  that
 arrangement,  Himachal  Pradesh  was.
 kept  out.

 Now,  there  are  certain  reasons  why
 I  plead  that  Himachal  Pradesh  should
 be  kept  eit  When  the  Report  of  the
 States  R-vurganisation  Commission  was
 debated  upon  in  the  various  States,  so
 far  as  Himachal]  Pradesh  was  concern-
 ed,  29  members  participated  in  the-
 debate,  and  only  one  member  spoke
 in  favour  of  merging  Himachal  Pra-
 desh  with  Punjab.  28  members  op-
 posed  the  merger.  At  the  time  of
 voting,  38  members  participated,  and
 34  members  voted  against  the  merger,
 and  four  members  voted  for  the  mer-
 ger.  Now,  the  position  has  improved
 further,  The  four  members  who
 voted  for  the  merger  belong  to  the
 party  of  the  hon.  Member  Shri  Anand-
 chand,  who  is  a  Member  of  this  House.

 From  the  minute  of  dissent  which:
 Shri  Anandchand  has  given,  we  find
 that  he  agrees  with  the  report  of  the
 Joint  Committee,  which  means  that.
 he  is  prepared  to  accept  the  arrange-
 ment  suggested,  namely  that  Himachal
 Pradesh  should  be  kept  apart.  So,  all
 the  representatives  of  the  State  Legis-
 lature  are  opposed  to  the  merger  of
 Himachal  Pradesh  with  Punjab.  All
 the  political  parties,  including  the
 Congress,  the  Praja  Socialists,  the
 Communists  etc..  and  a  great  majo-
 Tity  of  the  people  who  live  there,  and
 who  appeared  before  the  Commission,
 have  strongly  opposed  the  merger.

 There  are  reasons,  and  very  sound
 reasons  why  they  want  that  Himachal
 Pradesh  should  be  kept  as  a  separate
 State.  One  reason  is  that  they  are
 backward  people.  They  do  not  want
 to  be  associated  with  Punjab,  because
 there  is  deepSeated  distrust  in  the
 minds  of  the  hill  people  against  the
 people  of  the  plains.  The  people  of
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 imachal  Pradesh  are  backward,  edu-
 cationally,  ecbnomically  and  political-
 ly.  If  they  are  tagged  on  to  Punjab,
 they  would  suffer,  and  their  interests
 would  suffer.  We  have  got  the  glar-
 ing  example  before  us  of  the  Hariana
 people,  because  the  people  belonging
 to  the  Hariana  Prant  have  been

 ‘having  genuine  grievances  against  the
 rulers  of  Punjab,  who  happened  to  be
 a  few  persons  from  the  Jullundur  divi-
 sion.  The  Sikhs  also  had  certain  gen-
 ine  grievances  against  those  rulers.
 If  the  people  of  Himachal  Pradesh  are
 compelled  to  go  to  Punjab,  there  is
 the  danger  that  those  persons  who
 have  been  exploiting  the  Hariana  peo-
 ple  may  exploit  also  the  people  be-
 longing  to  Himachal  Pradesh.  So,  we
 should  respect  their  sentiments.  When
 all  the  people  belonging  to  Himachal
 Pradesh,  and  all  the  political  parties
 there,  do  not  want  that  Himachal
 Pradesh  should  be  tagged  on  to  Pun-
 jab,  it  will  not  be  wise  on  the  part  of
 Government  to  yield  to  the  demand
 of  those  who  want  that  it  should  be
 tagged.

 The  merger  proposal  of  ‘unwWillings’
 and  unequal  parties  will  be  extremely
 unpopular,  and  will  not  provide  the
 mutual  goodwill  and  co-operation,  so
 necessary  for  the  successful  function-
 ing  of  democracy.  The  merger  pro-
 posal  will  place  the  people  of  Hima-
 chal  Pradesh  in  a  position  of  subor-
 dination,  and  instead  of  contributing
 to  their  progress,  will  in  fact  retard
 their  progress.

 Some  people  plead  that  if  Himachal
 Pradesh  is  tagged  to  Punjab,  certain
 administrative  economics  can  be
 effected.  Administrative  economy  is
 of  little  value,  if  sufficient  attention
 is  not  paid  to  the  much  more  import-
 ant  consideration  of  administrative
 convenience  and  efficiency.

 With  these  words,  I  oppose  the
 amendment  of  my  hon.  friend,  and
 plead  that  Government  should  not
 yield  to  the  pressure  which  is  being
 put  on  them  from  Punjab  by  certain
 political  parties  and  certain  interested
 Persons.

 भी  |... ड  (बालाघाट)  :  उपाध्यक्ष
 महोदय,  मैं  मध्य  देश  के  सम्बन्ध  में  थोड़ा
 सा  ज्ञापक  सामने  बोलना  चाहता  हूं  ।

 इस  नव  श्रावित  राज्य  के  जो  दूसरे
 समीपवर्ती  राज्य  हूँ  उन्होंने  इस  राज्य  की

 बहुत  सी  भूमि  की  मांग  की  हैं  ।  इस  मांग
 के  लिये  जो  संशोधन  दिये  गये  हैं  में  उनका
 विरोध  करता  हूं  ।  ६  या  ७  असेंसमेंट  हैं  जिनके
 द्वारा  महाराष्ट्र  ने  सौंप,  बरहानपुर,  मुख-
 ताई,  भैंसदेही,  बस्तर  और  बालाघाट  जिले
 की  मांग  को  हैं,  जे  कि  याने  बालाघाट  बिला
 मेरी  कान्स्टोट्यूएंसी  (निर्वाचन  क्षेत्र)  हैं
 उन्होंने  बताया  है  कि  इन  मांग  किये  हुए  क्षेत्रों
 को  जनसंख्या  पांच  लाख  है  परन्तु  यदि  सेंसस
 रिपोर्ट  (जनगणना  प्रतिवेदन)  को  देखा
 जाये  तो  मालूम  होगा  कि  कंवल  बालाघाट
 जिले  को  जनसंख्या  साढ़े  ६  लाख  हैं,  बर हान-
 पुर  की  डेढ़, लाख  है,  सों सर  को  डेढ़  लाख  है
 कौर  मुलताई  की  दो  लाख  है  तथा  ये  कहते  हैं,
 कि  बस्तर  की  सात  झूठ  लाख  के  लगभग  हैं,
 ये  केवल'  पांच  लाख  जनसंख्या  मांग  रहे
 &  सब्ब  कि  यथार्थ  में  वे  इतना  बड़ा  क्षेत्र  मांग

 रहे  हैं  जिसकी  जनसंख्या  बीस  लाख  हैँ  |

 उन्होंने  अपनी  मांग  को  बहुत  कम  बताया  है
 परन्तु  वास्तव  में  उनकी  मांग  बहुत  ज्यादा

 है  ।  अगले  सन्‌  १६५१  को  सेंसस  रिपोर्ट,
 सका  २७,  पार्ट  १  को  देखा  जाये  तो  मालूम
 पड़ेगा  कि  छिंदवाड़ा  जिला  जिसमें  से  सागर
 भाग  उन्होंने  मांगा  हैं,  वहां  पर  मराठी
 बोलने  बाले  सिर्फ  १३  प्रतिशत  हैं,  कौर  वह
 पूरा  सॉकर  तहसील  मांग  रहे  हैं:  जिला

 बैतूल  में  स्थित  मुलताई  कौर  मै सदेही  के
 इलाकों  को  महाराष्ट्र  में  मिलाने  को  जो
 भांग  पेश  की  गई  है  कह  भेरी  समझ  में  अनु-
 चित  हैं  क्योंकि  बैतूल  जिले  में  मराठी  बोलने
 बाले  सिर्फ  १६  प्रतिशत  हैं  -  इसी  तरह  से
 में  आपको  बतलाऊं  कि  निमाड़  जिले  में,
 जिस  में  से  बुरहानपुर की  मांग  को  हैं,  वहां
 पर  सिर्फ  १५  फीसदी  मराठी  बोलने  बालें

 हैं  ।  हमारे  महाराष्ट्री  दोस्तों  ने  पूरे  बालाघाट
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 जिले  को  महाराष्ट्र  में  मिसाले  जाने  की  मांग

 पेश  की  है।  बालाघाट  जिले  की  जनसंख्या

 ७  लाख  हैं  कौर  थे हां  पर  मराठी  बोलने  वाले

 सिर्फ  १४  प्रतिशत  हैं।  यह  मांगें  हमारे  महा-

 राष्ट्रीय  मित्रों  ने  अपने  सात  प्रमेंडमेंट्स
 के  द्वारा  हाउस  के  सामने  रक्खी  हैं  जो  कि

 बिलकुल  अनुचित  हैं  कौर  ग्राह्म  नहीं  हो
 सकता  |

 +P

 मैं  श्रॉफ  बतलाना  चाहता  ह  कि

 बालाघाट  जिले  में  महार,  कोहली  और

 कुनकी  यह  तीन  जातियां  मराठी  बोलती  हूँ
 जब  कि  पंवार  जाति  वाले  पंवारी  बोलते  हैं
 कौर  मरार  लोग  मरारी  बोलते  हैं  और  यह

 बहुसंख्यक  जातियां  सब  हिन्दी  बोलने  वाली

 हैं  यह  मरारी  और  पंवार  हिन्दी  से  बहुत
 मिलती  जुलता  है  ।  बालाघाट  में  हिन्दी
 बोलने  वालों  की  संख्या  कम  से  कम  ७०

 प्रतिशत  है  ।  इसके  झलावा  इस  जिले  में

 १  लाख  से  कुछ  थोड़े  ही  कम  गोंड  लोग  रहते

 हैं  जो  कि  गोंडी  बोलते  हैं  और  जिनका  कि

 मराठी  भाषा  से  कोई  सम्बन्ध  नहीं  है  i

 कहने  का  मतलब  यह  है  कि  बालाघाट  जिला

 हिन्दी  बोलने  वालों  का  इलाका  हैं  और

 मराठी  भाषा>भाषी  क्षेत्र  में  इसको  नहीं
 मिलाया  जाना  चाहिये  शौर  इस  लिये  उन्होंने
 जो  उसको  महाराष्ट्र  में  मिलाने  की  मांग

 की  है  वह  अनुचित  मांग  है  और  पाने  जाने

 योग्य  नहीं  है  I

 मेरा  सुझाव  यह  हैँ  कि  गोंडिया  जो  कि

 महाराष्ट्र  में  चला  गया  हैं  उसको  मध्यप्रदेश

 को  दे  देना  चाहिये  क्‍योंकि  वहां  पर  हिन्दी
 बोलने  वाले  काफी  तादाद  में  हैं  और

 इस  नाते  उसको  हिन्दी  इलाक  में  शामिल

 करना  उचित  होगा  और  मध्यप्रदेश  का

 बुरहानपुर,  भैंसदेही,  मुलताई  कौर  सों सर

 के  भाग,  ग्रोंडिया  की  लोक संख्या  के  प्रमाण

 से  भ्रदलवदल  कर  लेना  चाहिये  ।  मैं  समझता

 हैं  कि  इस  तरह  का  एक्सचेंज  का  सुझाव

 बहुत  अच्छा  सुझाव  है  कौर  अगर  बह  मानते

 हैं  तो  मैं  समझता  हूं  कि  बह  बहुत  उचित

 होगा  ।  .

 Mr.  Deputy-Speaker:  I  am  sorry
 on

 we
 have  to  close  the  discussion  this

 group  of  clauses  now,  as  the  House
 took  a  decision  earlier  that  we  wilt
 finish  discussion  on  these  clauses  by
 5  p.m.  Therefore,  this  debate  is  clos~
 ed.  The  Minister  would  reply  tomorrow
 and  then  vote  will  be  taken  on  these
 clauses.

 Clauses  6  to  49  and  Schedules  I  to  पा

 Mr.  Deputy-Speaker:  The  House
 will  now  take  up  clauses  I6  to  49  and
 Schedules  I,  II  and  Ili  of  the  Bill  for
 which  6  hours  have  been  allotted.  Hon.

 Members  who  wish  to  move  their
 amendments  to  these  clauses  and  Sche-
 dules  will  kindly  hand  over  the  num-
 bers  of  their  amendments  specifying
 the  clauses  to  which  they  relate,  to
 the  Secretary  at  the  Table  within  5

 minutes,  which  will  be  treated  as

 having  been  moved,  subject  to  their
 being  otherwise  admissible.

 Shri  Ramachandra  Reddi  (Nellore):
 Before  we  go  to  the  next  group  of
 clauses,  I  have  got  a  suggestion  to
 make  for  your  consideration.  After
 nearly  a  week's  discussion,  there
 seems  to  be  a  possibility  of  a  compro-
 mise  in  regard  to  Bombay  State,  and
 if  the  matter  is  pursued  still  further,
 there  might  be  further  reapproach-
 ment  possible.  If  the  hon.  Home
 Minister  brings  together  the  jeaders
 of  several  parties  and  the  protagonists
 of  various  views  in  respect  of  Bombay,
 there  might  be  a  possibility  of  a  com

 promise  which  was  ardently  wished

 for  by  the  Home  Minister  and  also  the
 Prime  Minister.  In  that  view,  I  would
 suggest  that  the  hon.  Home  Minister
 may  not  speak  tomorrow  morning,  but

 postpone  it  until  tomorrow  evening  30
 that  any  possibility  of  a  compromise



 202g  States  Reorganisation  Bill  2  AUGUST  I8956  States  Reorganisation  Bill  2030

 [Shri  Ramachandra  Reddi]
 might  be  explored.  When  the  hon.
 Speaker  said  this  morning  that  he
 would  requést  the  Home  Minister  to
 reply  tomorrow  morning,  evidently
 this  position  had  not  been  very  clear
 to  him.  Today  a  different  mood  and
 spirit  have  developed.  |  would  only
 wish  that  proper  opportunity  is  given
 for  a  compromise  to  be  effected.  I  am
 sure  that  the  Maharashtrians  will  use
 not  only  their  valour  but  also  their
 ‘discretion,  in  order  to  come  to  an
 agreeable  settlement.

 Mr.  Deputy-Speaker:  I  do  not  think
 the  Chair  has  to  do  anything  in  this
 matter  just  at  thig  moment.  Perhaps
 the  Home  Minister  would  consider  the
 suggestion  that  has  been  made  and
 give  his  reaction.  Meanwhile,  we  will
 proceed  according  to  the  programme
 that  we  have  got  before  us.

 Shri  Tkanu  Pillai  (Tirunelveli):  In
 regard  to  certain  matters.  we  from
 Madras  have  moved  some  _  important
 amendments  in  clause  2.  But  none  of
 us  has  been  given  a  chance  io  speak.

 Mr.  Deputy-Speaker:  Does  the  hon.
 Member  refer  to  the  group  of  clauses
 on  which  we  have  finished  discussion?

 Shri  Thanu  Pillai:  Yes.
 Mr.  Deputy-Speaker:  It  is  not  as  a

 matter  of  right  that  every  hon.  Mem-
 ber  who  has  moved  an  amendment  is
 allowed  to  speak.

 Shri  Thanu  Pillai:  None  f:.m  our
 State  has,  been  given  an  opportunity.

 Mr.  Deputy-Speaker:  That  may  be
 very  unfortunate,  but  I  cannot  help  it.

 Shri  Thane  Pillai:  At  least  we  can
 be  given  an  opportunity  to  submit
 written  representations.  We  will  be
 prepared  to  submit  written  represen-
 tations.  -

 Mr.  Deputy-Speaker-:  Still  there  is
 need  for  written  representation?  Every

 point  of  view  has  been  exhaustively
 represented  by  this  time.  I  do  not
 think  we  need  do  anything  further
 about  it.  We  will  proceed  with  the
 next  group  of  clauses.

 Shri  N.  R.  Muniswamy  (Wandi-
 wash):  Can  we  not  give  amendments
 tomorrow  morning?

 Mr.  Deputy-Speakere  Amendments
 are  to  be  gives  within  5  minutes.
 Those  that  are  left  might  be  given
 tomorrow  also.

 थी  Yo  te  मिश्र  (जिसा  बुलन्दशहर  )  :

 उपाध्यक्ष  महोदय,  मैं  मीटर  हूं  कि  आप  ने

 मुझे  थोड़ा  सा समय  इस  बिल  के  ऊपर  भर
 अपने  में डमेंट्स  (संशोधन)  के  ऊपर
 बोलने  का  दिया  मैंने  १६  कलाम

 (खंड)  से  लेकर  ४९  'इलाज  तक  अपने

 अमेंडमेंट्स  मूव  किये  हैं  जो  कि  हाउस
 के  सामने  पेश हैं  इस  के  पहले में  म ेइलाज  २  से
 लेकर  १४  इलाज  तक  भी  अपने  अमेंडमेंट्स
 दिये  हैं  और  वे  भी  हाउस  के  सामने  पेश  हैं।
 मेरे  तमाम  ग्रमेंडमेंट्स  को  मंधना  शुरू  से  लेकर

 आखिर  तक  एक  ही  है।  मैंने  इन  में  कोई  भी
 असेंसमेंट  इस  किस्म  का  नहीं  पेश  किया  है  कि

 कोई  एक  इलाका  निकाल  कर  दूसरे  प्रान्त  में
 दे  दिया  जाय  या  जो  गवर्नमेंट  की  स्कीम  मौजुदा
 बिल  में  है,  उस  बिल  में  मैं  न ंकोई  खास  तरमीम
 को  है,  मेरे  सामने  एक  कानूनी  दिक्कत  थी
 और  उस  कानूनों  दिक्कत  को  दूर  करने  के
 लियें  में  ने  यह  कोशिश  को  है  कि  यह  एस०
 आर०  सी०  बिल  (राज्य  पुनर्गठन  विधेयक )
 कांस्टीट्यूशनल  (संविधान)  के  मुताबिक  इस

 हाउस  में  पास  हो  4  मैं  देखता  हूं  कि यह  जो  हमारी
 स्टेट्स  रि्रार्गनाइजेशन  (राज्य  पुनर्गठन)
 की  स्कीम  है  चह  दो  बिलों  में  बांट  दी  गई  है
 कौर  उस  के  दो  बिलों  में  बंट  जानें  की  वजह  से

 कुछ  दिक्कत  पैदा  हो  गई  है  ।  में  यह  नहीं
 समझ  पा  रहा  हूं  कि  गवर्नमेंट  सफ  इंडिया

 (भारत  सरकार)  के  लीगल  एक्सपर्ट्स
 (विधि  विशेषज्ञ)  ने  यह  राय  कसि  तरह

 दे  दो  कि  इस  बिल  को  कांस्टीट्यूशनल  के  खिलाफ

 पहले  पास  किया  जाय  और  उस  के  बाद

 कांस्टीट्यूशनल  असेंसमेंट  (संविधान  संकोचन

 विधेयक)  बिल  को  पास  किया  जायगा  ।

 हम  ने  देखा  कि  सेलेक्ट  कमेटी  से  जब  यह
 एस०  आर०  सी०  बिल  हमारे  सामने  शाया  तो
 उस  एस०  आर०  सोग  बिल  के  भ्िसिपल्स  (सिद्धि-
 नत)  को  बदल  कर  उस  की  शक्ल  को  बदल

 दिया,  चाहते  वही  चीज  हैं  जो  एस  ०  कार  सी०
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 स्कीम  में  और  एस०  कार  सी०  बिल  में

 है  लेकिन  उस  को  बावल  यहां  पर  बदल  दी

 कौर  कांस्टीट्यूशनल  श्रमेंडमेंट  (संवैधानिक

 संशोधन)  बिल  में  उन  को  शामिल  कर  के

 पेश  किया  है  ।  एस०  कार  सो०  स्कीम  तो

 नहीं  बदलो  है  क्योंकि  दोनों  बिल  मिला  कर  के

 उस  स्कोर  को  लेते  हैं  इन्होंने  कुछ  ऐसा  कर

 दिया  है  कि  इस  एस०  कार  सो०  बिल  में  से

 कुछ  एक  बातों  को  निकाल  दिया  है  भौर  उन  को

 कांस्टीट्यूशनल  प्रमेंडमेंडट  बिल  में  रख  दिया

 है  एकल एफ  हम  इस  "स०  आर०  सी०

 बिल  को  पास  करें  और  उस  के  बाद  कांस्टीट्यू-
 दान  असेंसमेंट  बिल  को  पास  करें  तो  दिक्कत

 यहां  पर  यह  आ  कर  पड़  गई  कि  जिस  वक्त

 हम  इस  बिल  की  वात  सोचते  हैं  तो  देखते

 हैं  कि  यह  बिल  मोजूदा  कांस्टोट्यूशन  से  टक्कर
 खाता  है,  और  कांस्टीट्यूशनल  अमेंडमेंट  बिल
 बाद  में  आयेगा  ।  जरूरत  यह  थी  कि  कानून
 के  मुताबिक  हमारे  कांस्टोट्यूशन  ने  पार्लियामेंट

 को  जो  ग्रन्थकार  दिया  गया  है  उस  के  मुताबिक
 हम  पहले  इस  कानूनों  भूल  को  दूर  कर  लेते,
 उस  के  बाद  यह  बिल  लिया  जाता  t  जैसा

 में  समझता  हूं  उस  के  मुताबिक  अगर  इस

 एस०  कार  सी०  बिल  को  बनाया  जाय  तो

 कानूनी  दिक्कत  दूर  हो  जायेगी  और  स्टेट

 'रिभार्गनाइजेडान  भी  समाप्त  हो  जायेगा  t
 यर  में  इस  को  तरफ  पालियामेंट  की  तवज्जह
 दिलाना  चाहता  हूं  और  मेरे  जो  प्र मेंह मेंट

 हैं  १६  से  ले  कर  ४६  तक  वह  भी  उसी  कानूनी
 बात  के  ऊपर  मबनी  हैं|  यह  बात  नहीं  कि

 जिन्हों  ने  यह  कांस्टीट्यूशनल  बनाया  उन  को

 यह  बात  मालूम  नहीं  थी  कि  पार्लियामेंट  के
 सामने  कमी  यह  दिक्कत  आयेगी  यह  बात

 वह  जानते  थे  कि  जब  कभी  स्टेट्स  का  रि आगे-

 निर्देशन  होगा,  एक  स्टेंट  तोड़ी  जायेगी
 और  दूसरे  ह्ह्त्सि  में  उस  का  भाग  मिलाया
 जायगा  तो  ऐसी  भनफोरसीन  (अनदेखी)
 बातें  ग्रा  जायेंगी  जो  कि  कांस्टीट्यथन  मे

 टक्कर  खायेंगी  ।  इस  बात  को  सोच  समझ
 कर  ही  उन्होंने  आर्टिकल  ४  बनाया  |  प॑ं
 आर्टिकल  ४  की  तरफ  गव नें मेंट  की,  आप  को

 कौर  इस  हाउस  की  तवज् यह  दिलाना  चाहता

 हैं  उन्होंने  इस  आर्टिकल  में  लिखा  है  :

 “Any  law  referred  to  in  article
 2  or  article  3  shall  contain  such
 provisions  for  the  amendment
 of  the  First  Schedule  and
 the  Fourth  Schedule  as  may  be
 necessary  to  give  effect  to  the
 provisions  of  the  law....”

 यह  दो  चीजें  तो  लाजिमी  हैं  1

 “and  may  also  contain  such
 supplemental,  incidental  and
 consequential  provisions  (includ-
 ing  provisions  as  to  representa-
 tion  in  Parliament  and  9  the
 Legislature  or  Legislatures  of  the
 State  or  States  affected  by  such
 law)  as  Parliament  may  deem
 necessary.”

 जब  आप  नई  स्टेट्स  बनायें  तो  उन  नई

 स्टेट्स  के  बनाते  समय  आप  को  फटे  शेड्यूल
 (प्रथम  अनुसूची)  को  बदलना  ही  पड़ेगा
 क्योंकि  उस  में  जो  स्टेट्स  हैं  वह  दूसरी  तरह
 की  वन  जायेंगी  और  चौथे  शेड्यूल  में

 जिन  का  राज्य  समा  में  जितना  रिप्रेजेन्टेअन

 (प्रतिनिधित्व)  है  वह  भी  बदल  जायेगा

 क्योंकि  स्टेट्स  को  आवादी  बदल  जायेगी  1

 इस  तरह  से  शेड्यूल  को  बदलना  ही  होगा  1

 उन  के  लिये  लाजिमी  तौर  पर  लिख  दिया  गया  :

 “This  law  shall  contain”.

 मतलब  यह  है  कि  शाप  ने  इतने  पअ्रमेंडमेंट

 शेड्यूल  में  करने  के  लिये  रख  दिये  ।  कोई

 एसी  वात  नहीं  कि  हर  समय  कांस्टोट्यूशन
 बदलना  ही  पड़े,  लेकिन  कभी  यह  भी  हो  सकता

 है  कि  वह  कानून  कांस्टीट्यूशनल  कौ  टैंकर

 खाने  लगे  ।  तो  यह  एक  ऐसी  बात  थी  जिस  के

 लिये  उन्होंने  भागे  चल  कर  रक्खा  है  :

 “Any  may  contain”.

 झगर  जरूरत  पढें  तो  ऐसी  बात  ररक्‍्स्वी
 जाय  फि  जिस  से  कांस्टीट्यूडान  बदल  दिया

 जाय  और  जरूरत  न  हो  तो  कोई  जरूरत  नहीं
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 [भी  र०  द०  मिथ]
 उस  को  बदलने  की  t  इस  लिये  भागे  लिखा

 गया  है:

 “And  may  contain  such  other
 provisions”.

 ऐसी  कौर  दफात  इस  कानून  में  लगा  दी

 जायें  जो  सप्लीमेंटल  (पभ्रनुपूरक)  हों,
 इंसिडेंटल  (भनुपीगिक)  हों  या  कांसिक्वेंशल

 (फलस्वरूप  )  हों,  जैसा  कि  इस  समय  स्टेट

 रिभार्गनाइजेशन  में  ऐसा  करना  एक  जरूरी

 शौर  लाजिमी  चीज  हो  जाती  है  ।  मिसाल  के

 तौर  पर  मैं  बताऊं।  बाप  ने  जो  स्टेट्स  रिआगें-

 निर्देशन  किया  है  उस  में  हम  ने  बी  क्लास

 स्टेट्स  तोड़  दी  हैं  ।  ऐसी  हालत  में  राजप्रमुख
 शर  उप  राजप्रमुख  के  चैप्टर  की  जरूरत  नहीं
 है  ।

 एक  माननीय  सदस्य  :  कश्मीर  रह  गया  है  |

 शी  to  द०  मिश्र  :  Kashmir  is  not
 a  B  Class  State.  वह  पार्ट  ७  से

 गवन  नहीं  होता  हैं  -  फिर  आर्टिकल  ३  के

 जो  ए०  या  बी०  पार्ट  है  उन  का  भी  असर

 उस  पर  नहीं  पड़  रहा  है  :  इसलिये  में  कहता

 हूं  कि  जितनी  जगह  यह  कांसिक्वेंशल
 चीज  प्रति  है,  कांस्टीट्यूशनल  के  अन्दर  जहां

 कहीं  भी  राज  प्रमुख  और  उप  राज प्रमुख
 लिखा  झा  है,  उन  को  हटा  दिया  जाय  क्योंकि

 वह  कांसिक्वेंशल  हैं  और  उन  के  रखने  से

 झगड़ा  बढ़ता  है  1  चाहे  वह  इं सि डेंटल  हों  या

 कांसिक्वेशल,  वह  सव  जाना  चाहिये  ।  इस  पर

 ,  सब  एग्री  करते  हैं,  कोई  पार्टी  इस  से  डीफर

 नहीं  करता  है  कि  जो  स्टेट्स  की  कैटिगरीज

 राज  हैं  उन  को  मिटा  देना  चाहिये  भर  यह
 सब  अमेंडमेंट्स  उस  में  आने  चाहियें  ।

 इस  स्कीम  के  अन्दर  यह  बात  भी  कर  दी

 गई  कि  हम  ने  दो  तीन  स्टेटों  को  मर्ज  (सबिला  )
 किया,  लेकिन  इस  कॉंस्टोट्यूशन  (संविधान  )
 केन्द्र  कोई  खोज  साफ  नहीं  है  कि  हम  इस
 स्टेट  को  तोड़  दें,  उस  को  एसेम्बली  को  तोड़

 दें,  भौर  दूसरी  चीजें  कर  दें  7  जब  ऐसी  चीज

 हो  जाती  है  कौर  कोई  ऐसा  करने  में  कोई

 झगड़ें  की  भात  आती  है  तो  झ्राटिकल  में

 लिख  देना  चाहिये  कि  हम  ने  जो  मध्य  प्रदेश  में

 तीन  स्टेट  मिला  दी  हैं  उस  की  अ्रसेम्यली  की
 मियाद  खत्म  न  होगी,  वह  मेम्बर  रहेंगे,  पांच

 वर्ष  की  मियाद  है,  हम  किसी  को  निकाल  नहीं

 रहे  हैं,  तीनों  भ्रसेम्वलियों  के  मेम्बर  साथ

 बैठेंगे,  मियाद  के  बाद  फिर  से  असेम्बली
 बनेगी  |  यह  एक  कांसिक्वेंदल  प्रमेंडमेंट  हो
 जाता  है  |  परन्तु  इस  बात  को  कांस्टीटवुडः
 में  कोंसिक्वेशल  पभ्रमेंडमेंट  के  रूप  में  रख
 देना  चाहिये  ।  इसी  प्रकार  जो  और  बातें  हों
 उन  को  इस  बिल  में  रख  देना  चाहिये  ।

 ऐसे  छोट  छोट  भर्मेंडमेंट  हैं  जो  मे ंने  दिये

 हैं  ।  मिसाल  के  तौर  पर  मेरा  अमेंडमेंट

 रेस्  है  जो  कि  में  न ेबिल  की  दफा  ३०  के

 ऊपर  दिया  हैं।  यह  एक  बहुत  मामली  सी

 बात  है  |  कांस्टोट्यशन  को  जो  दफा  १७०  है,
 जिस  के  मुताबिक  स्टेट  असैंबलीयां  बनती  हैं
 उस  में  में  ने  कहा  है  कि  चूंकि  स्टेट्स  का

 /  रआगगेनाइजेशन  हो  रहा  हूँ  लिहाजा  उस  में

 क  सब क्लॉज  ६  कौर  जोड़  दिया  जाय  1
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 after  line  10,  add:

 (6)  In  article  770  of  the  Con-
 stitution  the  following  clause  (5)
 shall  be  added:

 “(5)  Notwithstanding  anything
 contained  in  the  preceding  clauses
 of  this  article  the  Legislative
 Assemblies  of  the  States  speci-
 fied  in  the  First  Schedule  to  the
 Constitution  as  amended  by  the
 States  Reorganisation  Act,  956
 shall,  as  from  the  day  the  States
 Reorganisation  Act,  ‘1956,  comes
 into  force,  be  constituted  in  ac-
 cordance  with  the  provisions  of
 section  30  of  the  aforesaid  Act.”

 जो  आप  ने  कलाम  20  रमें  लिखा  है
 उसी  के  अनुसार  बाप  को  असेम्बलियां  बनाई
 जायें,  यह  बात  कांस्टीट्यूशनल  में  ा  जाय  ।  यह
 एक  इंसिडेंटल  चीज  है  ।
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 इसी  तरीके  से  कौर  भी  भरमेंडमेंट्स
 हैं  जो  कि  में  से  इस  बिल  के  सम्बन्ध  में  पेश  किये

 हैं  कि  यह  कानूनी  चीजें  बिल  में  भा  जानी  चाहियें  ।

 इस  में  एक  मामूली  सा  भमेंडेंमेंट  है  कि  जहां
 पर  कौंसिल  आफ  स्टेट  (राज्य  परिषद्‌)
 के  रि प्रेजेंटेशन  (प्रतिनिधित्व)  की  बात  लिखी
 गई  है  वहां  पर  क्लासेज  के  भ्रन्दर  कौंसिल  भाफ

 स्टेट  (राज्य  परिषद्‌  )  के  शब्द  नहीं  हैं।  भगर  उस
 इलाज  को  उठा  कर  पढ़ा  जाय  तो  यह  पता  नहीं
 लगेगा  कि  यह  चीज  किस  के  लिये  है  जब  तक

 कोइ  व्यक्ति  हैडिन  (क्षेपक)  और  मार्जिन

 (हाशिये)  को  न  देखे  ।  कानून  के  सेबदान्स

 (धारा )  जो  होते  हैं  उन  को  अपने  भाप  बताना

 चाहिये  कि  वह  किस  चीज  के  लिये  क्‍या  कह
 रहे  हैं  भौर  उस  में  वह  शब्द  शाने  चाहियें  1
 बिल  के  सेक् दान  २६  में  जो  भर्मेंडमेंट्स  मैं
 ने  नं०  १६५  से  ले  कर  २०६  तक  दिये  हूं
 यह  इसी  लिये  दिये  हैं  कि  उस  के  सवक्लाजेज
 में  कौंसिल  साफ  स्टेट्स  शब्द  जोड़  दिये  जायें  ।
 आप  देखेंगे  कि  दफा  २६  के  पहले  सवालात  में
 लिखा  हुआ  है  :

 “26  (1)  The  twelve  sitting
 members  representing  the  State
 of  Andhra  Pradesh  and  such  six
 of  the  eleven  sitting  members
 representing  the  State  of  Hyder-
 abad  as  the  Chairman  shall  by
 order  specify  shall,  as  from  the
 appointed  day,  be  deemed  to  have
 been  duly  elected  to  fill  the
 eighteen  seats  allotted  to  the
 State  of  Andhra  Pradesh.”

 कहीं  बाप  को  पता  लगा  कि  किस  के  लिये

 यह  है  ?  न  तो  वह  प्रान्त  की  भ्रसेम्बली  के  लिये

 है,  न  कौंसिल  के  लिये  शौर  न  कौंसिल  आफ
 स्टेट  के  लिये  ।  अगर  उस  में  कौंसिल  ors
 स्टेट  के  शाब्द  जोड़  दिये  जायें  तो  सारी  चीज
 साफ  हो  जाती  है  |  इसलिये  मेरे  यह  भरमे ंड मेंट

 कानूनी  हैं।  चूंकि  अभी  कानून  से  साफ  तौर
 पर  नहीं  मालूम  होता  कि  बहू  किस  के  लिये  हैं
 एसी  बातें  बह  बाद  में  हाई  कोर्ट  (उच्च  न्या-

 यालय)  और  सुप्रीम  कोर्ट  (उच्चतम  न्या-
 389L.8.D.

 area)  में  जायेंगी  ।  गवर्नमेंट को  चाहिये

 कि  बह  हमारी  दिक्कतों को  टूर  करें  इस
 लिये  गवर्नमेंट  को  चाहिये  कि  जितने  भ्रमेंडमेंट

 मैं  ने  दिये  हैं  वह  उन  पर  दौर  करे  और  सोचे

 कि  यह  कानून के  मुताबिक हीक  हैं  या  नहीं  ।

 गा  बह  ठीक  हैं  तो  उन  के  लिये  जरूरत  इस
 बात  की  हो  जाती  है  कि  यह  उन  को  मानें,

 यह  सोच  कर  कि  दूसरे  लोग  जो  उस  को  मशविरा
 देते

 हैं  वह  भी  कुछ  मेहनत  करते  हैं  ताकि  कानूनी
 दिक्‍कतें  दूर  हों  ।  इसी  चीन  को  देखते  हुए
 मै ंने  यह  असेंसमेंट दिये  हैं  t

 में  सब  से  पहले  बता  दूं  कि  बिल  के  इलाज
 २  में  जो  डेंफीनिशन्स  (परिभाषा यें)  दिये

 हुए  हैं  उस  में  स्कीम  को  'ला'  की  डेस्टीनेशन
 में  रख  दिया  है।  नोटिफिकेशन  (अधिसूचना )
 को  भी  कानून  मान  लिया  है।  स्कीम  कभी
 कोई  ला  (विधि)  होती  है  भाप  सा  की
 डेफिनीशन  (विधि  की  परिभाषा)  न  मालूम
 कहां  से  उठा  लाये  हैं।  आप  देखेंगे  कि  जो  कांउटी-

 ट्यूशन  है  उस  में  भी  एग्जिस्टिंग  ला  की
 डेफीनीशन  दी  हुई  है  ।  उन्होंने  जो  बर्ड्स
 (शब्द)  इस्तेमाल  किये  हैं  उन  में  दिया  हुआ

 है  कि  एग्जिस्टिग  ला  क्या  होता  है।  में  कहता  हूं
 वह  ला  (विधि),  आडिनेन्स  (अध्यादेश),
 ऑर्डर  (झा दंश  ).  वाइंला  (उपविधि),  रूस

 (नियम  )  ,  रेगुलेशन  (विनियम)  या  कोई  ऐसी
 चीज  जो  कि  कानून  की  तरह  इस्तेमाल  होता
 हो,  जिस  को  किसी  लेजिस्लेचर  (विधि  मंडल)
 ने  या  सौ  ऐसी  भ्रथारिटी  (स्वीकार)
 ने  बताया  हो  जिस  को  कानून  बनाने  का  एक
 हक  हो,  वही  ला  की  डैकोनियन  में  झा  सकता
 है  ।  इसलिये  मैं  ने  उस  के  लिये  भो  एक  अटेंड-
 मेंट  दिया  है  t

 उसी  तरीके से  में  ने  बजाज  १४  में  झमेले-
 मेंट  दिये  हैं  ।  वहां  भाप  ने  इस  बिल  में  लिख
 दिया ऐज  स्पेसिफाइड  इन  एक्ट  फलां,  ऐज
 स्पेसिफाइड  इन  एक्ट  कसा  |  इस  में  कोई
 खोज  साफ  साफ  नहीं  दी  हुई  है  कि  भाष  को
 मंशा  क्या  है।  बाप  फर्स्ट  क्षेटयूल  को  पढ़ें,
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 [री  २०  द७  मिश्र]

 कांस्टीट्यूशनल:  में  इस  शेड्यूल  के  लगने  पर

 कांस्टीट्यूशनल  स्वयं  कुछ  नहीं  बताता  t  आप  ने

 तो  रख  दिया  कि  ऐग  स्पेसिफाइड  हन  एक्ट
 फलां  |  श्व  बाप  ढढिये  कि  फलां  एक्ट  कौन

 सा  है।  कांस्टीट्यूशनल  जो  है  वह  एक  सेक्रेड

 डाकुमेंट  है,  मैं  इस  को  मानता  हूं  लेकिन  वह
 इतना  मुकम्मिल  होना  चाहिये  कि  यह  स्वयं

 बताये,  उस  को  दूसरे  बिल  या  कानून  पर

 श्रावित  न  रहना  पड़े,  एस०  कार  सी०  बिल

 के  इन्दर  जो  तारीफ  दी  हुई  है,  उस  के  अन्दर

 तो  आप  को  सारी  खोजें  लिख  ही  देनी  चाहियें।
 कम  से  कम  कानून  तो  हमारा  साफ  हो  जायेगा।

 लिहाजा  में  ने  शेड्यूल  (अनुसूची)  के  लिये

 अमेंडमेंट  दी  है  7  इस  सिलसिले  में  बाप  जो

 प्रापर्टी  वगैरह  ट्रांसफर  कर  रहें  हैं,  उस  पर  इस
 का  कोई  असर  नहीं  होगा  ।  मैं  तो  सिर्फ  यह

 चाहता  हूं  कि  कांस्टीट्यूशनल  अपनी  जगह  एक

 कॉम्प्रिहेंसन  (व्यापक)  श्र  मुकम्मल  डाकुमेंट
 हो,  ताकि  वह  गवर्नमेंट,  जनता,  अदालतों

 और  वकीलों  के  लिये  सहूलियत  का  बायस

 हा ।

 मैं  यह  अर्ज  करना  चाहता  हूं  कि  गवर्नमेंट

 अओर  उस  के  लीगल  एक्सपर्टस  (विधि

 विशेषज्ञ)  मेरी  लीगल  अमेंडमेंट्स  पर

 अच्छी  तरह  गौर  करें  |  वे  सव  बिल्कुल  माइनर

 (साधारण)  अमेंडमेंट्स  हैं,  जो  कि  इसी  ऐक्ट
 में  इनकारणेरेट  (मिलाना)  को  जा  सकती

 हैं  -  झरा टिकल  ४  में  लिखा  हुआ  है  :

 "No  such  law  as_  aforesaid
 shall  be  deemed  to  be  an  amend-
 ment  of  this  Constitution  fur  the
 purpose  of  article  368."

 झा टिकल  ३६८  के  मुताबिक  साधारण-

 तया  कांस्टीट्यूशनल  में  प्रमेंडमेंट  करने  के  लिये

 एक  तो  उस  हाउस  की  दो  तिहाई  मैजोरिटी

 (बहुमत)  चाहिये  और  साथ  ही  मैजोरिटी

 साफ  टोटल  मेम्बरशिप  (कुल  सदस्य)

 चाहियें  लेकिन  कुछ  हालतों  में  स्टेट्स  की

 रेडिफिकेशन  (अनुसमर्थन)  की  भी  जरूरत

 होगी  ।  आर्टिकल  (अनुच्छेद)  ४  पर  आकिल

 जै़द  की  प्राविजन्स  लागू  न  होंगी  T  से  किसी

 स्पेशल  मैजोरिटी  (विद्वेष  बहुमत)  की  जरूरत

 है  और  न  स्टेट्स  की  रेटिफिकेशन  की  जरूरत

 है  ।  इसलिए  कांस्टोट्यूजन  बनाने  बानों  मे

 लिखा  कि  जव  स्टेट्स  री-श्रागनाइज  करें नई
 स्टेट्स  एस्टावलिज्न  (स्थापित)  करें,  एक  का

 एरिया  दूसरी  की  दें,  नाम  में  तबदीली  करें  तो

 उसके  मुताल्लिक  सप्लीगेंटल,  इंसीडेंटल  और

 कान्सीक्वेन्दियल  प्रावीजन्स  भी  उसी  ला  में

 रखनी  चाहिये  |  झ्रार्टिकल  ४  में  जो  अख्तियार

 आप  को  दिया  गया  है,  उस  के  मुताबिक  ये

 सब  बातें---सब  कांन्सीक्वेन्शियल  भर  इंसी-
 डेंटल  प्राविजन्स--आप  को  इस  बिल  में  ही
 रख  देनी  चाहिये  |  मेरा  ख्याल  है  कि  या  तो

 इस  सवाल  पर  गौर  ही  नहीं  किया  गया  या  यह
 बात  समझ  में  ही  नहीं  आई  ।  अब  भी  मोका  है
 कि  गवर्नमेंट  इन  लीगल  प्रमेंडमेंट्स  (विधि
 सम्बंधी  संशोधन)  को एक्सेप्ट  कर  लें।  अगर

 वह  उन  को  एक्सेप्ट  (स्वीकार)  कर  लेगी,  तो

 हमारा  यह  बिल  कांस्टीट्यूशनल  के  मुताबिक  हो
 जायगा,  सही  हो  जायेगा  और  मुकम्मल  हो
 जायगा  i  इस  का  फायदा  यह  होगा  कि

 कांस्टीट्यूडान  भ्रमेंडमेंट  बिल  में  से  वे  फालतू
 बातें  निकल  जायेंगी,  जो  कि  हमारे  लीगल

 एक्सपर्टस  ने  उस  बिल  में  शामिल  कर दी  हैं
 जिन  का  उस  से  सम्बन्ध  नहीं  है।  कांस्टीट्यशन
 अमेंडमेंट  बिल  में  बहुत  सी  बातें  रख  दी  गई  हैँ  1

 कुछ  बातों  के  लिये  दो  तिहाई  मैजोरिटी  चाहिये
 और  कुछ  के  लिये  स्टेट्स  को  रेटिफिकेशन

 चाहिये  |  मेरे  ख्याल  में  उन सव  को  अलग  अलग

 कर  देना  चाहिये  1

 इस  के  बाद  मैं  न ेजोनल  कौंसिल  (इरादे-
 शिक  परिषद्‌)  के  बारे  में  भी  कुछ  भमेंडमेंट्स
 रखो  हैं।  भाप  ने  यह  तय  किया  है  कि  वें

 कैंसिल्ड  (परिषद्‌)  वौंडरी  डिस्प्यूट्स
 (सीमा  विवाद)  बारह  के  बहुत  जरूरी
 मामलात  को  तय  करेंगी  1  मेरे  ख्याल में  ये
 कौंसिल  बौंड री  झ्सियूट्स  को  किसी भी  बौंड री
 कमीशन  (सोमा  आयोग)  से  ज्यादा  बेहतर
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 तरीके  से  हल  कर  सकेगी,  क्योंकि  उस  में

 इलाका  लेने  झौर  ष्ड्ने  वाली  स्टेट्स  शौर  उस

 फैसले  को  मन्जूर  करने  बाली  सेन्ट्रल  गवर्नमेंट

 (केन्द्रीय  सरकार)  के  नुमाइन्दे  होंगे  |
 उन  में  स्टेटों  के  चीफ  मिनिस्टर  होंगे  इसलिये
 मेरा  कहना  यह  है  कि  उन  में  सेन्ट्रल  कैबिनेट

 मिनिस्टर  रहना  चाहिये  ।

 दफा  २४  में  में  ने  यह  अमेंडमेंट  रखी  है
 कि  जोनल  कौंसिल  में  जो  भी  फैसले  हों,  जो  भी

 बातें  तय  हों,  जो  भी  कार्यवाहौ  हो  उसकी  रिपोर्ट

 बाकायदा  पालियामेंट  (संसद्‌)  के  सामने  रखी
 जानी  चाहिये  ताकि  हम  लोगों  को  मालूम  होता
 रहे  कि  जोनल  कौंसिल  कैसा  काम  कर  रही  हूँ
 और  इस  बारे  में  हम  कितना  आगे  बढ़ें  हैं।

 यह  पार्लियामेंट  इस  मुल्क  की  सावीरेन
 बाडी  (प्रमुख  सम्पन्न  निकाय)  है  कौर  यह
 जरूरी  है  कि  उस  को  जोनल  कौंसिल  के  काम

 के  मुताल्लिक  बाकायदा  इन्तिहा  मिलती

 रहे

 इसी  तरह  से  मैं  न॑  राज्य  सभा  के  रिप्रेजेंटशन

 के  बारे  में  भमेंडमेंट्स  पेदा  की  हैं।  इस  सिलसिले

 में  पहले  एस०  आर०  बिल  में  जो  रखा  बाद

 में  उस  को  बदल  दिया  और  फिर  कांस्टीट्यूशनल
 श्रमेंडमेंट  विल  में  वही  रख  दिया  i  इस  से

 गलतफहमी  होने  का  इमकान  हैं  I  मेरे  ख्याल  में

 उस  कम्पलीट  लिस्ट  (पूर्ण  सूची)  को,  जो

 कि  पहले  एस०  आर०  बिल  में  है,  एडाप्ट

 (स्वीकार)  कर  लेना  चाहिये।  इस  सिलसिले

 में  मैं  ने  अमेंडमेंट्स  नं०  २३५,  २३६,  २३६,

 Wo,  र,  सरे,  २४३,  र  और

 रब  रखी  हैं  ।

 स्पीकर  के  चुनाव  के  बारे  में  में  ने  जो

 असेंसमेंट  रखी  हैं,  वह  कौंसोक्वेंशियल  है.
 इसलिये  उस  को  स्पीकर  के  इलाज  में  शामिल

 कर  लिया  जाय  जहां  तक  लेजिस्लेटिव

 कौंसिल  (विधान  परिषद्‌)  का  सवाल  है,
 उस  के  मुताल्लिक  श्राप  को  कांस्टीट्यूशनल  में

 झझब  भी  अधिकार  है,  इसलिये  इस  बारे  में  बाप

 को  ज्यादा  परेशानी  नहीं  होगी  ।

 डीलिमिटेशन  साफ  कांस्टीट्एन्सीयथ  के

 मुताल्लिक  भी में  ने  भ्रमेंडमेंट  रखी  है।  इम  aa

 यह  प्राचीन  है  कि  जिस  समय  कमी क्षत  झपना
 बार्डर  =  (आदेश)  पास  कर  के  गवर्नमेंट
 के  पास  भेज  दे,  तो  वह  काडर  नियाज  में  भा
 जाये  ।  मेरा  कहना  यह  है  कि  जब  कमीशन
 बार्डर  पास  करे,  तो  बह  गवर्नमेंट  साफ  इंडिया
 के  बजट  में  छपना  चाहिये,  तब  उसे  ला  माना
 जाना  चाहिये  ।  बजे  कीजिये  कि  कमीशन
 झपना  आईडल  किसी  मिनिस्टर  के  पास  सेज
 दे  कौर  जनता  को  मालूम  भी  न  हो,  तो  यह
 मुनासिब  न  होगा  ।  मेरा  असेंसमेंट  यह  है  कि  बह
 गजट  में  छपने  के  बाद  द्वि  आर्डर  समझा

 जाय,  पहले  नहीं  ।

 फर्ज  कीजिये  कि  आप  यहां  पर  वधवा  के
 मामले  को  हल  कर  लेते  F—
 कम्प्रोमाइज  (समझौता)  करते  हैं,  वोट  से
 तय  करते  हैं  या किस  तरह  भी  हल  कर  लेते  हैं  i
 लेकिन  जब  कांस्टीट्यूशनल  असेंसमेंट  बिल  ग्रायया,
 तो  फिर  वोटिंग  (मतदान)  होगी,  फिर

 जोर-आजमाई  होगी  -  अगर  आप  मेरी
 असेंसमेंट  को  मान  जायें,  तो  आप  का  बिल
 सिम्पल  मैजारिटो  (साधारण  बहुमत)  से

 यहीं  पास  हो  जायगा  ।  अगर  आप  भरी  बात
 को  मान  जायेंगे,  तो  इस  बिल  को  कम्पलीट
 करने  के  वाद  स्टेट्स  री-आगेनाइजंडन  की
 प्रावीजन्स  को  कॉस्टोट्यूडइन  असेंसमेंट  बिल  में
 लाने  की  जरूरत  नहीं  रहेगी  1

 और  अगर  किसी  वजह  से  बाप  मेरो  बात

 नहीं  मानते  हैं  और  समझते  हैं  कि  इस  कानून  के
 खिलाफ  है  तो  में  उस  के  सपोर्ट  में  सुप्रीम
 कोर्ट  का  एक  रूलिंग  पेश  करता  हूं  क्योंकि  बड़े
 बड़े  बकौल  जब  तक  रूलिंग  उन  के  सामने  न
 रखी  जाये  किसी  बात  को  नहीं  मानते  ॥

 इसलिये  में  सुप्रीम  कोर्ट  की  रूलिंग  दे  रहा  हूं  ।

 यह  केस  है  शंकरी  प्रसाद  देव  बनाम  यूनियन
 साफ  इंडिया  एंड  स्टेट  आफ  बिहार,  जो  कि

 सुप्रीम  कोट  की  सन्‌  १६५१  की  रिपोर्ट  भें  पेज

 (पृष्ठ)  ६६  पर  दिया  गया  है।  उस  में  बतलाया

 बया  हैं  कि  कांस्टीट्यूशनल  बनाने  के  सम्बन्ध  में
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 [aft  र०  fe  मिश्र]
 किस  को  क्‍या  ,  भ्रातियां  है  I  यह  जजमेंट

 (निर्णय)  जस्टिस  पातंजलि  शास्त्री  का  है।

 वहू  इस  प्रकार  है  :

 “Various  methods  of  constitu-
 tional  amendment  have  been

 adopted  in  written  constitutions,
 such  as  by  referendum,  by  a

 special  convention,  by  legisla-
 tion  under  a  special  procedure,
 and  so  on.  But,  which  of  these
 methods  the  framers  of  the

 Indian  Constitution  have  adopted
 must  be  ascertained  from  the
 relevant  provisions  of  the  Con-
 stitution  itself  without  any
 leaning  based  on  a  priori
 grounds  or  the  analogy  of  other
 constitutions  in  favour  of  one
 method  in  preference  to  another.
 We  accordingly  turn  to  the  pro-
 visions  dealing  with  constitu-
 tional  amendments.

 Now,  the  Constitution  provides
 for  three  classes  of  amendments
 of  its  provisions.  First,  those
 that  can  be  effected  by  a  bare
 majority  such  as  that  required
 for  the  passing  of  any  ordinary
 law.  The  amendments  contem-
 plated  in  articles  4,  69  and  240
 fall  within  this  class  and  they  are

 specifically  excluded  from  the
 purview  of  article  368.  Second-
 ly,  those  that  can  be  effected  by
 a  special  majority  as  laid  down
 in  article  368.  All  constitutional
 amendments  other  than  those
 referred  to  above  come  within
 this  category  and  must  be  effected
 by  a  majority  of  the  total  mem-
 bership  of  each  House  as  well  as
 by  a  majority  of  not  less  than
 two-thirds  of  the  members  of
 that  House  present  and  voting;
 and  thirdly,  those  that  require,
 in  addition  to  the  =  special
 majority  above-mentioned,  rati-
 fication  by  resolutions  passed  by
 not  less’  than  one-half  of  the
 States  specified  in  Parts  A  and
 B  of  the  First  Schedule.  This
 class  comprises  amendments
 which  seek  to  make  any  change
 in  the  provisions  referred  to  in

 the  proviso  to  article  368.  It
 will  be  seen  that  the  power  of
 effecting  the  first  class  amend-
 ments  is  explicitly  conferred  on
 ‘Parliament’,  that  is  to  say,  the
 two  Houses  of  Parliament  and
 the  President  (article  79).”

 5-33  Pim.

 (Mr.  Sreaxer  in  the  Chair  ]

 तो  मेरा  कहना  है  कि  पालियामेंट  को  यह
 झह्तियार  आर्टिकल  ४  में  दिया  गया  है  t

 सुप्रीम  कार्ट  को  रूलिंग  भो  यही  कहती  है  ।
 अगर  आप  मेरे  असेसमेंट  को  मंजूर  कर  लें  तो
 झाप  को  सहूलियत  होगी  कौर  इस  में  आगे
 दिक्कत  नहीं  होगी  ।  मेरा  नम्य  निवेदन  है  कि
 आप  मेरे  असेंसमेंट  को  अपने  लीगल  एक्सपर्ट्स
 के  सामने  रखें  और  उन  से  दरियाफ़्त  करें

 कि  ऐसा  करने  से  एस०  आर०  बिल  कानूनी
 तौर  पर  और  कांस्टीट्यूशनल  के  मुताबिक  पास

 हो  जाता  है।  मेरा  निवेदन  यही  है  कि अगर  बाप
 मेरा  अमेंडमेंट  स्वीकार  कर  लेंगे  तो  सारी
 दिक्‍कतें  टूर  हो  जावेंगी  ।  ग्राम  ऐसा  नहीं  करेंगे
 तो  जो  दिक्‍कतें  मैं  ने  बतलाई  हैं  वे  आयेंगी  ।
 कल  भी  में  ने  यह  प्वाइंट  आफ  आहर  रखा  था
 पर  इस  का  जवाब  नहीं  मिला  ।  ज्वाइंट
 कमेटी  प्रिसीपल  के  बाहर  चलो  गई  थी  तो

 इस  वजह  से  नया  बिल  बन  जाता  है  t  अगर

 हम  अपने  पुराने  विलको  ले  जावें  औैर  उस  में
 जो  कानूनी  दिक्कत  हूँ  उस  के  लिये  प्राविजन

 कर  दें  तो  हमारी  दिक्कत  दूर  हो  सकती  है  q

 ऐसा  करने  से  हमारा  विल  सही  बन  जाता  है  t

 Mr.  Speaker:  The  hon.  Member  said
 that  a  point  of  order  was  raised  yester-
 day  and  that  was  meant  for  discus-
 sion  in  this  House.  So  that  was
 deferred  und  it  would  be  discussed
 later  on.

 Shri  KE.  D.  Misra:  That  discrepancy
 will  be  removed  without  giving  any
 decision.  That  is  my  point  of  view.  I
 say  this....

 Sardar  Hukam  Singh  (Kapurthala—
 Bhatinda):  A  point  of  order  was  rais-
 ed  by  the  hon.  Member  yesterday.
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 There  was  a  suggestion  by  Shri  More
 that  there  were  certain  other  legal
 objections  also  amd  that  the  point  of
 order  might  be  deferred  for  some  time
 so  that  it  could  be  discussed  subse-
 quently  at  a  suitable  time.  Therefore,
 that  was  deferred  at  the  suggestion  of
 Shri  More  and  the  House  agreed  to
 that.  So,  that  is  not  before  the  House
 just  at  present.  There  are  the  amend-
 ments  to  clauses  6  to  49  and  the
 Schedules.

 Mr.  Speaker:  I  thought  the  hon.
 Member  was  referring  to  this  point
 of  order  raised  yesterday  and  saying
 that  no  ruling  was  given  so  far.

 Shri  R.  D.  Misra:  I  was  referring  to
 this  point.  I  had  to  raise  a  point  of
 order  because  |  found  one  difficulty.
 The  Joint  Committee  had  gone  beyond
 the  scope  of  the  Bill  and  had  brought
 a  new  Bill  in  this  House  which  could
 not  be  thought  to  be  the  same  and
 hence  it  could  not  be  considered  by
 this  House.  That  point  has  been  defer-
 red.  That  difficulty  will  be  removed  if
 all  these  amendments  which  I  have
 tabled  for  clauses  2  to  49  are  consider-
 ed  by  the  Government  and  accepted.

 Mr.  Speaker:  I  looked  into  all  the
 three  points  of  order  that  were  raised
 yesterday.  One  of  them  was  disposed
 of  by  the  Deputy-Speaker.  There  was
 another  point  regarding  the  insertion
 of  certain  provisions  by  the  Joint
 Committee  about  the  abolition  of  the
 offices  of  the  Rajpramukh  and  so  on.
 That  is  another  point.  The  third  point
 was  that  the  States  Reorganisation
 Bill  was  dependent  upon  the  Constitu-
 tion  (Ninth  Amendment)  Bill.

 Shri  है,  D.  Misra:  The  point  of  order
 under  rule  85  has  been  deferred.

 Mr.  Speaker:  I  looksd  into  all  these
 matters.  But,  if  it  is  the  desire  of  the
 House,  it  can  do  so.  It  has  been  stated
 that  for  further  elucidation  of  this
 matter,  it  may  be  discussed  in  the
 House.  I  have  no  objection  to  defer  it.

 decision  because  other  hon.  Members
 wanted  to  raise  some  other  point,

 Mr,  Speaker:  1  have  no  objection.
 But  let  not  the  hon.  Member  say  that

 but t  i  |

 36  I  had  no  opportunity  on
 the  amendments.  I  suggest  that  we
 may  be  allowed  to  make  a  report  and
 submit  written  statements  or  some-
 thing  like  that.

 Mr.  Speaker:  The  hon.  Members,
 who  could  not,  for  want  of  time,  speak
 in  favour  of  the  amendments  that  they
 had  tabled  may  pass  on  to  the  notice
 office  or  at  the  Table,  written  memo-
 randum,  not  exceeding  two  pages  con-
 taining  the  arguments  in  support  of
 their  amendments.  I  shall  pass  them
 on  to  the  hon.  Minister  so  that  he  may
 reply  to  them  or  he  may  take  them
 into  consideration.

 Dr.  Suresh  Chandra  (Aurangabad)  :
 I  wanted  to  ask  at  what  time  the  vot-
 ing  would  take  place  on  the  clauses
 which  had  already  been  debated.  You
 can  fix  some  time  tomorrow.  Some  of
 us  want  to  leave  tomorrow.

 Mr.  Speaker:  Unfortunately,  the  hon.
 Minister  of  Parliamentary  Affairs  is
 not  here  at  the  moment  and  so  I  am
 not  able  to  take  any  decision.  There
 was  a  request  from  Shri  Gopalan,  Shri
 Chatterjee  and  others  that,  inasmuch
 as  they  were  in  Poona,  they  were  not
 able  to  come  here  today  or  tomorrow
 to  vote  on  clauses  5,  8,  etc.  so  far  as
 they  related  to  Maharashtra  and  Bom-
 bay  and  so,  it  might  be  put  off  till
 Monday.  Dr.  Suresh  Chandra  informs
 me  that  some  of  them  have  arranged
 to  be  here  only  today  and  tomorrow
 and  for  the  week-end  they  would  like
 to  go  away  and  not  stay  here.  We  have
 to  wait  for  some  people  who  have
 fone  away  elready  and  we  will  have
 to  lose  some  people  who  are  here
 today.
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 Dr.  Saresh  Chandra:  The  Minister
 of  Parliamentary  Affairs  said  that  he
 would  be  agreeable  if  the  voting  took
 place  at  3  P.M.  tomorrow.

 Mr.  Speaker:  I  am  not  able  to  say.
 It  is  for  the  various  parties  to  cume
 together  and  arrange  at  to  what  ought
 to  be  done.

 Sbri  Raghavachari  (Penukonda):
 There  may  be  an  announcement  tomor-
 row.

 Mr.  Speaker:  I  do  not  want  to  take
 the  responsibility.  I  have  rv  cived
 some  telegrams....

 Shri  Gidwani;  Sir,  I  want  to  point
 out  one  more  thing.  Shri  Ramachandra
 Reddi  has  pointed  out  that  the  clauses
 relating  to  Bombay  may  not  be  put  to
 the  vote  of  the  House  now  for  other
 reasons.  He  said  some  talks  are  going
 on  for  some  kind  of  reapproachment.
 Therefore,  apartfrom  other  things,  in
 the  larger  interest  it  is  desirable  that
 the  matter  should  be  postponed.

 Mr,  Speaker:  |  am  sure  the  hon.

 Members  will  also  have  a  talk  with
 the  hon.  Minister  for  Parliamentary
 Affairs  who  represents  the  Congress
 group.  The  leaders  of  other  groups
 may  also  join  together  and  come  to
 an  agreed  solution.

 Shri  Ramachandra  Reddi;  |  said  that
 the  hon.  Home  Minister  may  speak
 tomorrow  evening,  so  that  by  that
 tlime....

 Shri  A.  M  Thomas
 Tomorrow  is  Friday.

 (Ernakulam):

 Shri  Ramachandra  Reddi:  there

 may  be  some  possibility  of  negotia-
 tion  with  the  several  group  leaders.

 Dr.  Rama  Rao:  Voting  may  be
 done  on  Monday.

 Mr.  Speaker:  Personally  I  am  in

 favour  of  any  course  which  will  be

 convenient  to  the  whole  House  and  by
 which  there  will  be  the  largest  number
 of  Members  here.  But  Dr.  Suresh

 Chandra  pointed  out  to  me  that  some

 Members  have  come  here  only  for  this,
 they  have  got  some  other  engagements
 elsewhere  and  they  are  likely  to  go

 away.  So  there  seems  to  be  equal
 weight  on  both  sides.

 Dr.  Suresh  Chandra:  Bombay  was
 fixed  for  today.

 Mr.  Speaker:  That  is  all  right.  But
 I  am  not  able  to  decide  without  any
 assistance.

 Shri  R.  s.  Diwan:  Here.  So  I  suggest
 question  of  Hyderabad  it  was  advised
 by  our  leaders  and  other  people  that
 the  boundary  problem  should  be
 scttled  between  the  Members  them-
 s  ves.  So  we  are  due  to  convene  a
 meeting  of  the  Members  of  Parliament
 from  Andhra,  Karnataka  and  Mysore
 on  Saturday.

 Mr.  Speaker:  Where?

 Stri  R.  8  Diwan:  Here.  So  I  suggest
 that  voling  may  be  done  on  Monday.

 Mr.  Speaker:  Very  good.  All  hon
 Members  on  this  side  will  talk  to  the
 Minister  for  Parliamentary  Affairs.
 The  leaders  of  the  other  groups  will
 also  try  to  mect  one  another  and  then
 have  an  agreed  solution.  I  am  willing
 to  have  it  put  off  as  long  as  is  neces-
 sary.

 Shri  R.  D.  Misra:  So,  hag  it  been
 decided  that  voting  will  be  done  on
 Monday?

 Mr.  Speaker:  That  is  exactly  what  I
 have  been  saying  all  this  time.

 An  Hon.  Member:  How  are  we  to
 know  whether  it  is  today  or  tomorrow?

 Mr.  Speaker:  It  will  be  decided
 tomorrow.  I  do  not  want  to  spend  any
 more  time  on  this.  Hon.  Members  may
 carry  this  irformation  to  the  hon.
 Minister  for  Pariiamentary  Aflairs
 and  he  will  certainly  move  in  the
 matter,  and  whatever  the  House  sug-
 gests  to  me  tomorrow,  as  far  as
 possible  to  have  an  agreed  solution,  3
 am  prepared  to  abide  by  it.

 Shri  R.  N.  s.  Deo  (Kalahandi—
 Bolangir):  Mr.  Socaker,  ]  have  given
 an  amendment,  No.  145,  seeking  to
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 introduce  a  new  clause  No.  244A.  It
 reads  as  follows;

 “Page  3—

 after  line  24,  insert:
 ‘24A.  Notwithstanding  the  fore-

 going  provisions,  if  any  State  is
 dissatisfied  with  the  recommenda-
 tions  of  the  Zonal  Council]  in
 regard  to  border  disputes  or
 linguistic  minorities,  and  repre-
 sents  to  the  Government  uf  India
 for  the  appointment  of  Boundary
 Commission  or  for  arbitration,  the
 Government  of  India  shall  appoint
 a  Boundary  Commission  or  Tribu-
 nal  consisting  of  Judges  of  the
 Supreme  Court  or  High  Courts
 for  investigating  into  and  adjudi-
 cating  upon  such  representation,
 and  the  Government  of  India  shall
 take  necessary  steps  to  implement
 the  award  of  such  Commission  or
 Tribunal  as  the  case  may  te’.”
 Sir,  this  is  an  alternative  proposal

 to  the  amendments  that  we  have
 moved  regarding  the  appointment  of
 Boundary  Commissions.  As  the  hon.
 Home  Minister  has  given  an  i-,ication
 that  he  is  not  enamoured  of  this  idea
 of  constituting  Boundary  Commission,
 and  it  is  not  yet  clear  what  the  atti-
 tude  of  the  Government  on  this  sug-
 gestion  would  ultimately  be,  I  am
 giving  my  reasons  for  this  amendment
 at  this  stage.

 It  is  quite  clear  from  the  large
 number  of  speeches  in  this  House  that
 the  majority  of  Members  who  have
 spoken,  as  well  as  majority  of  the
 States,  are  interested  in  the  seitle-
 ment  of  these  border  disputes  and  most
 of  the  Members  realise  the  necessity
 of  the  appointment  of  Boundary
 Commissions.  It  is  also  nut  very
 clear  why  the  Government  is  hesi-
 tant  to  accept  this  suggestion.  If
 we  analyse  the  reasons  for  the
 hesitancy,  we  will  find  that,
 barring  probably  one  State,  most
 of  the  States  are  interested  and  want
 the  appomtment  of  a  Boundary  Com-
 mission.  But  the  Home  Minister  has
 given  the  reasons  that.there  should  be
 some  respite  or  some  period  cf  rest  to
 the  country  and  therefore  he  does  not

 like  the  idea.  of  appointing  Soundary
 Commissions  at  present.  Secondly,  he
 has  said  that  the  present  Wrangiing  is
 not  in  the  interest  of  tranyufllity  or
 emotional  integrity  of  the  country.
 Thirdly,  he  says  that  the  Zonal  Conn-
 cils  can  discuss  such  problems.  Lastly, he  has  expressed  the  hope  that  the
 new  States  will  scttle  such  disputes.

 Sir,  the  difficulty  ig  about  the  dis-
 putes  of  the  old  States.  What  happens,
 for  example,  rcgarding  the  border  dis-
 putes  of  Orissa,  which  has  been  com-
 pletely  ignored  and,  I  am  sorry  to  say,.
 has  been  treated  with  contempt  even
 in  the  reply  of  the  hon.  Hore  Minis-
 ter?  Though  three  Members  from
 Orissa  spoke  on  this  Bill  and  brought

 ‘to  the  notice  of  thir  House  the  grave
 injustice  dene  to  Orissa,  the  intense
 feelings  of  the  peopl?  of  Orissa,  and
 though  we  prayed  fervently  for  even
 Partial  justice,  at  this  late  stage,  not  2
 word  was  said  in  the  reply  of  the
 Home  Minister;  not  even  mertion  was
 made  of  the  name  of  Orissa.  When  a
 great  democrat  like  our  Prime  Minis-
 ter,  who  is  a  great  democrat  by  tradi-
 tion  and  training,  refuses  to  see  a
 delegation  from  the  people  of  Orissa
 and  takes  the  plea  that  in  view  of  the
 violence  there  Orissa’s  case  cannot  be
 reopencd,  is  it  not  natural  shat  the
 people  of  Orissa  would  think  that  the
 Powers  that  be  at  Delhi  have  got
 apathy  or  rather  antipathy  towards
 the  people  of  Orissa?

 I  am  glad  that,  when  our  leaders
 realised  the  feelings  of  the  liaharash-
 trians,  the  feelinz;  of  Bomnay  and
 Gujerat,  they  have  now  taken  a  coaci
 liatory  attitude.  They  have  not  closed
 the  door;  they  have  kept  the  door
 open.  That  is  the  correct  attitude.  But
 what  hopes  have  you  given  to  Orissa?
 You  are  dashirig  all  the  aspirations
 and  hopes  of  Orissa  to  the  ground  and
 you  are  practically  closing  the  door  by
 not  even  agreeing  to  accept  the  pro-
 posal  for  2  Boundary  Commission.
 Yesterday  Shri  H.  G.  Vaishnav  asked,
 when  majority  of  the  States,  when
 majority  of  the  Members  seem  to  be
 in  favour  of  appointment  of  Boundary
 Commissions  it  is  not  understood  why
 the  Government  !s  not  agreeing.  The
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 {Shri  R.  N.  s.  Deo}
 reason  is  that  one  big  State  with  a  big
 pull  is  afraid  Gf  this  boundary  com-
 mission.  It  was  the  one  State  which
 was  opposed  to  the  appointment  of
 the  States  Reorganisation  Commission
 and  which  was  opposed  to  the  idea  of
 reorganisation  because  it  is  an  artifi-
 cial  State  and  that  State  is  likely  to
 lose.  Therefore,  because  they  opposed
 it,  is  it  right  that  the  other  States
 should  be  penalised  and  all  these  warn-
 ings  be  allowed  to  continue  and  all
 these  tensions  should  be  kept  alive?
 Not  only  the  ०0  claim  but  the  new
 claims  that  the  Members  have  made
 here  made  it  amply  clear  that  this  is
 not  the  end,  and  that  there  will  be
 these  tensions  continuing.  They  may
 be  small  tensions  but  they  may  be
 spread  all  over  the  country.  These
 small  tensions  collectively  make  a  big
 tension.  Why  should  we  allcew  these
 tensions  to  continue?  Is  it  not  states-
 manship,  is  it  not  wisdom  that  we
 should  decide  these  issues  once  for
 all?  That  is  the  feeling  and  that  is  the
 grievance,  namely,  that  these  things
 are  not  decided  according  to  merits.

 Take,  for  example,  Orissa’s  case.
 Nobody  even  went  into  the  merits  o!
 the  case.  They  have  been  simply
 ignored  completely.  What  we  have
 been  asking  for  is  that  one  should
 decide  the  thing  on  a  principle  and
 that  the  principle  should  be  applied
 equally  to  all.  The  principles  shculd
 be  decided  upon  first  and  tien  they
 must  be  applied  tosettle  the  disputes.
 If  they  cannot  do  it,  they  may  ask
 the  parties  to  get  together,  but
 that  is  an  impossibility.  It  is  quite
 tear  that  the  parties  cannot  come
 together.  There  are  so  many  examples
 in  this  respect.  They  have  not  been
 able  to  come  to  a  settlement.  There-
 fore,  the  only  alternative  is,  a  third
 party  arbitration.  For  that,  instead  of
 deciding  it  on  a  folitical  level,  why
 not  they  appoint  an  impartial  com-
 mission  so  that  the  issues  may  be
 decided  by  them?  But,  if  they  are  not
 prepared  to  accept  the  suggestion  for
 a  boundary  commission  at  this  stage,
 then  I  would  certainly  urge  the  House
 to  accept  my  amendment.

 come  to  an  agreement.  Otherwise
 States  naturally  would  not  like  to  take
 the  odium  of  taking  sides.

 Pandit  Thakur  Das  Bhargava:  One
 of  the  States  may  sometimes  fail  in
 a  different  zone—I  mean  the  State
 which  is  involved  in  a  dispute.

 Shri  .: 2  N.  5.  Deo:  Then  there  will  be
 inter-zonal  meetings.  What  ]  say  is,
 why  should  the  other  States  take  the
 odium  of  taking  sides.  What  will  hav-
 pen  is,  they  will  shelve  the  miatler.
 This  is  not  the  way  of  solving  the
 issues.  This  is  only  shelving  the  issues.
 There  is  a  saying:  “A  stitch  in  time
 saves  nine”.  It  is  no  good  delaying
 matters,  and  therefore,  ig  the  zenal
 councils  are  entrusted  with  the  border
 disputes,  we  should  make  a  provision,
 namely,  if  there  is  cifference  of  opinion
 and  the  issues  are  not  solved,  then,  at
 the  request  of  the  State  which  is
 aggrieved,  a  boundary  commission
 would  be  appointed  by  Governmert  I
 commend  my  amendment  to  the
 acceptance  of  the  House.

 Shri  Raghavachari:  I  rise  to  sup
 port  the  ideas  behind  the  amend-
 ment  moved  by  Shri  Deo.  As  all  of
 us  know  these  boundary  disputes
 have  been  responsible  for  much  dis-
 content  and  disappointment  and  bit-
 terness  in  the  country,  though  they
 afe  not  very  numerous  and  now  there
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 are  only  about  0.or  25  prominent  dis-
 putes.  The  Home  Minister  very
 cleverly  suggestetf,  yesterday,  a  solu-
 tion.  I  presume  he  is  very  conscious
 of  the  existence  of  this  bitterness  or
 the  cause  for  bitterness  and  the  need
 for  solution.  He  said:  “All  Members
 belonging  to  the  neighbouring  States
 should  meet  together  and  come  to  an
 agreement  and  then  he  will  consider
 the  decision”.  Member  after  Member
 including  Pandit  Thakur  Das  Bhar-
 gava  have  pointed  the  impracticability
 of  that  suggestion,  because,  personally,
 I  feel  that  if  I  talk  about  a  few  firkas
 in  Bellary  I  cannot  expect  other  Mem-
 bers  even  to  realise  what  the  situation
 is.  They  may  not  have  heard  the
 names  and  they  may  not  have  known
 the  geography  of  the  place  and  of
 other  details.  They  cannot  make  up
 their  minds  and  vote  one  way  or  the
 other.  Therefore,  it  is  impossible  to
 expect  that  these  border  disputes  can
 be  decided  amongst  ourselves  without
 the  co-operation  of  the  State
 Governments  and  the  Central  Govern-
 ment.  The  reason  is  that  we
 do  not  know  all  the  particulars  in
 many  cases  and  even  if  we  should
 come  to  an  agreement,  the  previous
 commitments  of  the  Government  will
 come  in  its  way.

 Thus,  the  Home  Minister's  offer
 makes  it  appear  as  if  he  was  very
 reasonable  in  regard  to  the  suggestion
 he  made.  He  said:  “You  all  come
 to  an  agreement  amongst  yourselves
 and  then  we  will  see”.  It  is  some-
 thing  like  asking  two  children  who
 are  quarrelling  among  themselves  to
 come  to  a  settlement  between  them-
 selves.  They  can  never  agree.  There-
 fore,  the  suggestion  that  he  made  is
 impracticable.  The  only  alternative
 is,  we  have  to  settle  it  otherwise.
 Now  how  are  we  to  settle  it?  In  the
 zonal  councils,  one  of  the  items  is
 settlement  of  boundary  disputes.  Shri
 Deo  has  cogently  pointed  out  the  diffi-
 culties  in  the  way  of  the  zona]  councils
 and  said  that  they  are  not  the  proper
 authorities  to  deal  with  these  disputes.
 After  all,  the  Ministers  of  the  concern-
 ed  States  are  members  and  they  are
 all  interested  in  their  own  disputes
 and  an  arbitrator  is  not  to  be  found
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 there.  They  are  all  contestants  them-
 selves.  To  my  mind,  if  the  proposal
 to  appoint  a  boundary  commission  is
 not  agreed  to,  let  a  committee  of
 high  court  judges  at  once  be  appoint-
 ed.  Let  the  judges  decide  the  matter
 and  give  an  sward.  That  is  the  best
 solution.

 The  only  argument  against  what  I
 suggest  is,  how  long  will  you  keep  the
 iron  in  the  fire.  One  might  ssy  that
 it  comes  in  the  way  of  economic  pro-
 gress  and  interferes  with  economic
 progress;  that  it  comes  in  the  way  of
 the  existence  of  settled  conditions  and
 the  programme  during  the  Five  Year
 Plan  period,  and  all  that.  But  I  say
 that  these  boundary  disputes  also
 come  in  the  way  of  progress,  and  co-
 operation  will  not  be  available  with-
 out  a  settled  and  happy  condition  of
 affairs.  Therefore,  such  arguments
 will  not  really  answer  the  question.
 The  best  thing  is  to  appoint  a  bound-
 ary  commission  at  once  so  that  with-
 in  ten  to  twelve  months  the  whole
 matter  could  be  decided.  Legislation
 in  the  light  of  those  decisions  could
 be  brought  in  later.  If  you  do  not
 want  to  do  it  now,  the  other  very
 reasonable  and  realistic  way  is  to
 have  a  provision  in  the  Bill  under
 which  disputes  may  be  referred  to  a
 committee  or  a  commission  consisting
 of  impartial  people  who  can  quicken
 the  decisions  over  the  whole  matter
 and  those  decisions  could  be  imple-
 mented  later.  Otherwise,  you  will
 simply  continue  some  of  the  unhappy
 and  bitter  developments  while
 appearing  to  be  reasonable,  and  the
 problems  will  not  really  be  solved.

 Pandit  85.  C.  Mishra  (Monghyr
 North-East)  —rose—

 Mr.  Speaker:  It  is  now  6  o'clock.
 The  hon.  Member  may  speak  later.

 Shri  Satya  Narayan  Sinha:  You
 wanted  to  know  the  reaction  of  the
 Government  in  regard  to  the  time
 when  the  voting  should  take  place  and
 also  when  the  Minister-in-charge
 would  like  to  reply.  Tomorrow  is  a
 non-official  day  and  after  3-30  p.m.
 non-official  business  will  be  taken  up.
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 (Shri  Satya  Narayan  Sinha)
 The  Home  Minister  would  like  to  reply
 after  Question  Hour,  ie.,  at  2  o'clock.
 So  far  as  the  voting  is  concerned,  the
 idea  of  the  Government  is  this.  We
 have  consulted  friends  on  the  Opposi-
 tion  also;  most  of  them  want  that  vot-
 in  should  take  place  on  Monday.  So,
 the  voting  wil]  take  place  on  Monday
 and  the  Minister-in-charge  will  reply
 tomorrow  at  2  o'clock  after  Question
 Hour.

 Mr.  Speaker:  As  has  been  suggested
 by  the  Minister  of  Parliamentary
 Affairs,  I  will  call  upon  the  hon.  Home
 Minister  to  reply  soon  after  the  Ques-
 tion  Hour  is  over.  Of  course,  I  shall
 hold  over  the  voting  on  clauses  2  to
 5  and  the  amendments  to  Monday.
 Is  that  the  sense  of  the  House?

 i
 Several  Hon.  Members:  Yes.

 Mr.  Speaker:  So,  I  will  postpone
 the  voting  on  clauses  2  to  5  to  Mon-
 day.  But,  let  it  be  specifically  under-
 stood  that  if  any  bon.  Members  do
 not  find  it  convenient  to  attend  on
 any  particular  day  or  days,  they  can-
 not  withhold  the  proceedings  of  the
 House.  I  have  got  very  great  regard
 for  leaders  of  groups,  but  I  do  not
 want  to  create  any  precedent.

 The  House  will  now  stand  adjourn-
 ed  till  ]  a.m.  tomorrow.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  the
 3rd  August,  1956.
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